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UPOBT 01' TIlE PUBLIC ACCOtnml OOJDltl'l'EE 
011 TIlE AOOO1JlTS 01' 1928-29. 

I-BClas VOTES. 

The following table compares the total grants voted by 1.he Legislative =:::.r. 
Assembly with the total expenditure against those grants :-. 

(In lakhs of rupees.) 

I Supple. I Actual 10'" , IDPJ1tary Final expendi. , ngma. 

I grant. grant. I Grant. tore. I 

Bzpenditure charged to Revenue .. I 1,05,14, 3,24 : 1,08,38 1,06,24. 
i 

Expenditure charged to Capital . \ 30,70 i 2,08 ' 32, 8 31.116 
I 

,----- .--~-~--

Total Expenditure I 1,35,84 i 6,32 i 1.41,16 1,37,78 
" I 

I : 
DisllUJ'8ementii of 1..0&1111 and Advances .. 

I 
9,95 : 4,31 14.,26 14:,30 

Grand Total 1,45,79 9.6:J : 1,115,42 1,52.08 
I 

2. The following table compares the non-v-;'ted appr~prill.tioD8 sanctioned 
by the Government of India with the ~ota.l expenditure against !lUch app~ 
priatioDB :--

EI:pe&1diturc oharged to Revenue 

Expenditure oharged to Capital 

Total expenditure 

OrigiD&.! 
appropria.· 

t:on. 

1,13,88 

2,32 1 

1,16.20 I 

(In lakhl! of rupees.) 

Supple. . Final Aotual 
mentary " appro- ~-
appro· : priation. tUN. 

priation. : 
1,93 , 1,15,81 1,11),4.6 

-2,12 20 19 

-19 1,16,01 1,16,64: 

3. If the total voted and non-voted expenditure is taken, the position is aa 
follows :-

Bl:penditure ohargNl to Revenue 

Expenditure charged to Capital 

Total expenditure 

Dlebul'llemente of Loa.na and Advancell •• 

Grand Tot .. , 

(In lakhs of rupeee.) 

I ~~ I Final I' !;::i. 
gran.. I grant. . ture. 

.. 2,19,02 ro

, 2,24J9l2.21.eg-
33,02 i 32,98 ! 31,73 

-2,52,04 \ 2,57,l:7 l 2,53.42 

1 __ 9_'9~1 __ 14_'2_61 __ 1_4:,3t)_ 

2,61,99 I 2, 7l~4:31 2,6'7,'11 
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•. It will be seen that, against final grants aggregating 2,71'43 or0re8, the 
actual expenditure was 2,67'72 croree-a saving of s·n crores or I·' per 
eent. which is made up as follows !-

Railwa.y expenditure oharged to Revenue 
Railway expenditure oharged to Capital 
P0st6 a.nd Telegraphs expenditure oh&rged to Capital 
Capital outlay on Vizagapatam Harbour 
Delhi capital outlay 
~iun1 ex~ditnre 

Civil Works expenditure .. 
Refund. 
AD other itema .• 

(In ororee of 1'1lpell.) 

1·27 
·66 
'16 
·18 
·23 
·27 
'11 •• 
·63 

3'71 

Itt 6. The percentages of savings in the final grants for 1928-29 and in the 
four preceding years are given below for purposes of comparison :-' 

i 
I 

19U-2lS • 1925·26. i 1926·27. 1927·28. 19.18-11. .. 

I 

I 

~I ~iturt' c~ged to Revenue ,·1 i 1·1 · . 3·0 I 2·9 ·6 
~ 

Bl:pmditure charged to Capital .. 51'7 15' i5" I 6·8 3'4 3" 
I 

Total Expenditure 10'6 
I 

3-31'" 
I" · . ; "6 I 

I 

Grand total including Loans I 
! 

aad AdV8Aces .. · . 10·8 6·7 I 1·' 3·8 . 1·0 I 
The low percentages of saviugs in 1927-28 'were mainly due to the veq 

large exceRSeS in Railway expenditure, botb revenue and capital, whiclt 
occurred in that year. Taking this factor into account, it may be stated tha. 
there has been a. steady and continuous improvement in the estimating 88 a 
:whole for the last few years. 

6. The following table compares the percentage of savings under voted 
pnts for 'expenditure proper (i.e., exclusive of loans and advances) with that 
of savings in non-voted appropriations !- . 

Year. Voted. Non·votod. 
1924·25 16·9 3·6 
1925·26 7·8 '" 1" 
1926·27 !HI 1·0 
1927·28 _., 2·8 
1928·29 !., ·3 
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The remft'l'ks in the preceding paragraph applyh~re also. It is noteworthy 
*hat, ~ con;tpared with the ongi:Ml grants and appropriations, the actwd 
expendIture lD 1928~29 shows tht~ following small vlloriat.iolUl :---. 

Voted expenditure ESceH of 1'" IJf)J' cent. 
NOD-voted expenditure .. Saving of '5 per Ooot. 
Total expenditure • . Exoeu of . 5 per cent. 

7. In the following cases the actual expenditure t~xceeds the 
pants and an excess vote of the Assembly is accordingly required :-
-----··--.-~·--·-----·----------·-·~I ----.----

Number 
lie.. of 
Jio. grant. 

Graut. 
Amount I Aotaal 

; voted by tba : tlllpl'nditllte. I ~. 
: ADombiy. i i .-.. __ _ ... w_._ ~ ...... ~ .. __ . ___ .... ____ ._ ---_ ... _----------~ 

1 i 2!! 

I 
II I 32 

3 41 

i 

'I 
LI' 72-A 

J OJ 

7 114 

8 :!3 

II t 

]0 :; 

11 111 

, . 

Oi1lil. 

, Irria"~on (inoludirlg' WorkiDjr ElIpet.IIIl!8), ' 
: Navigation. Embankm .. nt and Drainage j 

Wor1c.o •• •• •• •• : 
I • 

i Publio IM-vlc!e (:ommiMioll 
I 

: Paymenta to Provinolal GovernmentAl OD 
: &tlOO1IDt of administration of Agenoy 

.ubjeotB 

; Oeologio~l Sun',,)' 

MI.oeUaneoU8 Adill~t_nto ,," .. COlI tbe 
Central &I;Id Provincial Government.. 

Be. 

]8.61,000 . 

1.17.000 

1.28.000 : 

2,12.000 i 
, 

1.08.000 ; 

R.I. 

17.36.1509 

1.110.898 

1.18,107 : 

2.13,708 ' 
. 

J.08,0511 j 

: ('ommutod Vr.lae of P"Il.ioDil , 26,10,000 ,i 29.13,702 i 
. I 

Loans and AdvlloD""" boaring IDtaleet .. : 1:1.31,117.000 jI3," •• 93 •• 71l ! 
, I 

POIII" and T.logl'lJfJA!· I: 
: Indian Poeta and Teiegl'1lphs D<,parto\CD~ , I I 

(including Working Exp'~) IO,II6,1I3.!)OO jll,OI.6I,/,N,7 i 
Raillll4!1". J J 

i I : Commercial Lin-elI--Working R"p"1I1l1!8: 
Admlni.t.ratiou ' 18,3.',00.000 113 ...... 0f,000 i 

: Commeroilll LiullII-Working Expen91l9:: I I 
I RApai1'll and maintena.no~ atld operation : 39.~.OO,OOO 139.60,87.000 ' 

1 AI'FOPriAti:n ':'~C~~ Fund ' .. : 9,150,00,000 i 9.69,83.cx:l 

8. A brief explanl'l.tion of each exnesll is given below :---. 

RI. 

10'1 

1.708 

It 

lIM.7OI 

23.36,470 

12.01,010 

11,87,_ 

0.88,_ 

Item 1.~· ·TIle original demand Was framed nnder u. miso.pprohension that 
~e net expenditure, after allowing for certR.in TC(\overie.'l, would be.,exhibiteci 
in the Approprit~tion Aocounts, and not the gross expenditure. It has since 
been decided that, with effect from 1931-32, these r(!()overies should he treated 
is the demands for grants in the same way as in the accounts. 

Item 2.--Tbp excess was due to increased disbursement.s towands the close 
• the year on account of honoraria to examiners and other expenses con-
aected with eX.lminatioJI8, whicl\ it was not possihle to eatimate aoouratel1 
_til too late . .. 



Item!/ 3 and 5.-The c!'cesses are petty and due to the fact that the de-
mands had been rounded to the nearest thousand in accordance with the 
unal pra.ctice. 

Item 4.'--·The excesa is well under 1 per oont. and was the net result of 
e~esse8 and savings under various Bub-heads. 

Item 6.--There were unexpected large Il,djustments towardR and after 
the close of the YClI.l'. The payments are of a widely fluctuating character 
and the Auditor General has recognised tha.t accurat.e e8tim8.till~ cannot, he 
looked for under this hea.d for the present at a.ny rate. 

Item 7.---The excess in this case is morc than accounted for by the fact 
that an advance of Hs. 53 lakhs had to be sanctioned after t,he close of the 
year to cover an over-draft by the Government of the United Provinces. 

Item 8. ,--The estimating in regard to the effe.ct of revisjons of estahlish-
~e~ts, was admittedly not as close as it might have been. The qlle,stion of 
gtVIng the ~'inancia.l Adviser suitable assistance in order to ensure better 
control of expendit.ure is stat.ed to be under cOIlsideration. The excess, though 
large, represents only· 4 per eent. of the final grant. 

Item 9.--TIle excess occurred mainly 011 the Eastern Bengal Railway where 
the budgeting WIUI very defective and control of expenditure in!!Ufficient. It 
is necessary that more attention should be paid by the authorities concerned 
to these matters in future. 

Item 10.-The excess, though only.' 1 per cent. of the final grant, docs not 
re1lect specially accurate budgeting or effective control over expenditu.re. 
It was due to the system of over-allotment which is referred to elsewhere in 
this Report. . . 

Item 11.-The exoees of 1 per cent. was almost entirely the result of the 
write-back of Re. 9,58,000 from Capital to Depreciation Fund on account of 
the dismantling of the Decauville Railway. This of course meant R corres-
ponding saving in the C:apital grant. 

9. The total number of voted grantoR in which there has been un excess 
during the year, is 11 which compa.rcs favourably with the corresponding 
numbers for the two previous years, viz., 15 in 1926·27 and 13 in 1927-28. We 
shall have certain general observations to make in Section III of thifl Heport 
in regard to the acCllrJtcy' of esti.mation and control exercised over the progr088 
of expenditure. We now recommend that the Assembly assent to the eXl'-eS8 
~nt8 detailed in par&ifaph 7 above, which the Governor General in Council 
WIll place before them"1\ due cour/!e. 

10. Rule 52(2) of the Indian Lt'.gisilltive Rules requires that W(\ should 
bring ~~e notice of the Assembly every re-appropriation from one grant 
to another grant; every re-appropriatioIl wit,hin II. grant, whioh is not; .made in 
acoordance with such rules as may be prescribed by t.he :Finance JJcpartmellt; 
and all expenditure which the Finance Department have requested should he 
brought to the notice of the AS8embly. We are glad to be able to report that 
there have been no re-appropriationgjaUing under these categories during the 
Tear j nor bavethe Finance Dep~t requested us to bring to tIle notice 
of the Assembly any particular item of expenditure. ' 

• 



D.-Comm8Dta OIl matteI8 outstaD4mr from previous Reports. 
11. It is satisfactory that, in accordance with the recommendations Dl .... 

of our predecessors, an oppo~unity was given to the Legislative Asscmbly to =l~ 
diacuas the Report on the 8o('..counts of 1927-28. The motion that. the RepoM; .,. Be-
betaken into consideration evoked a general discllssion and was not actually porte. 
put to the vote. As a matter of fact, no views were expressed on the question of 
procedure which was dealt with at length in paragraph 30 of the Report. We 
are content, however, that a similar procedure should be adopted in future 
1ears unless the Assembly desire that one of the other alternatives suggested 
in the Report should be adopted in any particular yeOJ'. We are satisfied that 
the procedure for the disIJosal of the annual Report by the EXf',clltive Govern-
ment, outlined in paragraph 4 of the Finance Department Resolution (Appendix: 
I), will prove adequate and that, in particular, the preparat.ion of the quarterly 
It&tements of outstandings and their communic:ation to members of this Com-
mittee wjll tend to expedite the disp0Sll.I of outRtandings generally. We refer 
to 80Ille of the outstanding questions in the following pa.ragraphs. 

12. The Director of Commercial Audit has prepared, for the year 1928-2H, Revle .. 
an Appendix containing the accounts and reviewf! of Government commercial of ..:r:r' 
concern!! in the C,:tlil Department. We, agree with t.he Auditor Gt:.D(~ral that" :denall 
in this initial att.empt, evident pains ~ave heen ta,ken to conform, in a. practioal ill ••. 
way, to the wiRhes expr(',8sed by our predecessors last year in regard to thi.<; 
matter and to make the reports on t.he Yflriolll! eoncerns int.erel,jting and i.nfor-
mative. The ordflrs il!8ued by Government, however, stated that, as a ma.tter 
of practice, it would not be possillle for uudit.ed figures for any complete year 
subsequent to the one whicb was norma.Jly to be under the Committee's scru-
tiny, to be made available in time for the annual session of the Conunittee and 
that no useful purpose would he served by calling for reviews more up-to-
date than those which the Commit,tee had to scrutinise in the ordinary course. 
We have since been informed that this is not the last word on the subject and 
that the Finance Department will pursue the questil?ll in consulta,tillIl with the 
Auditor Gem'ral and the Director of Commercial Audit with the idea of speed-
ing up the auditcd figures as much as posl!ible. We desire to make it elf'ar that 
wh"t we WIUl~; is a comparison of the r(>Rult!l of a fo!erics of years including those 
of the lutesl; year for which audited figures can he made availahle. 

J:t On the Railway side. t.here D,re two connected problems, Iii:., t.he intro-
duction of a llystl>lU of proper e(;mmerci~1 accomits on all collieriel'l wClrked by 
Railways and the prellentation of tbi> results of the Irking of each Railway in 
the form of regular trading and profit and 1088 nccou and balance IIhcets. AB 
regards the former, it has been explained to us t,hn.t the difficulty is one of det.f>.r-
mining t~e pri~s which the Railwltys ~>ught toO pay to their oW~;,~l~ieries .for 
coal. We comnder that accurate costlIlg Ilccounts should be kept, IIlclud!J1g 
all.chargcs, 80 that, in 1\ broad way, one could see from year to year ~hether it. 
paid the Railways to wOl'k t.heir own collieries or whether they were losing in 
doing 110 instead of buying their coal from outside. We suggest that t,he settle-
ment of the question should be expegitcd. 

" .. ;~~ 
14:. As regards the other and more inlport.ant question refern~d t.o in tAe 

:preceding paragraph, We understand that a decision ba'i been held up owing" 



"eert&in ~ci&l difficulties, for eumple, the diffioulty·of aUooatiDg the l'1Jtl'eot 
interest chargeable to each RAilway in view of the fact that the capita) expcndi-. 
~ has beeJi incurred at different times and money for the purpose bas heeD 
borrowed at different. ratE\S of interest. We are of opinion, however, that the 
Railway Department should not be deterre<l by these techni('.sl difticultiea; 
that what is nfl(',c8!'13.TY is to make 0. start uoom which one could begin makiDg 
comparisons betwoon the results of one year and another, and that, for thil 
purpose, an adequate appro:::imo.tion of the correct results (lan be arrived at by 
charging to ('al:h Railway interest 011 t,he basis of the avera~~ rate paid on the 
entire capital. In the COur~;1~ of our examination of the ,Railway Appropriation 
ACColmtR. we took OC<msion to note that the available st:,tist.ics Wt!r(! not in & 
sufficiently (lonvenitmt a.nd handy form to enable the public to review the 
construction policy start~d in 1923-24 and to sec whether the traffic estimate. 
had ooen berne out by subsequent {\xperience. WeacC'.ordingly tak;c thi. 
opportunity of suggesting that the Railway Df'partment should prepare 
a simple form of re'l)ort on the working of t.he Ra;jlway~, 8ummariAina 
the Ttlportofl of Agents, taking out the salient. poin~ therein, and bringing 
out the sort. of features whi.(,'h the Chairman of a public' Railway qompany 
wouJd can attention to in his speech at t.he annual meeting of .the shareholdera. 
We think that such a report might well be supplemented by simplified statistiCi 
on the one side and. on the otpcr by n note giving simple instructions a.8 to how 
to interpret, a.nd what points to look for in. Railway strttistic8. somewhlltoD 
the Jines (If t,he note preparod for lUi by the Director of Commt'rcial Audjt 
(Appendix XIV). On a point of detail, we would obscn'e that it is dOl.~il'8ble 
that strat.flgic lines should he shown sepa.rately from oODlm(~rejl\l linl.',s in any 
s11ch dOCUDumt. 

15. We nole the iml'roVl'IDflnt which has already been mAde in the traWns 
aooounts on t.he tn.ilita,ryaide. In view of the facts that DlO8t of the produoe of 
the manufactu.ring establishments is usod in the Army it,gelfand that such 
establisLment-s are distributed over a large area, we doubt whether any useful 
purpose is s(~rvfld hy the consolida.t.ion of accounts rela.ting to a. particular clasa 
of establishment.s. The import.ant point is to determine the cost of production 
in each case. We propol'lo to await the result. of the joint examination of the 
question by the Dire(}tors of Army a.od Oommercial A.udil·, which t,he Auditor 
('n>neral has promised t.o arrange. # 

. 16. W~ ruwe been informed that the Govcmment of India. have issued 
orderi! cntruc;ting the purch.ase of certain additional classes of IItores on beha1f 
of the Railways to t.he Indian Stores Department a.nd enjoining on aU minor 
local Governments and aU Hl'.ad~ .of Departments subordinate to t.he Depart-
ment. of Industries Bnd L&bour to purchase all dasses of stores (with certain . 
exceptions) ~ough the agcney of that Dep!lrtment. We rccommtmd that the 
issue of similar instructions to the Heads of ~)epartments i'\ubordinatll to other 
Departm~nts of the Government of India should be expedited. 

17. In this connection we have seen t,he Memorandum prepared by tlw 
Army Department on the reiati.on8hip of tbe Army to the Indian Stores Depart-
ment in regard to the pUll:base of 8tores . (Appendix XlII), and also had 
oppottunitiee of hearing witnesses from the Army and Railway Departments. 
We notftd with pleasure the ,( ordial relations existing between the-mand the 
Jndian Stores Department and have been 888UMd that aeri.oU8 eftort.e are now 
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heing made to purchase 8torcsthrou.gh the latter as f&or 3S possible. We are 
clad t.o receive this assurance, but we observe that no definite promise of a 
maximum figure of purchases could be given. We consider that, with a view 
to making the Indian StoTE'.' DopRrtment self-supporting, this question should 
be constantly kept under review and we propose to enquire into the matter 
;gain next year. Meanwhile, we do not repeat the rcC',ommendation made in 
paragraph 43 of the IIl!lt Report, but we wish to record that w() may desire 
to r,wive it. 

18. We have cl(~alt, with ot.her outstllnding qucstions where nCC(lSsary in Otltero'" 
our Proceedings. We de.qire to make a 9pe< inl noh' of UIt' following points in ataal ~ 
thi R rt po D_. 

8 epa :-

(J) A numher of cases have been held up ppuding t.he prorloscd consti-
tutional revision. We desire that. Government should make sure 
thnt all t.hese are brought under r<:view at the first. opportunity. 

(2) It wus represented to liS that the sah!. tOPl'uvincial Governments at I. speriul price, of quinine Atochd by tht) Central GOVf:Tllment, 
wouJd amount t,o It subvention from the latter ill aid of IJrovin-
('illl revenues, which was not, strictly p~Imissjbltl lIlldt-1" t.he Devo-
lution Rt1le~. We are, however, of the opinion, primarily from 
the public healt·h point o~ villw and eVCll from the purdy financial 
point of view, that it is de8imble thnt. the Government of India 
should try to 'lispose (If 20 ppr ('eut. of thdr stocks at It special 
cheap price in orrkr to ent~ourag(' It greater COl1Ruruption of 
quinine for anti-ma.larial pnrpos('s 11'1(1 thus, pcrhnrs. to create 
a bettrr demand For the balIlJlc('. We l:lul!g<'sf". thl1t t.ht' Gov-
ernment of Indin Ahould consid{')" th(! mattel' again on these 
lines Ilnd, pOAAihl? again ('il'eulnri"r; the Provincial Go\:nnments. 
u.boutit. 

(3) We think that t}lt' propo~HI wm},ind Hlldit Hd h('(ounh dEce for 
t.}w Alldamans should lw t~stabljshcd 11.8 early as possible. As the 
Anrl:HlIIHls"IU'(' I'Ipending COlllliderablc SUUlS on t,he development of 
variolls \lndt:l'takiIl~S, flpC.Cilll att{~JJt.ion hUfl to be llaid to 
accountR, and, for this purpose, it is dl~sirahle that. the hE'.ad of 
the propollt~d office. when olle is instituted, should be Ii man with 
general intdligl'ucC', who, while fulfilling hil'l normal fum'tiona as 
an accounts ottil~cr. would keel) an t'ye ns to how Uw adminis-
tration was going on generally fl'om the l)oint of view of financial 
rl'l'Iults. 

(4) We notiee ~hat not Ul~lCh progr~l'!s ha!'\ been made in t.he disposal 
of qUCf\tlOns relatmg to adJustm<·nts bt~tweel1 the Posts and 
Tdegrapbs and othcr Departments. Wt~ dE'Hire to press the 
rCl'oUlmen<iatioll mad,) by our prt'dt'tt'sBors last nar thut, the 
l!et.tl~·nwlll, of Ow itClUS should be expcdih'd, 118, t;lt'ullwhile, the 
t:rlW f~OlnmrJ'(·ial results of the working (If t.he D(:purtment 
c~nnot be a!l<.':'I,t,ained. 1n partieular, we d,~sjre tJlat the ques-
twn of the free gra.nt of postage stamps to Indian Stlltes should be 
cXltmin~d in order to see whethm' the Depa,rhnt'llt. should not get 



a crt.>dit for the amount in view of the commercialisation of tho 
. accOl~nttl. 

(5) We have discussed at lengtp the Memorandum (Appendix XII) fQIt~ 
nished by the Railway Department regarding the state of work in 
t.he Stores Accounts Section of the East Indian Railway. We oal\i' 
not help commenting adversely on the It!peated failu·re to carry 
out assurances whieh have been given to us in the past that the 
reorganisation would be dompleted wii-hin the specified t,ime. We 
accept the assurance of the preSent Controller of Railway Account. 
thllt he wiIl. wifh th(l help of additional staff, complete the work ia 
about eight months, but in ord(~r to avoid thE.1 possibility of being 
coufronted. with the same position OIlC~ again, we desire that a. 
detailed interim report dealing, among other things, with the 
questioll~ and answers which (!amC before the Committee last 
year, should he t;ubmittcd early ill ll'ebruary 1931, when the 
Committee will have a special meeting, if neceMary.to consider it. 
In any case, we are definitely of opinion that theft} should be 
no attempt; to introduce experiments with the machine Bt'.cl]urtting 
until all the arrear work has boon put in order in the partieular 
office. 

m.--ImJOrtant COJDJDellts OIl matiel'I arisiDI out of the AOOO1IIlt8 for 1888-•. 

19. We accept the conclusions of the Auditor General that, in view of th~ 
enormous volume and range of· the transactions dealt with on the civil side, it 
('.aDoot be said that finanoial oontrol was deficient on the whole, but that the 
improvement of financial control is necessarily a matter which l'equires constant 
attention. We agree further that the Report of the Accountant General, 
Central Revenues contains evidence to show that in this matter the separate 
Pay and Accounts Offices have been very helpful to the Departments which they 
serve. In the light of the facts which were brought to onf notice in a particular 
CQ!!(\, howev(>f, we dellire to recommend that where t~e is a. Pay and Accounts 
Office in operation, no surrenders of sanctioned grants or f1ppropriation5 should 
he m.ade by tJV! contrulling authority without obtaining the definite advice of 
Pay and Account8 Officer; and, further, that when sllch an offieCl" brings to 
notioe the necE'.ssity for a supplementary grant or appropriQtion in t·he dosiI.g 
months of thE" yea.r. no delay shollid be allowed to occur in the o/Hce of the COIl· 
trolling authority in dealing with the caliI'!. Had theNe pr('eautioll8 been 
taken in the year under report. probably two of the exceRSCR referred ttl in para-
graph 7 could hll.ve heen avoided. 

20. On the Posts and Telegraphs side, it has been admitted that the budget. 
ing for the yE.'M was defet!tive and that the financial control was not sufficiently 
close. We halve been a!l8Ul'ed, however, that there has been progressive im-
provement in these matters. We understand that the question of giving 
suitable a8sistanre to the Financial Adviser, Posts and Telegraphs, is under 
con.'iideration, and hope that there will .be further considerable improve-
ment when such aaeistance has been .. given. We have to observe, however, 
that. the financial effect of recent revisions of establishments, necessary 
though these revisions may have been, was not accuratelf gauged at 



• .. time when tlw revisions were embarked upon. We feel that, even making 
U!'aUowances fordifficu1ties, there ought to be much closer estimating in thi$ 
lI!8~t, a.nd that the Finance Department ought to insist in future on much 
better estimates before they approve MUch schemes. 

21. The Railfoay Appropriation Aecounts cuntain glaring instances of 
faulty estiInating and insufficient. control of expenditure, particularly on the 

. Eastern Bengal Railway. We hope that the action recently taken by the 
Railway Department in connp..c:tioll witl, the ~pE'-Cjtl.l Officer's rej:)ort on t.he 
IYstem of preparing estimates on State Railwltys, will :cad to speedy improve-
ment in both thf'se directions in the nea.r future. We rea1iHe that the consideJ:'a-
iioDB which apply to normal estimates of revenue expl'uditure do not neeeBSarily 
apply to estimates of capital expetuliture whicb is cupahle of great variatioils 
owing to change in policy. We are also aware t,bat, as a· matter of fact, the 
number of projects in operation a.t present is much smaller than it was in the 
recent past. Nevertheless, we consider that the policy of capital construction 
ahould be so carefully considered, in consultationwitb the Financ.e Depart-
ment, before the estimates are framed, that the likelihood of any appreciable . 
variations owing to financial reasons may be very much diininiMhed ; in other " 
words, #Io.t the policy of railway construction should always be co-ordinated 
with the financial position of Government, flO tlin.t the l\e4;'.d for curtailing ex-
penditure in the middle of the year for finkncial rensons might not arise. 

22. Two important questions have b(1Cn raised in the course of our exami-
Dation of the Railway Appropriation Accounts, t'iz., the propriety of making 
re-appropriations from State-managed to Company-manag{d Railways, aud the 
propriety of making allotments to any pa.rticular Railway in t,he course of the 
year witbout effecting corresponding reductiolJs elsewherE'. Th(~ first question 
has r(lfe.rt'll('e mainly to the two grants for working expenses. We have con-
siderable sympathy Vvith this suggestion. The present position is, no doubt, 
techIlically correct Rathe Railway Department al{l OltitlHI to fe-appropriate 
funds from Olle Railway to another within the same grant. We desire to 
suggest, however, that the advisability of having St'P8.1"Iltc grants for th(\ working 
f!XpenSes of Company-managed Railways and Stat.e-managed Railways might he 
4mreflllly consiclucd. . 

2U. On the second issue referred to in ·the pre.cediug paragraph, we find 
that.· our pr(\d(,~sBor8 made the followillg recomm(;ndation in cOD1l('etion with 
the IU:COunts of 1 H26-27 :.-

"Whenever such re-appropriations are made, a spe('ific reduction 
should bo made under the head in respect of which savings are 
anticipated, though a certain amount of discr(~ion may be 
allowed for the present, in this connection, to the Financia.l Com-
missioner, Railways, in view of the peculiar circumstances in which 
he has to work." 

Sinoe that recommendation was made, however, the policy of over--
allotment haa been given up in the case of capital expenditure and it 
does not appear to ustbat the discretion should be allowed in ail casts of 
expenditure chargeable to Railway revenues. We are prepared to agree that 
it may be allowed in the case of grants relatmg to administration, operatms 
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expenaes and surplus profits to Railway companies, but ilotin other cases: We 
are informed by the Auditor <ffineral that, for his purposes, it wOtiJ.d be 8,,-
eiel1t to have a record of the sanctions aooordt'.d by the Financia.l Co~" 
sioner in the exercise of this diReret.ion in ord~r t.hat audit mig~t be in a poeiti.,.. 
to see whether suc,h discretion waf! being properly exercised. 

24. While on this subject, we would refer to the Report of ){r. P. R. RaJ! 
on the control of expenditure and prevention of irregularities on Indian Rail .. 
ways. We have also been suppli('.d \\.jth tho instructions already i88ued by the 
Director of Railway Audit and propo8t'.d to be iSRued by the Railway Depart-
ment in this connection (Appendix XIX). W(\ hope that,a~ a result of tho 
action taken, there will be grea.~r co-operation between the Raihvo.y ac-
counts staff and the Government examinor!!! and that discrepauciesin the 
evidence tendered to the Committee will be things of t.he past. 

25. We havc also pcnJ9('.d th(l Memorandum prepared by the Financial 
Commissioner (Appendix VIII) on the procedure to be adopted for securing the 
approval of the legislature to power being taken by the executive to fI6lect 
one of alternative railway project~. We are satisfied that the proposed a.rrange-
ments will give the Railways sufficient latitude without impairing th~ }\Owera 
of control poasessed~y tbe TA'.gislntivc A5St'mbly. 

26. Before leaying the subject I of cst'matiun 011 the Railway Hide, we 
would refer to It few minor points whidl relate to the preparation of the Railway 
Demands for Grants and the H':lilw.:.y Appropriat.ion Accounts. In the first 
place, we agree in the view eXpr('RRCfi hy t.he Auditor General t,hat, as the exaot 
amount of the excess over each grant, has tAl be vot'cd by the ASflembly under 
Rule 49 of the Indiltu l..egislath"e Hules, it i8 desirahle that the I:wtl1al oXlJeUdi-
tore under each gnmt. should be stltt{ld in rup<,es Itnd not o.{l.ly in thol180.nds of 
rupees in the grand summary of Appropriation A~.ow\ts ill future; Secondly, 
we oonsider that, as thl' grants for appropriations to and from the depreciatioa 
fund, in pra.ctiee, l.'Over traIl.'lll(:tioas relating t.o both c\Ommeroial and strategic 
lines, the description in the Schedule of Demtluds which indicates that thl'Y 
relate entirely to commercial lineR. Ilhould be u.lter(~. Thirdly, inasmuch as 
appropriations from the deprt',ciation fund al'e not credited to revenue, the 
expenditure against sU(lh appropriations Rhould not be described lUI expendi-
ture from revenue in these dooumonts. 

27. Turning now to the Military Appropriation Acc:ount!l~ we a.re, like the 
Military Accounts CoDlQ1ittee, gratified to note that. during t.he year 
under review, the percentage of financial irregularity, detected by audit and 
requiring special mention, was, on the whole, satisfactorily smaU and that theN 
be.s been some improvement in the standard of financial disciplin(' applied to 
cases of financial irregularity, etc. We consider, however, that there is room 
for improvement iIi" the direction of closer and mOl'e correct cs1.imat:ing, par-
ticularly ill regard to the Home estimates, where it !ili(luld· he possible for the 
Indian and the Home estimating offi(·.ers, to keel' in closer t,ouch wit.h one an-
other and thus avoid large differences between estimates· und actuals per-
taining to ordinary charges recurring hom year to year. We suggest tut 
these views, which we I!ihare with the Auditor General, shollld be hrO\1gbtto 
the not.j{lC of the Secretl;\ry of State. 
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28. Bef()r~ concluding t.hiH portion of our observat.ions, we would refer 
. to ·cel.'taih RUggestiotlsmadf' by the Auditor General in connection with the 
stal;iilised mi lital'Y ])udgl'i:. We nre t4)ld t.hnt these KuggcstioIlH I:'Xnctly fit in 

· with the requirement.s of t.he Finnllce Member who il'l tbe Offil'l'r responsible 
. for genernl financial control. Like the MilitlLry Accountl"! Conunittee again. 
we agree with the Auditor General that it is necessary to make sure, as far a8 
possible. that the purpose" llllderlyiug the stl1bilisntion of the military grant 
-.re being accomplished !Lud that. the conditions attaching thereto are beins 

· fulfilled. It has been l·xplained to us that the expenditure on the special 
'programme cann6t ordinnrily be separated from the normal e.xpenditure and 
that ~nYBupplementary stat.ement which may be prepared in order to meet 

· the views.of the Auditor General, will neees.'4arily contain a certain amount 
of estimation and will therefore not be susc.eptible of audit check We con-
Ilider that l\R much of the speeial expenditure I\S possible should be exhibited 
aeparately in the accounts apd that, the Finanoe Department should see what 
action can bf' takt'n 11.8 regards the remainder with a view to its bcing deter-
minoo wit.h the greatest measure of accuracy which is possible. We concur 
in the 8ugge::ltion of t.he Auditor General that it might be desirable to detail 
an audit offir,cr in order that suitable accounting arrangements might. be 
devised in nonsultation with the Militarv Accountant General. W (' al8& 
agree that" ill order that the Appropriation Acoounts may compl~teJy fulfil 
their ruMtion. it, is uecessary that they should include an examination of the 
receipt RidE' of the accoul1t .. -though not in great detail. 

29. In accordance with the suggestion made by our predecc&!ors last 1:.;. 
year, the Auditor General has prepared a Memorandum of doubtful cases of ... 
"new service" a.ppearing in the accounts for 1928-29 (Appendix IX). 
We have eonsidered theR!, cases ('arefnlly and Ollr views arc detai\('d ill the 
following paragraph);. . 

:30. Dminage ol/Ur/net Ott tlw Ka(lll la.ke.-·--The expenditure in this connec-
tion WUK not strictly for the safeguarding of a souree of revenue in the sense 
in whieh this expression wa!;: used in para,graph 23 of our prcdec{',ssorR' Report 
for 1926-2'i. Although the expendit.ure may not have incroased the ea1'l1ing 
eapaeity of the Railway, it, represents expenditure calculated to re.duCt~ 
working eXpt~nses on all average", and this is th(l only justificR.t.ion for tri·ating 
it a.s eapital expenditure. And inaflmllch as it was so treated, it was 
recognise.d a~ not forming part of the ordinary maint.enance charges. In 
these circnmstances. we cannot, aecept the Brgument that. it formed part of thf! 
normal obligation to protect. t.he value of the property. We therefore consider 
that it mUl4 be held to be expenditure on It new service. We take this 
opportunity of suggesting that individual items in the demands for grants 
presonted to t.he Assembly should not contain a margin for emergentexpendi-
ture of this eharacter, and that, as a (orollary to this, a specHt· hut reason-
able reserve provision might Le made therein to meet 8uch expenditure. 

31. Remodelling of the .Taf.anagar lJ'orkshops.-We were informed that the 
provision for the exp(lUditw'e on t.he remodelling of these workshops was in-
cluded in a supplementary demand presented to the Assembly in March 1928 
and that the position had Leen explained to the Standing Finance Committee 
for :a.aUways, although the expenditure had not been specifically stated in the 

Ll93FinD 
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supplementary demand. We are of the opinion that the remodelling was not 
a new service-., not because it was not a sufficiently important and distiQ,ot 
transaction, but because it was part of t,he transaction originally contemplated 
at the time of tho purchase of the workshops, and it mlL'It be assumed 
that the Standing ~'inance Committee for Railways knew ahout it, and, 
through them, the Assembly also. 

32. Purchase of (J lQ'UfJ ttpeake-r apparatu,~.- .. In this case the :Legislative 
A886mbly had approved the expenditure on thE' opening ceremony and we 
consider that it would not hfI ulll'f>.asonable to a..qaume that such expenditure 
might have been t.aken to include tht' purchase of an apparatus for making a 
speech properly heard by the gathering. Th~ real test for determining whether . 
a specific vote of the Assembly is required. is to see wheth-er Government 
would, in refraining from obtaining a. vote, be withholding any information 
which should have been before t.he Assembly when applying for t,he original 
grant. In th~ circumstanoes of the case, we ('ontlider that the purchase can-
not be held to be a new service. 

33. Purchase of buildi?¥lS for theUlle of the Income-ta:l' Deparluwnf .. ·.The 
purchase is obviously a " new instrument of service" rather than a" new service". 
In these circumstances, having regard to the relatively small llxp'enditure 
and the fact that it could be met. by re-appropriat.ioJl from within the grant 
provided for rent for 8uch accommodation, we hold that it W88 not necessary 
to go to the AMembly for a special vote. ~ 

34. A ease was brought to our notice in which nn Assistant El1~ineel'. who 
was guilty of deliberate disregard of the rules in t.he Public Works Al~count 
Code involving falsification of vouchers and ot,her uocuments and temporary 
retention of a considerable sum of money, was permitted to proceed on leave and 
then to resign his appointment with effect, from the date ·of M-piry of the leave. 
We were infonned thl\t it had not been proved that Goverrunent had lost any 
money as II. reBult of the irregularities. Nevertheless, and without wishing to 
criticise the decision of the local Government, we (~on8ider t.hat it is only in very 
exceptional cases that irregularities of the kind r<1ferred to should be condoned in 
this manner. 

35. Another case was brought to our notice in whidl the Army Depart-
ment entrusted certain of their printing work to private presses for the reason 
that the Government presses . were not in II. position to complete the work 
within the specified time. We were informed that different Departments of 
the Government of India often come .with rush orders at the same time, in 
which case it is not possible for the Government presses to do the work 
within the specified time. On t.he other hand, it is not impossiblt, thut the 
presses may, at other times during the same year, be comparatively idle. We 
desire to emphasise the fact that it is very important that Departments ~'hould 
give the Central Printing Office as long notice as possible of their require--
menta, in order that the latter may be able to arrange the work in the most 
economical manner. 

\ 

I'baaaolal 36. We have perused the memorandum furnished. by the Finaut'ial Adviser, r:=-- Poets and Telegraphs (Appendix XVI) whit'h contains his estimate of the 
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future commercial prospects of the Indian Posts and Telegraphs Department,~: aa4 
as also the memorandum furnished subsequently by the Director-General Tele-
(Appendix XXIII) detailing possible measures for the reduction of worki~ g"~ 
expenses and the improvement of the revenue of the Department. There 18 me~,. 
no doubt that the firumcial position has been deteriorating for some time. 
This has been ascribed partly to bad trade and partly to increased establiah-
ment charges. At the same time, it is osscntial that the :finance!! of the 
Department should be placed on 11 Ratisfactory footing 8S early as possible. 
We can only repeat, 8.8 suggested elsewhere, that the question of the various 
inter-departmelltal adjustments flhould be settled 8S expeditiously 8.8 possible, 
and. request that the Government of India might pIa e before the Committee 
next year a. carefully (',ollsidered Memorandum on the whole subject. 

87. The Auditor General has made certain important comments 011 the pre-~y ... 
sent position in regard to provincial balances, which we reproduce below'balaaOH 

U On the present occasion the provincial Appropriation Reports have 
brought to light It matter which is of interest to the Central 
Public Accounts Committee and which docs not appear in the 
Appropriation Accounts of the Central Government. It appears 
tha.t the province of Burma. wall continuously overdrawn, for 9 
months in 1928-29, to an amount rising from Rs. 51 lakha in the 
first month to over Rs. 3 crores in the 6th, 7th I1nd 8th months, 
and only falling to Rs. 2! crores in the 9th month. Very much the 
same thing 9ccurred in 1929-30. J4'mther the Punjab, the United 
Provinces and Assam have reduced their balances t.o Il. figure 
which, in my opinion, hardly provides a safe margin of cash for 
the financing of the provincial transactions. The case of Burma 
is, for the present, fuJ.' the \oost serious. I am aware that under 
the present constitution such overdrawals are not specifically 
prohibited, and that the Central Government has no immediate 
means of preventing them Ilnd no right to charge interest on the 
amounts overdrawn during the currency of a financial year. It 
may be urged in mitigat.ion that the Central Government pays no 
interest on surplus provincial balances in its custody, except in 
cases where a specific deposit is made. But it appell.l's to me that 
the balance of advantage lies with .the provincial Governments, 
as they are at liberty, if they find it profitable to do so, to utilise 
their balances for the avoidance of borrowing and interest charges, 
and to rely upon the Goverrunent of India for their cash require-
ments, while the Government of India have no countervailing 
remedy of an immediately etlective character. As in 1928-29 
treasury bills were outstanding throughout the year. for the 
purpose inter alia of supplementing the Central balances, the 
overdrawals of Burma in 1928-29 must have had the effect of 
increasing the borrowings of the Central Government and of in-
creasing the interest clunge8 borne bJ' Central Revenues. It ill 
clea.r that in every way the present position ill regard to thia 
matter is irreconoilabl~ with the ordinary aooepted principles 
which govern either business or publio finance." 
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We have been informed that the whole question is bound up with the 
allied questions of the treatment of provincial deposits and adV&DCel, 
the incidence of the COBt of management of treaBuries, etc. The question it one 
which has actually been referred to in the Statutory Commiaaion's Report aDd 
is to come up at the forthcoming constitutional review:. We desire to recom-
mend, however, that it should be carefully examined and that the services, 
rendered by the Central Government to the Provincial Governments as their 
banker, should be treated on 8 strictly commercial basis, the Provincial Gov-
ernment. being required to keep balaDC611 aooording to the needs of the situa· 
tion and to pay interest 011 oyer-drafts, just all they would do with 0. banker. 

lV.-""""", oblervatiODl. 

38. We do not desire to add to the length of this Report by including in it 
comment. of minor importance which appear in the Proceedings appended. 
We desire that the suggestions and recommendations made therein should be 
dealt with in exactly the same manner as those embodied in the Report proper. 

39. We wish to record our appreciation of the fact that Departmental 
Secretaries and the Chief Conimiasioner of Railways were present duMng our 
deliberations in accordance with the suggestion made by our predecessors last 
year. We are specially indebted to Mr. Smith. the Imperial Dairy Expert,whose 
evidence was very interesting and helpful. We have also to thank the 
Auditor General for the great clarity which characterised his comment. on 
the various Appropriat.ion ACcounts, as also for the &8sistance which he render-
ed to us throughout the proceedings. Both the Auditor General a.nd ourselves 
had to work " against tiDlt' " this year a.nd we should not have heen in a 
position·to completA:' the work but for t~ apecial efforts which. he made t.e> assist 
us. We ta.ke this opportunity of suggesting that the Government of India 
should ( oDsider the possibility of allowing more. time for t.he work of the 
CODlDlittt'e in future years. 

40. La.~tly, W~ wish to reoord (Jur great appreciation of the wry able 
aDd unt.iring servic~ rendered to the Committee by the Se(·retary. Mr. 
Sl'l\nkar Rall. 

. 
TAe 22nd July, 19~: 

OKORGE SCRUST,m. 

:It DAS. 

M. C. RAJAH. 

ABDUl, MATIN CHAPDHt1RY. 

S. C. MITRA. 

M. A. AZIM. 

J. RAMSAY SOOTT • 
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V.-P&OOBEDllfGS 01' TD OOIOll'l'TU. 

Proceedings of the ftrBt meeting of the Public A.ccOUD1l Oommittee held 
on 'lhunday, tile leth J1Ule 1810, at 11 .... 

PRESENT: 

The HOll 'hIe Sir GEOllOE ScmT~TER, (,hfl1rman. 

M.r. B. DAR. 

Rao Bahadul' M. C. RA.IAH. 

llauivi ABT>l'L MA'.I'IN C'HAUDHURY. 

Mr. 8. C. Ml'J'HA. 

l\iaulvi ~rUnU{MAO YAKVH. 

Mr .• J. RAMHAY SCOTT. 

Mr. E. BURDON, Auditor Gf'llt'ral. 

Mr. O. KAULA, Controller of Civil Aceouuts. 

1 M ••• b .... 

j 
Present dttring the ('onsi.deration of the FiMJ/ce Dt.pat1msnt 

Resolution, etc. : 

Mr. L .• T. PECK, Accountant. <hlneral, Central Revenues. 

J(r. D. C. ('AMPIlELI" Dirretor of ('onuuel'dal Audit. 

'I'he Hon 'hIe Sir ARTHUR MCWATTE&.", PimlUcial 
Sccr('tllry. Wt'tnl'ss. 

"re,~cllf dllr·ing i he eJ'(/minalio1! of Po.~f/>1 Clnd TfleUJ'lJphs Appropriation 
Aecounts only : 

MI' .. lAIoAT I'R\';All. A('(~ol1lltant Henrl'fll, P(liolts and Tt>]egraphs. 
Mr. II. A. HAMS, Dirp\'tol' (1I'IH'rlll. Posts and 

Tt')I'!rrll phI;. 

MI'. 'l'. RYAN, .Joint Secretary, Dt>parlment of 
IntiuHtril'!l and TJabour. 

l\1r. l\I. R. COBUR'V, Fillltll<'illJ ~\dvi~PI·. Po!!'ts amI 
')'elt>grn ph". J 

Rai Ba.hlldul' P. !'IT. Ml'lU:R.lEE. D('IHlty J)il·.~dor 
o.l'l1('I'It1. POl>hi. 

In wdcoming the IIH'mlwrs to the delibcrations. the Chairman ex-
pluined that 1lwy II/HI to Illrf't this yeal'1l111l'h earli('l' than uS1Iai and hnd a 
comp:.l'111in'Iy shortt·), time ill which to (·.omplcte their work. He accord-
ingly appealed to till' llH'mllf'rl'i to lu;,lp him hy ('oncentI'8ting on the main 
q\·(·lItiOl'h 1'11111 IlS far liS possible nvoidillg 11is('tll'sions of detail'!. He 
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upreliHed the opinion tbat the Auditol' General's letter*l, which followed 
8. yery clear plan, definitely called their attention to the more important 
poinia, and grouped the other points under classes of oases, would· be of gl'eat 
lwlp to them in the course of their work. ' 

2. At this I:Itage, M.r. Mitra pointed out that Rule 51 of the Indian 
L~!gi!llllth'e Rules did not. pl'ovid{' foJ' any re .. election or members to the 
Committee when t.he lif,' of the AsHemhly waH extendpd beyond 3 years. 
Hn 1JhOllght that there should lit' definite provision ill the rules to provi<iu 
fot' snch H l'Ollt ingency. The C(llUmitt('(' agreed that Governmell~ should 
set' thut the rule in </upstion waR suitably amend,,\! hefore such an oecasioll 
al'OIi{' again. 

;;, Mr. DaM tlwll dl'ew the atteution oJ th ... Committ.ee to tht' editorilll 
ill tht' P1'onet't' of the 25th .Jun(' 1930, which. in rC\'iewing the FinalH'f1 
Del)al'ttnent Hesolutioll Oil the ('olilmiUN> '", Report for 1927 .. 28, gave thll 
render the iJnpressiol1 that t,hf'rl' w,-re dtll:lhes between the Committee and 
GOV('I'lllllE'ut. The Chairman statt'd that he Will> 1I0t ('onl«lious of IlUY 
dashes at allY time and promised to S('I' if nnythiug could be dOJlf' t.o COl'l't'ct 
th(' misuuderstanding. 

4. The Committee then proceeded to the cousideration of th.~ Finance 
Department Hesolutiou (Appendix 1) and of those itl'IlIH ill Apperfdiees II 
and III which I'{'lateu to the Finmwe Depart.mf'nt. 

ii. Paragraph, 7 of Appendix J.·,-·,It was decided to requel'it the ~'inan .. 
cinl Secretary to look into fhfl matter of til(' Jarjlf' -eOlH'('ssions obtained b~' 
thl' Militury DepftrtuH'ut from the Hnih'o!'V'H. 

6. Pa"ngraph .12 ibid.-The Chtlirlllll.ll f'Xplllilled that the decision con 
wined herf'in in regard to rt'\,it·ws 01' the working of l'omUlercial under-
takings. "'II!'! not th ... la!'!t word on the subjtd and t.hat thl' ~'jnance Depart .. 
mt'llt proposed to dis('u~ tIll' questioll with thl' Audi1or.Gl'lwral 'md the 
Direetor of ComJllPl'eial Audit with till' jc1t'R of slll'edillg up thr audit.ed 
figures as much RS posilibl('. 'What WHS wantt>d was IJ. N)lllllllrison of thl! 
results of a !leries of years, indudinf:(' thmlt' of tht' lHtt'8t yt'RI' for which 

. auilitNl figures (~ould be madt' available. 
7. Item 4 of Appendix IIT.-It was decided to make a not.e that the 

Committee took II HerlOUS interest in the matter of enforcing diRciplinary 
action on officers after their retirement. 

8, Items 2, 5, 7, 8 •. 9, 12 and 14 of APP8fl(UX IlI.-The CommitttC 
• dI:'8it't~d that all the:;;\, (~ast's which had bl'('n b<:>ld up Pf'ndhljl the eonstitn .. 

tioDlll revision, "hould he brought under review at the firAt opportnnity. 
9. The Committee then proeeeded. to consider the Appropriat.ion 

A('(~()nutH of tht' Posts and Telr.graphs Department lind fhl' Ueport of the 
AN~Olllltant Hew·rlll tbrl'eoll. tOllflth,'r with tlIt' l'ele~1I1)t jlHl'agrflphs of the 
Aurlitor General's forwarding letter. . 

10. Parct(Jrapk 2 of the Auditor (ietltra.[!s til/fer., ·-Mr. 8ams explained 
thtlt. tht- G()VerlUn~nt of India hlHl 8C1~eptfld tIl(' pl'ilHliple ubat the Indian 
P08t~ IlIld Telegraphs D('partml.'!nt "'honId bf' !lelf"!lupporting ; t.hat, when 
t.he Committee whieh "'liS going to bt> appointt'" to loolc into t.hl' accounting 
part, of th(' Departnwllt hRd fillislll'd their lilbourN. the btthtll(lf, .. sh~·et of the 
Depllrhnput would sho'w It hrightf')' picture; and that. as r()gum"l the 
rclat.ivt> p()Mitioll fr,om ~·ear to yenr, the deterioration waR aCcollnted for 
by ban trnoe Oil tIlt' one hand t1nd iJ)('re~~ flHblbliHlllllf'ntchargPH on the 
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othe~. He showed. the Committee a note prepared by the Financial 
.• Adv.wer, Posts and Telegraphs on the Hub,jeet. (Appendix XVI), aecording 

to "'llich the Department would be ablE' to turn th~ cornel' in 1935-86 OD 
thtl 8HSumption that trade was fairly norma] and that there would be an 
annual increase of Rs. 20 lakhs in rt.wenue. He assur~d the Committee 
that the Department was run on as (,(~1l10ruh:1i1 liUE'H !II~ }Jotlllible. that the 
staff W8(O; regttlated according to the volumf' of tl~affic, anrl that there was 
no room for retrenchment. As regard!! measures which might be taken 
to improve the financial position of the Department, l\ir. Sams indicated 
a few pOHSibilities, for exam.ple, the stimulation of the demand for tele-
p}Ioncs ; the making of a charge for stationery in connection \\-i$ em bossed 
etlwlo})('s, which would yield about Rs. ;, luldu; ; an increuHe in the parcel 
rate from tw"a annas to three annas per 20 tolas, which would bring in 
RH. 18 lakhs ; an increallf>. in the ehargt'S for press telegrams and in the 
pOlltnge ratl's for r~gi8tered newspapers; and an introduction of a new 
forUi of: cheap telegrams for greetings. Mr. Ryan pointed out that Gov· 
t'rnnwnt had in tJU' past considered t.he proposals for the increase in the 
pri(·t· of tbe embosHed envelope and in the charges for press telegrams but 
had given them up in view of the constant demands for reduction of 
postage rates and of the great importance of facilitating the diBSeruination 
of lWWS. The Committee decided to discUHS tbp whole qllelttion when they 
'Would eOlUe to their Report and llsked for a note· bringing out the financial 
<f!ll\~d of the different proposals for the purpose. 

11. linn . .1 of Appendl:;l~ lJl. to the 'Accountant (Jeneral's RepfJrt.-In 
connl'ction with tho ftdjnsbne~t.wetm the Post.s and Telegraphs Depart-
Ilwuf and the Foreign nnd Political Department, it was expt.ined that latel' 
investigations indicated that t.ht' amount which might be. claimed by the 
former was likely to be considerably less than originally anticipllt.CQ and 
that the item was t.herefore not regarded as having much significllllce in 

, connection with the general financial position of the Department. The 
Committee decid(·rl not to pursue the matter. .As regard!! the free grant 
of rJostag~ stamps to Indian Statcs, how(wer. which involvt>d th(' Depart. 
JIlCDt in a loBS of about B.s. 10 lakhs a year. it. WIIS considered that, in view 
of the eommercia]isation of the accounts of the Depart.ment, it should 
get Ii credit and that the questioll should h(' f'xaminerl. alt.boug)h it might 
only mean the transfer of mOnt>~' from om' pockf't of GO\'crnment to 
al1oth~r. 

12. lfem r; ibid.-The Chairman stau:'d that the IIppoilltnwllt of u 
COUlmitte£' to consider the systt~tn of accounting in forN' in the Depllrtment 
hnd llCell held up owing to the retirement of Sit· Bhupelldra Mitra, and 
that lie would take up the whole question with the new Member 8!ol soon 
as tl)(· latter had time to acquaint himself with the conditions. 'rhe Com· 
mit.t(·(, d(wided to discusH the qu('stion again hf'fOl·t' writing their report. 

13. Item 6 ibid.-The Chairman explaiJll'd that. thl' OOVerlllUl-'nt of 
Imliu. as a banker, made a very much small"r profit out of the undertaking 
thnn un ordinary hanker would. tbat tbe qUf'Rtion of t·he utilisation of the 
Posts and Telegt'llpbs Depreeiat.ion Fund towards fresh capital outlay, 
in effect. involved 11 transfer of money from Ol){, pocket of GOVt'l'mnent 
to alloth61' ; but that thE' whole quest.ion would be taken up a!l:sin and some 
decision arrived at one way or other. 

·SinBe furnished-vide Apllenfiix XXIII. 
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~4. Item 'l ibid.-T~e Committee saw the vreliminary Nport (All' 
penuIx XV) 011 the working of t.he new IiYlltem of making the Departmeut. 
respollsible for the maintenance of its buildings. They were told that, 
&IIi the system was introduced only in April 192H, the Department had very 
littlc experience of. it~ workillg and that a fulll'eport would be submitted 
t.o them next year. 

15. Item 8 ibid.-The Committee were informed that the Accountant 
General was in correspondence with the Director-in-Chief of the Iudo-
Euro'peall Telegraph Department. and would submit a full report by the 
eud of the current year on the question of the comparative I'Ost of running 
the two sister Departmel\ts. 

16. In regard to the outstanding items ill the Appendivelwl'IlUy, the 
Committee decided to press the recommendation made last year, viz., that 
the settlement of the items should be expedited a8 the commercial resulte 
of t.he work,ing of the Departmt'nt. could 110t be ascertained acenrately till 
they were settled. 

17. Paragraph 3 of the Au,dilol' Oeneral'.q letter.-The Pinandal 
. .Adviser admitted that t.he budgeting for the year 1928-29 had been defec-
tive and that. the flwmcial control had not. been sufficiently close. He 
pointed out, however, that t.here was progreSf.live. improvement. The 
Chairman observed that Government had been considl'ring the que':lfioll of 
giving some assistance to the Financial Adviser, whi(~h bung together with 
the question of the reorganisation of the Department. He hoped to arrive 
at an early decision on the point. ill collWlliation with Sir Joseph Ehore. ~ 
.As regards the large excess under the HtIII'" Pay of permant'llt elltahli"lh- , 
ment ", the Committee were told t/llat it was impracticable to work out 
accm'ntely what the ultimate cost of incJ'eases of pay would be. The 
Com.nittee thought, however, that, even making all allowances for diffi-
culties, there ought to be much closer t'stimating than m the present (18M 
and that the Finance Departmt'nt ollght to insif{t, in futur(' on much b<>tter 
estilllah'" hl·forr t,hey Ilpproved any Hchl·mell. 

]8. Th(' ComlUittc'j~ thc'n lId.iollrnn\ till 11 A.M. OJ! :-;aturday, the 28th 
June ]!)30. 

Proceedinga of the aecond mee\ing of the Public Aocount. Oomm.ittee 
held on 8a.turday, the 28th June 1930, At 11 A.M. 

. .. 

PR1!lSENT : 

The J{on 'ble Sir GEORGE ScUTlRTER, Clta4Nr1an .. 
1\fr. B. DA8. 

Ra{J Bahadtlr M. C. RA,TAH. 

Maulyj AaIHn. MATTN CHAI'DJIURY • 

Mr. S. C. MITRA. 

Maulvi MUHAMMAD Y AKun. 

Mr .• J. RAMRAY ScotT. 
Mr. E. BURDON, Auditor General. 
Thf' Hon 'ble Sir ARTHUR MCWATTF..M. 

Mr. O. RAm-.A, Controllp.r of Civil Account!;. 
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I'f-e.ent d#ri", tko e:cam·i'natum' f)f JJ08t, and 1'eugraplu Appropriutiofl 
Aooounts emZr : 

.Mr. JAGAT PRASAD, Accountant General, POI:Its 
a1ld. Telegraphs. 

),fr. H . .6.. SAM&, Director General, Posu> and 
Telegraphs. 

Mr. T. RYAN, Joint Secretary, Department of 
Industries and Labour. 

Mr. M. R. COBURN, Financial Adviser, Posts 
and Telegraphs. 

Rei Bahadur P. N. MUXERJSE, Deputy 
Director General, Posts. 

Witnesses. 

p,"Mt' du,.ing the eXfJln,ination of Railway Appropriation Accounts only : 

Mr. A. C. BADENOCH. Director of Hailway 
Audit. 

Mr. A. A. IJ. PARSONS, FinaJ1Cial Commi,,-
sioner, Railways. 

Mr. )f. K. MITRA, Controller of Railway 
Accounts. 

Mr. 'r. S. SANKARA. .AI~AR, Director of Fin-
ance, Ruilways. . 

1 r W'itn6S8t!S. 

J 
19. '!'he Gommitt<.>e resumed the consideration of the .Appropriation 

Atconnts of the Posb;; and Tt'legraphs Department. 
20. Pal'a. ,18 of the At'cou.1/fll·1I·t Gencra7',q Report and 'Pat'a, 6 (b) of 

Ihe Au.ditor Genera.f'tt lefter,-The Committ~e thought that, considering 
the very large amount. of money handled by the Department Rnd the sca1~ 
of salaries of the employees, the amount lost by fraud, embezzlement, etc., 
was comparatively small. They desired, however, that a comparative 
statement should be given in future showing the IOSHeR for ten Cl)llSt'Cll· 
tive years,' . 

21. Pam. 4H 01 the Accountant GtJ11CI'fl1.'8 RtJpor( (eoo l)ara. (i (/) of 
Ihe Auditor (./eneral!s Zefter.-Tt wal; explained that t.he C(l!,It of construc-
tion of- the bungalows in question, including t.he cost of site, would Ilc1nally 
'Work out to less than 46 per cent. in exceSii of that of bungalowfl recently 
eonstructed by the Public Work!! Department at the same st.lltion ; that 
the excess was due to the fact. that rather spaeintlH aceomlllodlitinn wa."1 
asked for owing to the great heat in the first few months of the hot 
weather; and that., since these workR had heen sanct.ionell, II real'lon"able 
standard of accommodation had heen adopted. The Committee delliJ'oo to 
ascertain what. IIteps had been taken t.o ensure t,hat. in future thel'P would be 
:no extravagance and that there would be comparison with oth",}' !)tandards ; 
t.hey wanted to know exactly the 'prActice followed lit pJ'(~'1ent. and the 
ebanges proposed for the future and 81lked that a repnt1· ()u t.h,>. sllbjellt 
sbould be sllbmittt'd to them before the conclusion of their sittillll'S. 



22. Para, 60 oj 1M AcDountHt Gtn&ral'B B6POrl and-para. 6 (1) t1/ 
tht A1I.(Utor GeftBrGl's tetter.-It was explained that the large per6t!utap 
of the cost· of establishment to works expenditure was due~ first, to thl 
laet that, 8S the work was mostly done by the Department, itself and not 
through contractors, expenditure which would in' ordinary cases be charged 
to worka.. was in this Department charged to establishment; and, secondly, 
to the fact that the staff was employed' not only on constrltction bu~ aise 
.on maintenance, r~pairs1 etc., involvinp: little capital expenditure. The 
Committee t.hought that tile way ill which the figures bad been brought 
out was misleading. They desir.ed that it should be considered whether 
it would not be possible to formulate different rules for alloe:'atjng the 
.eost of i'stllblisbmcllts, and also wht'thcr the apparently very high per-
.eentages indicated anything wrong in the economy of the Department. 
They wiRhed to ha\'t~ a note explaining tbe fignre!ll nnd stating the exact 
facts. 

23. Thi~ ,('oncluded the examination of the Appropriation Aooounts:of 
the Posts and 'felegraphs Department and the Committee next proceedea: 
to deal with those relating to the Railway Department in conjunction witk 
the Report of thf' Director of Railway Audit and the' A uditol' G('lwral'. 
fOl'warding lettel'. ~ 

24. Item 12 of Appendix 11, pal'(l,~. 10 and 63 of the Dil'l'ctor's Report, 
.a1la pa;l'u. 7 of the .tltUl.itQr General's letteT.-The Committe(' were i.-
formed that the special officer's report on the system of preparing budget 
eathnates of railways had been circulated to the Railways with instruc-
tions to adopt bis proposals and that no import.ant recommendatioru;· in 
the report Were outstanding. III this conne<lt.ion, the Committee proceode4 
.to obtain explanations of the various defect.s in estimating and in the 
control of expenditlll'p as brought out by the Auditor General. The Coa- . 
mittee thought. that tbe t.wo <Iuestions which needed cot,lsideratioJl were 
(1) the propriety of making reappropriations from State-managed t. 
Compal1y-managed Railways, and (2) t.he propriety of making allotmenta 
to any particu18t· railway in the:' COU1'se of t1l<" year withollt eft'('('ting COT~ 
responding reductions elsewhel"f'. 

25. At thi~ stage t.he Committ.E'f' adjourned til] 2-80 P.M . 

.ProceediDgl of the third meeting of tile Public Accounts CoDUDittee 
held oJlSaturday, the28tb June 1880. &t2-80 P •• , 

PaKsENT : 

Tbe_Hon'bh· Rrl' Gl;;()RGE ~eHUt'lTF.R. Ch.o'i'l'man. 
Mr. B. DAB. 

HII.() Buhadlll' M. C. R.AJAH. 

lfu111vi AmlITJ. )bTtN CUAl'DlJt"RY. 

lfr. S. C. }fITRA:. 

'M8ulvi 'MI'UAMMAD YAKI'B. 
MI' .• T. RU(SAY Rccyr1'. 
Mr. E. BnROON'. Auditor GelleraI. '----
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The lIon '»Ie Sir ABTHua .MCWA'1"1'B8I;, Financial Seo1'etary. ., 
Mr. G. KAULA., Controller of Civil Accounts. 

Mr .. A. C.BADENOOH, Direetor of Railway Audit. 

l\flo. A~ A. L. PARSONS, Financial Commissioner, 
Railways. . .• t 

.--"'1 

l\ll', 1\J. K. Ml1'lU, Contl'ollC'l' of llKilway .Ac-
counts. 

Mr. T. S. S~XARA ArYAR, Director of Fin· 
ance, Railways. 

Witnes,6I. 

!.l6. 'ftlC Committee resumed their examination of the Railway .A.Plll'P-
priat.ion Accounts and connected documents. 

27. Item 12 of Appendix Jr, 1)(lt'Q,S. 10 and. 63 of the Director', Report 
lind para. 7 of thr Audito,. General's l.etter,-ABregardl'l the second of t.he 
two questions mentioned ill para. 24 of these proceedings, vie., the pro-
priety .(If making allotments to any particular Railway in the courso of 
the year without eif.ecting correslJonding reductioru; else\"lere, the atteD-
tion of the Comlnittee waR drawn to the recommendation made in para, 
12 (5) of their predt'ct'ltSors' Rt'Jlnrt on til!' Acconntl'l of 1926-27, which 
ran us follows : 

., Whenevcr IIucb rea ppropriation:., 11I'e madE!, a specific reduction 
, should be made under the head in respect of which saviu~ 

are anticipated, though a cert.ain amount of discretion may 
be allowed for the present, in this conneetion, to the rill-
ancial Commissioner, Railways, in view of the peculiar \~il'­
cumstaDces in which )w lu\s to work," 

The Committee considered thllt the principle enunciated lihould be reo 
drnfted so as to make the meaning clearer and that it ought not t,o apply 
to Railways as a whole but might apply to certain grant!!, for example, 
those rela.ting to administration, operating expenses and surplll~ profit. 
paid to Railway Companies. 'fh(' Auditor General expl'ess~d the opitlion 
that it would ·be sufficient to have a record of sanct.ions of this kind in 
order that audit might see whethp.T t.ht' Finaneial Commissioner was ext'l'-
cisinghis discretion properly. 

28. Item 1.4 of Appendix II.-The Committee discussed at i'!Ome 
knJlth tht' action tnken on )f1'. P. R: Ran's Report on th(' ~ontrol of ex:· 
penditure and prevention of it'regularities on Indian Bailwayt; and (leaited 
that they should be sUpplied with copies· of the instructiorH; alreudy 
issued by the Director of Ra.ilway Audii:and proposed to bt' is.'med hy the 
Railway Depart.ment in t.his connectk" 

29. ['IJ.f'o. 112 of tke Direr.tnr',~ RejJol't and item 1 of Ap/umtUx IX.-
The Committee held that the (1xpenditure OJl the drainage Chanllf'l on the 
Kadu lake was riot Rtrictly ill connection with the safeguanling of a source 
of l-evenue in the sense in which this expre88ion was used in }>aragraph 2:1 of 
'heir pl'tl(leet.'880r8' Report for 1926·27 ; that although tIll> (axpendil.nre 
.tight not ha\'(' inereast'd the.> earninll call.city. it would reduce work in, 
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expenlles ODan average, which was the only justification for treftting it as 
, capital ('xpcnditl1r'~ ; lind, finally, t.h,t ina8l1luch as it was charged to ~pi .. 

taJ, it did not fonn part of the ordinary maintenanc~ charges and should 
obYiously be treated Ill) expenditure on a new service. It wu suggested that 
a reasonable reserve pro"jsion might be made in future in the bu~et tlsti· 
mates to meet emergent expenditure of. this character. Tht" Flllallcial 
Commissioner desired to have an ·opportunity of diaclUlSing the detaH", wit.h 
the Auditor General before the present procedure was altered. 

30. Para. 113 of tke mrector', Report and item 2 01 Appendia; IX.-
The Committee were infonned that the provision for the expcnditul'~ on 

• tbe remodelling of the Tatanagar Workshops was included in a :,;ul'ple. 
mcntary dC'mand presented to the Assembly in March 1928, and that the 
position bad been expla.ined to the Standing Finance Committee for Hail· 
ways, although the expenditure on the remodelling had not been specifi-
cally meutioned in the Supplementary Demand. The expenditure 'WR"', 
however, ftcJually incurred in 1928-29 and 1Vas not treated as expenditure 
on 8 new ll!ervice in the circumstances. The Committee held that tIle reo 
JDodelling was not a new service, not because it was not a sufficiently inl' 
portant and distinct transaction, but because it was part of th,~ original 
transaction and it moo be asslmled that the Standing Finance Com· 
mittee for Railways knew about it, and, therefore, through them t.bt 
Assembly 8J~O knew about it. 

:n. The CommitteI' t.h"D adjourned till 10-:10 ,\.M. 011 Moil day, t.he 
30t.h ~hlJl(' HI!30. 

Proceedinp of the fourth meeting of the Public A.ooouuts Oommittee, held 
08 KoDday, tile 80th June 1880, at 10·80 A .•. 

PRERF ....... T: 

.. Thp Hon'ble Sir GEORGE SCUtT~TER, CltainntJn. 
Mr. n. DAS. 

Haji Chowdhury MUHAMMAD ISMAn. KHAN. 
Rao Bahadur M. C. RAJAH. 
l\faulvi ABDUL MATIN ClUlJDHURY . 
.MI'. So C. MITRA. 
Maulvi MUHAMMAD YAKUB. 
lIr .. J. RAMSAY SCOTT. 

1\11'. }O~. BURDON, Auditor General. 
Tht' Hon 'ble Sir ARTIltrR MCWATTERS, Finandal Secretary. 
Mr. G. KAULA. Controller of Civil Account~. 
1\Ir. A. C. BADENOCH, Director of Railway Audit. 
Mr. A. A. Ii. PARSONS, Financial CommissioMr 1 

Uailways.· , 
Mr. M. ~.MrrR.A, Controller, Railway .AecountR.Wif1Iesses. 
:Mr. T. S. SA~KARA AlVAH, Director of Finance~ 

Rai'wIlYs. J 
. :!~. Tht' Committee re."Iuml'd the oonsidt"l'atinn of' til(' HailwRY Appl'8w 

pn.lfion A('I'olmts ~m~1 of fhl! ('I)J1nf'l"ted docnmt"ntl'l. • 



33. l'~m 16 0/ Appendix ll.-The Committee ItRW tht'! Memorandum by 
the Pin:ancial Commissioner (Appendix VIII) on the procedure to be adopt· 
ed for obtaining the approval of fhe Assembly to power lwing taken by 
the execmtive to select one of alternative railway pro.ioots. Tht' Chairman 
e21:plained t.hat the proposed arrangement would give the Railways tt cer-
t.ain anumnt of latitude but. would, Ht tbe!Came time, preserve the complete 
.sonn-ol with the Assembly, and that he WIU; satisfied with the arrangement 
himself. The Committee provisionally approved of it, subject to any ob· 
Jlervations which wcmbers might suhmit. in writinll' ht>fore tbt'.' enll of t111~ 
setl8ion. 

34. Item 34 of Appendix II.-'l'ht' Financial CommillSioner explained 
that tl eal'eful comparison was being madt'.' between the Railway Land Rulet 
an(11 he ~..tand Rules ill force in the Army Department and thRt'lt f\1rtb~!' 
replll·t would he Hlibmitted on thl" whole' question. 

35. Item .18 of Apprndix II.-'l'he Committee dillCus,'ied at length the 
lteulOrandmn (Appcndix XII) furnished by the Railwa~' Department ra-
gnding tIlt' Htate of work in the Stores Accounts Section of the East Indian 
ftai) way . TheJ- were allsured that tbe totals of tbe bal!lIlCeS of stores accord-
mg to tIl(' !t'dgerl.l luul been l'econeiled with thfl totals according to the 
general 8(lCOllntH and that no money had gone astray. The trouble was 
only with the detailed c'assification. The Controller of Railway Accounts 
WaH hopeful of comp)etiIijl; the work in about 8 montbs with extra stair for 
whidl hf~ would aI>pl~· lator. According ·to him, the· staff was insufficieDt 
and 110t inefficient and he assumed responsibility for the completion of the 
work within the time mentioned. The-Committee desired to comment ad-
versely on the repeated failure to carry out assurances which had been 
given to them that the reorganisation would be completed within the speci. 
fled tjme. They accepted the present Controller's assurance, but eOllsidc!r-
eel t.hat it would be most unsatisfactory that they should btl\'!' to wait for 
lwothl'r ycar and lx~ confronted with the same position on,·\' again. They 
aceordingJy deHired that a detailed interim report deaIinp" aUlong ot.her 
things, with the questions and answers of last year, "houl(l be suhmitted 
early in February 1931, when the Committee would have a Ispeeil11 mel,ting, 
if necessary, to consider it. In any case, they were defillitely of opinion 
that there should be no attempt. made t.o introduce experiments with machine 
flC!(,()uJltin~ until all the arrear work had bt'!l"n put in ord ... r in til(' pRrthmlm' 
(,mel'. 

36. Item 40 of Appendlix II.-It was explained to the Committee that 
the nluima and minima rates both for passengel's and goodlS traffic whicb 
the Uailway Board laid down, applied equally to Company-managed Uail-
wny~: nnd to State-managed Railwa~rs. The Chairman was under the im-
prclSsioll that, in dealing with the matter. he was preJ>areli to accept the 
view that tb ... Committee's l'eeonunendatiol'l weut further than was really 
practicable. He, however, asked the li'inaneial Commissioner to look up th~! 
J18}>er!-: and bring the point up again. 

3"1. Item 41 of Appendix II,-Regarding the introduction of a s)'stem 
of proper commercial aecou1ItS.Dn all collieries worked by Railways, it was 
explained that t.he dIfficulty was one of settling the prices which the Rall. 
WQYS ought to pay to their own colJif'rip.s for coal, 80 that it was not pouible 



to get an exact profit and lotiS account. 'I'be Committee CODsidered, how~ 
e"er, that accurate -oosting accOunts should. be kept .• including all eharges. 
eo that, in a broad way, one could see from year to year whether it paid 
the Railways to "«,ork their own collieries or whether they were really losilll 
by doing *'0 in.tead of buying their coal from outside. They thought that 
the <luestion Hhould haye been settled bt>fore now and desired that the 
}'inancial Commissiouer should prepare and give them a note- showing 
the exact position. 

38. Item 42 of Append-ix ll.-'l'he Committee saw the Memorandum 
fnrnir,;hed by the Uailway Department (Appendix XI) showing the action 
tBklm on the irregularities noticed by audit on the- Bt~llgal·Nagpur Hailway. 
ProviRionally and ·subject to any comments which members might com· 
municate later, the Committee agret'd with Mr. Kania 'f! opinion that the 
action taken by the Hailway Department on the Report was generally 'latis-
f8eto~·. 

39. Item 83 of Append-ix lll.-The Committee were not clear whether 
the action reported to havt' been taken in regard to the recoIQ.mendatioJlB-
of the State Railway Workshops Committee fully disposl'.d of the particular 
item, and asked for a fuller notet on the subject. 

40. Appendice.s II and III.-The Auditor General suggested that the Ap-
pen.-lic€'s presented to the Committef', which showed tht' items outstandingr 
might be grouped by Departments for the liake of cOllvenience. The 
Chail'man further suggested that, by discussion between the Director of 
Railway Audit anrl the Finance Department, the list of outstandiugs con-
tllined in the Director 'H Report ·should be made to agree with the one pre-
pared for the Committee, that is to say, that t.he fonner should, fin;t of aUr 
abow the items whieh would appear in Appendical! II and III and thell 
add, at the end, itemH which would not 80 appear. At this stage, the Uom-
mittee decided, with the concurrence of the Auditor Gelleral, that, for this 
,ear at any rllte, they should continue the practice of .taking the poin"ts 8. 
mentioned in hiH letter. The Chairman was of course prepared to do his-
be!l;t to meet the wishcli of ally members who might wish to raise other points. 
He suggested that, in future, when there was more time, it would be of 
yer.y great help if members could read the documento; carefully and lct him 
know in advan(!(' 8l1y important points that they wanted to raise. 

41. Item 4. in paragraph 8 of the Director's Rcport.-In regard to the 
pU~h8Ht' of IItore8 by the Railways through the Indian Stores Departmeftt, 
the }4'inancial Commissioner suggested that, when the Chief Controller of 
Stores came before the Committee to give evidence, representatives of the 
Reilway Department should also appear with him to deal with the question. 

42. Item 18 in pa.ragraph 8 of the Dtrector's Report.-The Committee 
c1esired that a definite decision should be arrived at by next year on the 
qucstion, whioh had been under the investigation of the Railway Depl1l't-
JDcnt fo}' 80me time, of presenting the results of railway working in the 
form of regular trading and profit and 10Sfl account. and balance sheeis. 

43. Item 19 in para.graph 8 and also paragraph 25 of tlte Director'. 
Report.-The Chairman explained that the queHtions which the Committee 
appointed to report 011 the separation of railway from gt'neral finances, had 
to deal with, were 80 important that untU the stage of the whole constitu-
tional revision was arrived at t.he work could not be proeeeded. with and, 
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as the ma.jority of the original .embers of the Committee badresignecl, 
it W,88 difficult. to carry on. The Finanee Member himself had gone through 
the questions and, although he disagreed with the way in which Kame of the 
llaltmlations were being made, he had come to the conclusion that the con-
vention had be(m working fairly. The public interest was not being pre-
judiced and the ImbUe were not being misled by the continutl!1ce of the 
convention in itl! present fonn. At the same time, he did not accept the 
statement in paragraph 25 of the Director's Report that the accumulation 
of D()minal balanc:es in the Hailway Depreciation ancl Reserve Funds would 
almost certainly maJ(e it very diilieult for thc Government of India to 
hOD()Ul' a.ny large draft upon them. It was the busiuC88 of the Government I.r Judia to lIee that they were in a position to honour any reasonllble draft. 
Further, he thought that the provillion for a Reserve Fund on the present 
lines was a safety provision and that there was no justification fllr t!l.king 
eonlparatively favourable yeal'H as a baHi8 for reducing rat.es. 

44. Paragraph 8 of the Auditor General', letter.-"';The Committee "on-
,ul'red in the view expreSliled by the Auditor General that, us the exaet 
amount of the excess over eaeh voted grant had to be voted by the .Assembly 
undel' Rule 49 of t.he Indian IJegislative Rules, it was desirable that the 
actual expenditure under each grant should be stated in rupees in t.he Grand 
8wnmary of Appropriation Accounts ill future. 

45. Paragraphs 9 (e) (i) a'nd 26 of the Awdttor General', lettu.-The 
Committee directed that, in view of their intl;insic importance, the tables 
in the",e paragraphl'l should be reproduced- as an Appendix to their Report. 

46. Paragraph 146 of the Diredor's Report.-The Commit.tee were of 
~jllion that, 110 far all they were concerned, the necessity for debiting the 
purchase price of the Decauville Railway to railway capital by credit to the 
Army Department had not been established. 

47. The Committee then adjoul'ned till 2-30 P.M. 

Proceedinp of the Mth meetinr of the Public Acco~ OolDlDittee _hi 
on Monday, the 30th lune 1980, a' 1-80 P ... 

PRESENT: 

The Hon 'ble Sir GEORGE SCHUSTER, Chairman. 
Mr. B. DAB. 

Rao Bahadur If. C. RAJAl1. 

Maulvi ABDUL MATIN CRAUDHtTRl". 

AIr,. S. C. MITRA. 

Maulvi MUHAMMAD Y AKUB. 

Mr. J. RA¥SAY SCOTT. 

Mr. E. BURDON, Auditor General 

.... Members. 
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The Hon 'bie Sir ARTHUR M()W ATTlilR5, Finlln' 
ciaf Seeretary. 

Mr. G. KUTLA, Conti'oller of Civil .ACCO\Uit~ 
.Mr. A. C. BADENOCH, Director of Railway 

Audit. 
Mr. A. A. L~ P .. UL.<KINS, Financial ()oulluis· 

sioner, RailwllYrs. 
)11". 1\1. l{, MITRA, ('ontroller of Railway Ac· Witnesses. 

counts. . 
)11'. '1'. H. SAS"KARA .lUYAR, IJil'ccto)' of 

Financt', RaihvllYrs. 
48~ The Committee resumed the consideration of the Railw-.y Appro-

priation AccountH and the connected documents. 
49. Paragraph '9 (e) (i) 01 tlte AuditOt· General's leUer.-The Com-

mittet' felt it difficult to understand the increase in operating expeDIteS 
or under adnluliMtratioll when there was a, decrease in grOM receipts U 
COIIlpared with the revised estimates. They desired that a Dote- dealin« 
with the variations should be submitted to them and that the table in 
the Auditor General's letter might be made up for MOmt' other years as 
w{'!ll. 

50. Paragraph 17 of Ihe Dirtdor's Repot·t and paragraph 11 of 
Me Auditor Genera.l'.9 letter.-With reference to the apparently high 
peroentage of total objections to tot&) expenditure in 1928-29, it. waa 
aplained that the figures for tht> different years had not been tabulated 
in the Itftme manner and that the Fina,llcial Comm~ioner 'Would go into 
the question with the Director of Railway Audit and see whethet· the, 
could not &lTive at results which woulH refte<t seriOOH il'l'f',glliariti. 
lJucfu RM thoRe which might. involve u 1088 of moncy. 

51. Paragra.pks 101 and 102 of· tile Directm·'s8ept')rt.-The Com-
mittN> were infonned t.hat there was no difference of opinion shout the 
necessit.y for thl' preparation, before commencing const111ction, of 
detailed (~imates which formed the working docnments of thf' Engineer 
and that fr(~sh oroel'H. had be!'n issued on the subject. The COlUmitt.ee fclt 
that it would be neeeHSary to watch the- efft'Ct of thOfoie instl'uetio)l!! in 
eases of t his character and that. it would be neceg~l'y. for·' the Railway 
Board to consider in dill' courHe whether the c-ontl'ol over t.h(· Alrents 
should not he further tightened up. . 

52. Para(lt'ophs 26 to .'/6 of tlte. Direct01"S Report.-The COlnmittee 
desired to examine the Chief Commissioner of Railways in connection 
with tht' profit and ION" aceounbl and other tableR given in theRf' para-
graphs. 

53. Parag-raph 4l; (C') of the Direotor's Report and paragrap]'. 16 of 
the Auditor General's letter.-The Committee desired to have a Dotet 
summarising the paeition under the v,rious hea,ds on whicb complete 
act jon had not been taken with refereDoe to the recommetldations in Sir 
Arthnr Dickin8Oll's Report. 

54. Paragraph 57 of the Di,oector's Report and parag1·ttpll 18 (b) of 
the Auditor General's lettef'.-The Committe~ agreed with the Auditor 
General that, in the ease of overpayment of salaries referred to, it. would 
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have been better if the Chief Auditor had' complied with the Govel'l1-
:ment Examiner's request to warn the officers concerned that tbepay 
drawn in excese had been 'held under objection. 

55. Paragratplt 19 (a) of tlte Auditor General's lctte7·.-The Finan-
cial Commissioner promised to adopt in future the Audif.()r General's sug-
gestion that a general explanation of the variations under each Bub-head 
of the grant should be furnished under the summary by major hea~ and 
sub-head'!, in addition to the rleta~led explanations under each Railway. 

56. Paragr4ph 80 of the Director's Report and paraflrt1ip1t. 19 (e) 
of the A-IHUtor General's l(!tter.-Jt was explaim~d that. th(' Railway De-
pa.rtment. had made enquiries in tlle matter of the respo1Ulibility of the 
different individuals for the irregular upkeer of initial records for the 
unloading of coal and would report the result to the Committee next year. 

57. PlWQ,{}t'a.p1l 103 of lite Direetor's Rep.tJ'l't a.ncl p(l.rag,·aph 20 (f) of 
the Audito}' O(;·neral's letfllt,.-·-'rhe Committee considered that t.he Rail-
WBY Board, who had ltpprQ;ved the eontract. in the case referred t.o really 
left It great deal of latitude for variation in the execution and were there-
fore to blame rat.her than the Chief Engineer, and that, at the same time, 
t.he representation of the Chief Engineer that there WitS competent sanc-
tion for the work, was not prohah]y correct, 

58 .. Pm·agraplt. 20 (h) of th,c Auditor Oenern.l's le.ttcr.--In cOlmec-
finn witll fhe ]n~e variations from estimlltt'S llotirred by· the Auditor 
Henera], the Chairlllan explained that ca.pital expendit.ure WaH capablf' of 
J!fl'Ot ,"/ll"jation o\\ing to change in policy ; that different ('.onsidera.tions 
applit~d to estimates of capital expenditure and to normal estima.tes or 
hudgetary t'xpenditure ; and thnt, 88 a matter of fact, t.he number of pro-
.il'CiH was 11l1ldl smaller and the hold on the course of expendit.ure much. 
tiJ!'hter now thun befOl'e. Nevert.heless, he HUgg&lted aDd the Committee 
agreed that the policy ()of capital construction should he 80 carefully COD-
sidered, in con~ultatjoll with tht' Fina,nce Department before th(~ eRtimateR 
\\'('1'" fJ'iwIf:'d, thnt likl'lihood of any \"nriationo;,; owing to financial "caROM 
('ould 1)(' \'(~ry much rliminished, and that t.be policy of railwa.v oonRtrllc-
t.ion s)lIll1ld alwa~'s be co-ordinatf.'d with t.he financial pClRit,ion of GoverD-
"Wilt ~o tlJat the OI'ed for Rteppinll in for financial rcaMll~ might. not a.rise. 

!)~. At this sta~(' tht' Oommittep adjourwld till 10-::10 A.M. 011 TucMdny, 
tltl' 1st .Tnly 19::l0. 

Prooeed.iDga of the aixth meetiug of the Public Accounts Oommitt .. beld 
OD Tuead&y, the lit lulyl930, at 10-30A.K. 

PRESENT: 
The Hon 'hIe Sir GmRoE SCl:IUF.I'I'l!:R, Chairman. 

Haji CnOWmit1RY 'MUHA1UUD TF.lMAIL KuAN. t 
Rao Bahadur M.. C. R.AJAH. 

Msulvi Annul. MATIN ("H:\tTOHl1tY. JJr:mber., 

Maulvi Mlm ... MMAD Y AKlTB. J 
Mr. J. RAMSAY SCOTT. 

Mr. E. BURDON, Auditor General. 
L198FinD 
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'the Hon 'ble Sir AKTsuR MeW AT'rlCRS, Fina.noial Secretary. 
... Mr. G. XAULA, Controlle? of Civil Accounts. 

Mr. L. J. PECK, Accountant General, Central Revenu~ 
Mr. D. e. CUU"BELL, Director of Commercial Audit. 
AIr. P. M. ItA-u, Audit Officer, Indian Stores Department. 
Mr. C. V. S. lao, Officer on Special Duty. 
Mr. G. S. IlARDY, Member, Central Board of 1 

Uevenue. l. S Wit"U~8I1eB. llr. A. L. HOYLE, <':olllJIlissiQner, Northern 
India Salt Uevelluc. 

60. The Committee took up the consideration of the Appropriation 
Accounts relating to :the Central Board of Revenue Ilnd the connected 
documents. 

61. ltetn '601 Ap-pendix lI.-··The Chairman explained that lUI Finance 
Member, he "'8S responsible for the decision to go slow in the ~atter of the 
institution of concl1l'rent audit in 1he Customs Department. At the saine. 
time, he endorsed the Auditor General'8 warning that one coul~ not get 
magical results out of audit systems and Government had very carefully 
to balance 'the p068ible advantages against the cost involved. 'I'he Auditor 
General promised to submit to Government a very definite Ilnd full opinion 
on the subject with certain ('onstructive suggestions as Roon 8..'l he had 
leisure to do so. The Committee felt 'that they would be very interm:lted 
to know the Auditor General's final "iews Ilnd desired to be fully informed 
of them next year. . 

62. Item ·1 of Appendix IX.-The Committee held that the purchase of 
the building and land refflrred to for t.he u!\.e of the Income-talC Department, 
was not a new I!ICrvice but a new instrum('!nt of serviec. anel ~hat, having 
regard to the relatively small expenditure and the fact that it could be met 
by reappropriation from within the grant provided for l'en/t for such 
accommodation, it was not neceHSary t.o go to the ASliembly for 11 I!pedttl 
vot('!. 

(}rant16-Customs. 
63. Pages 5:,) to 63 of the Approp1'iution Accounts and paragraph, 11 

(b) of the A tklit m' GenClral's lettt'/'.-The Committ.ee diKCU,Nsed at IHn~th 
t.he- caRes of fraud and embezz!ement. rl~fcrl'('d 10. The Auditor Henera! 
stated t.hat the contentions of t.he Central Board of Revenue on the 8ubjeet 
of Custom~ alldit· bad ,to he accepted and that he was H8tisfied with the 
action taken. It was suggested to the Committee that. the only real way 
of st.opping collu'1ion of the kind which occurred in these cases, was for a 
"enior of'llcer to go rOllnd occasionally, make 8urpriFie visit!ol. and aetually 
set! tlw ~ood!l to be exported. In othPr wordA, there WM need for 
"ft'(!lljo!f hellinl! th" Htafl' of AfiRiflilmt Collctltol"H. 

Gra.nt .17-TaxCl8 on Income. 
64. Pagl! 68 01 the Ap'P'I'nl)riati()n Acc()ull.fit (t1ld 1}aragraph .1B of the 

Auditor (h!fleral', le.tter.-It was explained that accnrat.e budgl:'iing was 
difficult in Ii A(mtte~ed Dt!partment like the Tncom('-tnx Departtment. The 
Committee felt. however, that !oItep~ should be taken to improv~ the estimat-
ing (wen Wth ~he pr~sent stat!. . 



65. Page '76 of the Appropriation Accounts.-Tbe Committee weal 
into the que8.tion of the experiment of the sanding of panJI at Nawa, which 
was ultimately abandolled. The Committee CODliidered that it was an errot 
of judgment which was found out and corrected without involving ant 
appreciable 10811. They desired, however, to have a note on the whole 
question before the end of the week. 

66. Paragraph 16 of tle Auditor Genel-al's ietter.-At this stage, the 
. Chairman referred to the Appendix to the Appropriation Accounts whicll 

had been prepa.ted by the Director of Commercial Audit and which 
conltained the accounts and reviews of Government commercial concerns j 
be hoped that the Committee would recognise the steady advance that 
was being made in the matter of watching the commercial result.s of such 
r.oncm·ns. 

67. Pages 46 and -17 of th(! Ap'J)(lnd'i3.~ aful pm'agrapk 20 of the Auditor' 
General's leltel·.-Th(· Director of Commel'cial Audit explained that he 
was satisfit'd with the profit and loss tlm~OUJlt. of the Northern lndia Salt 
Revenue Departmt'ut. and had signed it. ; t.hat he had no reason t.o doubt. 
the accurllCY of the it.ems in the halanec-shflet which he had not signed at{ 
they had not been taken from IU1~· certified hooks: and that it would be 
more desirable if a !.rl·l.l·ral ledger and. if necessary, a journal could be-
maintained in order to enable llim to certify the correctness of the balllDlle-
sheet &'1 well. Tbere wa ... difference' of o~lini.n. howevl~r, RH regal'd~ the' 
amou,nt. or work and expendi·tnrf' involv·Pd. Thp Auditor General was' 
satisfied with the preHent position, hut. the Committetl cODsidered tha!t 
before they could make any recommendation. there should he furt.her' 
discussion between the Central Board of Revenue, the Auditor Gcneral and 
tIle Director of CbmmerciAI Audit. in 01'(11'1' that they might arrive at 
an agreod calculation as to whElt the extra eost involved would be. The 
ChaimutU eXpl'CSRM the opinion t,ha~. if t.he change involved only the 
appointment of an addit.ional clerk at headquarters and if the Committee 
deRiT('d the chnn~, he should have no objection to giving effect to it. 

6S. Page 7/; 01 the Appropriation Account., page. 54 and 55 of 'he 
Appetl'fi,ix and paragraph 22 of the Attd4for General', letter.-Tbe Com-
mitt('e felt t.hat the description of theexpflnditure relating to royalties and 
compensatioJlR should be similar in the Appropriat.ion Accounts as well 
as in the Apppndix. 'l'hey desired t.o recommend that the allocation of 
t.his expendit.ure tll tIlE' vario\l~ snIt SOIl1'Ce$ in the commercial accounts 
should he reviewed in order that an unduly large proportion of it might 
not he chllrgpd t.o Sambhar. for example. t1IUB increasing the cost Qf pro-
duct.ion at t.hat. SOnT(le. The Committee also desired that. the payments 
to Indian States Hhould be Tf'\'iewed in. connection with the Tecomm('ndll-
tions made in the Butler Committee's Report. 

69. Paragraph .94 of the Appcndix.-·The Committee desired that, 
in future, the reports whi"h would he prepaTed by the Superintendents 
of the Mmmereial concernR, ShOllld contain fuller explanatjons (If variations 
in the cost of product,ion. f'tP.. They desired to have a not~ from Mr. Hoyle 
by the lith of .Tuly on the inCl'e817nd cost of production at Samhhar in 
1928-29. 
--~-------------------.-----·Since fl1r'hlshed-vide Appendix XXI. 
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70. Appendices r and VI.-The Committee considered these 
.Appendic~ and the question was raised as to whether the Dharasna Salt 
Works WeTe or were not owned by Government. The Chairman i9tated 
that the position ,vas as explain('d in Appendix V and that it oould be 
elucidat€'d, if necessary. by meltnH of a question in the Assembly. 

Gra.nt 19-0piv,m. 
71. Pages 63 tn 67 of the Appendix and paragraph 26 of tlte AudUor 

General's letter.-It wad explained that the accounts of the Opium Depart-
ment would appear in the .\llpropriation Accounts in future. Th ... 
Auditor General suggested that. the accounts for th(l year ending the 30th 
Septembl'r 1929, which the Director of Commercial Audilt showed to the 
Committee, might be circulated with the firat quarterly statement which 
would go to the members in accordance ~ith the procedure laid down in 
pa1'agl'aph 4 of the Finance Department ReflOlution dated the 13th June 
1930 (Appendix I). 

72. Page 66 of the Appendix.--The Committe€, desired to have Ii note· 
from the Central Board of Revenue on the preflent position of opium stock'S 
a~d the reasons why they are maintained at their present. leve1. 

73. Paragraph 133 of the Appendix.-The Committee dfJsired that 
figm'ps relating to 1088es of opium should be given in future repor~ for 8 
series of years in order that they migM be in a position to see whether the 
llms was going up 01' coming down. 

74. At this stage t.he Committee adjourned till 10-30 A.M. on 
Wednesday, the 2nd .July 1930. 

Prooeeclinp of the seventh meeting of the Public Account. Oommittee 
held on Wed.neaday, the btl July 1980, a.t 10-30.6... 

PBJ!lII!:NT : 
The Hon 'ble Sir GF..oRGE S(,JnTSTER, Clt.a1.nnan. 
Mr. R. DAS. 
Rao Bahadur M. C. RAJA.H. 

l\Il!\lh'i .AI:IDT1T, ~1ATJN CnAtJl)HURY. 

Mbulvi MI~nA\fl\1AD YA.KtHl. 

Mr. J. RWRAY SCOTT. 

Mr. E. BURDON, Auditor General. 
• 

. . 

The Hon 'ble Sir ARTHUR MOWATTERS, Financial Secretary. 
Mr. G. KAUl",A., Controlll'r of Oivil Accounts. 

Pt'6l1eflt during the examination of the ApprOl)riatitm Account, ,.ela,tittrl 
to th.,. P'oreig1& and Paliliral Depa.rtment omy : 

Mr. 1... .J. PF.(~K, Accountant General, Central u,evenues. 
Mr. n. C. OAMPBET.L, Dir,ector of Comme1'(lial Audit. 
l\h'. c. V. S. RAo, Officer on Special Duty. 

·Since tUmiahed-vide ~ppendix XX. 
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The non 1>le Sir GaABLES WATSON, Political Sec· 
retary. 

Mr. V. NARAIlAlU RAO, Under Secretary, Foreign 
undPoliticaI DeIlartment. 

!lsi Sahib CltUNI LAL, Foreign and Political De. Witnes" •• 
partment. 

Hai ::;ahib RAMA NAND, Foreign and Political De-J 
pnrtmeut. 

Present durin!! the examination, of the Railway Appropriation A.ccQunf' 
only: 

11:'. A, C.llADENOCH, Director of Railway Audit. 
Mr. T. O. Ht7SSEI,IJ, Chief Commissioner, Railways. 
Mr. ,1\, A. L. PARSOXS, Financial Commissioner, 

Railways. 
1\[ t·, '1\1. K. lIrTl'A, Controller of Railway Accounts. 
::\Jr. '1'. S. SANKARA An-AR. Direlltor of F'immcE'. 

R~ilwH~'~' 

75, 1'hl' ('ommittPl' tool, up tht' C'xllmination of the App!'opriation 
Accounts l'f,latiJJg to the Foreilln a.nd Politica1 Department IInel the ('on· 
n~cted dOeUlllf'nts, 

(lrant 7J.--N. W. P. Pr07,ince. 
76. Pllfj(: ,':.9.') of tll.f' ApproTlriaJinn Ar.t'Ounfs.-In connection with the 

larger expenditure on account of the training of N. W. F. Province 8tu-
Ilent!! nt th(~ Ki)Jg F.rlward l\ledical Colle)?c !lnd Medical School, Amrit'Jal', 
tll\.' ('ommittC'I' I-'ugg(·sted that arran~emcnt!l might be made witll the Gov· 
ernment of the Punjab with a view to framing more reliable estimates 'in 
fnture. 

(trant 75-Baluchi.!tan. 

77. Page JH't of the tlpproprtation A.ccOitnt.,,-The Committee desired 
to hay~ a note on the Poliee Clothing Fund as ,veIl as on any other fund, 
of th~ kind which might be in existence. 

78. Page 463 of tke Appropriation Arco'Uf'lts and. para. 57 f)f tke 
.4.1,ditor (}cnf\r(l1'8 letter.-The Committee ascertained at length the 
present 1)08itio11 in regard to th(' ExpC'l'imental Fruit Farm at Quetta. 
They weN! told that the YE'Jlr 1928-29 ",as an eXCeI)tional one as certain 
initial (>Jr.:]llmditnTt,I had to be ~n('urrcd and the fruit crop had aiso failed. 
It WIIS stilted tlJat the year HI29·30 had shown It los~ of only u.s. 3,892 
and that th~ question of the continuance of the farm ·would be ta,ken up 
as Noon liS pos~jlJle lifter th(' arrival or the new Agricultural Officer under 
whom it was proposed to place it along with the other farms in the province. 
The Committee conRidp.red that the t.ime bad come for the Government 
of India to con"jder whether they were going t.o abandon the principle that 
the fHrm should be self-supporting. In order to enable the Committee to 
11 l'(.j<i«' wh('thl"f :\ny rE'commcndation Rho111d bE' made, they desired t.hlt a 
epecial report on the farm should be submitted next year and further 
that the AudjtorGeneral might see whether the pro forma aecount.'1 were 
01. It propel' ('ommert'ial baRls. 
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Gf'MIt 79-BtJip.tGWl .. 
79. Pagp, 555 of the Appropriation Accounts.-TheCommittee 8U1-.. 

gested that the FOff'ign and Polit.j~at Deopartment might examine the 
rl'll'M)ll8 fot' the non-utililiation of the proviHion made for t.he grant, of 
IIcbolnrships t() 1\ f~Dlale fltuclellt and let l\falilvi Muhammad ¥akub kno\'" 
about them. 

80. Pura. -1.9 of thi, Accotmiant (Je1ti't'al'lI Re.port a'JUt pa.ra. '14 of 'lhe 
Auclitor (lf1t(wal's lette,..-It was explained that the outstandings against 
the Perllian Government represent.ed the pay, allowan(!eI!. pension nontTi-
hution and leave salary of certain Assist.antSurgeons whom the Govern-
ment of Indja had lleeon depntIng in the past for quarl1ntin(~ work in the 
Pabian Gulf ; that, the Pel'Hinn Government had accepted the liabilit.y for 
the pay and I.aUowances, bllt w(,l'e contesting that in regard to penHioD 
contribution ctr1d leave stUnr)". The Committee suggested that. it might be 
aatisfnctoryto arrive at a settlement on the basis of recovering the portio • 
.for which liability had heen admitted and waiving the balance of the 
elaim. 

P"ontier Watch and Ward. 
81. PI.Ue. 614 of the AplH'opriation Accou.nts.-The question . Wall 

raised whether the expenditure in connection with the Trianglt' and t.he 
Nagft Hill Expedit.ioDl~ was political or military I'xpenditure. The Chair-
man explaint'd that it was V('l'Y difficult. to drllw the line and that all these 
questions 'Would bc settled at. the next revision of t.he constit.ntion; 

82. Pages 618 to 620 of thfl Appropriation Accounts.--Thc Committeu 
wel'eiuformoo that the allegation8 against the Assistant EnginE.'er in ques-
tion had nt'lt been pl'oved ; tllat it had not alHO be;en proved that O-overn-
ment had lost rnoney ItS 11 relmlt. of the irregull;1rities ; t.Jlat even if thia 
was the case, the lOoney could not 1'0 recovered from the 1'e1'8On concerned; 
arid thaI he hlld been a!lowed to procf'ed on leave and heen permitted to 
l'eI!Iign hil; nppointment with clle(~t frorn the date of expiry of the lCllve. 
Without wishing to criticiRe the cleeision of the loea1 Governm,ent, ~1r 
Committee c(1Jl8ider~d th/lt it was only ill Ycry exceptional cases that irregu-
larities of the kind reft'rred to should be condoned in t.his mannel'. 

Wc.~tern India States Agency. 

83. Payt; 6tJ'l of th.e Appropriatio'll "lrcott'llts and para. 6.1 of the 
A'ttd.itor aene.rol'R lettcr.-It WRlil explained that the Agent to the Gov-
ernor OC1wrai lIad been ARked to cheek the tendency to overbudgeting and 
tlwt the Devartment had made f\ note of i~ for t.he next budget to see if 
a lump cut W8~ feasible. 

84., Ptlra. '1 of the Home Auc1.itor's Report on the accounts of tJ"e 
Secretary of State and para. 62 of the Auditor General's letter·-The Com-
mittllc ~tl'/)ngJy endol'Red the remarks of the Home Auditor and desired 
to presH the ncpd for further action to be taken ill the vratter in. order to 
effect ibn recovery from the British Government in resp(!ct of their "hare 
of the Pel'Kinn l':orpenditnre fill' February and March 1919. 

85. This conelMP.d t.he eXt\millll.tion of the Appropriation ACCOUJltl 
r~lat:ing to the Foreign and Political Department and the Committee pro-
ceeded to exilmin~ t4e Chief ('omJDi~sioner of Railways, 



86. Pdra. 27 of the Hfpm·t of the DirectQr of Ba>iZway Audit.-The 
Committee were informed that the question of preparation of a profit 
and 10s8 accourlf, for each Ttailway had been held up owing to certain tecbni~ 
c8l ·diffieuiti(>.s, for example, tht' difficulty of allocating the correct interest 
charge to each &.ilway, which arose on Rccount of t1le fllcts that the 
capital cXf/tmditnl'e had beeu incurred at different times and money for 
the purpose had heen borrowt'd at different ratt's of interest. The Com-
mittee thought. that the Department should not be deterred by these 
t.edmicnl ,lifficultit"s ; that ",hat: war.; nect·ssl.lry was to make a start from 
which unll ("onld begin making comparisons between thc rel'lllltH of one ye,1\' 
and ElTlother ; and that, for this purpose, a fairly rough approximation of 
the conect l'('5;Ult( c:onld be arrived at by charging jntcrcNt to each Rail· 
wa.y on th~ basis of the average rate paid on the entire capital. 

87. P(l>'lI. 360l tI/l' J)ircct(}r',~ Rf:port,--The Committee went into the 
question of tbl' JosHes ineurred by the BengaJ-Nl1gpul' and the Nort.h 
WCkltcrn H~lil"'ays, The Chief Commissioner refuted the (!harge that the 
Railway BUIlJ'o hlld been incul'l'ing unnecessary expenditure merely tt) 

reduce the cOlJtribution to general revenueR. \Vitii reference to the con-
tention that 111e construction of neW lines had fuMed to the expenditure in 
recent ~'NIl'N withont II corresponding increase in revenue which was ex-
pectNI t(, (:nm .. in IRter, the Committee dt>f!irpd t.o he in a. posit-iol) to l'e-
view tlw (·ofl!'truC'tion policy Ntart-ed in 1923-24 and to see whpther the 
traffic- ,·!;tim/lt('foO had ht·en borne out. 'rhey Sllllg'csted t.hat a popular report 
Oll the Uuilwnys might he prepared, summarising the reports of t.he Agents, 
taking (lut thl' salitmt points therein, Rnd bringing out, in the ease of each 
Railway, tht! IiOI·t of tiling!! whieh the Chainnan of a public RailwllY Com-
pany wonltl N1H IIttention to in his speech at the annual meeting of the 
Hharcholders. The~' thOllgllt that the report might be supplemented by some 
lIimplifiNI stEltil,;tic~ lin the one side and, on the other, hy a note of points 
to he looked irlto hy nwmbers of the Public Accounts Committee, upon the 
lines of th(l 1I0tf' llrepnl'cd by the Director of Commercial Audit (Appendix: 
XIV). Th(!~' 11 1:om ('('nsid(,I'eu that. it would be better to show the strategic 
Iinc sepllratl'ly frorn the commercial lines in thp various documents pre-
Kented to HII'm. 

RS. The CbllirmHn I>llgg~ted that, if members desil'ed to question the 
f'hicf C~llImj/i;sionel' on nny other points, t.hey might communicate the 
points in writing. 

89. 'fhe Committee then adj()urned t.ill ]0-30 A..M. on Thursday, the 
~rc1July lH30. 

Proceeding-s of theeirhth m.eeting of the Public Accounts Committee 
. held on ~,the 8rc1 July 1930, at 10·S4) A." 

PREsENT: 
Th(' 1I0Jl 'bl(' Sir Gl!:ORGE SCJnIf1TER. Ch(J;,'man. 
Mr." n. nAR. 
RRO BuJuHlnl' M. C. RA.JAH. 

l\frmh·j .Anon MA'I'lN CRAPJlUt:HY. 

Kaulvi )[UHAJUfAD YAKtTB. 

)2r .• T. RA\fRAY ~(,,01''1'' 



Mr. E. BUBDON, Auditor General. 
The lIon 'ble Sir ARTlIUB MCWATTEaS, Financial Secretary. 
1\1Jo. G. IUUI.4, Controller of Civil Accounts. 
Mr. L . • J. PECK,Accountallt-Oeneral, Oentral Revenues. 
!\h. D. C. CAJoll"B.ELL, Director of Commercial Audit. 
Mr. C. V. S. RAO, Officer on Special Dut.y. 

Pre-sent dW'ing the. c;r.amitlation of 'the Appropriation AoootUats relating 
t" the Cblnlller('£' I)cpartm,ent. 

'rht' Hon'ble Mr .• J. A. WOODHEAD, secretary,} 
Commerce Department. 

lfr. J . .c. B. DRAKE, Joint Secretary, COlnmerce 
Department. 

lVitne.~.~es. 

Present duri,I!1 the ez.amination of the Appropriation ACCOU1lt8 ,.elating 
to the Departmcflt of Indtl.stries and LalJour. 

Thl' Hon'Ill!, Mr .. ~J. A. SHJLLIDY, Secretary, De-
PI1l111l(>nt of (ndnRtril~S IlncI fJltbour. 

Mr. 'I'm TUT. Deputy Secretary, Department of 
Im1uI'ltricI> and IJabolll'. 

Mr. II. HnsSAlN, Under Secretary, Department 
of Industries and JJaoour. 

Lt.·Col. P. C. SUEY,)tI:RDINE, Director of Civil 
Ayintion. Wil1H:s,~( .~. 

l\lr. 1<:. E. COOMBS" Controllcr: Printing and St&-
tionery. 

Hr. A. BBEBNER, Consulting Engineer to the 
Government of India. 

Bir ,0£\ LJo:XA!,;DER Rom;&, Chief Engineer, Delhi. 
)Tt-. E. W. GRIl'DAT" C('tli.rnl .Aecounts Officer, 

Df'lhL • 
90, 'rhc Committee tool, up the conltideration of the Appropriation 

Accountfo.l relating to the Commerce Department and the connected docu-
mentH. 

91. Item 16 of Appendix 111.-Jt was explained that, unless there 
was an Army Ohaplains' Service with separate garrison churches, it would 
be pra(~ticallI impossible to apportion the expenditure accurately between 
the Army and the Civil Departments. The Committee conaidered, how-
el'er, that an approximate allocation would be poSsible and asked for a 
further report to be submitted to them next year on the subject. 

Ortmt 45-Porl. and Pilotage. 
92. Paras. 260 to 268 of tke Appendix to the Appropriation Accouf, 

and para. 56 of tke Auditor (Jeneral', letter.-TbtCommittee saw the 
accounts of the Pe~ian Gulf J.Jighting Service Fund and were of th. 
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opinion that if tbcurangement was intended to be one which put upon 
'dle shipping companies the obligation to pay dues to meet the expenses 
of the serviees, then interest on the capital ought to be included ill the 
expenses. 

93. The Committee next turned to the examination of the Appropria-
~ion .Accounts relating to the Department of Industries and Labour ainng 
with the oonnected documents. 

(}rant 71-8tationery and Printing. 

94. Page 344 of the Appropriation Af'{}()unts a",d para. ,')4 (a) 01 ~he 
Auditor General's letter.-In considering the reasons which led the Mili-
tary Department to entrust certain of their printing work to private 
presses, the Committee observed that different Departments of the Govern-
ment of India might come with rush orders at the flame time, in which 
casc the Government Presses could not do all the work. On the other 
hand, these PreSfles might be idle for months in the year. The Committee 
desired to cxpress the view that it was very important that Departmeats 
ahould give the Central Printing Office long notic(~ of their requirement.; 
10 ail to make it p08.'lible to arrange the work in the m0f4t economical way. 

95. Pages 864 to //66 of the Appropriatio", Accounts and para. 54 (c) 
til the Auditor General's letfer.--The Committee were informed that, 
while negotiations for a private sale of old machines' for n nominal prjcc 
might have been irregular in 1925, the procpdure had now been changed 
to prevent that. sort of thing occurring again. They desirt'd to comment, 
llowever, on the danger of revaluation of assets of thl.> type of printing 
machine/{ by writing up their original cost. 

Grant 69--Civil Works, 

96. Page .'120 of the A1Jpropriafiol'l Ae(~ou.nfs anli para • .'52 (a) of tile 
Auditor Ge'rteral',~ le-tter.-With refert'nce to the Accountant General'8 
,ugg(,,stion that details about comparatively smaller works need not be 
furnished in the Appropriation Aceounts and that tht' monetary limits for 
major works for which dehtils nre required ~h()u1d ht· raised from R~. 50,000 
to Rs. 1,00,000, the Committee dC('ided that no ehllnge should be made in 
the existing practice for the prl'Scnt. 

97. Item 1;1 of Apl)('ndix lH.-Regarding the transfer of the control 
of tlw roads and buildings in the N. W. F. Province from the Military 
I!ngirteering Services to the Public Works Department, the Committee 
thOllg-lIt it rather unsatisfactory to get every year the an.''1wer that the 
question was still under consideration. They considered it desirable that 
the lDatt(!r should be decided one way or t.he other. by the Government of 
India in the course of the next year. 

98. Page .'121 0/ the Appropriation Arc(Junts a·nd pam. 52 (0) of the 
AuditOf" Genet'al's letter.-The Committee were given fl.g1.~res showing the 
ftnancial results of the arrangements for the supply of furniture to the 
tenants of. Government residential buildings in Delhi and New Delhi. The 
Committee desired that, in ca.lculating the loss, the rent of the furniture 
which was, in practice. supplied free to His Excellency the Commander-
•• Ohief, should be excluded. . 



99. Item 23 01 APP6ftdiz Ilf,-The Oommittee desired that the va.rious 
points relatinIJ to aceommodation. at Delhi which appear under this it~eDl 
6hould be cleared up as early as possible; 

100. The Committee then adjourned till 10·30 A.M. on Friday, the 
4th July 1930. 

Proceedings of the DiD.th meetinJ' of the Publio Accounts Oommitte. 
held on Frid.r.J, the ,til. July 1930, at 10-80 A.M. . 

PRESENT: 

rrhe 11011 'ble Sir HEOBOiE SCHUSTP, Chairman. 
Mr. B. DAS. 
Rao liahadnr M. C. RAJAH. 
.' . 
Maulvi ABDUL l\1A.TIN CHAlTDHURY. 

Maulvi MUHAMMAD YAKUB. 

Mr .• T. RAMSAY SCOTT. 

Mr. E. BUUDON, Auditor Oenel'ul. 
The lIon 'hIe Sir AH1'HcR MeW A'rTJo!Rl'l,Fillam~ial SeCl'etllrr. 
Mr. G. KAUI.Ar Control]m' or Civil Account!>. 
Mr. TJ, J. PEC:l~, Accountant Generd, Central Re\'enuf'~. 
1\11'. D. C. CAMPBELr ... , Director of Commercial Alldit. 
~fr. c. V. S. RAO, Officer on Special Dllty. 
Sir l"R.4 N K NoYel<), Rec1't>tllry; Dcpal'tlllen t 

of ~~dncation, Health and IJands. 
Mr. O. S. HAJ~Al •• Toint Sccr~tary. Depart-

ment of Education, H('Alth and 1;8nol;. 
Mr. A. B. HElD, Deputy Sf'l.'rl'wry, Dt.~part­

ment. of Education, lIt1alt.h and IJ1111ds. 
:!\lr. RAM CHANDRA, Additional Deputy Seert'-

tary. Department. ot' Education, Health 
and IJands. 

)11'. W. 8MT'I'!!, lmpprial Dairy Expert. 

I. 

J 
101. The Committ.ee took up the examination of the Appropriatio • 

. Accounts relntin/l to thl' Drpartmrnt. of Education. Health and Ijand\l, 
aiong with the connected documents . 

. Grant ,1j6-Public Heriltk. 

102. Pctra. 9 of the Auditor OcnfJral's letter.-The Conunittc:>e con-
bidered t.hat more attention should havE' het>J1 paid to the progres!I of e.l:-
penditure before a supplementary grant was asked for and that the Pox-
penditure should be watched carefully in future. 

103 .. Pa·ge 222 of flu! Appropriatimr. Al~(lt)unts.-The Committe« 
tboughtthat, whene\1er the 8ta.temel)t showing the financial reaultof the 
t18]r, of v8.ccines, etc ... "howlld marked variations fl'OiD the previous year, it. 
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'Would be useful to have a lIuitllble foot-note explaining the reaions for 
tht! "ariatioDl. . 

Gramt 57-Agricultuf·e. 
104. Page 229 of the APPropriation Accounts and para. 4.:1 (b) oj 11Ie 

Auditor General's letter.-It was explained that as, in the case of the 
India n Central Cotton Committee, ·the expenditure was practically· balanced 
by recoveries made from the Committee which were taken liS 8 deductiOJi 
:tmm such expenditure, no formal surrender was necessary when" reductio. 
in the groSH expenditure was anticipated, because this would normally 
lead to a reduction in the amount of TPcoveries 88 well, leaving the llet 
,.rant nnllffccted. The Committl'c desired that steps should be taken to 
prf'veJ1t Ii recurrence of the mistake which occurred in 1928-29 in thi'l 
conll~ction. 

GrC1lnt 58-C ivil Veterinary Ser·"ic6S. 
105. Paras. 244 (tnd 245 0/ the Appendix to the Appro-pl-iatio-n 

ACCOfllntR and para. 48 of the Auditor General's letter.-The Committee were 
illform(~d that the Department hopt'd t.o introduce commercial accounts 
\I\-~th effect from the ht. August HI80 at Izat.nagar wberp. the bulk oj' till? 
manui'aetllring ll{ltivities of the IlJlperial Inst.itute of Veterinai'Y Research 
were being earrie<l on ; that, llntil then, they would not be in a position to 
uedde the exact rl'lutionr-;hip bf:'tween .the present prices Rnd the CO:M of 
J.l'oductioll ; and that, if the ]!lfoduets from :Muktesar and batna,gar wert' 
awld at cost price to local Governments, Central Revenues would h(' a1f.ee.tcd 
if) the extent of Its. 7 lakhs. The Comrnittee considered that this would 
br another form of spending mOney for improving agriculture and animal 
husbandry and that the policy should be recomidered whenthl' introduc-
tion of commercial accounts had brought out the t.rue results. 

Grant 46--Survey of India. 
106. Pat'a. 1.19 of the Append.ix atnd para, 45 of tlu! Auditor Genera.l!~ 

ktter.-In regard to the suggestion of the Director of Commercial Audit 
that a proper costing system might be introduced in the Mathematical 
Inst.rument Office, Calcutta, t.he Committee were of oilinion that it wag a 
qUMtion of balancing advantagell and disadvantages: they did uot likt' 
kl press tho point unless there was evidence that SOble seriOI1S disad'-ant-
age was entailed by t.he continuance of the present system. They '~VE:!"e. 
however, content to leave the question to b(' settled between the nepari-
men! and the Director of CommE'rciul Audit. 

107. 1Jam. 145 of the Appe.ndix.-Tht' CommitteI' agreed with tht 
Director of CommerciAl Audit that the diJf!'nmce between the book values 
alld marltet values of the stores at the Mathematical Instrl1JnPnt Office 
should be adjusted as Hoon as p08~ihle under proper sanction. as otherwise 
the valuation assigned to stocks. in the balance sheet would not Npres:!nt 
tbE' correct position. ' , 

Grant 4,9-Bota.nical 1l;fun1ey. 

lOR. Item til of Appendiz Ii.-The Committee were told that the aul., 
to Provincia1 Governments, at a special price, of quinine stocked by ·the 
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Ceutral Government, would amount to a subvention from the latter In aid 
of provineial revenues which was not strictly permissible under the Devo-
lution Rules. The Committee were, however, of the opinion, primarily 
from the public health point of view a~d even from the purely financial 
point of "iew, that it was desirable that the Government of India should 
try to dispose of 20 per cent. of theil" stocks at a cheaper price in order to, 
creatl· a demand for the balance, when they would be able to recover the 
commercial price. They delrired that Government should consider the 
matter again on these lines and possibly again circularisc Provincial Gov-
ernments about it. 

109. Items 21 and 2,'1' of .4.ppendlix III.-The two questions involved 
were the introduction of I,l proper commercial system of accounts in rc<;-
l,cct of cinehona transactions and the verification of stocks. The Com-
mittee desired that t.he settlement of the que!ltions should be expedited in 
consultation 'With the Government of Bengal. At t.his stage, one of th(' 
members raised the question whether an expert on stocks could not go 
round and inspect all the stocks maint.ained by Government. The t~Clm­
lnittec realised that it would be difficult to get a lIingle individual with 
the neeessa.ry wide technical experience, but they considered that it would 
bt. interesting to have, from the Director of Commercial Audit next y~ar, 
a general note on the stock-taking system and t.he methods of inspectiol'). 

Grant 51--Arckaeology. 

110. ThE.' Committee desired that.. for the comTenienee of the public, 
& hirrtorical description of protected monuments should he made ayailahle on 
tbe premises where this had not been done already. 

Ot'ant 5/J·-Othcr Hcientijic Department . .,. 

111. The Committee ,,'erl' of opinion that, in view of the intm'cst 
taken in the grant relating to the Ct>ntrlll Museum. it was desirable that 
an accOlmt of tht1 receipts and expenditure of the museum should be 
appended to the Appropriation Accounts. notwithstanding thc general 
recommt'ndation to the contrary which was made by their pred~M~rs in 
1924-25. They also desired to recommend t.hat, nfter the .forthcol'ning 
(;onstitlltional revision, a reorganisation of the present statutory arrange-
ment for the maintenance of t.he institution should be one of the points 
to hI' considered by tb .. Government of India. . 

Grant 65-MiscelianeoUB Departments. 

112. Page. 252 of the Appropriation Accounts.-The Committee !)ug-
Kested that the Department might 8scel'Ulin and let Maulvi Muhamulnd 
l' akub know wheth~l' the Persian Manuscript Parikh-t-B erat, for which tL 
}Jrovi!!ion was mnde in the estimates for 1928-29, had been actually pub-
li~hed. 

113. At this stage the Committee adjourned till 10-30 .A..H. on Satur-
day, the 5th tTl1ly 1980. 
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Proaeeclinp of the tenth meetine of the Public AoooUDta Oommitteeheld 
on Saturday, the Mh Juql930, at l()"s() A.M. 

PBEBlIINT: 

The Hon 'hie Sir GEORGE SCHUSTER, Ch·airman. 
Mr. B. DAB. 
Hajj Chowdhury MUHAAI MAD ISMAIL KUAN 

Rao Bllhadur M. C. RAJAII. 

Maulvi MUHAMMAD YAKUB. 

Mr. J. RAMSAY SCOTT. 
Mr. E. BURDON, Auditor General. 
Mr. G. IUULA, Controller of Civil Accounts. 

) 

~M'mb"'. J . 

Pr6sent d1tring the e.r.amina.tion of fh(J Appropriation Accout,ts relat .. ng to 
the II onte Department only : 

Tht' Ron 'ble Sir ARTllUlt MCWATTERS, Financial Secretary. 
Mr. I ... ,T. PECK, Accountant General, Central Revenues. 
1\11'. D. C. C.UIPBELL, Director 'of Commercial Audit. 
Mr. C. V. S. RAO, Officer on S}}ecial Duty. 
Mr. C. W. GWYNNE, Joint Secretary, Home } 

Department. 
M1". W. II. LEWI8, Secretary, Reforms Office . 

... 
Witnesses. 

P"CSClIt during the ('onsideration of the Proceedings of the Military 
Accounts Committee, 

The Hon'ble Sir ARTHUR McWA'rTERs, Financial Secretary. 
Mr. A. C. GUPTA, Director of Army Audit. 
Mr. A. l\-!ACl,lWD, FinuuciaJ Adviser, Military 

Finance. 
Lieut.-Colonel S. G. V. ELLIS. Military Aeeountllut 

_ General. . 
M.r. H. L. LI\'L"<GSTONE, D('IHl1y Financial Adviser, 

Military Finance. 

Witne"ell 

p,.eSfmJ d1tring the examination of the Appropriation l1ccownts ,.elating 
to tke Finance Depurt·ment only : 

Mr. L. J. PECK. Accountant General, Central Revenues. 
Mr. D. C. CAMPBELL, Direetor of Commercial Audit, 

Mr. C, V. S. RAO, Officer on Special Duty, 

The Hou'ble Sir ARTHUR MCWATTERS, Financial Secretary, WitneB.~. 

114. The Committee took up the examination of the Appropriation 
Aocounta relating to the Home Department and the connected document&. 
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116. If",. 8 of .Appendi:e II.-The Committee saw Appendix VlIreprd-
ing the exhibition of the additional expenditnre on the 12 villages occupied 
by Moplah settlers in the Andamans and agreed in the conclusion t.hat 
separat.e exhibition would not be pO!58ible in the circumstances stated. 

116. Item 3 of Appendix l..r.-Inasmuch &S the legislature had ap-
proved the expenditure on the opening ceremony, the . Committ~e held 
that it would llot be unreasonable to say that such expenditure might haw 
bel'n ta],tm to include the purchase of an apparatus for making a speech 
properly heard by the gathering. They thought that the renJ test for 
determining whether a specific vote of the Assembly was requirert, was t() 
.,je(l whl'ther Goverllment would otherwise be withholding any information 
\filil'.b should have been 1x>fore thp AHsembly when applying for the grant. 
In th~ circumstances of the case, the Committee thought that the purchaS(~ 
of the loud speaker apparatus could not be held to be a new service. . 

11 7. Item. /i5 of A.ppefldix II afld item 26 of Appendix IIl.-The Com-
mittl'e desired to recommend that the proposed combined audit and ae-
Jounts office for the Andamans should be establisht'd as soon as pOflSible. 

Grant 32-Public Ser'virc Commi,9sion. 

118. Page 136 of the ..1pprop7-Mtion Accouftts and paragrapl& 64 of tke 
A1ttlilot· General's lctter.-ThE> Committee desired to record (1) that, wherl' 
there wail a Pay and Aecounts Office in opel'Rtion, surrenders should not 
be made by the authorities controlling the grants without getting the 
definite advice of the Pay and Accounts Officer and (2) that, when such an 
officer brings to notice the neces.'!ity for a supplementary grant or appro-
priation in the closing months of the year, no delay should be allowed to 
OC('1U' in dllaIing with the case. 

119. Page 127 of the Appropria,tion Account.,.-.The Committee 
thotlllht that the attention of the Public Service Commission should be 
drawn to the omislSion to ohta.in an additional allotment in res~t of the 
cost of electric energy consumed at 'Metcalfe House, which, in their opinion, 
it should have bt'en possible to pstimate more aceurately before the close 
of the year. 

Grant 78-A.ndamans and Nicobar IsZand8. 

120. Paragrapk 66 of tkc Auditor General's letter.-Tbe COlnmittee 
conHi<lcred that., al! the Andamans were spending a good deal on the develop .. 
ment of various undertakings, the administration should pay special 
attt'lltioll to accounts ; and that, for the purpose, the head of tjhe proposed 
Audit anrt Accounts Office, when one is instituted, should be ft man witb 
gClwral intelli~ence--an accountH officer who would keep an eye as to how 
the adminiFitration was going from the point of view of accounts. 

121. This concluded Hie.> examination of the Appropriation Accounts 
relating to the Home Depat1ment and the Committee then proceeded to 
I!olll>ider the Proeeedinw; of t11f' Military Accounts Committee (Appendix 
XVTIJ) and tlJe eOTlnected do('nment~. 

122. Paragraph, 28 of tire Military . A·N'ounfs Committee's Proceeli· 
iJl,nJl.· -The Chairman explained that, in paragraph 4 of his letter, Lhe 
Auditor General h'ad made HUggestio1l8 whkh f'xactly fitted in- with his 



~WIJ requitementa as the o1ftcer responsible' for the :general financial control, 
and he t.bought that the A~ditor General had given' great help to him in 
giving what he wanted to achieve. 

123. Paragraph 12 ibid.-The Committee approved the propouls for 
th~ jOiIlt examination, by the Directortl of Army and Commercial Audit, . 
of the question of improving the trading a~count8 of manufacturing 
estnbliRhmt'llts. 

124. Pflrayraphs 80 and 59 ibid.-The Auditor General tluggt~ted and 
thtl nlC'Jllbers of the Military Accounts Committee agreed that paragraph 
(ill of their Pro('eedillgs should include a reference to paragraph 8 of the 
.Auditor Gent'ral'l:I lrtter which brought to notice the inaccuracies in the 
Home est.imatcH. 'l'he Committee endorsed the recommendation of thp.· 
Military Accounts Committee as thus amended. 

] 25. The CommitteE' dE'sired t.hat the Financial Adviser should 
ascertain and report the vah~e· of orders placl'd by the Direetor of 
Coutrlwts EI,t Headquarters on the Indian Stores Department during the 
yen1' 1929·30. 

]26. l'artlgraph 21 ilJitl.-1'he Committee saw the MemoranduJU 
(Apllf'ndix XIII) prepared by the Army Department on the relationship 
of tht' Army to the Indian Stores Department in regard to the purchaf:jt~ 
01' store",. They considered that, as eac.b· Department had been saying 
that it could buy cheaper than the other, it would be an advantage to 
dil!ctl~!I the whole question of stores Pllrchase policy along with the ArlllY 
Sf~eretary, the Financial .Adviser, Military Finance, the Master General of 
Ordnant'€, the Director of Contracts IUld the Financial COlDmissiODt'r. 
Railways, when the Chill! Controller. Indian Stores Department, was to-
be examjned. 

127. The Committee next turned to the examination of the Appro. 
priatioll Accounts relating t.o the Finance Department and the con-
neclted documents. 

arant 67-Cv.rrency. 

] 28. Page 280 of the A.ppropriation Accounts and paragraph 39 of' 
tlt,e A ltdilor (}en(';ralJg letter.-It was explained that it. was difficult to make 
an lwcurat.e estimate undf'lr this head, because,~mong other t.hings, so 
much depended upon the C01:tn1e of trade and climatic conditions in the 
following year, the amount of extra staB' t.hat might have tAl bE'! employed 
in Currency offices, the amount of ooin cpming back from circulatioll, etc. 
The Committee considered, }lOwever, that the genf'ral ayerage of saving 
was .bi~h. hnt were> informl'd that the point was ~ing looked into'. 

129. Pa!le 275 of the . Appropriation Alw.m .. nt.~.-The Committee werll 
iniormNl that eomm(·reiHI~eeount..'i hEld been introduced in the Currenuy 
Note Printing PrC~!lH wit.h ("trect from tAlt' lst April 19:10. They desired 
thM, 111 sllch (~aS(,H. Ii suitable )lote should be insertf'd in tht' Appropriation 
A(·COlllltH. 

]30. Pat'll{]raph 27 of tlU! Af.W)Untant aene-ral's Report and 1)a1(1-
gt'oph, 11 of the A1tditor General's lctte1·.-The Committee agreed that ex-

·Since reported to be R.y. 1,44,81,797 so far as knownllt present. The figure 
is subjeet t" Blight alteration when the flnal ar.cOtlllUl are made np. 
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1,lanatioDs of indhddual QCesses of 188H than Be. 100 n~not be given 
ill the Appropriation Accounts in future.. . 

. 131. Par:ag!'aph3 of tke Home A.uduor'~ RepOt't on the accounts of t~, 
Hlllh Oom,mtllswt~er and paragraph 38 (_) of tho Auditor (}e~7'al', 
It"tla.-The Committee desired that the question of the actual net addition 
to the C!harge 011 Central revenu.es involved in the apparent increa8e in the 
cost of the High Commissioner's establishment, ttbould be settled by th~ 
r·'inunce Department in cOI1su1tation with the Auditor General. They alse 
~ul&ested t.hat when there was a change in the accounting procedure, tMre 
.,hould be an explanatory note in the Appropriation Accounts. 

la2. Puru(lraph 6tJ (,,) of the Auditor General's letter.-The Chair-
man explaill('d the position in regard to provincial balances. He !Stated 
that the whole question was to CODle up at the forthcoming conlftitutionnl 
reyi('w ; it had ndunlly been referred t.o in the Statutory CommiSl>ioll '8 
Report. '1'hr Committee desired that the whole of the paragraph of the 
Auditor General's letter should be embodied in their Report with II. 
rt'cClDlmenilatioll t.hat the question should be carefully examined ;\lld that 
the l:Ierviec~, rl:'uuered by the Central Goverllment to the Provincial Govern-
menh~ af.. E\ banker should be treated IItrictly on Il. commercial basiti, the 
provin(,ial OOV(,MUIH'lItfi bt>ing required to keep balances according to t.he 
nt't'(hJ of t}l(' Hituntion just as they would have to do with It banker. 

laa. Parag1'Uph 6'1 (b) of the Auditor General's letter.-Th,~ Com-
mittee aceepted the eouclusions of the Auditor General that, in view of the 
eIl()J'DlOUS volume and range of th(' transactions dealt with, it could not be 
:-.aid that finaneial control waH defieit'ut ou the whole, but that the improw· 
lll~lIt of finllucial eontrol was necessarily a matter whiab required e,oll~tf)l1t 
uttelltioIl, uud, further, that the Accountant General's Report containerl 
evidenc(' to show that, in this mntter, the separate Pay and Account'" 
Oftices bad b('f'lI vpry useful to the Departments whi~h tpey served. 

134. At this stage the Committee adjourned till 10-30 A.M. on Satur-
duy, the 19t.h .July 19~O. 

Proceedings of the eleventh meeting of the Public Accounts Oommittee 
held on 8&turd&y, the 19th lulyl9S0, at 10-30 A.M. 

PB1l8JllNT: 

Mr. B. DAB. 

Rao Bllhadur M. C. RAJAH. 

Maulvi ABDUl, MA'l'IN" CRAUDHURY. 

Mr. S. C. MITRA. 

Mr. M. A. AZIM. 

:Mr .• 1. HAM SAY SCOTT. 

Mr. E. BURDON", Auditor General. 

Members. 

The Hon'ble Sir ARTHUR MOWATTEBS, Financial Secretary 

Mr. G. KAui.A, Controller of Civil Accounts. 



Prue'" dtU'it&g portions of 146 6%tJmMtoli<m : 

The Hon 'ble Sir GEORGE SCHUSTER, CluJirmaft. 
Mr. D. C. CAKPBmLL, Director of Commercial Audit. 
Mr. P. M. &0, Audit Officer, Indian Stores Department. 
The Hon'ble Mr .• J. A. SHILLIDY, Secretary, 

Department of Industries and Labour. 
lIr. H. HUSSAIN, Under Secretary, Depart-

ment of Industries and Labour. 
Mr. J. S. PITKEATHLY, Chief Controller of 

Stores. 
:Mr. R. W. TAROETT, Director of Purchase 

and Intelligence. 
Mr. O. M. YOUNG, .Army Secretary. 
Mr. A. MACLEOD, Financial Adviser, Mili-

tary Finance. 
Major-General B. R. KmwAN, Master 

General of Ordnance. 
Lient.-Colonel I,ENFESTEY, Director of 

Contracts. 
Mr. T. G. RUSSEl~L, Chief Commisflioner, 

Railways. 
Mr. A. A. IJ. PARSONS, Financial Commi!!-

sioner, Railways. 
Mr. T. S. SANKARA AlYAR, Director of 

:b~inanee, Railways. 

Witnesses. 

. 135. The Committee further considered the question of the relation-
,!' oip of tjl(' Army to the Indian Stores Department in regard to thll 

purella"!e of stores (vide paragraph 126 of these proceedings). 

136. ApPf!ndix XIlI.-The Chief Controller of Stores explained the 
position at len~th. He was unable to endorse some of the statements made 
by Colonel Kirkhope last year Rnd hoped that, as it had been arranged 
to discus!! matters from time to time between the Master General of 
Ol'dnmwc nIHI himself, the difficulties which had arisen would be cleared 
away. 'r1e Committee expres~ed satisfaction that the Departments had 
.orne into closer contact and wished to seC' the rt'Hults after some time. 

137. 'fIll' Committee then took up the consideration of the Appro-
priation Account.s relating to the Indian Stores Department and the 
connected documents. 

1a8. liern .18 of Appendix Il.-The Committee were informed of the 
progress made in the matter of other Departments making purchases 
of store", through the Indian St.ore$ Department. The difficulties in con-
ne(,tion w"ith the stores requircd by the Controller of Printing and 
Stationery were explained and the Committee felt that they could not 
insist on the observance of a principle beyond reasonable limits in special 
eases of tIlii.! kind. 



1:~9. Item 11 of Appendia: lIl.-The Committ.ee were not pr~pH.red to 
aceept Illol flnlll thedeeisicm. of theGo,rt'mti1entof 1nrl111, that flIt', separate 
exhibition- of the aCCQunt.s rflating tQ the nQn,·commercial port.ion 'Of the 
worlt 'Of the Itldian St'Ores Dl'partmellt was impractit'.abl'e. They df'Jlired 
that :;]lE'l·ia1 attempts should hp made to t'vol\,H a fo:ystem in consultntion 
with tlw Dit'~'etQr of C~mmercial Audit. 

Grant 6t;-Ind,:ara Stores Department. 

O . • 14 . Paragraph tit of the A.,~d'tor (It'nc1'al's letter.-Tbe Chi .. .f Con-
troller.of Stores explailll'd the financial position of the Department at some 
length. In particular, the Committfe were ~t)'n{\1c by tht! 111('rM8(" hi 
audit dHu'gl'tl which was aseriht'd. umong Otht>f thing!!, t.o It hlr~(' inereH.~ 
in tIt£' nunthcj' of smHll bills. 'rhe Committ('(' thougoht that it would be 
useful to 11itV(· ~pCCi8) (,,ommentli of the AncHtor Gcrw'i'Il1 next yt'ar to Hhow 
how mattel;!' we're going in this r(~!oipt,(·.t. 

1 U. The· Chief CO!ltroJh·r then explailll'd ceJ'tain g('Jwrnl points put 
to him hy )f.r. Dal;. The Committt'{, COllHidprl'd thllt it would be valuable 
if the Iudinn Store!> DepnrtnH:llt ('ould (~onsi(lt'r the 'llll'stioll of pnblh;bing 
a pJlmphlt·t showing' thl~ (>xtf:'nt of fflucntive And oth"r work ,~hi4:h' it W8101 
doing it, the direction of nssisting Indian industr1l's. ' 

142, 'fhis conclud('d the examinati'On or the Appropriation Aceount3 
relaiing to tilf' Indian Stores Dcpsl'tment, aud the COnlmith'e then dis-
c,~ with tbl' Chif.'f Commissioner of HailwaYK (~ertlliil general questiolls 
rl"lating t.e the working of his Department which had bren raised b:y liaulvi 
Abdul .:\Iatilt Chaudbury alld Mr. B. Das. 

113. 1n connection with the expenditure on publicity, the Committee 
thought that it would be interesting if they could get figures showing the 
pt'reentage of expenditure to gross revenue on Indian as well as on foreign 
railways Imd, in particular, the extent of the increase in American !lud 
other t<mrists' travels. '. 

144. }'in!1lly, the Committee proceeded to consider such port.ions of 
the Ruilway Appropriation Accounts as had been It'lt over from previous 
meetings, Th(' Finaneial Oommissioller, Railways, "'took the opportunity 
of prest'nt.illg to the Comtnittee the four notes mentioned below with· 
referenee to eurlier proot'edings :-

Para"'aph of theRe 
l'roeectlings. 

37 

4!J 

53 .. ' 

No. of Appendix in 
which note appeal'S. 

XXVIII 

XXIX 

XXX 

XXXI 

145. At this_tage the Committee acljourned till 5-30 P.ll. on Tuesday" 
the 22nd July 1930~ 
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Proceedings of the twelfth meeting of the Public A.ccounts Oommittee 
held on Tuesday, the 2200 July 1930, at &-soP .•. 

PRESENT: 

Tlw Hon 'ble Sir ('hl:OROF: SCIIt'RT1cn, Chairman . 
:\11'. B. DAB. 

::\-Jr. K C. M.ITRA. 

MI" .. M. A. AZI.M. 

:Mr. J. HAMSAY S('O'f'f. 

.. 

Tht· non 'hIe Sir AR'J'TItTR ~r('WA~"l'EltS, Finant'inl S(,C'I'ctury. 

::\J.1'. O. KAL'I,,\., Contl'ollt'r of Civil ACi.'ounh. 

14(i. TIl(' Coltlll1ittc'c con;;i(lp]'ed j hI' H('erda1'\" '15 draft of thr~ }kP(Jl·t 
a.nd adopt('d it with certain modiflcatiollil. . 

1·17. ')'111' nommittl'(' considpJ'('d that, lfu fJVl'(~il\l mt~eting Wflfl actually 
held durillg' Hw rusuing D('Ihifo;(~ssJon (vi('" parag-rap}) 8i> of these Pro-
ceedings). HIP opportunity might be tuk(,ll to discu)is certain }Joints of 
procf'dul'tl which mf'mbers wit-llH'd to rllise. They also thought that the 
annual dis('uf!sion of tlH~ Report of the Committee by the Legislative 
.\!:4s('mLly should pr('ff'rflhly tAkp. place Iwfor!' the presentAtion of the 
R!lilwn~' Budget. 

46 
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VI-APPENDICES. 

APPztmIX I. 
I'inance Department Besolution No. D.lliOO-B., daMcl the 18tJl J1Ul8 leSe 

on the Report of the Public Accounts Oommittee on • &Cooan. of 
1927-28. 
The o<>vernor General in Council has perused with interest the Report 

f)f the Public Accounts Committee on the accounts of the financial year 
1927-28. The Report is the seventh of its kind and throughout afford. 
endence of a careful and conscientious examination of the various features 
presented by the accounts. 

2. In the present Resolution it is proposed to refer, at the outeet, to 
the important question of the discussion of the Reports of the Committee 
in the Assembly and, at the same time, to deal with the connected questioll 
ef issuing a Resolution of this character in future. The decisions arrived at 
.n some of the points raised in the Report for the year 1927-28 will tileD 
be stated j for the rest, separate memoranda dealing with individual POInte 
rflit;ed in the Report will be placed before the Public Accounts Committee 
dUling the ensuing sC88ion, while the action taken on the less important 
~n(s will, in accordance with the usual pr~ctiee, be communicated to them 
in the form of a statement. 

3. Paragraph .'10 of the Report.-The Committee have dealt at length 
with the question of instituting a suitable procedure for the discussion of 
tlleir Reports in the Legislative Assembly. They have suggested different 
alternatives, but, at the same time, expressed the opinion that it is desirftble 
to avoid fixing any procedure without ascertaining the views of the 
.Abbembly. Accordingly, during the last Delhi Ilession, the Hon'ble tbl! 
l"iuance Member gave not.icc of his intention to move" that the Report of 
the Public Accounts Committee on the accounts of 1927-28 bc take" into 
con.'!ideration ". The intention was that the Assembly should be enabled to 
expreSli their views on the question of prOCf'dllre on that OCCRHioli. Owing 
to pressure of other business, howpver, it was not possible for this motion to 
be moved until the last dllY of the session, aud then, on the motion of it non-
official m(·mbel'. it. was decided to postponp its consideration until the ncxt 
session. III the ciJ'cumstances, the Goyernor General in COUTieil refrain' 
from l'xprffi.~ing any partieular yicws OIl the subject in advance of It full 
discussion in the Assembly. 

4. 'l'his, however, does not prevent a dooision being taken oh the con. 
Meted question of issuing a Resolution of t.he present type in futl1re. 1ft 
the memorandum which forms Appendix V to the Report, it. has been 
pointed out that. it is inconvenient that a single Resolution !lhould be iRHuEld 
en a Report which deals not with a single subject hut with It large number 
f)f tranHactions having no necessary connection with each other. It has al. 
heen urged that, if a discussion of the Report were to take place in the 
Legislat.ure, to iSl:me a Resolution in advance would be prematnre and in-
appropriate. At the same time, however, it was recogni!led that the matter 
was really onf' for the discretion of the eXl'cutivl' Government. It may 
llOW be aceepted as the intention of (jovernment that a discUSHion of the 
Report. IJball take place in the Assembly from year to yeal'., although tu 
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exact procedure adopted by t.he Assembly may vary from time t.o time. 
'l'lll: GownlOr General in Co~mcil, taking into account this fact, hal; given 
hilj careful consideration to the matter and come to the conclusion that the 
following procedure should be adopted by Government in future. The 
Report of the Committee will not'mally issue by the end of October each 
ytar. As soon as it appears, the Finance Department will, as recomme)jded 
ill pnragraph 76 of the present lwp?rt, prepare lists enumerating the 
p()intli and recommendations which eOlLccr/l eaeh Department and circulate 
them to the Departmputs concerned for immediate action. The disposal 
of each ClIl.e will he watcijE'd by the Finance· Department, and thE' decision 
Rrrived at on each point will be communieated to the officers, etc .. concern~ 
81; soon as it is taken. In these cire.umstances, 8ll omnibus R('~ollltion will 
no longer be IH:'l'CSSllry. The }<'innnce Department will preplU'e a quarterlY 
stntement showing the action taken up to date on each case and will forward 
llus to th~ 'melllber:-l of the Pnblie Acconnts Committee for informatioll. 
The Committee will, of course. have an opportunity of examining' the 
adequacy of the fiction tnken when t.hey meet to scrutinise the accounts or 
the following year. The above procedure will apply in its entirl't;y ~.u 
those cases in which the recommelldations of the Committee are either wholly 
~e(lepLed or accepted in aU hut unimportant particulars. H, howtl!ver. any 
('w;e should oeeur ill regnrd to which there is a material difference of opinion 
betWPl!ll the executive Government and the Committee, a full memorandum 
on the subject will be dra.wn up IUld placed before the Committee at U 8uh-
sequent session and the Al!bcmbly will have an opportnnity of discussing 
the suhject IIlter under the proceoure contemplated in paragrnph ::JO of the 
R.eport. 

5. Paragr(tphs;; to 9 01 the Report.-The Governor General in Council 
note!:> with satisfaction that the improvement in the ,estimat.ing uuder the 
various heads taken a.o; a whole has bClen maintained during the year under 
Leport and, further, that the t.endency t.o over-estimate voted expenditure 
hlUi become much less marked. He trusts that as experience of the system 
of lump cuts is gained, this improvement will continue. lIe concurs in the 
view of the Committee that it would be most advantageous if a IIpccially 
experienced officer from the Finance Department could persolUllly visit all 
lhe est.imating offices, look into and co-ordinate their work and have 
op.i!asioual 'conferences with the estimating officers; and also in the Com-
mittee's suggestion that it is important to secure continuity ill the staH of 
tb~ Department which is to be employed on this special work. In the time 
'Which has elapsed since the appearance of the Report it has not. been possibl" 
to r.pare any officer with the requisite experience for the work indicated. 
Efforts are howf>ver being mape to arrange the staff 80 that a suil.dble 
(.meer may be released for this spedal w.ork, and with this tmd in view, " 
young lllan was. some time ago, brought in for training to the office of the 
f'outroller of the Currency. 

6. Paragraph 17 ibid.-It is noted that the Committee consider that it 
&bould be accepted as an obligation by Gover~ment that opportunity should 
be round during the session of the Assembly for the presentation of supple-
lllent~ry demands and that, inasmuch as the voting of grants is the pl'imary 
functIOn of the AiSembly, the excuse that time L'I not available ought, In no 
rjrcu~tau~'f4. t~ be accepted. This suggestion is in accord with past 
pract)('e whICh WIll be Hcrnpulollflly eontinued. 
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7. Paragraph 20 ibid.-In co~nection with a case in which the repre-
iJentative of an important business concern having large bUHineas traus-
action-s with tht! J.)OSiH and Telegraphs Depnrtment had h(>en allowed for 
tI(lml~ "cars a free nse of the trunk telephone lines between two important 
p]ac{'~; as OIl net of courtet;y, the Committee J'ecommended that the (fov-
el'Jlm(~nt of India lihould eonsidcr the question whethct· they have any 
power to waiye re\'l~nuc which it is authorised to levy nnder 8 "ltatute and 
obtain authoritatiYe opinion on the legal position. Such opinion has been 
obtllinpd nnd iH to the following effect :-

(1) If' the pro\'h;ielUs of j he statute l'egfmling the raising of revenue 
arc purely permissi\'e, Government have the requisite auth.o-
rity to refrain from raising such revenue wh(~l'e they think fit. 

(2) If, howev('r, the provisions are mandatory. Government's power 
would depend lIpOJl wbethel' the statute does or does not 
provide for exemptions. If it does not, Government have no 
power' to waive the revenue; but if it does, then Govern-
ment '8 power would be regulated by the actual wording of 
the provisions relating to exemptions. 

Future cases will be dealt with accordingly. In the particular case which 
gave rise to the discuasion, the concession has been discontinued by orders 

. is&ued in February 1930. 
8 .. Para·graph 28 ibid.-'rhe Committee consider that the decision on 

the question of strengthening of audit on Company lines should be ex-
pedited. A model scheme of audit was prepared by the late Accountant-
Gencral, Railways, for application to the trmsactions of Company-man.aged 
Railways. It followed the same lines as the statutory audit preeeribed in 
-respect of the internal eheck exercised by the Accounts Oftlcen of Gov-· 
ernment on State-managed Railways who had been appointed in conneo-
tillll with the scheme of separation of audit and accounts. The soheme waa 
811)J,ported by the AudItor General and has since been introduced, as an 
experimental measure, for three years with effect from the 1st April 1930. 

9. Paragraph 2.9 ibid.-The procedure accepted by tile Committee in 
regard to the supply of Administration Reports to the members oI the 
Committee has been introduced with effect from the current year ana will 
be followed in future. 

10. Paragraphs .91 to 39 ibid.-The Governor General in Council 
acCEpts the interpretation of the term •• new service,t in the different 
int.tances d'ealt with by the Committee in paragraphs 32 to 36 of the Report. 
He concurs in the view expreflJ8ed in paragraph 87 that the executive should 
not be allowed to substitute for a project approved by the legislature In-
other project the full cost of which will be cOU8iderably more, a~d also that, 
in such case!!, the control of the Finance Member shOuld be rIgidly exer-
eitoed. In order to enable the Standing ·Finance Committee and the Stand. 
ing Finance Committee for Railways to consider whether any scheme plafJed 
hefore them constitut~s a new service, the Departments of the Government 
of India responsible for presenting the demand will in future be required 
to C/ll) attention to all the relevant facts Bnd considerations. The Go,,-
!lrllor GeDeral in Conncil hopes that .the Auditor General will find It pos-
tlible to meet the wishes of the Committee. and prepare, in future yean, • 
memorandum g~ying a collection of all doubtful cases wilh full cil"~&ils m 

, 9~er to ~B8ist the evolution ()f, a body of 'case law O'n the subject. . 
. '. .' . ' •• 1: 
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11. ParagrapM 40 and 41 ibid.-1'here is no doubt that if departmental 
officers Rre. to be in a position to watch the progress of expenditure with the 
lIelp oi the accounts officers, it is nec(~!lSary, firllt, that supplementary grants 
Mould be distributed between various sub-heads and demand units like the 
Oliginal granb and, secondly, thnt re-appropriations should be Aauctioned a& 
80011 as pOHsible after the necessity for additional expenditure is foreseen. 
The Governor General in Council desires that this procedure should be care· 
fully observed in all cases in future. 

12. Para,graph 44 ibid.-The recommtndat.ions made by the Cornnutl",-e 
in regard to reviews of the results of the working of commercial uuder-
takings have been carefully considered. in consultation with the Audito: 
Gt!neral and the position is as follows. For the year 1928-29, an AppeDllix 
to the Appropriation Accounts ha8 been compiled by the Director of Com-
mercial Audit which deals with the accounts Bnd rt'viewl! of the Civil com-
mercial concerns of the CentraJ Government. In future, such reviews will 
be prepared by the authoritit'fJ actually responsible for ·the management of 
the concerns and the Director of Commercial Audit will check the rcvicwa 
and add an~· necessary audit comment. AI) a mattt'r of practicE'. it will IIOt' 
be possiblc for audited figure!) for any comph-tf' year sub~quent to t.he 
ODe which is normally to be under the Committee's scrutiny, to be made 
available in time for the usual annllal ses."Iion of the Public Accounts Uoru· 
mittel', while any attempt to base conclusions on unaudit~ figUn>8 is hardly 
likely to he satisfactory to the Commit.tee. In the circumstances, the \iol' 
ernor General iu Council considers that no useful purpose wonld he ser",~d 
by calling for reviews more up-to-date than thosE' which the Committ.tle 
have to scrutinise in the ordinary COlll'Re. As re{!lIrds thl' Rnilwll;p;, the 
Posts and Telegraphs Department alld the commerdtd conePt'Us (If the 
. ,\rmy Department other than those under t.he audit of the Director of 
Commercial Audit, the Administration Reports givE' .fuU particnlal'R and 
no further reviews will be necessary. The qU'estion of preparation of 
re"jews of commercial concerns of the Army Depart.ment which arc und.er 
the audit of the Director of Commercial Audit, is, however, being furfil"!' 
cOl!sidered. 

13. Paragraph. 46 ibid.-Thp Committee sug{!est that an authoril:a;:,·'-! 
mtrrpretation of the definition of the term" FinancE'! Membpr ", as glVl'fl 
in rule 2 of the Indian Legislll.tj,,(~ Rules, Hhould be obt.ained, lind. f'4rther, 
that when t.he Governor General exercises his power of appoint.ing an,f lTWIU-
ber as the Finance Member for tht' purpose of any particular rule, the order 
of such appointment should he laid on the table of the House. Thl' defilli. 
<6on has been carefully reconsiderf!<l and it has been heM that the intel'pre-
tation hitherto applied is correct. In other words, it is open to the GOY-
ernor General 10 appoint a member of the Assembly other than the Finance 
Ifemher to perform t.he functions of the FinanM Member uuder the rules 
or the standing orders. In practice, the order of the Governor General ;" 
trlUlsmitted to the President and it is open to the Ia.Uer, if 80 advi!'ied, to 
read the order to the House. 

14. Pa.ragraph 48 i7)id.-The Committf!c sugp:est that. in case,~ whore 
eme Dt'partment fllItpJOyS another t.o do work for it. it is desirable t.o prC'A-
rie a procedure for keel>ing the Dt'partment r4"sponsihle for providing 
... funds informed of the progress ot expenditure on the werk. In the 
tDeeifte case commented upon in tbe paragraph under reference, the es- • 

. penrlitnre exceeded the appropriation because the emplo1in__ DepartmUlt 



'lIad.made no arrangement to ensure that the Department undertaking tOI! 
wl)rk llihould keep it informed of the progress of expenditure and apply for 
special authority before incurring expenditure in excess (If the funds plat· cd 
at its disposal. To a.void cases of this kind occurring in future, it It&, 
beLn decided that the Department responsible for providing the fund. 
should intimate to the Department undertaking the work. the sanctioned 
Irant within which the expenditure is to be incurred; and the Departmeut 
incurring the expenditure should be made responsible for seeing not onI, 
'Lb.at the allotment placed at its disposal is not exceeded but a180 that anT 
anticipated I18vings are notified and &urrendered in time. In cases where 
an ('x cess is anticipated, the Department incurring the expenditure should. 
be held responsible for obtaining the additional allotment in proper time 
through the employing Department. • 

15. Paragraph 49 ibid.-The Governor General in Council agl'ee8 i. 
the view expressed by the Committee that, where an' officer is to be 
temporarily employed on spec~al duty, steps should be taken to frame a8 
8C!cur~te an estimate as possible of the period required for the special 
work. 

. 16. Pa,.ag"aphs 73 omd 79 ibid.-The Governor General in Counell. 
desires to associate himself with the Committee in their appreciation of tM' 
work of the Military Accounts Committee and of the services of the ]ate 
Auditor General. 

17. Parag,.aphs 77 and 78 ibid.-'-The Committee emphasise thelr view 
,'at the officer rE',sponsible for the control of any Department must alwlLYS 
include the control of expenditure and accounts as an important part of 
his own direct responsibility and should be ready, if necessary, to Ilppear 
before the Pllhli~ Account~ Committet'o The Governor Gt'neral in Council 
eonsiders that. it. will satisfy t.h(' purpose whicJI t'he Cotnmitt(le bave in view 
jf the Recret.sl'ies to the Government of India in the different D.;part-
mcnts appear before th~ Committee in futurc, bringing with them lIuch 
e.J'p£rt advi2C1'S as may be necessary. Under this arrangement the pdncillat 
'witness representing the Railwa;): Department will be t.he Chief (Jolllmi!l-
lionel' of Railw8YH, whilp t.h~ Cent rill Board of RC\"f~nut' wi1l be reprcsented 
hy one of the Members constituting the Board. The Financial Secr~ta17 
will normally be present at all meetings of the Committee 8s he ""0..'3 hI' 
1929. 

It 
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APPENDIX D. 

Statement showing the action taken or propOl8d to be taken on the points which 
have been noticed by the Public Accounts Committee in their RePOrt on the 
Accounts of 1927-28. but which have not been dealt with in Finance Depart.. 
ment Resolution No. D./1200-B.. dated the 13th lune 1930. 

(The referenoos in thl' third column are to t~ paragraphij of the Heport, or of the Pro. 
~lillgH. as t.hl' CIlIIt' may be. for the year 1927-28.) 

No. 
Reoommenrlatious or obllllr¥t'· 

tion8 made bv the Public 
Acconnts ·Oommitt~. 

Reference 
to 

Report. 

1 QII~"tjoll of altering the method 7 R. 
of budgeting. for railway do· 
oonture tranll&Ctions. 

Remarks. 

Thc budget now follows the 
accounts procedure and exhi. 
bit~ the not, figure . 

.2 Qutllltion of obtaining more ~Cll' 11 (Item 6) R. Necessary arrangemenUJ have 
raw (\ljtimatt's in oonnection been made. 

3 

ll'ith loanH to BahawalpW' State. 

Quostion whetbl'r the prosent 
BYRum ",'Cordinf to whlob tho 
Railway Capita expenditure 
PJ'O!lrarnmf' for any year Is 
aeU11'd dW'ing the preceding 
autumn and the .Railway 
budget ill prellCnted to the 
Legislative AsIombly before 
the General budget. is Qonducive 
to the general intereats or to the 
proper information of the 
Legislative Assembly. 

11 (Items 9-
13) R. 

4 Supply of copiee of " Epitome of 14 R. 
the Reports from the Central 
Committees of Publio Aooounta," 
1923·27, prepared by the Au· 
ditor General. to members of 
the Committee and suob other 
members of th,; A8lembly aa 
uk for it. 

~' Furthtlf diacll8iOll with the Au· 18,R. 
ditor General ~arding neoea· 
eity for the Re.erve placed at 
tbe dlapoaaJ of the Finance 
Department. 

iJ Internal check of Customs receipts 19 R. 

Tho cOl18lderation of the question 
has been left over until after 
the revision of the oonstitu. 
tion. 

Copiee have been .upplied to 
mem6en of the Public Ac. 
counts Committee and will 
also 00 8upplied to oth .. 
mem ben of the A.uembly 
who ma)' uk for them. 

It has been decided not to make 
any change in the exilting 
praotioe fOf the prell6Dt. The 
q uClluon will he examined 
after the rndian Statutory 
Commis8ion's Report ia 
examined. 

The reorganisation of the 
AppraiHing establishment. in 
tho . MadraM. Rangoon and 
Karachi Cnetom HoUMa and 
tbe further strengtheniDg of 



No. 
Reoommenliat,ioM or obaerva. 

'tiOM made by tbe Public 
AerolUlti Committee. 

'M 

Reference 
to 
~. 

He_vb. 

theM establishmerat. in Cal-
cutta and, Bom.,. 11''' post. 
poned on at'oount of lD&Dcial 
Itribgency. The 8W1dilig 
Finance CommittAIII in ia 
meeting held GO the IStJa 
June 1930 hal approved the 
a~tment of lOme a.ddJ-
t_I' OUItomlJ .ta6 requirell 
immedi&tely for IIbe recenlil, 
opened King George'. l)ook.. 
Calcutta. The Report of tIt. 
Officer on Special Duty, 1Ii-
nance DepaTtment, ill st.ill 
und~rconUderadon. 

7 Maintenance of an inventory of 21 R. Orden regarding the' mainte-
nance, in all Governmvnt 
office8, of an invflntory aI 
dead stock, such all plant anel ' 
m&obinl'ry, furnit.ure &nn Ilx-
tures h",v(' been iMUod. A 
lICIt. of lUod,,1 rulea governing 
the maintenance, etc., fOf .IlVbJl-
tories of Government 8iorea. 
lI&mt'ly, con~umabl" and }'l'rillb-

Government property. 

8 Separ&te exhibition of additional 
expenditnre on the 12 villagee 
occupied by Mopl&1t IlCIttlen 
in the ADdamanB. 

" Bubmi88ion of a. report on the 
working of t.he IIy .... m of making 
Department.8 resporurible for 
t.he maintenance of their own 
buil~ in 10 far &II the Posts 
and '!'::f.r&phll Dfrpartment. i8 
conce . 

lU QueRtion of tl8ttiDg up a Rm&\1 
Commit.tee to cODllider how far 
the pl'CB8nt aystem of a.CCOUDt-
ing really provides a true pic. 
ture of the commereial resulte 
of the working of the Posta 
'uti Telepaphl ~rtmeDt. 
_cl to inveat.ipte the actual reo 
a. of the pI'88eI1t provision 
for cJepreoiation and ita &de. 

I .uoy. 

22R. 

23R. 

2.R. 

"I 

. able .. rtidlJP, in ('ortaill 
r)ep&rtnlmt,~. officell and iMti-
tl1tion~ hal al80 been preacrill-
ed. 

Thill ill not p(J&8ibll~ for the Ma-
80DI I!lI.pl&ined in AppeDCliz 
vn. 

Not yet ready,· 

,. Under ooneIderatiOD. 
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II 

II 

18 

8ettlemen. of ol&imI of the POll" 
ud TeleJrrapbl Department 
apiDlt RAllwaYlIDd Canal Ad· 
miniatratiolVl 00 aooo\lnt of the 
rentala of telegraph and teIe· 
phone wires, eta. 

Aotion remaining to be taken on 
t.he Special Ollioer'B report on 
the system of preparing budget 
.-timatel by Railways. 

BubmiMion of a full report on the 
crew system and the q uOiltion 
whether the orew system should 
be plaoed undtll' the control of 
the Actlount& Department in-
stead of under the Traffic Depart-
ment. 

Bubmiasion of a report pn the 
invoetigation of irregularities 
noticed in the Railway Appro-
priation Acoounta and of 1_ 
of co-operation between the 
Railway Aocount& lltaft and tho 
Government Examiners. 

2:5 R. 

28R. 

27 R. 

28R. 

1. Preparation by the Auditor Go· 31 and 38 R. 
neral, in future, of a Memo-
randum giving a collection of 
all doubtlul cues relating to 
new l18"i_ with full dotaila. 

18 Procedure for obtaining the a}l- 37 R. 
proftl of the Auombly to 
power being taken by the exe-
outive to select one out of ai-
tcrMtive Railway projects. 

IT Revision of the relative rateB 42 R. 
levied for telograms and th080 
levied for the Ulle of trunk tele· 
phone lines so as to Becura tho 
beat po8Bible economic fNiults. 

18 8uggeation that Government 43 R. 
ahould il8ue orden that all 

LltlJ'baD 

storetl (other than atol'8ll of a 
special technical nature) requir-
ed by any Government Depart-
ment Bhould in future he pur-
challed through the Indian I 
Storee Department, or that they 

Bemarb. 

.Orden reviaiDg rate. oharpd. 
to c.a.J Adminietratioae wBb 
efleet from the lit April 
1980 haye beea iuued. 1'11. 
rate. charged to Ralhraya 
are undor conlideration. 

The recommenciatiolHlof the 
Special Officer other than 
thCIIIU already adopted in the 
Budget for 1930·31 are beIq 
examined in conllultation wftIi 
Railway AdministratIWl8 .• 

A Committee oonBiating of a 
TralJc Officer and &11 Acoo)Ult8 
Ofticer hu been appointed to 
t-~re the report and eumiu.e 
the auggestioo of the Publio 
Aocounts Committee. 

The Report of the Officer on 
Special Duty haa been pub. 
lliIhed and iDlltructiOlHl to 
Railways on the recommend&-
tiolVl made therein wfU he 
iIIued ahortly. The Director 
of Railway Audit haa &lao 
Juued ilVltruotiDIVI to the 
Audit 1taIf. 

Ytde Appendb IX. 

Yide Appendix VIII. 

Under consideration. 

Ordors have been i.uuod entrust. 
ing the JUrohue of cartain 
addition clauea of Btorea 011 
behalf of the Railway to tlae 
Indian Store. . Department 
and. enjoining on all the 
Minor LooalGoVftl1menta and 
all Heads of Departmeak 



No. 
Recommendations or obeerva-
tiona made by the Pablto 

.' .\Aooo\lti.ta Committee. 

• bould a~o~nt a Comlll.ittee 
of the Legialati"ll Aaa6mbly 
to enq iii", into the preaent poIIi. 
tion and working of the Indian 
StOl"'1I Department. 

~6 

Refereuoo 
to 

Report • 

19 8un~tiOll that Wh!'ll RailwQ.ys 4.'1 R. 
desire to IIndertake a. manufac· 
tuling bU8illllU of a kind which 
ill outllide their ordinal'Y bUBinllflll, 
llpecial care .bould be devoted to 
oheckipg the eetimatel and that 
anytendoncy in Railway (IOn· 
oeme to expand outBide their 
own apecia.l taak, llhould be 
checked .. 

20 SugpatioD. that, without any 47 R. 
attirmatiOll from the Leplative 
~mbl1. all chllllpl in the 
form of DeDl&Dda for .RaIlway 
srantl ilJitiAted by the Railway 
Board in ClODIIDltation with the 
StaRdina· J'iuaeeCoIDllllttee 
for Raifways, may be IUbjeot 
to further cona!deration by the 
FiDaDee MemlMor who. before 
arriving at • tiDal cieaWoD, wiD 
heeatitled to eonault the Publlo 
AoooUtlta Committee. 

21 Submiaion of • fuD report on the 80 R. 
commercial J'eIUlt.I of Govern. 
ment aalt.prodaemg undertak· 
iup. 

21 Introduetion of the commercial 
IYlltem of aoooantt in all GOT. 
8I'IIIIMIM .. It-produciDl under· 
+..kiup where it ill. not already 
iG foree. 

51 It. 

lIubordinale to the Department 
of Induetriee a.nd Labour to 
purcb_ iJllcl88l!e" of atol't!8 
(.wltoh 1»l'ta11l exceptionl} 
through the agt.'1tcy of that 
Department.. Tho queBtioD 
'>f issuing I!imila.r inlttl'uotlODll 
to the Hoad. 01 ])l'Pa.rtmentI 
snbordinat('l to other Depart.. 
Dumt... of the Go.yernruent of 
India ill UI\(.Ier(lon~id.or&tion. 

Order8 have been is.,uNl to Rail. 
W&ys. impn.l«Sing upon 
them t.he princil'l" eTH1noiu.ttId 
by the Committee and 
i ustructing tbuin I tha.t the 
fin. ncial &ffect of H." 8()heme 
should 00 rt!\'ieww from 
time to time 110 lUI to _ at 
eooh lltage wtwtJler it will be 
profitable, in the alteJ'fld oir-
cumlta.nCl'II. to undertll.ke the 
soheme. 

In practice all ohaDp In the 
form of Doma.ndl are approT-
ad .by t.be· Fjnan~ Member 
before they are placed befozoe 
the Standing Finanee Com· 
mittee. There may, how-
ever. be ~ iJl wWeb the 
FiDanoe Member might thiDk 
it deairr.b1e to ooneult the 
PaNic A_ata Committee 
before or after the ohanp ill 
Ap)II'OVed by t,he 8taDdiac 
FilWloe Committee and in 
tllia cue it bu been deoide4 
to conault. tile Public Acoouat. 
C..om.ittee w~ tb. 
Fiunce Member couidenI 
Inoh conBultation neoeIIU'1. 

Vid. Appendix VI. 

No OhaDl8 in t.he exiItiDB 
Al'flrDlllmeDY i. prolJ(lled feW 

. Ute reMOnI let forth In Appen-
dix V. 



No. 
Recommendationa or obaerva· 

tiona made by the PubUo 
. ACOO1iJIti Committee. 

lJ7 

Reference 
to· 

Report. 
··Remarb. 

-----~----------------------I-------.~.~~,-------------------

23 Suhmiuion of .. report on the 
II81'vices rendered by t,he Mete· 
orololdcaJ Department to the 
Royal Air Force and the re-
ciprocal eervi(.'f!II rendered by 
t.he iatter in the Biudy of Mete· 
oroloRY. new routes for civil 
aviation or otherwiae, 

lnvestigation by Go.emment. in 
consultation with Promcial 
Governments. of the questioll 
regarding the policy to be adopt. 
ed in regard to the production 
ano dillt,ributionof qllibine. 

Reconoiliation of tile fiKlU'el of net 
lou ill the working of the Indian 
Storea Depa.rtllleJlt as given ill 
the Appropriation Aooountl and 
the AdiniDIlltratiOll Report. 

52R. 

5aR. 

MR. 

Vide Appendix X. 

Cnn~titutiona.lIy. the ('OYCrnlllOllt 
of India have IIO power to 
cOIUroi and '~?Ilnle thl' dia· 
tribution uf quinine; without 
lIuch powot, th",y CtlllDot reo 
qllire local Governments to 
adopt aflY poli(,y illvolving 
intellflive con8umllt.ion Of qui· 
nine. Moroon'r, l'rovineell 
.\Ich M Bengal and As~am 
have not· tho fnndR to spend 
on an iutensive anti-Mala-
rial campaign. The 'Govern-
ment of India have thcrcfOJe 
decided to wait. until the 
Report, of the Indian Statutory 
Commiaaion lmcomclI· a.ail· 
able. They wiJl probably con-
sult the 10l'&l Gm'cmm8l1ta 
after the Round Table Con· 
fenmce is over. 

In order that the Administra-
tion Report of the Indiaa 
8toree Department may show 
the COl'ft!C)t financial position 
of the Department, the exist-
ing atatement. will he entirely 
recut and prepared on the 
lines of the profit and lIMe 
account of the Indian 8torM 
Department whioh is publish-
ed annually with the Ap· 
propriation Acoounts of the 
Central Government and whicih 
illQludee ail indirect ohlU'fP'l' 
and give, an exact apprerua-
tion of the financiall,08ition of 

. the Department. Aatin&l 
iprea for the purpose of the 
&cOOUDt become availahle loDg 
after the close of the financial 
year to which they relate, it 
i8 not possible to include aD 
ab80lutely ac<:Ur&W account 
in the Adminiatration Report 
without cODlliderably delay. 
ing ita publication which ia 



------------------------~--------~------------------

.0. aeoo._datiou or oblerT .. 
tIoaa made by the Pub& 

AOOO1Ult. Committee. 

Suggestion that in the CaM: of 
non· voted refunds there should 
be no time limit for the accept. 
ance and _ctioning of reap· 
propriatiOllll and additional ap· 
p1'Oprtattona, pro't'ided that the 
0rderI are actuaUy paued with· 
in the financiel_r, 

PoeaibUity of improving the pre· 
IJeIlt prooedure for the prepara· 

. tion of budgets in are.. like 
Delhi where there is " aeparate 
Pay and Accounts Officer who 
can &lllliet the Chief Commie· 
aiODet' in framing accurate 
budgets. 

EJ:hibitlon of eJ:penditure on the 
mainte1l&lloe of ga.rdeoe in the 
Delhi city in future Demands 
for Granta and Appropriation 
Aooounta under the Bub· head 
.. Horticulture .. instead of 
under" Agrioulture ". 

Reference 
to" 

Report. 

MR. 

66R. 

57 R. 

Ie Suggtllltion that. in prep"ring the r.s R. 
aooounta of the Dairy farm and 
the Siaughter.house in the 
ADdamana on a oommereial 
baaia, the Auditor General 
should oonlider whetbor any 
portion of the 1088 on the work· 
IDg of th_ undertakings can 
properly be oharged againat the 
Army estimates. 

undelirable in neW' of the 
oriticiams made in the past ia 
the ParUament .. well .. in 
the Indian LegiIJlat1ire. A 
f.irly accurate provili()J\al 
ltatemont baeed on the 10, 
formation available at th. 
time of the preparation tlf th. 
Report will ·~ereforebe in-
oluiled. in it in future. Bo· 
sid.. the figuree for the YE'.r 
under revieW', the Keport 
will show, for the pUrp"HeR of 
compariaon. the final figUreR 
for the three preceding yeare 
whioh will be tbe _me .. 
those in the pto~ and 10IIII 
accounts for thoBe yean pub-
liahed with the annual Appro-
priation Accounts. 

The Buggestion is a.ooepted o.nd 
ordel'll are i8lluing aooordiDgly. 

Under oonsider .. tion. 

Under oonsideratlon. 

Under oonsideration 
Auditor General. 

by the 



No. 
Reoommendationll or observa-
tions made by the Publio 

Aocount", Commlttee. 

Referencc 
to 

H.eport. 

30 ReoOmnlt'ludat,ion th .. t the per. 69 R. 
siBtlmtover-budgeting under the 

:n 

32 

33 

36 

gra. nt.~ for expenditure in Eng. 
land under tho control of 
the Secretary of State and the 
High GommiMioner for India 
should be brought to the sptlCia\ 
noth", of thClllt'l authorititlf', 

IlI8ue of oircular in8tnwtioDII 
drawing attention to the ruletl 
in tho Post and Telegraph 
ManulI.l requiring (''Ompa.riaon 
of tho depoBltol'8' ilignaturoa on 
the withdrawa.l forms with th .. 
apooimen signatures kept m 
the Post Office in Ordl'lf to pre· 
vent frA.tld in connection with 
Ravin,s Bllllk t,1'&nAaCltion~. 

Further flnq uil'Y regarding the lou 
af meMurement sheets on the 
Bengal Na.gpur Railway and 
entry in the record of service 
of the AMilltant Engineer oon· 
cenlor!. 

Suggtllltion that Itlglll opinion 
should be obtained whether 
orimilllli prc<~ingl!l could be 
taken in the CI\8ll involving pay. 
menU! not supported by detalIs 
and irregular ('ntries in meAllU!'e' 
ment boob in connection with 
the Bo.rka.khan~ Chandil RIl.II· 
~y conet·Mlction. 

Introduction, in the Cllollfl of the 
RaUW&Y8, of the Army Depart. 
ment. rulos rt,latlng to acquisl. 
lion, custody o.nd relinquish-
ment (,f Atl,t~ Jand~ and build. 
i1)gR. 

Suggestion that tho TllIIllOnllibility 
{ortha oorrect allocation of ex-
penditure between revenue aDd 
oapital in the e!Itimates and 
o.ooount/t should lie on the RaiJ· 
way Board and the Government 
Examiner, nlIIpeotively. 

60 It. 

61 R. 

62R. 

63 It, 

64U .. 

Rell'uu·kt. 

Thi8 baa been done and. it ill 
oxpeotA!d that the improvement 
whieh baa receutly beek notice· 
able, will be maintab)efi. itl 
future. 

Thill has been done. 

It hy not been poMible to flx the 
J'Mponatbillty for the 10M on 
any uJlioer. TbCl remarka of 
the Committee have be&n com· 
muninated to the Railway. 

The mo.tter WftJil referrod to the 
Government. Solicitor wllo ill 
of opinion t,hat a criminal 
proeooution in the O&f'le iA not 
J.oaaihle. 

It is oonsidered that the Railway 
land Rules are sufJlclen.tly 
..laborate and that nothing of 
roR.l Ulltl or advantage call be 
imported Ulto tJ'''m from the 
Army Deparf'ment 1'UlE'll. 

Under conllide1'&tion. 

--------------------------~--~-~--~---------------.. But Ie8 para. :u of Proceedings for explanation .iDDe gi., .. ", 
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No. 

37 

BeoommODdatioDi or obeervi.. 
tioN made by the Publio 

Account. Committee. 

Suggestion that the attention of 
th&-Looo Workdlaaag. Beupl 
N'CP1fl' lW.Ilwa.y, Iho;Id &ir&in 
he invited to t.he l'8IJW'b of the 
late Aooountant.. General, Rail. 
way.. in collDOCltion with the 
loIII to the Ralhray due to abll8nOl 
01. proper control in mouldiD. 
and coremaking work and that 
a. more inltTUCltive report ahould 

,be furnished. 
RooommondatloD tb.t before en· 

tering into an agreement with 
a local Government or other 
100&1 body regarding tbe oon· 
IItruction of Ul11'tllDUnera.tlve liDell, 
clet&iled eatimate& should be 
prepared on the undOl"llta.nding 
that if the 100&1 Qov8mment or 
the local body did not accept 
the terma offered by tbe Ball. 
way Board, the COlt of pnpar-
fill Inch detailed eetimatea 
would have to be borne by tbe 
lOO&l GovenunClllt or tbe local 
body concerned. 

38 8ubmillioll of a TepOrt on the It&te 
of a'aira reg&roing the 8toree 
Aooountll /o!Clction. Rut Indian 
Railway. 

39 Recommendation that the iiguree 
of Railway Capital at oharge u 
given in the AdmiDiatration 
Report and thOlO siVeD in tbe 
Appropriation Acoountl of Rail· 
_,a Ihould be prept.ft'd on a 
UDifonn baail. 

80 

Refereace 
to 

Report. 

MR. 

66R. 

67R. 

68R. 

40 RtoOommendatioD tb.t the Rail· 09 R. 
way Board mould normally 
(11110... II. de&uite policy of ad. 
juatiDg ra.t.eol on Company. 
~ lin .. to ratel on State 
llneI. 

41 Introdnr.tlon of a .,ltem of pro· 70 R. 
per commercial acoount. on all 
collieries worked by Railwa,.. 

42 8ubmilsion of a report on the 71 R • 
action taken M a reeult of tbe 
letter addreued by the RaiJW&)' 
Board to the Agent, BeJllal 
Nagpur Railway. on the nbject 
of til, .erionafinancia.\ inegurari. 
tiea on that Railway. 

B.emarkl. 

The recommendation hal been 
not.ed. 

}?'tckAppendbt XII. 

It iI nen OODIideNd poaibll to 
adopt tbe Committe,', NeG"" 
UlllDda&iotl.-

It iI not colllliderec1 JIC*Iible t () 
ado~ the Committee'. reoom. 
mendation·t 

Vick Appendix XI. 

- But .. pan. Ie of Pro~np. ' 
t But lei para .• 7 of Pt~, 
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Recommendation. or oble",,, Referenae 
N3. t.iou made by the Publio to Bem&rb. 

. Aocounta Committee. Report. 

43 Su.ggestiop t.hat diacipliJlary action 6 R. (Sub·Com. The 8\lggeetlon haa heeD DoW. 
should be taken againllt the 
II6Illor olfioel'll rearnllible for 
irregu1arities ftII we III attainet 
Kubol'<iinat8. .. au::tion that the Railway Board 7 R. (Sub-Com.) The BUggeltioD hal been noted. 

. ould take :dt: to ouaore that 
the rullll "'8' ing the prep&1'&-
tion of IlItlmatee &Ild oontrol 
of e:lpenditlU"C are oheervNl 
the R",UwaYH. 

by 

.5 Suggeatioll that tit .. Railway Board 
8houlll Il:ltlrciee a striotar finan· 

8 R. (Sub.Com.) The suggestion, h .. been Iloted. 

cial control o\'er lohe (!nmpany. 
managed Railways. 

• 6 Submiuion, by the Army Depart • U H. .. Yitk Appendi:l XllI. 
ment, of" Memorandum on their 
policy ... re~ard. £urchascJI 01 
.torea throllg the .lIdian Storea 
Department. 

47 Communication of the reao1t of the 73 R. .. Under 1I01l8ider •• 
Hamination by the Fin~oi&l 
Adviser, MiIi~ry Finance, of 
the exi,ting anom~ whioh lie. 
in thl' flWlt that In 'an lodging 
and ration allowM06II are ad· 
missible during .. oont.oeasion " 
p8.IIIIaglls and not admiARibJo 
durinp: .. dnt.;\" " p~ •. 

48 AlIIeIIIJllent of tho peDlionary 32 (Item 3) P. Under llOllsideratiOll. 
liability of th(l POlt, and Tele. 
graphs Dtlpa.rt.mllftt.; 

49 Preparation of an ostimate 80 ... 33 P. .. An estimate i. U~n.tiOIl 
o' to git"e an idoa of the future I\Ild will be p WM'e the 

Ilommercial proBJlI'<'tII of the ('ommit.tee.· 
IndilW POIIt" lionel ""'Iogroplil! 
Jlr,pllrtmenf., 

/10 Queat;ioll of tbo IICIc68IIity for a 77 P. 'I'he Illll.Uflr i8 beilll looked iuto 
" SU8p1lnl;t\ " hoad Ill1dol' Urant '" by the Auditor General. 
.No. !!~-" .lrrigll.tiol1, Navig&tion, 
Embankml'lll and Drainage 
WorkK--(lhal'ged to Hovtlnue" 
for 1927·28. 

II Queltion of aPl:!ntln8 .. (1001' 81 P. ,. 'rho COUlidtll'lI.tiOll of the q_. 
mittoo of the lslature to deal tion baa been held" up pemdiDg 
with the allotment, etc., of reai, diaculllion Qf the Report. of the 
decM ~ memben of the Legill' Public Acoounts CollUlUttM in 
I"tu", ill Simla. the Legislat:ivp. Alltlembl". 

• Since furniabec:l.-Vidt- AppendiJ: XVI, 

LlOSFinD 
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No. 

. ReoolDJllelldatiODl or obienra. 
tIoDI made by the PubHo 

Aooounte Committee. 

Referenae 
to 

Report. 

all Baaeetion . that in pnoparinjJ the 
IiUdaet eetimat:eunder .. SUrvey 
of India." tbl'! aotual roauJt. of 
the preriOU8 ye&1'8 IIho1lld be 
taklm into aooount. 

&S Enquiry into the qnNtioo whether 
tile expendihl.rtl shown under 
the hoad .. Pay of eatublish· 
gaenlM" in Orant" 63--Otber 
Scientifio Departments .. fOI' 
1927·28 reprClK'nta the pay of 
the l\fUleum eatabllabDll'llt 
dheotly und.,r the contYOJ of 
Government. 

07 P. , 

102 P. 

tK 8ugHtion that It dr:l.llt.ic Juml' cut ] 26 P. 
should hEo madp. uudel' .. Convict 
Settlement CbArge. .. in the 
Andamanll. 

68 lDJtitution of a combined olllce of 126 P. 
acoountiJ aDd audit for the ADda· 
mana on the linea of that lI'hkh 
1ler9et1 tbe Indian Rtores Dop&rt. 
Ment. 

38 Neoeuity for covering, before the 176: T'. 
dOle of the year, tho exoeee 0]1'. 

lJeDdi~ under I' Bonull on 
PoItal Cash (',erti6(.a.tel" RJld 
.' Interuat on I'oet Oftlee RayiDp 
Banke .. whfl1l such eX~1III i. fonI· 
l108Il. 

• 

rrbil II llormaUy done mdwjll 
be lpeoillly attended to in 
future. 

The expeadituze ~ta t.be 
pay of the eetr.bliahment om· 
Illoyed in the Art Gallery 
and Art Section of the Indian 
MUlIl"Um and til IIDW inoluded 
under the head .. Grant.· 
in.Aid n. 

A cut of rupeee one· lakh 11''' 
tuade in th8 efltlmaliel for 
1928·29 and of rul'O" tine 
lakbs in thoee for· 1929·80. 
The wueatinn 1I'iIl be borne 
in mind. ~ 

Detaila of the IOheme are ·beitIa 
worked out. 

TIM! point hal bNn noted. 



APPENDIX m. 
afatelD8llt IhowiDg the Recommendations or Observations made b, the PubJio 

Aooounta Committee on the Acooonts of 1921.22 to 1926-27, whWh 40 DO.t 
appear in Appenc1jz U and on which action is still outstanding. 

(The relerenOO8 w. the third oolumn nrc to the p .. ragmphs of the l~pol't or of the Pro-
oeedbJw!. lUI the 0&80 JIl&y bt-,. for the yoar mentioned.) 

No. 
Becoliunell<!atiollll or obeerv&· 
tlODJJ made by the Publio 

Accounts CQmmitree. • 
lWfereneo 

to 
Report . 

-----I--------------------------~------------I------------------------
1 

a 

4 

6 

6 

n.i,·a.biliLy oi &unundiug thc lew. ve 
rulea which lle&m to bo \UUltIOe8-
lW'ily 00111 pUea.ted. 

QU&ltion of creating R Civil Con· 
tingenCil'8 Fum! on the Englieh 
model. 

Trea.tmllllt of 108_ of fllvenuo due 
to fraud, def,.lcation, eto., aA a 
fOTlll of expenditure, thereby 
bringing th" m to too not.ioe of 
the' Publio Accounts Committee 
through the Appropria.tion Ao-
oounta. 

Question of -enforcing diecil'linary 
action on -an offioer who has reo 
tired between the date of 00111· 
mitting an irregularity and the 
date of itll disoovery~ 

Exhibition of workillg expensOI of 
oommercia.l departments in the 
acoount. and eatiruatee. 

Kevisiou of the ~l'n. Customs Act 
of 1878. 

aa H. 11122·23 

30-33 R./I02.'i. 
24&nd 12K/ 
1924·21i. 

38 R./11l23-24, 
35 R./I02,j· 
26, and 20 
(2) R./J026. 
27. 

43 R.jHI23.24 

10·11 R./ 
1024·25. 

30 H./IIl24·26 
and 16 n./ 
1025·26. 

'the qUeiliion of revisiug the _vo 
rules "-&8 invOIItigatod hy th.· 
Finance Dep&rtmellt. T~ 
tentative propoee.l.e of tht· 
Government of India Wllrll die-
cueeed at the Confetenoe of 
lo'inancial Repreeentatives blllel 
in NovolnbeI' 1028. Aceul'll· 
ing to t.he decision tnkcl1 there-
in, the propOl!&la weco referred 
offioia.Jly to the varioM local 
Governments. The ma.tter 
will bl' pUI'HIll'ld on l'''l'~iI't. of 
11.11 the repliee. 

This has heen left over for eonei-
der&tioll in oonnection with 
the lteport of the Statut()ry 
C()mmiSllion. 

The matter was dillCuescd at the 
Conference of Ifinaucial HI'-
presentative. in N oVt'lDber 
1028 and tho Auditor Geueral'y 
view/< on the various points 
raised at the Conferenoe are 
awaited. 

The question is still under the 
cOllsidemtion of the Govern· 
mcnt of India and a general 
decision on the form of the 
rulOll on tho subject is Dot like· 
ly to be taken for &-ome time 
yet. 

Propoeals wore laid in. 1927 be· 
fore the Seoretary of State 
who. haa deoided M ~08tl)One 
ooIlBideration pending re-
eelpt of the Report of the Sta. 
tutory Commieaion. 

The draft, bill for the n,d~ioll of 
tho Ad is undt"r ,'onsiucra.tioll. 
The ~)lOI)OIi&18 of the Govern. 
ment, of India han leen dr· 
oulated to Local Government. 
for opinion. Some of tla. 
l"eplies are atill await.ed. 

--~----------------.--~------~-------------19SFinD 
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,No. 

7 

l\eoommendatioM or obana· 
tiona made by tbe PubHI' 

Aooolll1l11 Comtnltt.ee. 

IJireot acceu of the Auditor Gene. 
ral to the Iiet.retary of State. 

llemarka. 

33 R./1924.:!6Ae agaiJl8t item 2. 
And 23 R., 
11*26·26 • 

• 
I Amendment 01 t.he OonrnlUt'lllt of 'I R./I024.:!6 As a,ain,t item 2. 

India Act in the mtmner II~ • 
.. ted ill the Auditor General 8 
melBOl'aDdum No. T. ti17, dated 
30th July 1928 (Appendis VI 
to Report for leu.25) 80 IIJl to 
remove the &Domaloull .'elationll 

10 

• between him and the Auditor 
of Indian Home Aocounts. 

NeceeMlty for ~ubmitting out. 
goinp on account of J.O&ns and 
AdvAn\'(·. to annual VO~. 

QUHtiOD of modifying the system 
of large anDual adj\1atll\tlnts 
in acoonDtI that are now made 
.. ad of .ubtJtitutiDIL acoountH 
arrangements wbicb will nllll'('. 
IIent machinery for wat.ohing 
U.bilitioB conourrently witb 
ennta. 

11 Se~te oxhibit:iofl of the fo(lCOllnt. 
relating to the JlOD.commf'rci&1 
portion to the work of the J ndi. 
AI. Stores Department oonneoted 
with the dt!'ve1opment of In. 
dian Induet.riell. 

12 Q_~ion of a mo", IYlt.on.atic AU. 
dit ofreoeiptB aDd norN. 

10 (Iteni J8) 
.H .. /1925.26. 

11 It./1925-26 

22 ({./1925.26 

2U·32 R./1921S 
26. and 20 
(I) R./1926· 
27. 

All apm.t. item 2. , 
Tho quetlt.ion i~ und(lr OODlide~ 
t.ion. 

Thtl Govflrnment of lndia han 
I)anlfully OOIlsidered the "Ill-
gt!lItion and (lome to the oon· 
clullion that till'! Jndian Stores 
Departmllnt <'&Uhot for the 
preeeDt be declared to be a 
oommeroJal ~rtment a. 
80me of its ACtiVltIeI are of a 
non·oommerclal obaraoter. 
The ideal will no d01lbt be to 
dieelltaD,le the two .... of 
acUvitiOll; but tbe GOYemIDlDt. 
Clf J ndla are oon\"lnClCd tllat 
mob ah'won of the aetintiee 
ill at. pre!JI!Int imprattiflable. 

All agaullt item 2. 

13 Tranlfer of the "oontrol of the 47 n../19211.21 The IluHtion ill ,till •• _ 
.-d. and buildiDp in the couideratlon. 
North.Welt Frontier Province 
1I0Il1 the Mintary Englneorill, 
SerriOlia to the Pulllto Wark. 
Department. 



No. 
Recommend~tiona 01' obBorva· 

tions made by the Publio 
Account!! Committee. 

RefOlfl1l00 
to 

lWport. 

-------_.--...... ----' 
Remark., 

----'I-------------------------I----------~----------------........ , 
14 RooOlllDlendation that an oppor· 59 R./1I1:.l6.26 

tunity ehould be given to tho 
Public Aooounta Committeo • 
or the Legillativ*, AH.embly 
to exprees thoir dow", before 
the Governor GeMral declares 
aa non.votable all item of es:. 
penditure which h"l boen vat· 
able. 

16 Q\U:!ltion of tl"luuderl'ing the Call· 66 R.,IHI26.26 
t,roi of the Indo.EurGpe&1I Telt'· 
graph Dep&rtmellt t,o India, 

Ifl 

17 

18 

HI 

20 

Propriety of debiting 1~oole8ias· 2/i R./11l2ft.!?7 
tical charges incllrred in con· 
nection with t,he Annv t,o the 
head " Ecoiesiutirrti ,\ in t.he 
Civil E@tim&toiI. 

QUMt.ion whet,her the POlt,S Bud 3fj R/.11l26.27 
Telegraph. Department may 
118e the accumulationH in the 
Depreciation fund for its own 
\lIIopltal es:penditurtl, 

Settlemeut of claiDlll by tbe Impe' 
rial Government against Indian 
T$TenUea mainly in respect, of 
Iiahilities .rleing out, of tb., war. 

Settlement of claime with l"oreign 
Government! in oonnection with 
"JI&triation of refugees from 
In<lia. 

Fin&laettlement of the account of 
timber ehipped from Burma and 
placed with the timber agents 
in Londoh for diepoaal. 

38 It./ lH26·27 

• 
39 R./1926.27 

46 R./I026·27 

AI! agaill.t iteln 2. 

l'hia i~ unoer correapondeulll 
with the Secrlltary of St.ta. 

The IIiH~olution of the lAlga.l 
union between the Church of 
F;nglll1l!] and tIle Church of 
Ji~\Igl/1J1d ill India t(lok place on 
tho 1st Muoh 1980. The 
ma.tkl' iH 1I0W heinl{ consider 
ed ill tlw light of this diuolu 
tion. 

Ulld('r l'onei.Jllration. 

Efforts to reach a oomprehensiv. 
settlemont of the yanoUl 
,-laim8 aTe atill procl'lldiJlg 
The Government of India wil 
not lO/l€ by delay in let-tie 
mE'nt.. 

l<'urther amounts agg1'\'ptlng 
£1,913 were recovered during 
1927.28 II.I1d £5,004 in 1928 
19 and lubeeqoently. Ne 
gotiations are proeeeding in 
conneotion with a I/UJD of 
£3,329. 

The GO\'ermllent of India. have 
on the recommendation of the 
High CommillBioner for India, 
&Coopted the oller of M'NsrI 
Howa.rd Bl'OII. of £lI,15OO for 
the whole atock of timber 
belonging to the GO\'ernllWlt 
of India I'IJmaining in their 
handA on the 31st December 
1928, on tbll nndoretandiq 
that, their A(\(Iountlo under 
all heads. IIU .• the Andamaua, 
the " Cha.ng Tu .. Cargo ud 
the exhibitiODi of 1920 and 

------------------------------~------------------------------------
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Nu. 
R8ooUUJlend&tionli or ahlern. 

HOD. made h}' the Public 
Aocounte Committee. 

Referenoo 
to 

Report. 
Hemad!. •• 

----~---------------------I---------~-----------------

21 

22 Improvement in the ellietiDg 50 R.I J1I26·27 
arraapll\t!lltll for v(Jrili~ion of 
.toolui of oinchona. bark at 
Mungpno. 

• • 

• 28 QUelltion l'elating to (G) ihto levi. 67 R/J926.27 
Ilion of rente of J.'eIIidential build· 
inp in Delhi i (b) the adeq uacy 
of rena obarged for furniture 
au~ to Government reeid· 
ontlal buildinp in Delhi : (c) 
the incidence of ell pencliture on 
the real.dcnci.ell, ek., of Ilia Ex· 
celleney the COIIUIIAIlCler·in· 
Chief; &lid (d) the J'C!(l0V8l7 from 
Commeroial Deparimenta 01 the 
10IIII iDcurred on acClOWlt. of 1'eIIi. 
dential buildiDae aupp1jed. to 
them by the PuliJio Worka De· 
partment. 

lU2! BublUitt.WI! up in that 
date would 00 .coopted as 
final without unquiry. Tht. 
queatioD of allooatio.n of the 
lIoDlount· ie undor eolllider.· 
tion and t.he ntlOCl88lW'Y order. 
11111 be ·iIIued in due ooUrie. 

The .Bengal (<<.overnnl6ut Me 
8till conilduring the q lIe11tll,lll 
uf oommerchUisiJlt( t.heir 
cinohona. I'ccouutB. Uutil 
theh' inte.utionl are known, 
no p .. ugreu ('IW} bto made ~;ith 
the o~meroiRlill&t;lon of 
the cinohona IWOOWIUI uf 
Govol'DJIl4jnt of India, which 
is, beBidea, bound up with the 
problem, now being oou-
HidCl'ed. "f mnking the pro. 
duction and supply of (lin· 
chona a fWlotion Of the Central I 
Oovemment. 

'I'ho UovernlW!lIt of India bave 
aucepted t·he "roJXll!&I of the 
Director. HutlL.llloal ::iun'ey 
that t.Be . mattel' . should be 
relerred to till' (JommeroiaJ 
Auditor wlw ,,·ilI, it ill undor· 
l,ltood, 00 deputed to Mllll{[poIJ 
ill (Ionneotion ".jth tho (KJnt-
ulOrcialiAtion of the BeJl8& 
cinchona Acuount... The 
matter wiU be OOD8idered 
furthor when t.hu Auditor h .. 
reported. 

(a) With a few flzaeptiol1B thf.' 
rentll of residential buildings 
have been revil!cd; t.he remain-
ing ('_ are expected to be 
oompietAld ahortly I (bl in· 
'-entorietl of fnrniturt>. . bave 
been Pl'8}l&l"lltl in the OMe of 
BtUI8aJoWi of Hon'ble Mem· 
ben! aud guetted o1IlooI'I and 
clerks' quartel'll in the Now 
Capital Area. Propoala In 
rtlIpeot of revieiWl ol't-he 1ClIleft· 
and renta of furnitllre in· thC118 
buildinp have been apPioved 
by the Government: of India. 
but nlv"luatioll remamll to be 
done aDd is heml taken up i 
(e) and (d) the qullltioDllare 
.till UDder cODlideration. 
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No. 

24 

:15 

26 

27 

IwconllueuuHotioJlH ur olnmrvl\' 
tions made by thl' Publio 

Acoountll Commit.tee. 

JWereli('" 
to 

Heport. 

Dupoait ot reVenue collootions li81t,/lfl2i!·27 
direct into the treatlUry on a 
chala.o puled bv the r~venue 
offinial concerned', 

Fotm ill which the pro /ol'1/1a pl'o, 5I1lt,/11l20·27 
lit and lotul aC(lounts in rellpect 
of R.I'. " Me.haraja ".hould bt, 
kept and the queBtion of plaoing 
the (lommi.lAriat Department 
on a oOlUmel'Oial baaiH. 

.lJtIHUabili Iy of 1uBtit,uting 1\ local 60 H·.f 11126. 27 
Pay HoDd Aocount.~ Offioo at 
Port Blair. 

Early revillion of the Ecoleai&lti. 62 R./1926·27 
cal Rulee. 

ProgrOlll! 01 the settlement of the 64 R./1926.27 
outsta.nding claim. againl!t 80me 
It'oreign Governments and Indian 
HtateB and of the unadjU8tcO 
halance due by the Owalior 
Durba.r. 

l/.elll"tk~ . 

The 10l<al Adwl.liJItratioll 11,,8 
iMued iua:trllctioJ\8 to tho 
Political Agente that arrall"e-
mentB IIho\lld be nl8du to 
ODllUrtl that only th060 itemll 
shonld p&88 throuah the handa 
of Government oiJioial~ which 
cannot be credited in ill the 
Trea.llury direct without undue 
hardahip to the pel'tIOll or 
pe1'l101lS from whom revenue ill 
due. 

The form of the . 1JTO fOT11IIJ. a6. 
COuntA of tl.8. .. Mntul.rlljA " 
h~~ been settlod. 'fhe nu· 
,"onnts of tho ('Almmi~Bltri8t 
Department bave boon examil\. 
ed by nn offioer of tbe COlli-
mercial Audit .UeparlJncnt 
depnwd to the Andawu-Ilfl 
(ot thl' pUl')101!6 and hiH "". 
porta aro under tl«l cooHidvm. 
tion oC the (ffivernw()llt of 
India . 

A luodilil'd prOllolla1 is nO" under 
eomider" tion· t·o I!Ct 11 P . a 
combinl'lI audit Ilnd 1I0oolint 
offi('~ Oil the line(; oHIte offi,~e of 
the Audit Officer. Jndian !'lm'eI! 
Department. Detalla of the 
tloheme are being worketl out 
("'de Item M in Appendix II). 

'fhe vieWtI of the Metropolit~n 
on the draft Eoolesiastical 
Rules have been received and 
the ltuJes are now being fur-
ther revised in the light of 
thOle ,·iews. 

(a) l'ho Claim agaiuKt the Per. 
sian GovenlDlent i~ still under 
the oonaidoration of Ria 
Majesty's Oovernment ~ 
(b) The outstanding o1aim 
aga.inat OWII,uor h.as suwo been 
finally settled; (c) • The 
claim a.ga.imt all (;he Foreign 
Governments amounted to 
£50,400 of which £16,103 hal! 
been recovered and the 
q ueetion of recovery of the 
balance i. still under conaicMra. 
tion. 
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No. 
ReeolllJDeDdatioDB or obeerva. 
tiODI made by the Publio 

AOOOunt8 Committee. 

Refereooe 
to 

&port. 
Remarb. 

----~------------------~------~~----------------

29 l'reparaUon of oapital and revenue 67 &./1826-27 
aooounta of ftIIIidential buildings 

80 

31 

in New Delhi. 

Deaimbllit, of IlOIIliDtc to a deci· 
Ilion on the poiJItl referred to in 
p&l'foII'&pU • and 8 of the Audi. 
tor General'. Memorandum on 
the workinJr of the Provincial 
Loam Funu (Appendix X to 
Publio Accouute Committee's 
Report, on the ACllOunte of 1926· 
27). 

Enquiry into the oODlparatil'c 
008t of running the India.n 1'OIt8 
and Tel~ph. Deprortment and 
the Indo.EuroPf'l'n Tl'llegraph 
Department. 

Qoeetions of imprllVllment,8 in 
the procedure relating to _Ito. 
ofltorM. 

68 R.iIV26.27 

72 R.iI926·27 

76 R./1926.27 

Tbe Government of India. baTe 
decided that the Capital aDd 
Revenue ACIlO\mts oll'e11icien· 
tial buildinp in New Delhi 
Hhould 00 prepared H from 
the ht April 1929. 

The matu.f ia h6ing oonaidered 
in connection with certain 
amendmenta to the rut.. of 
the Fund which are under 
correspondence with Provin· 
clal Gov«'1'Jlmenta. 

The Din!Owr·in·Chlef of the Indo. 
European Telegraph Depart. 
ment haM bl'len reqU8Bted 
through I,he India Office to 
commWlicate tho re.aulte of hie 
dl'ltailed enquiry on thl' point. 

The outet&nding pointe are .till 
under oonsideration, beina de· 
pendent on the 811_ 01 the 
80heme for exteDded UII! of 
maohiDell on Rc.Uwaya whiob 
II beiDg experimented upon 
atpreeent. 

lUI Intimation to t.be Committee of the 
deoi,ion takeo regarding . the 
1'OOOD1IDI'!Dci&Uona of the st.ate 
&ilw.y Worbhops Committee 
on the piece.work and bonu8 
~m. and • introduotion 
of OOIt aooountiDg in work· 
Ihope. 

77, R./1926.2'7 .. Th.. ret:ommenci&tione made 
by the Workehop8 Committ.ee 
related to the North Western 
Railway ud have been .d~t. 
6d there. Colt aooounting 
baa been introduoed fully in 
the Tatanagar Worbbopa 
and paniany in the N. W. 
RaUway Workehopa. 

Aaoertainment of the ruIee in force 83 R./1926.27 
on the Army side for the reo 
oOTery of the ealel'rooeeda of 
auctioned materieJl, with • 
view to their adoption, if neoes· 
eaty in the Ra.l1way Department. 

The prooedure on the Army aide 
baa been aecertaiDed and orden 
on th •• abject will be iuuect ... 
IIOOD &II the lepl examiDatioft 
of the form of &8fMment iI 
completed. 

--,~--------------------------~-----------------
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APPIiiDIX IV. 
Statement comparing apeJUliture with trrata lortO.·29. 

Net modi· 
fioation IIr RemaoiDdet 

Number' anll nlUlle of Oraul. J<'itml GI'l.mt Actual Jo;XOOfl/I'!' re·appropn&· UBIIAijuated 
01' \II' Expenditure. &.ving-- tiOll, with· + or-

A ppropriati(lll. Appropria. drawalor 
tion. surrender. 

--
PART J.-CIVIL. 

A.-ExPlllfDITt7Jll11 O1l4BOBJ> TO 
RIIVJl:Nt'1ll. 

] 6. Cuatome-

Voted ., .. 7:1,72,1199 71,90,\160 -],82,0311 -14,070 -l,67,96U 

NOIi·wted ., 19,74,201 19,79,17.3 +4,972 .. +4,9'1:4 

17. 'i'axel OD Inoome-

Vated · . .. 6.3,84,000 65,00,815 -"',Oll5 --6,800 -67,225 

'~,; ,,"-~'OItUl .. 2,41),0.19 2,.35,3'1.3 -10,246 -10,246 

r&'>- Voted .. · . !!lI,!l7.000 -77,57,244 -2,00,756 -ll8,IHO -:!,70,846 

Nott-vrlira .. lil,08,SOO 15,36,119 +21,611/ .. +2'l,61Y 

J 9. OpiUU1-' 

" oled · . .- 711,7:1,00(1 n:I,14,:!r.,1, -211,58,1146 -25,lIn,MI -IIII,OS7 

Scm· voted · . 78,368 70/J66 -8,303 .. -8,303 

20. Stamps-

Yowd · . .. 2,2:l,UOO 1,26,:)1}7 -1I1i,443 -11,000 -86,~ 

NOfI·t'oil'c/ .. .~67 -1307 .. +361 

21. It'Ol't'llt--

Voted .. .. 7,03,nOO 7,011,596 -53,404 -41,764 -11,640 

NQ1t·voted .. 3,24,a77 3,19,32a --5,064 .. -6,06;' 

22. Irrigation, Navigation, 
etc.-

Vott'<i .. .. 16,61,000 17,311,500 ·i· 7 r.,r!()\l -73,1.100 +I,48,~ 

Nrll/. •• .'(iJrd .. lJ,li2,3OfI 14,/j8,/j61 ·[·6,261 .. +6,261 

Sii. Iuteralt un ordinary Debt, 
aDd Reduotion 01' A void· 
"nt'll of Debt-

VotOO .. .. 1,27,34,000 1,25,28,862 -2,00,138 .. -2,06,138 

N crn·vot«l .. , ,I(J,03,000 8,19,72,1'10 +1&,69,170 .. +18,69,1'10 

h!t.erettt un l\iia('t'lJalleou, 
Obiiptiofla--

Voted .. .. 40,36,000 40.0'2,614 -33.386. -395 -32,991 

NOll.woN/& · . \.,86.'U,M 6,'17,40,"6 -3,34,B70 .. -3,84,R70 
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~ 
Net modi. 
Aoatiou by Remainder 

Nwnber and name of Urant Yi.n&l Grant, Actual &t'eIIl+ re-aJllll'O& llD&dJutecl 
or or Expenditure. ~aving·- tion, with- I-or-

Appropriation. Approprill' dr&walor 
t1oll. lIurrend .... r. 

-----
27. StaB, HOWItlhold and Allow· 

anoes of thaGovamor Gene-
ral-

Voted oo · . 4,81.000 4.34.207 -46,7U3 ·-37,880 -8,tUa 

Nou·1/OWl · . 10,04.6'16 lI,!1fJ.963 -,-7,612 .. -'1,612 

28. Euoutive Council--

Voted ., .. Nl.Ooo 63,077 -17,923 -14,000 -3,~3 

NOh'lXJUd .. -I,81,OO{J 4,80,068 ·fl3t .. -!ll: 

2\). T..e&iaiat,ive Bodi~ 

Voted .. .. 5.:17,000 3.S5.5~ -1,51.476 -12,000 -l,3Y,"6 

Ncm.-voted .. l,JO,889 1,30,849 --10,040 .. -10,040 , 
:In. l"oreign and Political Do· 

i p&rtruent-

Voted ,. oo ... ~,Otl;(JOO 7,9P,tl68 -8.332 . , -8,332 

NQ1I.oooUd , . t,09,O(}() 1,99.110 --[1,890 -9.8/HJ 

!It. HODIe DeJlArtmeni-

Voted oo " 6,45,000 11,70,7911 -",lI06 -70,8/10 --.1,355 

Notl.,)()led 8,49,029 8.6!J,l:U +1,106 . + 1,/115 " .. 
32. ]'ublic &lrvi('ll Commi&-

"ion-
Voted .. .. 1,17,000 1,2H,8~ +a,898~ ~,OOO +9,898 

N01H'OtM oo 2,88,000 2,'18,686 -9,3U -9,3/1 

33. Legialative Departinent-

Voted oo .. 0,70,000 4,83,620 --86.380 -76,080 -10,300 

Nmt-txJted .. 2,11,008 2,10,389 -619 .. -61fJ 

34. Defi:rtIDent ef EdllCation, 
ealth and Landa-

VoteU ,. · . 6,06,000 0,92,044 -12,9li6 -11,700 -1,2&6 

N mt·tIOletl .. 2.09,396 2,09.049 -U'1 " -34'1 

3l1. ll'ina.noo Dep8rtlllent-

Voted .. , . 10,86,000 10,28,222 -67,778 -50,981/ -6,789 

N(J1I,·voled .. 2,90,Q19 2,89,983 -96 ,. -96 

36. Separation of Accountll 
fl'Q1ll Audit-

Voted .. .. 1.,12.000 J.3,83,266 -28,744 .. -28,744 

N (m.tIOletl .. ~,OOO J6,604 -8,a96 .. --6.396 . -
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Net modi· 

"inal Grant fioation by B.emaiuder 
Number and name of Grant or Actua.l EX0M8+ re-appropri&- unMljUllted 

or Appropria. Expenditure. Saving- ation, with. + or-
Appropriation. tion. drawal or 

~lJlTendf'r . 

--------- --- --_ .. -
R7. Commerce Department--

Voted .. .. 2.01.000 2,86.018 -4,982 -ll,OOO --',flS!' 

N OIl-t'oted .. 1,00,900 1.00,~91 -609 · . -f1I)!J 

38 • Amy Depa.rtment-

Voted · . .. 5,71.000 5,03,011 -67,989 -119,042 -8.947 

N ()f'.t'Oled .. 9U36 89,98) -2,65$ -·,·2,651; 

D. ~ment of Indulltl'ies 
a; Labour-

3 

Voted .. .. 4·,76,000 4.54,7<17 -21,258 -16,300 -4,lIl\a 

NOII·voted · , 1,86.000 1.24,910 ·--1,090 ___ 1.0!)() 

4 O. Central Board Qf Revl'nut'-

Votetl " · . 1,92,WO I,SO,:!)/'i --12,775 -12,960 I Iii:; 

l Nrm·,1Ot&1 , . 1.f/,Y.lf1O . 1.0~.fI.~8 --162 .. --}fil! 

· PaymentA t.o Provincial 
Government, etc.-

Voted · . .. 1,211,000 1.28,107 +107 .. + 1/J7 

Non·voted .. 1,00,'160 1,00,482 -318 .. -318 

2. AudJt--

Voiel1 · . " 85,30,000 82,72,928 -2,67,072 -l,!~2,t\(;O -1,04,1172 

Non·tooted · . 6,41.860 fJ,(M,J7.; +2·M15 +1'.1,.115 

8. Admini~tration of JOlti!!&-

Vot,," · . ., I,Or.,OOO 1,04,387 --613 · . --1\1:1 

· Pollee-

Voted .. .. I,SlS,OOO 1.76,827 -8,173 , .. ~.l'i!'l 

Nem·voted .. 3,000 2,666 -334 .. ··--331 

IS. Portl and Pilotage-

Voted .. .. 20,70,000 14,8.'1,654 -a.MU,S'6 ..,..6,84,1!OO -·51.fi46 

Non·l'oIed .. l1,J9,400 11,ofi,162 '-·33,m · , --.1.'t,.'t.ll1 

, 8. Survey of IDd~ 

Voted · . ., 3)'84,000 2D.QD,835 -],84,165 -1,03,333 -IS(),8:12 

N ()f'.ooted .. 8,9fJ,OOO 8,03,'111 -16,989 .. -16,289 , 7. ){ete<lrology-

Voted .. .. 13,96,000 18,87,766 -8,2M .. -8,23;; 

NOfl'tJOWl .. 41,800 41,181 -118 .. -118 

I 



Net modi· 
fioation by Remainder 

NUJllber and name of Gl'Mlt Final Grant Actual Exoea+ re.appropria. un~~"" 
or /.Ir E_penditare. aaviap;- tion. with· +01'-

Appropriation. Appropria. dra.".1 or 
t-ion. 11lrrender. 

... 

48. Geolo~iI",J Survey·-

Voted .. .. :!,12,OOO 2,13.708 ·!-1.708 +1.708 

NMI·l:olHl .. M/.OIHJ 3.79.351. --J.fJI-6 --4.6'6 

d. Botanical Rurv&y-

Voted .. .. 4,51,000 3.87.438 -63.lI84 -61.700 -1,884 

Ntmrt10kd .. 23.700 21,297 -i.1IJ3 .. -2.1IJ3 

50 .zoolO@inal Surv«ty-

Voted .. .. 1.76,000 1.76.938 -62 -4l2 

Noa.mlrtl .. .'O,IJJ 211,764 -371 .. -.''11 

lSI. Ard\lllology··- I-

Voted .. .. 16.6-1,000 15.21,823 -1.42,177 -R-'.6J8 _m'1 NOJl,.!·oktl .. 116.9S0 fI3 •• JOe .1...3,648 -1.114 . 

12. MiMI-

Votecl .. ... 1.71,000 1.89,GM -1.U5 .. -l,M6. 

N OJ&.1'OIeII .. 71,190 70,!J07 -IBI .. -Bl' 
U. Other SoieDtltlc Depaui. . 

mentl-
Vowel .. .. 3.30,000 3,28,087 -1,319 -488 --846 

M. Education-

Voted .. .. 3,24,000 3.19.126 ....... 8,. -4,864 -210 

N OfI·vottd .. 19,493 14.393 -.';.100 .. """,'()(J 
M. Medical Servicell-

Voted .. .. 8,39,000 8.18,602 -10,498 .. -20,_ 
NOfI.lYllt4 .. 2,87.'21 2.113.287 --4,384 .. -4.". 

M. Pnblill Healt.h-

Voted .. .. .. J2.211,000 1l.K~.1If13 -:J9.037 -2,000 ..... :17.037 

NQ'/I,·tKJI.Id .. l.1l,IJIjZ 1.67,;;34 -7,811/ .. -7.118 

57. Agriculture-

Voted .. .. JIi,2M,OOO 15.J9.8O( --8.100 .. -8.196 -
N 0fI-txMt/. .. 2.24.600 2.38.1-22 +ll,8t~ .. -I U,8ft 

IS. Oivil VeteriDary Senieee-

Vote\l .. .. 6.7~.OOO 6.67,897 -7,103 .. --7,J09 

Non·ooll'tl .. 73.'00 86 •. '80 -8.f1O -f,tl2 ... 



78 

Net modi· 
Final Grant fioation by Re~ 

. Nuaber &Ild name of Grant or Aotoa.l ESIlefIlI+ re.a.ppropria.· una.djueted 
or AppropriR.. Expenditure. Saving- tion, with- + or--

Appropriation. tion. drawalor 
surrender. 

t 

lill. Indll8trl_ 

Voted .. .. 2,87,000 2,63,931 -23.069 -3.500 --) O,061J 

Nrl1H)(/fffl .. 3.94,224 .1,94,214 -10 .. -10 

110. Avia.tion-

Voted · . .. 1i.68,OOO .'i,06,217 .-111,783 ,-."'.0,100 --ii,6S:1 

Noo·volfo.d .. ]4,800 11,.').16 -21U . . -.'J(N 

CU. Commercial Jnt~lIij.(t'n(!(\ 
and StatisticB- . 

Vou,d .. ,. 3,09,000 2,66,OM --42,946 -37,613 -li.4:'I:1 

Nrnl·l'Ol,d .. 2!J,H.!S ZS,7:i7 ·-I.nSI ., ':'··I.nIlI 

r Kmigrat.ion-lntt'Mlft)--

\' oj{'d · . ., :~6,OOO 30,013 -5,OS7 -2,117 ·--2,1170 

Non-voled .. 11,250 10,908 --342 .. -342 

6a. Emtara.tlon-External-

Votl!d · . .. 1,97,000 1,91,603 -6,497 .. -6,497 

NoJt.!'oItd .. 64,046 81,006 -9,089 -3,039 

M. Joint Stook Conlpaniee-

Voted .. .. 1,46,000 1,32,224 -13,776 -13,361 -415 

NOII·f)()t~d .. 4,000 780 -3,220 -3,22(1 

611. Mieoe11a.neou. Dt.>part-
mente-

Voted .. .. 2,24,000 2.11,4811 -12.511 -8,432 ~,O79 

NOJl·1IQled . . 97,028 96,627 -MOl .. -1,4(1] 

&e. Indi&n St0re8 Depart· 
mentr-

Voted .. .. IS.()4,OOO 17,1l:!.682 -20,318 .. -20.318 
\ 

N em· vot/>,d . , 96,000 9.'i.fJ'IO -30 .. -30 

67. Cummcy-

Voted · . .. 46,86,000 40,81,599 -5.04,401 -2,1111,838 -2,08,668 

N(IfI.ovoteil .. 1,6B,600 1,61,446 ~,1S~ .. -6,1:;4 

68. Jliat-

Voted .. .. 27,42,000 27,34.,6N -7,316 .. -7,316 

Nflfl,..!(Jfed .. I,O~.BOO I,OS,Oll +B11 .. +1!l1 
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Net modi· 
fioation by RemA-indei' 

:Numb", anti na.m.e uf GrAnt Final Grant Aotual .EX08U + l'8-appJ'Q~' unadjolted 
or or Expendit.ure. Saving-· t.ion, WIth. +01"-

Appropriation. Appropria. dra1l'&1 or 
tion. IUtnendflf. 

69. Ch·jJ W()rk~--

Votecl .. .. J ,6"~, 77 ,000 J,~2.83,if3 -12,93,267 --16,63,000 +3,81.1;7'3 

Ncm·/ItlI,.,1 .. 11,29,000 1.Y,:W.4t10 ·+-e,n.I.1I1I9 --·1.1,622 +2./.Y,IHll . 
70. Ruperannuation Allo"," 

Allt'tlll and l)cnllio~ 

Votl'<l .. .. :17,1'19,000 33,06,217 ':"3,li3.78;1 .. -:4.93,78:1 

."1'(>14' "'/lrel. .. 2,JR.'l2.19'1 . 2,lJ,09,'19'1 _.J ,6B. 'ilJO .. -#,82,'100 

71.. Fill\tiollfiry ·and ('riDtifl~-

" "tAlcl .. .. 51),38,000 M,rJO,!IOn -87.1115 -M,OOO -!I3,11In 

.'\' i)/I .t!tll«#. .. !M,'1R4 :!r,t.n -1.04'1 , -1,64'1 

72, 'M 11I1",lIall"U\I8--

-~,~ ,'ot8l1 . , .. 22.31.800 17.2r.,(l18 -5.06.782 .. -4,I-t,OUU 

N(lIl'I~,"~d ., .1·J..I8,113 .1.'S,8J,e.'I3 -6(),lRO .. --40,18 

72..A. l4iIoeUaJleoull adJult. 
menta between Oentral 
and Prcwinola.l Go",em. 
ment.- . 

'-owl .. .. 1,08,000 1,08,0/19 +59 . . +fiD 

'13, RufuDlla-

VoW .. .. 71),17,000 62,86.232 -7,l'iO,768 -]9,987 -7,30,781 

NmHlflJr.d .. 2,2'1,6l1,l12 2,18,.SO,283 -14,02,829 +11,622 --lI,U,iJJ 

74. NI)1'th.Wellt. Frontier PTo· 
vinoe-

Voted .. .. 99,116,800 P8,22,D61 -1,33;839 " -1,33,83' 

Nrm·mI.e.d .. 1,'19.11,031 1,28,38,239 -'12,'192 -'1'.191 

75. 14aluold.t.&n·-

Votod .. .. 2i1,U7 ,000 27,04,076 -/j2.4~4 .. -1i;.l,424 
1 

NII'H)(1kt1 " 46,61;,660 46,'Il,tI'I.' +16,1:43 + 16,128 

76. Delhi-

Voted .. .. 41,09,000 40,38,1102 -7(1,498 .. .··-70,",98 

N (YI!,11(IIefl .. ff,91,810 2,8'1,'119 --24,0'11 .. -44,011 

77. Ajmer-)lerwara-·· 

Voted .. .. 14,M,OOO 13,86,288. • .... 7,7J1 -21.310 -46,.01 

.. V OfI-t!OI,.d ,. 1,10,810 1,1fI,J90 -IJO .. -830 

-
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Net modi· 
floation by Remainder 

. N..-"llcill&Dle of Grant Final Grant Actual BXOIIII+ re·pproE· ulli4j~d 
or or Bxpenditure. Saving- tiOD, tJa· +or -

Appmptlatio1l. Appropritl. .u."ftJor 
tion. lIurrellder. 

78. Anc:lt.maDi and Nioobar 
IIlan~ 

Voted .. .. (2,02,000 35,39,876 -7,62,124 -2,60,606 '-',SH,618 

!I' on·tJOtt,d .. 2.08.000 1,94.·'119 -M,07l -18,fl71 

79. Rajput&na.-

Voted .. .. 6,r.o,OOO 5,30.M9 -lD,4.lil --3,680 -13,921 

N OfI·fIOUtl .. 7,98,860 7,68,767 -34,608 .. -34,'08 

80. Central IDdia-

Voted .. .. 5,110,000 .I),70,!81 -19,719 -3,030 -16,669 
.,1 

NmHKltM .. 6,82,873 6,63.412 -:!9,4!Jl .. -$9,MJl 

81. H,derab6d-
.... 

Voted 2.92.000 2,87,059 -4,941 -4,941 
r .. .. , Non·mkd .. .3,42.640 . 3.i8,032 -14.fHJ8 .. -14.60& 

2. Espendlture in Enaland 
WIder the control of the 
~ofSt&te for 
India-

Voted .. .. 13,45,000 12.30.168 -1,14,882 .. -1.1.,882 

Non·lJ()(,d . . 17.40,000 16,46,103 -94.897 .. --fI~,&97 

83. Expendit\ll'e in Eqland 
UDder the control of the 
~h OommiaRloner for 
In ia-

Voted .. .. 37.80.000 30.70,763 -7.09,237 --5,22,000 -],87,237 

Son'l~oIed .. 39,'9,000 . 39,22,.~73 -46,4S7 .. --41,417 

~aetio6k- -ol,OIl N_tfOUd .. 30.49,009 29,97,923 -61,086 .. 
Politioal-

Nn-.voUd .. [Il!, H),3li8 110,/10,0110 +4,49,731 .. +4,49,'13J 

Frontier Watoh and Wartl-
NMt-1IOIed .. 1,36,32,626 1,32,08,807 --.1,23,918 .. -3,21.918 

Territorial and Politioal Pen· 
alon_ 

.'Vo"·lJ()(fd . , :!9.48,660 28,.IV1J3 -1,36,787 .. -1,36,787 

Baogalore-
N Off.l1Oteft .. ].1,111,181 1J •• ''I,66t -19,6QfI .. -19,609 

W8lItem Inllia 8tat.8 Apnoy-
NM.W/IM .. 18,3'1,44' 16,91,$92 -46,860 .. -46,860 

.. {Voted .. .. lU7,78.689 1"",80,301 -:-1,11.11,280 -74.28,721 -36.89,668 
Total 

Ntm·1IONIi .. ".lJ.U,9"4 ",19,86,11'1 -Jur.,,''1 .. -12.2'1,'197 

L19SFiaD 



Number and n .. me of Grant 
or 

Appropriation. ,? 

B.-Exnll'DITUU O1l.UO:&D 
'1'0 CA1'1'1'AL. 

8~. Oa~ Outla.y on Security 
. 'tiDg-

Voted .. .. 
Ill. Fore.t Capital Outlay .. 

Voted .. .. 
88. ~tion WQI'ke-Not 

o arged t.o U(WfOnlle---

Voted .. .. 
N OftotlOted '. 

89. Oapital Outlay on Our. 
l'8Ilq Note' Printing 
Prwe-

Voted .. .. 
NOfl-fJoUd ,. 

80. Capital O1&tlaL, on Visap-
pitam Bar ur--

Voted .. .. 
1. Commuted value of Pen-

liolll-

Votod .. .. 
NOft.voted .. 

I •. Delhi Capital Ou~lay--

Voted ,. '. 
N(1fI'voted .. 

.. {Voted .. ., 
tal 

NOft·t7QUd .. To 

o .-DIaR11BUH:&ln'I o. LoAll'S 
Allin AnVAlI01l:9, 

3. IntAmlt Free Advance ., 9 

N • LoaDa r.nd Adva_ bear· 
lug Interellt. 

'rotal Voted .. 
Total Civil ... 
Voted .. ., 

N_·votetI .. 
• 

FiD&l Grant 
01' 

Approprla. 
tion. 

87.000 -

2,000 

1,",000 

8.40,000 

6,000 

47,111.000 

26.10,000 

7 •• '3,000 

1,38.39.000 

6,10.68'1 

2.17.85.000 

12.49.63'1 

93.96.000 

13.31.67.000 

14,21S,li2.000 

158.46.78.080 

82.01,111,389 

'''44"e.~1 1 
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-
Net modi· 
loation by Relllloioder 

Aotual E:r.oeII+ ,.. .. pproprl ... unadJUIW 
Expenditure. Baving- tiou. with, + or-

dr .. " .. lor 
lurrender. 

-4.76,1124 -.'S,42,1U --36,000 -6.07,624 

.. -2,000 ,. -2.000 

32,Ii6O -1,41.460 --1,23,000 -18,4/M} .. 
.!,490 +8.490 .. +3.490 

.,., 

3.36.1S34. -3.486 -ISO.OOO +~ 480 ~,6BO ., -1.6 

29,28,* -18,19,63,8 :-UI,88.000 -1,78,_ 

29,13.702 +3,03.702 .. +8,03,702 

6.95.382 -37,668 -81,6" 

1,16.46.778 -22.92,212 -19,21.707 -3,70.6111 

6,14.'161 +1,'14. .. +4114 
J ,72.77.404, ---415.07,586 -88,at.707 -~ 

12.14,063 -35,484 .. ---d6,48' 

76.28.046 -18,86.966 ....... 61.000 -14.16.9611 

13,M.93.479 +23,36.479 -18.28.000 +39,84,479 

14,30.21.524 +4.89.1124 -10,79;000 +215,48,1594 

68,81,68,427 1-1,84,19,888 f-l,ll,DO.418 -11,99.1015 - 8O.49,IJD,t87 -1.151,118,8111 1-1.11,80 •• -19,86,,* 

16.31.99.110 -1'.'&,"1 .. -1I.8J,I'1 
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-
Net modi. 
ftoa.tion by Remaina 

Number aDd name of Grant Final Grant ActuAl ExceII+ re •• ~. unadjut.ecl 
or or IEspeudlture. Saving-. tiOl1, wi • + or-

Appropriation. ApPfOPria. dr&walor 
I tion. II1Jrl'8Dder • 

. 
PART II.-POSTS AND . 

TELEGRAPHS . 

A • -EXPIINDI'I'VBB OH"BO'K1l 
TO REVlCN~ • 

. Indian Poet. and Tele· 
graphl Uepartment-

Voted ., .. 10,116,93,000 11,01,61,047 +4:,88,047 .. +4:,88,047 

N,,,,·tIOW/, .. 'IIJ,88,ooo '14,30,910 -I,3M,Ollf} -1,31,0110 

• Indo·Europea.n Te~ph 
Department,-

Voted .. " ~6,45,OOO ", 23,98,188 -2,46,814 -1,46,000 -1,00,814 

N ,tfl.WiUd .. 1t ,40 ,{)(JO 1',B1,898 -18,101 .. -18,101 

--
.. {VOlfKI .. .. 11,28.88,000 11,25,59,283 +2,21,283 .-1,48,000 +8,67,233 

. Ii&l 
No,,",,ok.tl .. 88,03,000 . 88,62,818 -1,60,182 .. -1,60,182 

;. 

.-Bsl'lIlIIDI'1'11BII OH.illOliD . 
TO CUIT"L. 

c.~ OUtlal on Indian 
0It. aD Tel .... ph 

Department-

Voted .j .. 69,87,000 M,88,64:8 -14,00,352 -7,60.000 --6,4:0.352 

N 0'/I·1JOtf'd ., Ml,OOO 21,1'11 +1,171 " +1,111 

88. c.~tal Outlay on Indo· 
uropcan Telegraph 

Department-
Voted '.' .. -1,99,000 -2,75,634: -76,634 -1,10,000 +38,868 

{Vllt>l'd •. .. 87,8R,OOO nS.ll,014 -14.78.1186 -8,10.000 __ ,06,986 
rotal 

N ft/f·"ot,d .. tl,OOO 22,171 +/,171 .. ·1'/,1'11 

.. ~-.. ----- .u __ . ___ • __ . .. c---._ .. 

Total POitIi and 'f"Ito~rapb. .. 12,79,110,000 12,615,45,236 .-14,Oot,764: -10,18,000 -3,88,764 

---'-"~--'" ------ .. _-- ..----- ~.-----
Voted .. .. 11,111,28,000 ll,78,70,247 -12,56,753 -10,16,000 -.2,39,7113 

N OIl-tHIled .. 811,21,000 I 8','1#,989 -1,49,011 .. -1,49,011 
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Netmodl· ". ioatiOD by RemaiDder 
NtlJnber and name of Grant Final Grant Aotual lIlxC)818 + re-appropria· UD6IijuaW 

or or E&penditure. Saving- tion, With· + or-Appropriation. Appropria. draWN or 
tion. lUl'l'$lder. 

PART IlI.-RAlLWAYS.· 

~.-:£Xl'UDlTUBJI OBAJlGBD 
ToREVlIlCUB. 

1. Revenue-Railway Board-

Voted .. 11,70,000 10,10,000 -1,60,000 .. -1,60,000 

NOIHlOUd ., 4,50,000 #,.17,000 -1",000 -1&,01)0 

2. Revenue-lnape<'t,ion-

Voted .. .. 1,76,000 1.70,000 -a,ooo .. -6,000 

No,.·tJOUd .. 2,13,000 2,06,000 -8,000 .. , --8,000 

3. Revenue-Audit-

-".~ Vo~ . . .. 10,66,000 10,12,000 --44,000 . . 
NOIt.w4ed ., 29,000 26,000 -4,000 .. -4,000 

4. Bevenue-Wor~ h· 
peDllllt-Admi • 
tion-

Voted 18,38,00,000 13,'6,0.,000 +12,0.,000 
. 

+11,0.,000 .. .. .. 
Ncm·tKUd .. 42,09,000 40,.'9,000 -1,70,00() -l,7lJ,ooo 

~. Revenue-Repairs IUld 
lfaintenance and Ope. 
ration-

Voted . , .. 39,43,00,000 39,50,87,000 -1-/1,87,000 +5,,7,000 

No.·fIOI«l .. 1,26,OfH} 1,II,(}(J() -16,080 -16,MJI) 

t. Rn_ue--CoDape.niell aad 
Indian =' share of aorphIII til and net 
e&rDingt-

Voted .. .. J ,82,00,000 1,69,1.,000 -22,86,000 -22,86,000 

II. Revenue-Appropriation 
to Depreoiation Fund-

Voted .. .. 12,00,00,000 11,99,711,000 -215,000 .. -26,000 

10. Revlllue-A-8propriation 
ff01Il epreoiatlOD 
Fund-

Voted .. .. 9,60,00,000. 9,119,83,000 +9,88,000 .. +11,83,000 



7, 
. Net modi· 

fication b,. RIm .. 
N_ber and Daine of Grant; Final Uratlt Aot.uaI EXIIIIIIl+ re.app~ria.. u.djuW 

or or Expenditure. Raving- tiOD, tho +01'-
Appropriation. Appropria. dra .... &lor 

tion. i# lurrender . . 
11. Revenue-Mi-u.a_ 

Voted .. .. 15,88,000 95,000 -14.V3.ooo -14.91,000 

Nrm·fJf14«/. .. 7,IJO,OOO 6,01,000 --2,4'1,000 -B,I'I,fJI(} 

12. RenDue-A~iat.ionto 
the R.erV. FUnd-

. 
Voted .. .. 3,60,30,000 2,57,74,000 -92,88,000 . . --82,a6,OOO 

14. Revellue-StrateHic Lin_· 
. 

Voted .. .. 1,06,75,000 1,56,30,000 --46,000 -411,000 

\.u 
Non·fJ(kfi .. J,80,000 J,33,OOU -47,000 .. -41,000 

Raihl'a, Revenue-·lD· , tertost 0 argea---

J. lnteNlt OD Debt-

Nrm·v0tr4 .. 21,09,()J,OOO 21,82,64,00(} -16,49,000 .. -16,411.000 

2. Intereet on {'''pital 
contributed by 
Oompani_ 

Nrm·voted, .. 1,60,17,()OO 1,50,42,000 +26,000 .. +36.1100 
. 

.. {VOted .. .. 8I,/S6,94,000 8O,61,1S4,OOO I-l,OG,40,OOO .. -1,06,40,000 
Total 

N M·.ed, .. 30,10,'1'1,000 ",89,49,000 -21,28,000 .. -11"',000 

-
B • .:...EXPUDIT11BJi OJUlW8» 

TO O.&l'lT.lL. 

7. Oapit&l-New ooaatruotion-

Voted .. .. 8,81,00,000 8,75,70,000 -6,30,000 .. -6,30,000 

No,,·WJI«j .. 4,11,000 3,8",000 -27,000 .. -11,000 

8. Oapital--Dpen line worb-. 
Voted .. .. 20,35,00,000 19,84,811,000 --GiJ, 1 11,000 .. -50,12,000 

Nrm.tHJIetl .. I,UMO 2,15,000 ....... 2P,(}(HJ .. "'-89,fJOf)' .. 
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. 
Ne~ modi· 
float-ion by RomaiDd.er 

N'lmbtlr and IIIml' of Orant. Fin,,1 Ul'lol1t. Aotual EXOtlIlll+ ~,.ppzor:' unadj1l8ted 
or or Kxpendituro. Having-·-·- tion, 1V tho +'01'--

Appropriat,iou. A ,'propri". cirawa.lor 
tion. . ", IlUl'J'8Ilder. 

--------_. __ ._--- ---~.--.. ---1------r----.-.-- -"'-"----' .---
111. C'-apital--Strategir rAnee-

VoWd .. .. 76,60,000 67.tH,OOO -8,7V.000 -8,79,000 

N on·t'Gterl .. 50,(1()() (JO,OfH) + 19,(JOO .. + 19,()(}(I 

{VoWl .. 19,92.60,000 19,28,39,000 -64,111,000 .. -04,21.000 
Total 

No,.-wHt/, .. 1,06'(100 6,68,000 -31,000 -31,000 

-- ---
Total Railway" .. 1.'1.07.16,000 1.311,70,10,000 -1,91.211,000 . . -101 .. 20.000 

. 
>---

Vot4ld .. l,ll,~.M.OOO 1.09.79.113.000 -l.OtJ.lil,OOO -1,611.81, 

• V (J/I.vottd ., 30.1'1,82.000 29.96,1'1.000 -!!1.6{j.flO(J -:!l,lj{j." 

. I 
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- .. 

.... 
) Net modi· 

fication by Re 
Number and name ofGra.nt FinalOrant Autual Esc.ell + re.&ppropria. UDaciju 

or or Expenditure. S&vi~- !"ation, with· +m-
A.ppropriation. Appropri&- draw&lor 

tion. surrender. 

PART IV.-MILITARY • 

•• -EUUD1TlJU OIWlOD 
'1'0 Rn.nll. . 

Army-
India .. MJ,19,73,OfJO 10,04,97,317 -14,76,"' .. -1~,'16"" 

Ji.'tagIGrul .. 13,00,28,000 l',ge,9'1,'1'0 -7,80,'80 .. -7,10,180 
HariDe-

Jrulaa .. .. 56,110,000 63,98,683 -I,O},317 .. -1.01.81'1 

Nflglarul .. 28,08,000 117,88,110 -·}9,88fJ -19,880 

MUitary Engineer Servioea 

J"diq .. .. 4,·li,lJ6,OOO 4,39,'19,608 -3,06,392 -3,06,391 

ICnglarul .. .1,6'1,000 3,89,266 -1-12,266 +11,266 

Tl'UlBfera to Military 
BeIelT'Ve Fund . ' .. 26,06,13'1 +28,06,137 .. +26,06,13'1 

Total Military 
68,60,62,000 Nf1ftoiioW .. 68,49,3'1,461 -1,14,6-19 . . -:-1,U,649 . 

O:a.uD TOTAL .. 11,71,..,16,060 1,87,72,111,114 -a. 70,0.,9(8 -1.'1,06,_ ,-11, •• -.0111 

Voted .. .. 1,IIII,'I,ee.1I89 1,U.08,21,,,, -3,83, 78,1011 -1,41,08,4. -I,IIIM,077 

N mt·fJf1I«l .. 1,1',81#UI1 1.16 •• .." •• -36,91,841 .. -a',91,841 .. 
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Kemorandum fumilhed by the aentral Board of llevenue with refer-
ence to ... propoaal to introduce the commercial syatem of account, 
ill GOvernment salt undertakings. . 

'The att.ention of the Phbli(' A(lCounts Committ.(w il'l iuvit.ed to paragmph 51 
of their Report on the AccountB of 1927-28, in which they expreHSed the opinion 
that the commercial system of ar.(~()Unt8 should he int,roduced ill all Government 
salt producing undertakings. 

2. The matter has been (~xamined by the Central Board of Revenue. 
The following ~onclusioDH that the Board hall arrived at, in which the Gov-
ernment of India. concur, are laid before the Committ.ee for information. 

3. There are three gio~ps or Governm('nt factories in the Madras Pr(!si-
dency, thret' GoverlWlent work", in Bombay lind Ollt' factory in Burma. Of the 
three groups in Madl;as that in t}w EDllOl'(' Circle ill i.y flU tht, largest, its average 
output of IIIlIt, tukinj! the~eltrs I ~24·~r, to 19:.!7 -:lB, being ahoui 12 lakhs of 
maunds annually. Accounts Itrl' already maintained in these fac..l.ories on COlD-
merciallines and a \Iopy of the aceount.s for the last few yelU'8 is being furnished 
to the Jlublir Al:(lOunts Committee Reparately. The ot.her t,wo grouIJB are 

~ eompa.ratively insignificant, th(· anuull.loutput. being well IJt'low 1. lakh of 
, maunc1M in eA.eh case. The Central.Board of Rl'venut~ if! of opinion thnt it 
\iH not wort·h while to maintA.in commercial accounts in theR€, flwtoriefl. 
, 4. The Government work!; in BomhayiDClitde the Pritcharrl Salt, \\'odul 

at Kharaghoda and the Sea Salt Works at Dharasna-Cllirvada. Commercial 
accountR are being maintained in the former and a copy of the statements for 
the last few years is being furnished to the Committee separately. ThtlDhar-

/I"ma-Chharvadu. works yield, taking the years 1925-26 to 1928-29, an output 
'averaging nBluIy 4-86 lakhs of maullds annually. Ac()ounttl 011 commel'cial 
linell R·re at present not. maint.ained for tht'D1. The Board has considered the 
quest,ion of introducing the commercia.l system of aocounts in thel:m workH, ill 
consultation with the Colltlctor of Salt Rovenue, Bomba)" hut. has come to the 
conchVlion that it if! not practicable to do 110 owing to certain l)cculiarities of the 
situation there. No c81)ital expenditure has been incurred by the Government., 
as it has---·for eXaMple-at Kharaghoda, nor are the stocks of salt bought U{' 
by the Government at the end of the manufacturing lIeason, nor do the 
Government maintain reserve stocks. Thus no expenditure is incurred on 
haulage or storage, nor is Bny loss due t.o wastage borne by the Govemment. 

5_ The Dhararma-Chharvada Salt Works are workf04 011 the following 
ayatem:-

(i) pans are allotted to th,e agariaa at the beginning of the SelJ,8011 ; 
('i) manufacture of salt is allowed at the agarias' own cost and no taqavi 

advanoes are made; 
(iM) salt is stored and heaped and the heaps are thatched with gl'RA at 

the c,st and risk of the agariaa themselveF ; 



(iv) the cost price i! recovered by Government from the purchasers at . f j 
the time of i88f1~ of permits for the removal of Bait at the rate of ~\ 
2 as. 9 pies per Ill.&und and thia amount i8 paid to the agariae. 
Only a personal deposit account is maintained and the tr&D8&O-
tions are not brought into the regular Government aooounte. 

6. The only restriotions placed on the agariae at Dharasna and Chharvada 
are-

(1) they are allowed to ma.nufacture only a stipulated quantity of salt 
according to·the market demand. The areas supplied have heen 
equitably distributed between the two salt worb ; 

(2) they are not allowed to charge anything over and above the fixed 
coat price of 2 as. 9 pies per maund. 

The establishment sanctioned for the Dharasna Salt Worbl as at private 
sea salt works is intended for:-

(i) the collection of salt revenue, and 
(i_) guarding. 

• 

N () establishment has been sanctioned as.ha.s been done at Kharaghoda for thCJ .. 
• upervision of the manufa.ct.tm' of salt by thf.' agarias.' 

7. The only Government factory in Burma is at Kyaukpyu. Thl~ outpul 
of this facto~ is negligiblf.'. It was 3,299 maunds in 1926-27 a.nd 10,606 maUIlCl.;: 
in 1927-28. The Central Board of Revenue is of opinion tha.t this factory· 
does not require acooun1:l! kept on the commercial system. 



APPERDIX VL 
Mem(Jruulum famished by the Central Board 01 Revenue, f bowing the cost 

01 production of salt in Oovemment-owned factories. 
La.tlt year t;he Publie A(~(··OUflt,8 Committee deMirpd to he furnished with 8 

detailed reyiew of t.lw eo!'!!' of l'rodtl(~tion of 8alt in UOtJef'1I1nt'llt-0W1lt'4 facfQriu 
in th~ N. I. 8. R. lJepart,numt unn in the various pl'O\'incNI during the last 
few year:s. 

Five stutemellts, one each for Khewra, Wareha, KaJo.bagll, Sa.mbhar, 
Didwana nnd Pachbadra with a prefatory note, all in Northern 1I1dia and 
one each for t1t.e Government factories in the Marll'8.s Depot cirt,le and Kharo.-
ghoda works in the Bombay Hl1lt J)epartnlent have been prepared /l.nd are 
annexed (Annoxures A to E). rfhe tltatementH cover the period 1924:-25 to 
1928-29, except for Madras in which case the period covered is 1924-25 to 
1927-28, figures for 1928-29 being not y~t available. TheRe figures ~'iI1 be 
placed before the Commit~eo when received. 

There are altlO IL few peUy Government flt.l~tol'ietl in Mtu.lJ'ali liud one ill 
Burmu in whieh it has not i>t>ell considered necel:lsliry to maintain account ;00 
the commerc:ial system 1~8 th(lir operations are on It ve-ry small sea.ie. There are 
,,1110 two Re~\snlt. works in Bombay owned by Gov~rrullt'nt., l"':z., D~lIora.sanJl, and 
Chha.rvada. Orden.; have now hecll-illSued for the Jnaint~nltllce (If (,,ost llC(lOunts 
ill t.}\eIW f!j,(~tOl'ics with ret,rospect.ive· effect, fl'om 1928-29. 1'11f~ figures relating 

Ito these workH will be Hupplicu t;o the Committee if they are ready before the 
Committ./w meet!! for the next S(,S8iOll. 

NO'I'tlul1n Ind·ia, Salt Ret~nue Department. 
The l:Iystcm of lllaintaining eOfllmcrcia.l account.!:! ill the Nol'tern Indil~ 

• ~alt :R.lwenue Department was introduced with effect from 1 st April 1924. The 
accounts "re, however, kept within the Government aeeounts and not outside 
in a Personal Ledger Account under C"'hapter II of the Account, Code. A 
statement showing the aceollnts for five yt'ars, beginning from 1924·25 is at-
tached. The figures have heen taken from the audited commercial accounts 
for those years. 

2. In the first three years the figures for Khewra, Warcha and Kalabagh 
on the one han<!lnd Sambhar and Didwana on the other were shown together, 
as separate accounts for each SOUf(le were not maintained before 1927-28, 

3, Some of the important items of expenditure are explained below ;-
(i) ManUfacturing charges.-Replesent expenditure on estab1islunent 

employed on manufacture of salt, payments to minen or manufacturers, cost 
of electric current, carriage of salt, maintenance of permanent-way and rolling 
stock and other plant and machinery. 

(ii) Share of Commissioner's /at.adiuarltlr8.--In 1924·25 and 1925-26 
practically the whole of the expenditure relating to the Commissioner's head· 
quarters was debited to "Manufacture ", From 1926·27, 9/1Oths of this 
charge was debited to' manufacture' and 1/10th to 'prevention'. The ques-
tion of the further revision of this allocation is at p1'8sent under consideration. 

(iii) RoytJ:tiu and Compensatiotta.--These payments are made in com-
pensation for the following :-

1. The leasing of certain salt sources to Government. 
2. The introduction of measures in Indian States to enable the Govern-

ment to abolish the· Inland Customs line. 
3. The suppression of salt manufacture in Indian States. 
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4. The transfer to the British Government of the right to levy dut,y on 
salt consumed by the subjects of these States. 

Royalty paya.ble to Judbpurand Jaipuris debited to the cost of production 
Ilt. Sambbar. Of the other treaty payments and compensations a fIXed sum 
of Rs. 8 lakhB is allocated betwt>eD. Sambhar, Pachbadra and Didwana pro 
-rata according to ill8Ues during the year. 

(tv) Net expenditure on Stores and Workllwp establiBh",ent.-RepreeentB 
oxpenditure on general stores, workshops and electric power hOWie at Bambhar 
and Khewra. minus recoveries on account of services rendered to other briUlches 
of the Department, Buoh as" Manufacture"," Weighment", ek~. 

(v) PetuMna1'1J cMrge8.--Calculated at rates applicable .to) Government 
servants lent to other employers. These rates are governed by elaborate 
Government orders isBued from the Finance Department. . 

(vi) Interest 0" OtJYital. ·-Before 1928-29 intereat WIW calculated un the 
vl\lue of assets such as land, buildings, otlMr works, plaat and macbilltll'Y. roads 
and bridges, furniture and fittings, general stores and b~. But from this 
year interellt ill also calculated on the value of the stock of Halt and any other 
amounts due to and from the Manufacturing Branch of the Northern India Salt 
~e"enue Department at the beginning of the year, '.e., interest is now''Clharged 
on net capital, i.e., fixed plUB floating assets leu liabilities. 

(m) Depreciation chargf'.H.-Depreciation is charged annul\Uy for H. full , 
year on the complete 8SSe1ifl in existence at the end of the year and is caltmlated.,. ~ 
on t.he diminished value of assets. - j 

The rates of depreciation are ;---
Furniture and fittings 7i~.) 
Buildings and works 21% 
Plant and Machinery • 10 % 
Sanding of Kyars (oomplete) . . •. • . 10 % 

No depreciation is charged on the earth work of the Kyars IlIld on roads and 
bridges which can be kept in perfectly good condition by adequate I~nnual 
repa~. _ 

(viii) (JOllt of Account aM Audit 6BtMlishment.--9jlOtha of this is debited 
to Manufacture and 1/10th to Preventive. It also includes the fees paid to the 
Commeroial Audit 8taft. 

(ix) Weighment cAarges.·--In the accounts for 1924-~tJ the weighment 
ch/\fget were allocated between price and duty in the ratio 01 115, '.e., roughly in 
the ratio of average cost of produotion to rate of duty. In aubsequent yean 
the whole of these charges was debited to cost price. This allocation haa, 
however, been recently revised and it has now been decided that ill future 
1/6th of these charges should be added to price, the other 5/6ths being borne 
finally by Government as part of the cost of collection of revenue. 

(x) Prime cost of salt per maund.--Means manufacturing chargea divided 
by quantity produced during the yell.r. l 

. (:n) Setling price.-The selling prices of salt at various salt sources in 
Northern India were raised with eftect from 15th July 1929. The new prices 
take into /LcoOlant not only the cost of production at each source but also the 
need for maintaining more or less constant zones of consumption. They have 
alBo been so fixed that Government recover the OOilt of production. taking the 
Northern India sources and Kha.ragllOda together. Thi! prices include only 
one-eixth of weighment charges, the other five-sixths being borne by GOV8l'll~. 
ment &8 part of cost of collection of revenue. 
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APPElIDIX VB. 

Ifemorandum famished b, the Home Department f8I8I'IIiDg the ahibition ill 
the &COO1lDti 01 tile adctitiODal 8ZP8Dditure on the 19 villaleB occuple4 br 
Moplab .wen in the Anllamana. 
In paragraph 22 of their Report on the Accounts for the year 1927-28, 

the Public Accounts Committee recommended that the additional expenditure 
inourred on the villages occupied by Moplah settlers in the Andamans should 
be shown separately in the accounts as the cost of this se.ttlement was con-
sidered a matter of public interest. The Government of India consulted the 
Chief Commissioner, Andaman and Nioobar Islands, and he replied that it 
would be a waste of time to start a separate account of expenditure since the 
majority of the Moplahs are due to become " free " shortly under the orde1'8 of 

. the Madras Government and that, apart from this, it is not possible to allocate 
even approximately any portion of the expenditure on the Police, Medical, 
Revenue and other Departments to any particular community or locality. 
The Chief Commissioner further pointed out that a large number of Moplaht 
for whom a portion of the settlement can be said to be reserved, have ceased 
to form any direot charge, and that a certain number are single men who are 
mixed up with the non-Moplah population and are working for Government. 
In these circumstances the Government of India agree with the Chief Com-

I missioner that it would not. be possible to exhibit separatelv the cost of the 
Moplah villages. 
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APP.DIX VIa. 

llemorandam bJ the PiDanc1al Commiaioner of BaUwa,. on the reoommenda-
tion in parapaph 87 01 the RePOrt 01 the Public Aooountl Committee on the 
aoaountl 011997-28. nprding badpting lor alternative rlilwu projecfa, 

In paragraph 37 of their report on the accounts of 1927-28, the Public 
Accounts Committee recommended that when alternative projects for Dew 
railway linp..8 were under consideration, particulars of all of these might be given 
flo the Legislative Assembly when thP, Railway budget is presented, and it 
might be possible by adding token votes to get approval in advance from the 
Aa8embly for power to select one out of the various projects mentioned. They 
auggested that the procedure for this purpose ought to be carefully considered 
ad then formulated in definite terms. 

The object of this recommendation, as is shown by the discUBSions in the 
Committee, is to provide a method of procedur~ which while, allowing sufficient 
latitude to the Railway administration to regulate their programme according 
to the needs which may develop, will at the same time preserve for the legis-
lature effective control, not only over the sum to be expended in the year for 
which the budget is presented, hut also over the total ~ommitment8 which 
the expenditure proposed for that year will involve. 

2. To attain this object, the following rules are proposed :-
~'If, in the year for which a demand for a grant under either of thE 

heads No. 7-Ro,ilways (Commercial Lines) Capit!101. New Con-
5truction or No. 15-Railways, Strategic Lines, Capital, New 
Construction ill being presented to the Legislative Assembly, 
the Government of India propose to commenoe. the construotion 
'Of one or more new lines, but at the tilIle of llresentation of the 
demands for grants, a final decision has not been reached whioh 
of the various projects in contemplation, should be select!'d for 
construction the following procedure shall be adopted in 
placing the demand for a grant before the I..egislative 
Assembly:--

(i) All the nl.M' lines from w:hich the selection will be made'shall be 
shown in 8. separate annex.ure to the relevant demand. 

(Ii) This annexure shall also show:-

(a) the latest estimated cost of each of the lines; 
(b) the total amount included in the demand which the Goverlt- \ 

ment of India propose to spend in the year for which the 
demand for grant is presented, whichever of the lines are 
selected for cODstru .... tion j and 

(c) the maximum amount, according to the latest figures of esti. 
mated cost, to the expemliture of which the Government of 
India undertake to limit their commitments in the selection 
of one or more of the lines for construction. . 
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(m) In the explanatory note to the demand attention. will be drawD 
to this annexure, and a full explanation of the position with 
regard to each of t.he lines will be given." 

. S. I should like to give a brief explanation of the way in which these rules, 
if adopted, will operate, using for this purpose the more important Demand 
No.7-Railways :-

(i) A.t present we show details of all new lines under oonstruction, or 
the construction of which it is proposed to commenoe, grouped 
under the difterent railways in an annexure to Demand No.7, 
giving figures of their la.test estimated cost with approximate 
expenditure to the end of the previous year and the budget 
estimate of expenditure in the year for which the demaDlil is made. 
By placing II alternative projects" in a separate annexure, and 
not grouped under railways, and by drawing special attention to 
this annexure in the explanatory note to the demand with a full 
explanation of the position, we shall secure that the proposals 
of the Government of India do not escape the notiC(' o~ the Legis-
lative Assembly. 

(ti) There should be no difficulty in deciding what sum of money will be 
required for expenditure in the year for which the demand it 
made on the " alternative projects" whichever of the lines are 
selected for· constnlction; and by exhibiting this sum in the 
annexure to the demand the control of the Legislative Assembly 
over the amount to be granted for expenditure in the ensuing 
year on the" alternative projects", whichever of them are select-
ed, will be secured without the nece88ity fOl' bringing in the token 
vote procedure. 

(iit) Rule 1 (0) is designed to secure the control of the Legislature 'over 
commitments. If there were four alternative projects A, B, C 
& D, the new annexure would exhibit them in the following way. 

A 
B 
C 
D 

ANNEXURE B. 
" (Figures in· thousands of rupees.) 

Latest 
Name of project. estima,ted 

cost. 

~'OO} 67,00 
127,00 

28,00 

Budget 
estimate, 
1931-32. 

25,00 

Out of the a.bove alternative projects it is not intended to select for oom 
menoement in 1931-32 any oombinati~n. thetotal oompleted cost of whioh i. 
eetima.ted to exceed 150 lakhs. 
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If the propoaala of the Government of India were accepted by the Legislative 
Aaasnbly, it would be open to them to start projects A, Band D, or anyone 
or two of them or to start project 0 or projecta 0 and D; but not projects A 
and C or B and C, for that would raise the figure to the e:r:penditure of whioh the 
Legislative A81embly had. agreed above 150 lakhs. 

4. It will be seen that these rules will aeoure to the Legislature the oppor-
tunity, by a motion for a reduotion of the demand, to expreaa ita opinion ;-

(a) which, if any, of the proposed projecta should be oommenced in the -
ensuing year ; 

(b) what sum, if any, should be allotted for the selected projecta in the 
ensuing year j 

(0) whether the limit proposed by the Government of India on the ex-
penditure to which they will be cominitted by the commence-
ment of the projects finally aeleoted for construction is suitable . 

• , 

• 

102 
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A.PPDDIX IX. 

XemoraDdllm 01 dollbttal C8I8I 01 n Rn Service " IPpeariq in the AcooaDta 
10'1' t928-29.lumiabed bJ'the Awlitor General with l'8ference to paracraph 81 
of the Report of the Public Accounts Committee on the Accounts of 19!'7-S8. 

Railway Department. (Gmm No. 8-Oapital, -Open Line.) 
1. Dmi'1l4ge OTiannel on tI.e Kadu Lake (Burma lWilways).--(Reported in 

paragraph 112 of the report of the Director of Railway Audit on the Railway 
Appropriation Accounts for 1928-29). 

In November 1928 the Ra.ilway Board authorised expenditure amount-
ing to Rs. 10 lakhs on the drainage of the Kadu Lake, which lies about 3 miles 
nort,h-west of Saye station on the Sagaing-Myitkyina Railway. The lake, 
'Owing to heavy rains in 1928, had incrt'.ased in area from about 3 squa.re 
miles to about 70 square miles, and the water level had ri6en in October 1928 
about 8 inches above the rail level necessitating the lluspcnsion.oI all traffic. 
It was necessary to lower the level of the water in the lake, and it was decidM 
to do so by cutting a spill-way from the south end of the lake and allowing the 
water to escape on the lower ground north of the Alon Branch, from where it 
would escape through the branch line bridges, Ilnd find its way into the Kaungh-

, madaw lake, which is connected with the Irawaddy river. 

In February 1929, the Government of India sanctionp,d an estimate 
.amounting to Rs. 9,82,457 for the work, and again in November 1929, a revised 
estimate amounting to Rs. 14,99,444, chargeahle to capital. 

There was no provision of funds for the work in the Budget Estima.tes for 
1928-29 and 1929-30; and audit represented to the Railway Board that it 
.hould be considered as a new instrument of service, requiring a vot,e of the 
Assembly. It was explained that expenditure must be within the scope of the 
demand i and that, under rule 50 of the Inf,lian Legislative Rules, an addi-
tional gra.nt was required from the Assembly before money could be spent 
on any new service not contemplated in the demand. It was further 
pointed out that ~e procedure which the Railway Board had hitherto 
adopted was that all important works, on which expenditure is proposed 
to be lDcurred, are detailed in the "Pink Books" whioh are laid before 
the Assembly with the Book of Demands; that the Assembly is thus 
infonned of the programme of work contP-mpiated in the demand, presumably 
because it is thought necCBSary to do 80 ; and that works costing much leu 
than the amount in the present case had been detailed by the Railway Boo.rd 
in the Pink Books in support of their demand. 

The Railway Board stated that they were unable to agree that, the work 
was in any sense a • new service' or 'a new instrument of service', but 
ihey assigned no reason for their views. 

As to the necessity {If the work, there can presuma.bly be no doub.. That, 
however, is not a eonsidt'ra.tion relevant to the question whether it constituted 
• new service or 1\ new instrument of service. On the other hand, it must be 
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recognised thltt provision for drainage is a.u essential and perma.I1ent liability 
of those responsible for the maintenance of the permanentway. If the Public 
Ac.oounts Committee consider that the vote of the Assembly should have been 
taken, it is important that they should make it absolutely olear whether they 
base their view on the ground that the work constituted a. "new service " 
or a" new instrument of service ", or on some other ground, e.g., the magnitude 
of the expenditure. 

2. Pu',c1uue of a workshop.-(Reported in pa.ragraph ]'13 of the report of 
the Director of Railway Audit on the Railway Appropriation Accounts for 
1928-29). 

On receipt of a report from the Chief Auditor, East Indian Railway, that 
the expenditure during the year 19'28-29 on the remodelling of the East Indian 
Railway Workshop at Tatanagar would amOlmt to about Rs. 25 lakhs (i.e., 
about Re. 15 lakhs on Engineering and Structural works and other equipment. 
and Rs. 10 lakhs on acoount of an increase in the Stores and Manufaoture 
Suspense baiances of the Workshop), the Railway Board were requested by 
the Accountant General, Railways (now Director of Railway Audit), early in 
March 1929 to obtain a specific vote of the legislature for the expenditure in 
question, as funds for the work were not specifically provided for in the budget 
for 1928-29. The Railway Board, in reply, inquired the reMons for holding 
the view that the expenditure in question required a supplementary vote of 
the Assembly, and ~inted out that the Assembly had already granted fund. , 
in respect of these works in the year 1927-28 and also for the year 1929-30. 

It was then explained to the Railway Board that the expenditure to be 
incurred. during a year should be within the scope of the demand for that year, 
and that, under rule 50 of the Indian Legislative Rules, an additional grant 
was reqllired from the Assembly before money could be. sPfnt on any "new 
service" not contemplated in the demand. The expenditure incurred during 
the year 1928-29 was on rcmodl'lling the Tatana.gar workshop, and as it amount-
ed to over Rs. 14: lakhs (excluding the incrE'ases of 10 lakhs ill t.he stOleS and 
manufacture suspense ba.lances ot the'wo,l'kshop), it should be cOllsidl'red a new 
instrument of service requiring a special vote. 

It was also explained to the Railway Board that t·he fact that similar ex-
penditure is incurred in a subsequent year does not do awltJ with the nt!Cessity 
of bringing other heavy expenditure of that nature to the notice of the ASSElmb-
Iy during the year in which it is incurred, and the fact that the Assembly h88 
granted funds in respect of the Tatanagar workShops in the Budget for 1929-30 
has no bearing on the question at issue. The funds voted durin~ the previou8 
year (1927-28) were for a different work altogther, tiz., the ptL'I'c1uzse of the 
Tatanagar Workshops. 

In paragraph 22 of their report, thl' Comn:lt.tee on Public ACCOUllUl, whit'h 
had examined. the accounts of the Government of India for the year 1926-27, 
bM decided that. the question as to what should constitute a 'New InRtnunent 
of Service' should be regulated by case law as a result of decisions given in 
individual C8.8eS by the Committee on Public Accounts. The Railway Board 
were, therefore, requested to explain their reasons for not acceptin~ thp. audit 
view in the present c&8f\, 80 that the point might be presented in the report on 
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the Appropriation Accounts of Railways in India for an authoritative deciaion 
by the Committee on Public Accounts. 

The Railway Board have invited a reference to the remarks of the Com-
mittee on Public Accounts under the heading" New Service" in their report 
on the accounts of 1927-28 and to the evidence recorded in the minut-es of the 
proceedings of the Committee in that connection, but have not advance,d any 
specific reasons for not accepting the audit view in this ('asl'. 

I am not sufficiently acquaintfd with the detailed facts of the case to 
express a confident opinion at this stage whether the objeet of the expenditure 
was a new service or not: and I think thE\ Committee also will require 
further detailed information. It will be relevant, I think, to ascertain 
definitely inter "lia whether from the beginning large expenditure on remo-
delling the workshops was contemplated and was inseparable from the purohase, 
whether the ABSembly was aware of this: 8,nd what was the nature and extent 
of the remodelling. 

Home Department. (Graftt No. 'l6-lklhi.). 

3. P'UrMase of a loud speaker apparat'U8.- [Reported in paragraph 32 of 
the report of the Accountant General, Central Revenues, on the Central 
(Civil) Appropriation Accou.nts for 1928-29]. 

In a letter dated the 23rd Februry 1929, the head of a local Administra-
. tion informed the Government of India in the Home Department that, in view 
of the need of a loud speaker apparatus that was felt at the various public 
functions that constantly take plac~, he had incurred an expenditure of 
RR. 4,212 in January 1929, on the purchase of the necessary equipment, with four· 
loud speakers, batteries, etc., and an amplifier with four loud speakers; and re-
quested the Government of India to convey their sanction to the charge u 
the expenditure waR beyond his powers of sanction. The necessary sanction 
to the expenditure was conveyed in letter No. F. 133/29-Public, dated the 8th 
March 1929, from the Government of India in the Home Department, and the 
head of the Administration was told to meet the expenditure by reappropria-
tion from his existing grant. 

The Audit ()fficer held that the particular expen'liture, ,which amounted to 
about RII. 4,000, con'!ltituted a " New Service not contemplated in the demand", 
and as such required the approval of the Standing Finance Committee. 

This audit ruling was conveyed to the Government of India through the 
head of the local Administration. The Government of India in their Bome 
Department letter No. F. 133;29-Public, dated the 17th February 1930. stated, 
that a!! the expenditure was incurred and met by reappropriation within the 
sanctioned grant for the year 1928-29, a reference to the Standing Finance 
Committee would, at that litage, be only ex p08t1acto and of no value, and that 
the Government of India did not, therefore, propose to place the matter before 
the Sta.ndine: Finance Committee. 

The amount involved is small, but I &gre4t that in principlf' the object (')f 
the expenditure appears to be a • new service.' 
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Fitaottoe De~1tWal Board .of Retlenue. (Gra~ No. J7-Tax6S ott 
Intmne). 

4. PurchaM. of buildings for 1M UBe of Income Tax Departrn.ent, Bihar and 
OAua.-(Reported separately by the Accountant General, Bihar and Orisaa). 

During 1928-29, the GovemJ;Ilent of India in their Army Department 
letter No. 346-A. D.-4, dated the 12th February 1929, sanctioned, on payment 
of Rs. 11,169, the transfer of the old Staff Sergeant Instructor's quarters and 
Armoury of the Bihar and Orissa. Light Horse at Patna, together with the land 
on which the quarters stand, to the Finance Department (Central Revenues) 
for use by t.he Income Tar Department, Bihar and Ori88a. Provision for 
this purchase was not made in the budget of the Income Tax Department, and 
the expenditure was met by re-appropriation. 

The transaction involved, in the first place, a transfer of funds toO a non-
voted grant (Military estimates) from a voted grant (Civil estimates); in the 
second place, the purchase of the house and land for office accommodation was 
made against provision for the annual rent for such accommodation; thirdly, 
the purchase involves recurring outlay in future years in the shape of maintenanoe 
charges. These factors have suggested to the Accountant General an abalogy 
with the case dealt with in paragraph 34 of the last year's report of the Public 
Accounts Committee. On the other hand, the provision of office accommoda-
tion for a public department cannot ordinarily be regarded as a new service: 
and, if the building in this case is merely viewed as a new instrument of service, . 
it would be consonant with previous decision to hold that the sum involved 
being relatively small it. was not necessary to obtain the vote of the Assembly. 

The case having only recently been reported, I he.ve not had lin opportu-
nity of ascertaining a.nd considering the views of the Final'lce "Department on 
tho subject. But it appears to be a simple case Which can conveniently he 
investigated by the Committee durin" their discussions. 
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APnRDDt x. 

IIemorandum famfahec1 by the J)epartmeDt 01 1Ild1lltftel and :r.&boar wHb 
reference to paragraph U 01 the reDOrt of the Publio 'Aoocnmta CoDUDlHee 
on the Aooo1lDta 01 192'7-18 l'8I&1"ting the· aemoea reDdeN4 It, tile 
Meteorological Department to the RoJaI Air 1'01'08 in Jnc1ia IDCI tile 
reciprocal serviOll rendered b, the latte'. ' 

1. OrigilU.il SMnn.e Jor ~upply qf weathe, reports to R. A. F.-Prior to 1926 
the ROYRI Air Force in India ha.d no orgltniRation for the regular supply of 
westlH'!r r~ports or forecasts to their pilot.'!!. The India Meteorological Depart-
ment used to Rupply weather reports or forooo.Rt,<j from Simla, whenever special-
ly requested to d.o so. Early in 1921, the Royal Air Force authoritiee 
considered that, for flafety of flying, a regula.r meteorological servi(~e for fore-
ca.sting local weather conditions was el!Bential. A scheme was therefore form-
ula.tecl hy the India Metf',orological Department in collaboration with R. A. F. 
,lluthoriti().'1 for tIle supply of wMt,her reports, forecaRtR anrl warnings of ad-
vene w"ather conditiollR to t.he six R. A. F. stations in India, viz., Ambala, 
Lahore, Pe"hawar, Dard«mi, Quetta nnd Drigh Road (Karachi). A!I weather 
reportQ had to include info~ml\tiori about upper winn'l, the opening of new 
pilot balloon statioCJ.R in northweflt India and reorganisation of others were 
proposed. The ~~heme als:) contemplated the employment of two offi('.ers 
of meteorologist's grade, onA at Quetta and the othf'r at. l'eflhawar, to under-
take the reRponsihility of iRsuing local forecaKts and warnings. As the pro-
posed service was primarily in the interest of t,he Royal Air Force on the 
frontier, the Air Offi<.".el' Commanding agreed to ma.ke available the services 
of two fully lIualifiP.Ci R. A. F. meteorologi8~ for employment at the aerodromes 
at Quet.ta and Peshawar. Their pay and allowanc('.8 havf' been home by the 
Army Departm«mt. It wa.s at t.he same time considered that as it would be 
adv8,ntageouB to concentrate all meteorologiea.l arrangements under one 
authority And II.S the R. A. F. officers would supply useful information to the 
Met.eorologicfI.I Dopartment, the Director General of Observatori~ should, 
besines Rupervisirlg~he technicsl work of these officers, provide them with 
clerical !'Itaff, instruments, stores, telegraphic meteorological data, etc., the 
India Meteorological Department thereby became responsible for aU charges, 
excepting the pay and allowance'!! of tllOse officers. 

2. Additions to t;rigiool 8cheme.---According to the original scheme, R. A. 
F. wirelf.s!I operatorfl were to a2si'lt in the clerico.l and observational work at 
Quetta, Pe!'!hawar and elsewhere. Bnt·thill nrrangement was reported to be 
unsatisfactory and u. revised scheme bad to be submitted to Government for 
increased clerical sta:ff during the year 1927. Later. during the yeln 1929, 
in order to relieve the mett'OroIogi<'.a1 officers at Quett& a.nd Peshawar of their 
routine work fI,8 far 8.S pO!lf;ible and to afiord them opnortunity to devote more 
time to th(' critical studv and analvsis oi woo.ther chart-s with a. view to im-
proving the quality of fOt-wastf! for "the areas under their charge, the appoint-
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ment. of two !;eniol' clerks fol' service 'under the meteorologicitl olficers at 
Quetta and Jlc.'lhnwar Willi sanct.ionp.d tempomrily for a period of three years. 

3. E:XJJfnditure ?lOU' illcumm by Meteorological Departme'fl.t e:ccl,uivel, 
for R. A. F.-Since ~hfl original R. A. F. weather &Cherne was brought into 
force, the needs of civil aviation (including airships) have necessitated meteo-
rologicaldevelopment in north west India; and no more than one of the pilot 
balloon stationR in northweflt India can now be said to exist eulU8Wely for 
R. A. F. purposeS. If that sta.tion is, for the present, a.ssumed to he Peshawar 
(ac~Uy there would be a redistribuiion of the stations, less one, if R. A. F. 
needs were not t.o be met) then onA may efltimo.te the annual expenditure 
incurred by the Meteorological Depart.ment e.tolu8ively for the R. A. F. in res-
pect of efltablishment., weather servic.tl and other miRcellaneoufl services t.() be 
as folloW!!:-

Re. 
(a) Clerical staff at Quetta (exoluding 2 observers and one balloon· 

maker for pilot balloon work) 2,800 
(b) Pilot hailoon o~er, clorioalstaft &Del one balloon-maker at 

Peshawar '.:120 
*(1:) Office 8uppllee, aervioes and contingencies, inoluding standard 

forms and. stationery, ch&rte, etc., t.() Quetta and Pesha.war ',000 
(d) Cost of balloons, hydrogen gas 8upply, etc., a.t Peshawar (for 2 

flights daily) 5,000 
(e) COB! of weatAer tekgramll-

(i) Direct routine telegrams daily 1rom obeervatOriee at Dalbandin, 
Mirjawa and Chaman to Quetta and Peehawar • . 1,800 

(ii) Direct special telegrams from observatories, inoluding requisi-
tion telegrams and awarde to obeer'Vere .. 1,000 

(iii) Compoaite meaeage (daily) oonsiating of obaervatiOJUl from 
about 30 obeervatoriee Bent from Poona to Quetta and 
Peehawar 10,940 

(w) Daily weather telegraphic summary aent at pre81 rates from 
Poona to Quetta aDd Peehawar _ 240 

(II) Telegrams containing forecute and reporte Bent on reqlleet to 
R. A. F. planes by land linefrom offices of the India Meteoro-
logical Department •. 500 

(lJi) Telegram. of pilot balloon obaervations from Delhi.. 600 en (,,()8t of 1 olerk at Karachi, 1 at Poona and 1 at AaJrr. i who may 
be taken to be wholly for R. A. F. (Quetta and Peehawar) work . • 3,000 

'l'otsl 34.,600 

Recently it was decided that weather telegrams should no longer tsnjoy 
oonceBllioJl8 that were formerly granted, apd should be charged to the Met.eo-
rological Department at fun rates. The effect of this has been taken iuto 
account in estimating expenditure under (e) above. 

4. FuriMr 8I?1"IJice8 rendered by the Meteor9logical Deportment to tAe Royal 
Air Foroe.-The exolusive services ·mentioned. above represent only a ·part of 
the benefit derived by the R. A. F. from the Meteorological Department. 

* SpeDt through AIr- and S..q1W'tera ofIloea not separately budptted for 
Gall IOQh edimate. . 
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._The latter department has an extensh'e organisation for. difichArging its func-
tions and; but for the aid of this organisation the flstabli1bment, of t.he two 
R. A. F. forecasting centres would have involved very milch greater annual 
expenditure than that detailed in the preceding paragraph. The items. thllS 
eerving the joint reqy.irements of the R. A. :F. ani!. ot-hElr departments or the 
public generally are stated below:- . 

. (a) Tclegraphic e:rpenditttre.-The meteorological office at Ka.rachi 
tlupplies to the R. A. J( Offieel'~l by W'T the ground and upper 
air obRel'Vat.ions from most· of the stations west. of Karachi. 
The cost of collecting these observation.."1 at Karachi i"l Rs. 40,000 
annually and the cost of transmission of the WIT broadcasts is 
Rs. 41,250. Tlle cost of collecting the observations from 30 
Iudill.n stations transmitted hy land-line from PoonR to the 
R. A. F. officcl'R is about Rs. 16,500. All this telegraphic 
expenditure serves, of course, several other purposes in addition 
to meet.ing the need!! of the R. A. F. 

(b) Maintenamce and admj,lIutratirm q{ 0I,8ef't'CJtoru..s.--In order to ensure 
that the data telegraphed from the observat.ories may continue 
to be reliable, the Meteorological Department, besides frequent 
correspondence with ohservers on their work, allowauc\es and 
leave arrangement.s, bas also t.o renew instruments which 
occasionally go out of order, send frequent contingent supplie.."1 
to the observers and arrange for periodic inspection of all obser-
vatories by mewoJ'ologiclIol officers. TbiH work is mostly done 
by t·he observatory SflCtion of the Head']lJatters at Poona and 
represents one of the main items of work for which the R. A. F. 
are not called upon to contribute. 

{c) 8tlppT,y 0/ climatological dala.--··The R. A. F. meteorological officers 
frequently ask for the supply of climatological data of obser-
vatllriOl'l (lver northwest India, aud sometimes for similar data 
over routes elsewhere in India 01' outside lndia., e.g., for routes 
to Eurol'e and AUEtralia. These data are compiled or extracted 
by the climatological section of the Poona office from the month· 
ly d.p. supplied by the various observatorie8 and are of pri. 
mary impol'tance to weather 'fOroo8Sting centreB in India. 
Resides the cost incurred by this department on staff for pre-
paring t,hese data, a considerable amount 'of addit·ional work 
is also involved in the selection of data suited to the require-
ment of these officers, and copying them for their use. 

·(d) General .Admi",ist1ative CO'N'e8poMetU'£.-The administration of the 
'"arious sub-offices and the headquarters at Poona is carried out 
by the" General Section" of the latt~r. A proportion of the 
work of this section relates to the meteorological offioes at 
Quetta and Peshawar. 

{e) Bquipment aM maintenance of first elMs obIenx.stories.-Thtu·e are 
about twelve first elass observatories in India where, besides the 
ordinary meteorological equipment, special (mOltly self-record-
ing) instruments are installed in order to obtain oontinuoua 
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records of the various meteorological elements: for purposes of 
detailed study of weather. Two of these first c1w observatorieIJ. 
are under the R. A. F. officers at Quetta. and Peshawar, but the 
,york involved in indenting for, testing, maintaining and oeoa.-
sionally repairing these instruments ill arranged by the Instru-
ments Section of the PoaM Office. 

(f) General terJanical adtJice and information.-In addition to the facilities 
given to the R. A. F. as mentioned above, their meteorological 
officers can, and do, make use of the departmental libraries, 
which contain practically all the important meteorological 
publications from all over the world, and are thus enabled to 
keep in touch with modem developments in meteorology. They 
also enjoy a full share of the facilities for d.iscu88ions of important 
technical matters with the Director General of Observatories and 
his officers, hoth a.t the headquarters and at the various sub-
offices like Karachi, Delhi, Agra, etc. 

(g) Special ,,,'eather report8.-It may also be mentioned that further 
occasional help is also ginn by officers of the Meteorological 
Department by supplying special weather reports and'fOl'OOasts, 
when, R. A. F. aeroplanes are fiying over routes other than those 
on the frontier and in the Punjab. 

From the foregoing it will be cIt-Ar that so far as administration, and 
technical supervision are concerned, the forecasting centres at Quetta and 
Peshawar form practically as integral a part of the India Meteorological De-
pa.rtm.ent as any of the other departmental sub-offices, such as Karachi and 
Delhi. In fact, if the R. A. F. centres of Quetta and Peshawar are finally 
transferred to the India Meteorological Department, tlle tatter will have no 
additional responsibilities to shoulder except the provision of officers. The 
exact proportion of the costs of the meteorological organisation that lllay 
properly be assigned to the services mentioned in (a) to (g) above, would be 
a very diffimllt question to decide. and it is perhaps needless at present to 
try to appraise the money value of such co-operation. Only if the Meteoro-
logical Department were partly .. commercialised ". would it be necessary 
to estimate the value of the services rendered or to ask tqp R. A. F. to pay a. 
proportionate share of the meteorological budget grant. 

5. Reciprocal 8enMeS rendered by tke R. A. F. to the Meteorological De-
~.-Thc following are the services renderp.d by the R. A. F. to the 
Meteorological Department:-

(a) Some of the observations supplied by Quetta and Peshawar to the 
R. A. F. at Drigh Road by WiT are telephoned to the Meteol'o-
logir.al Office at Karachi. These observations should ordinarily 
go to the Ka.rachi office by direct telegr8JIll1 from the observa-
tories, but to meet the needs of the R. A. F., the department 
allows the direct telegrams to go to Quetta instead of to Karachi 
at the cost of the meteorological department. 

(b) The R. A. F. meteorological officers at Qu~tta and Peshawar, for 
theil' 1~1 forecutina: work. collect, almost daily, temperature 
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data. of the upper air by attaching to aeroplanes, during teat 
flightfl, instruments loaned by the India Mete()f()logical Depart-
ment. At Karachi alRO ahout lO such flights I1re made every 
month. These data. are sent to the India Meteorologica.l Depart-
ment by post. About three years' data have accumulated 
and their discussion will prove valuable in th~ study of 
upper air conditions over northwest India. Such <lata, if 
telegraphed to forecasting centres, will be of l'lppcial practical 
use in forecasting for airship ft.ights over northwest India. 

(e) The R. A. F. officers at Quetta and Peshawar co-operate with this 
department in the technical supervision of the first class and 
upper air observatories at their stations. The data collected 
under their supervision are useful for the stud~' of weather 
conditions over the frontier. 

(d) The meteorological officers at Quetta and Peshawar have also 
occasionally undertaken the inspection of observatories in 
Baluchistan, the North West Frontier Province and parts of 
Persia, on behalf of the Meteorological Department. 

(e) It may be also mentioned that the Royal Air Force Depot at Drigh 
Road, which has its own medical organisation has recently 
promised. medical help to the meteorological observers who 
are stationed at the Civil Aerodrome near the Airship Base at 
Drigh Road. 

These reciprocal services rendered by the R. A. l!~. arc greatly appreciated 
by the Meteorological Department. It would be difficult to appraise their 
monetary value, but it may reasonably be claimed that their value is fully 
outweighed by that of the services enumerated in the preceding section. 

6. PosBibk development8 in near future.-Two of the observers at Peshawar 
are on pays of Rs. 40---4-60, a sca.le which is po88ible in a temporary experi~ 
mental scheme but needs revision if the experiment is to continue._. Pr0-
posals are likely to be submitted regarding the revision of such scales of pay. 

The recent meteorological developmellts in northenl India in connection 
with civil. aviation include arrangement8 for telegraphing observations twice 
a day from observt.tories in place of the former once-daily reports. Further 
the reports, as now received from observatories, Bre ., reduced", i.e., do not 
require to be decoded hy clerks at forecast centres before being charted by 
draughtsmen; one of the reasons for originally arranging for composite mes-
I&gee to Quetta and Peshawar was the fact that direct messages used to 
require decoding and therefore need more staff. The centres at Peshawar and 
Quetta ought to share in these improvements in organisation and receive 
telegraphic information twice a da.y instead of only once daily about weather 
at stations in northwest India; also they should, as an aid to· promptness in 
receipt of informatioll, receive tel«',grams direct from a number of neighbouriDg 
stations and not be so dependent upon composite messages from Poona, 
which inevitably arrive much later than would direct telegrams . . 

It may also be recalled that a Meteorological Department officer haa 
recently taken charge of Peshawar office duriDg the absence on leave of the 

WSFiDD 
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B. A. r. Meteorologist. The poesibility of similarly replacing tile otIler 
E. A. F. meteorologist some months hence has been mooted and ie still ~ 
consideration. 

1. In compiling this report no attempt has been made at meticulouJ 
.MCU1'&CY 88 regards detaiJs but it is hoped that a fairly clear idea has been siVeD 
of the relationship between the R. A. F. and the India Meteorological De-
partment as regards reciprocal obligations. 
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Af'PBrmIX XL 

IlemODlldum by the Ran.., Department showiDI the acUou ·iateD on tile 
irrepJaritiea DOticed by Audit on the BenpI-Baoar RailW&7. reIemd to 
in the Appropriation Accounts 01 RailwaJlb 1827-28. 

III paragraph 72 of their Re}Jort,the Public Accounts Committee desired to 
have a full report this year on the action taken on the irregularities on the 
Bengal-Nagpur Railway as a result of the letter addressed by the Railway 
Board to the Agent, Bengal-Nagpur Railway. A statement showing the action 
taken is appended (Annexure). 
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APPUDJX m. 
X'eJIlOr&JUlum reprdiDr the ltate of work in the 8toreI Aooounta leo-

tion, Bast IJutia.n Bailway, furnished by the Railway Deplol'tmeDS 
with referenoe to paragraph 67 of the Beport of tile Publio Aooountl 
Oommittee on the aocounta of 181'1-1S. 

l'a7'llg1'aph 119 (i) of Report on App/'opt'iation A.ccounts fot· 1928-29.-
Price List.-The Government of Indil:l have J,lot yet come to a final decision 
as to the detailed procedure to be followed in the pricing of stores, i.6., 
whether the prices should be fixed at the average booked rate obtained by 
dividing the amount by the quantity in hand, which is more or less the 
practi(le at prcHent ; or whether the price list. rates should be based on the 
~vel'agp. pri(!e Qf the latest rceeipts ("'hich is t.he same as the average of the 
latest lUarltet rates plus incidental charges) up to Itn amount approximately 
equal to the quantities on hand, as recommended by ~ir Arthur DickinsoD, 
or whether t.he pri(~es should be ba.'Jcd on the latest market rate pl·us inci. 
dental charge!!. Even after thill decision has been arrived at, however, we 
have in t.he euse of the East Indian Railway still to w(lit for the priced 
lcu~e]'f' to bt· corrected and brought up to dah', This (~annot be done unless 
and until WI~ hayc 8 printl'd list of about sCYI'nty thouSIIJld items of Mtores 
according to a standard nomenclature for the guidance of nlI concerned. 
Such n lim did not exist in the Company days, when the headings in the 
then existing ledgers were the only guide, with the result that different 
officers of t.he Railway adopted different nomenclature for one and t.he same 
article, and new ledger headings were opened, as it appeared to each officer 
that the articles were of a different kind from those alreadl' in stOQk. And 
this conft.sion got worse confounded when the O. and R~ Railway \V88 
amalgamated with the E. I. Railway with its own nomenclature for stores, 

. different from the headings shown in the E. I. Railway ledgerf', The 
number of ledger headingM thus got unnecessarily multiplied ill many calles. 
And conversely also different articles got lumped up toget.her in one ledger • 
account: jn quit.e a large Dumber of cascs. This was aggravated with the 
introduction of cards in place of ledgers, when depotR spJit up the t.hen 
existing heads into enew headings or grouped them in lllan~' eases without 
any advice to the Account .. Depart.ment. Steps were taken to remedy this 
statu of aft'airR and the preparation of a st.andard nomenclnture tnkf!n in 
hand. An Officer was placed on special duty for the purpose. He has done 
about one-third of the work, and the remaining two-thirdH will, it is ex-
pect.ed. yet t.ake him more than a year, In the meantime, arrangements 
liad also hl'en made for the preparation of a provisional standard nomencla-
ture by elleh depot. in consultnt.ion with and with the help of the Accounts 
J>epartment. DiRtrict ControllerM of Stores were requested to &rrang(\ thai 
the list. for each class on completion should be jointly compared by the 
D(lPOt staff and Accounts sta1f with the Depot ledgers, and a joint cert.ificate 
reeorded ill the list to t.he effect t.hat. it was complete and included all it.eml 
of stores of tbllt class for which the depots had ledgers. It waH, however, 
lnund on completion of t.he work in one depot that the District Controller 
of Sf,(lteH was unable to give the certificate owing to the bad condition of 
tl!e ledgers in his depot. A mere fixation of nomenclature from the artie1a 
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theJD8elves without referenoe to the various beadings under which they bact 
hitherto appeared in the Depot and Account Ledgers was not considered to 
be of much practical value, until the previous balances were brought for-
lI'ard and fitted into the new heads. 

In the circumstances, the only course left open seemed to be to take-
frt'sh count of the exibiing stock under the new provisional nomenclature, 
vnluc them at the market rates and start with new ledgel't! based thereon. 
'l'his hils been arranged for with effect from t.he transactioml for April 1930, 
but as the stocktaking will take at le881: six or eight months, the new ledgers. 
have been opened with the o~ening balances left blank for the present. A 
monthly reconciliation of the· transactions of the month with the general 
u('oks and a continuous reconciliation of the Ilet results of the transactions. 
as recordcd in the Accounts ledgers with thORC in Depot books have also 
bern arranged for. As soon as the stock.taking is made and the actual 
ground balances known, the balances will be bl'ought into the new ledgers 
11Ild the postingll in the ledgerH completed. .A separate set of men have 
been put on the work of getting the correct book balances on the 31st March 
1930. The priced ledgers have nearly been posted up to date, aH also the 
Depot Ledgers. They will now be reconciled with each other. Owing to 
the confusion and mistakes in both of them due to the ahRence of a standard 
nomenclature as explained above, this reconciliation will take at least four 
or fh'c months. In the meantime, the stock· taking will continue. A list 
will be made of all differences found between the balances 8.'1 per rtlct.ual 
count and the balances as per books and an inwstigation made into them 
as far 8S practicable. . 

(ii) In spite of the confusion and arrears in the posting of the priced 
ledgers mentioned in (i) above. reconciliation is reported to have been 
~ffected between the aggregate amount of bfllances undt'!r .all the Priced 
Ledger Accounts taken t.ogether and the amount at debit of " storcs " in 
the general accounts. Thit; h8.'l been made through the 31 class ledgers 
under which all the article.<; have hcen posted, independently of the Priced. 
Ledgp.rs, from information obtained from depots from the original recorda 
of receipts and illSues. As t.he accounts have really been pORted direet 
from the class Ledgers, the reconciliation of Priced IJedgen; with general 
books should be by an agreement between the total of all the Priced Ledger 
Balances with the total of balances of the class ledgers, This reconciliation 
has not been attempted up to date and can not be made UJltil the Priced 
Ledgers have been posted up to date. 

(iii) The difftculty and the cause of delay in the reconciliation between 
the priced ledgers and the depot books have already been explained ill 
d<"tail in <i) above. As stated therein the Priced IJedgerR have only now 
been brought up to date and it will still take Rome four or five months to 
bring their reconciliation with the depot books up to date.- AJJ regards the 
iMur of a Police List i~ combination with such nomenclature as has been 
eompJeted, this can only be done whcn the Railway Board have come to a 
tlnal decision as to the detailed procedure to be followed in the pricing of 
stores 8S stated in (i) above. 

(it1) , (v) and (vii). No remarks. 
(.,i) The Oftlcer placed on special duty for the preparation of a stand. 

IU'tl DQQ1enelMu1'e ]a :alIofbing the maximum and the minimum quantity 
forel\ch item of stores, bl\scd on the actual consumption for the past 19 
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months. He iii ullin working out t.he quantities and values of the surplu 
"iltook 80 arriy('d at in each depot. When this work bas been cODIpleted 

for all the depots on the line, a complete account of the surplus stores will 
be available. In this connection, it may be relevant to mention that the 
officer on special dut.y is also working on the standardisation of stores, 
which. will eventually reduce stores balances considerably. At present 
when a single article is required on 11 rare occasion and is slight.ly different 
from the material kcpt in stock, a large quantity of the new material is 
obtained with the result t.hat it soon becomes surplus. It is hoped that 
tbe standardisation of materials will go It long way to reduce !luch spasmodio 
swellings of the stock in hand·. Depots are also being authorised to consult 
each other about an article being available, instead of corresponding through 
the Controller of Stores as they do at present. 

General.-'l'he machines did not arrive in the country till Februlll"1' 
1930. 'rhey have been set to work on the North-Western Hailway. Diffi-
culties which are perhaps incidental t.o new work have been experienced and 
are being attended to. Some time will be needed for thingH to settle down. 
In the meantime a machine has been set up on· the E. I. Railway to work 
on the transactions commencing with the new year 1930-31. Owing to the 
atbsence of a standard nomenclature and correct depot and accounts balances 
in t he other depots, the machine is for the present working for the lIowrah 
Deput only. Hut arrangementll have been made to work it for the other 
nc:>pots also, so far as the transactions of the year are concerned, i.e., with-
out Ute opening halanees, aM soon lUI a provisional nomenclaturE" has bf'en 
fixel1"npon by eaeh depot in consultation with and with the help of the 
.Accounts Department. 

It will be seen from the abovtl that whilst considerable progress baa 
hew made in overtaking the arrears and in eliminating the confusion in 
the aceounts of the Stores Department, which have been in existence on the 
East Indian Railway for so many years, the main defects which have 
been responsible for this state of aifairs, mz., the absence of a standard 
nomenclature, and want of eo-operation between the Stores Department 8l1d 
the Accounts Department, have now been substantially removed, and that 
whatc,'er time it may yet take to evolve order out of chaos with regard to 
the past transactions-it should not be more than eight or nine months on a 
conservative estimate-the accounts from April 1930 bave been placed on a 
utisf&:ctory footing' and there is no longer any fear of current transaetioDll 
cetting intoarreai-l. The p1'eparation according to a standard nomen-
clature, of a printed list of stores has been taken in hand ; &nd in the 
meantime a provisional Bomenclature agreed to· by lloth the Controller of 
Stores and the Chief Accounts Officer is being got out and worked upon 
Mechanisation ha been introduced in one depot and is being n1ended to 
others. 



127 

APPIIRDIX D:D. 
.morazulum on the relationship of the Army to Ule IDCliaD am. 

Department in reg&td to the purchase of store., f1U1lilhed by the 
Army Department wfth reference to pa.ragraph 74 of the Beport of the 
Public Accounts Oommittee on the accounts of 1m-IS. 
The present Memorandum has been prepared in continuatitln of the 

memorandum issued by the Army Department and printed as Appendb: 
XIX t.o the Public Accounts Committee's Report for 1927-2R. That 
memoranuum was issued provi!;ionally in t.he absence of the Master General 
of the Ordnance, who on his return examined the whole question with great 
cllre Rnd on the 26th October 1929 sUbmitted the case for the opinion of 
the Principal Staff Officers of His Excellency the Commander-in-Chief, who 
discussed it in committee on the 6th November 1929. The subject was 
j'urther discu~d by the new Master General of the Ordnance with the 
Chief Controller, Indian Stores Department on the 5th June 19:10. The 
Indian Stores Department statement of their.Nt case is contained in 
Mr. Kirkhope's not.e of 4th September 1929, which was not shown to the 
Army Department till 11th June 193{l. It ha.'! accordingly been impossible 
within the time available to reply to this note in fuJI but a copy of a note 
Imbmitted by the Master General of the Ordnance dealing with the pro-
posal'! of the Indian Stor.cs Department in regard to oils Rnd paints ill 
attached to this memorandum. 

The last audited figures n\'a]able nrc for the financial year 1928-29. 
]i'or that year the total orders placed with the Indian Stores Department 
by all hranche~ of the Army and the Royal Indian Marine aggregated 
Us. ] ,32,75,000, a ~um representing more than one-third of the entire orders 
plaeed on the Indian Stores Department. 

The polic~· of the Army as already stated in the previous memorandum 
Ruhmjtte~l to the Public Accounts Committee, has been. and is, to purchase 
the reqt~lrern"nt~ of the Army at t.he lowest possible cost, irrespective of the 
pm·chasmg agency. The Army is t.'·eated as a commercial department. It 
cannot afford to purchase in 11 dearer market merely to provide orders for 
II pnrchruling department. 

1 n this (l~mfec~ion the Master General of the Ordnance in India, as " 
reR~llt of n rl!l-icu&"lOn that he ha~ hadreeehtly with Mr. Pitkeathly, the 
Chief Coutroller of St()l"(>);, hll~ gol v(~n an assuranec that he will examine 
periionnlly Hnd in detail the individual claims of the Indian Stores Depart-
ment to pnrchase Army Rtorps, nnd it has now been arranged to hold a 
mOllthly meeting between representatives of the MaRt.er General of the 
Orc1nnnce Branch and of the Indian Stores Department, to ensure close and 
continnolls co-operation . 

. Mr. Pitkeathly pointed out that owing to the lurge purchaBeS whieh tht'! 
Tndlan Stores Department mllkes, in nilyease, of oils and paints, it woulfl 
'lcem advantageous to transfer all such purchases to one agency. 

A note showing ho~ purchases of oils and paints made by the Di!'ectb1' 
of Contracts compare wlth pu~chll.',es made by the Indian Stores Department 
over the three years 1927·80 I!< nlaeed helo'W. 
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The last figures av~~e,_~t:~~ ~djted, fOl' the 1inancial year 
1929·30, showing the volume ofpurchase& of these stores by the Director of 

,- -OOntractsare 8S follows, ~ 
ll.s . • l-aintlil 1,58,997 

1mbric8ting oils 2,78,095 
Kerosine. . 7,45,774 
Petrol, M. T. .8,97,826 

FJ.'he progressive me made of the Indian Stores Department is illustrat· 
e\l by the following values of ordel'8 placed on that department by the 
Director of Contracts for textiles and miscellaneous .stores OVf.r the past 
three audited years :-

DB. 
1926-~ , 23,56,000 
1927-28 .. 
1928-29 .. ,,~, 

60,13,000 
73,64,000 

In addition to the above, and over the above period, the Director of 
Contracts has contributed RH. 84,000 to the Alipore Test House foro, test'§ 
and advisory services. -

OILS AND PAINTS. 
Mr. ](irklt0l)e'S note of 4th September 1929 and Appendix I of enclosvrt 

thsreto. 
'I'he Indian Stores Department claims :-

(1) That it should purchase oils and paintE for the Army. 
(2) That it purchatles these stores in much larger quantities than does 

the Army and hence at a cheaper price. 
(3) That it would be in a position by bulking demands to secure 

still better prices. 
(Cf. paragraph 12 of above note.) 

Mr. Kirkhope supports the IIbove contentions by the following 
figures :"'-

t 

DIreotor of OOllt.nolil, 
IDdian Btm. Departmot. 

UIJ'r.18. 

~ Uaitdor 11117 ••• 1828·lIt. 
prioe. 

Qaaattty. Averap 
prIee. 

Quaatlty. Anrar 
prioe. 

Qaaatlty. Avenp 
prIae. 

B.a. ...... 
. 

Ra. ...... a. ....... 
L1abrioatlag ou. .. OaUOIII .. 1,77_ 1 9 0 6,18,8111 1 '7 II 18,88_ 1 8 a 

Na .. .. ToIII . . 11' MIl' 0 1,001·'711 ~ll' 0 1,085 ~lll a , 
(0/. Appen.dix I of above note.) 
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".. . l!'igures presented as a~ve are valueless for comparison of prices, as, 
in each category of stores, prices vary widely for different classes and for 
different qualities. Obviously, if larger quantities of the cheaper varieties 
are purchased the average prices will be lower. The only comparisons of 
any value are those made item by item. . 

In order .to ascertain the fihancial effect to the Army, by purchase 
through the Director of Contracts or through the Indian Stores Department, 
the actual cost of purchase of the total quantities of each item purchased 
by the Director of Contract:H over the 3 years 1927·30 has been compared 
item by item with the cost that would have heen incurred had the purchases 
beEon made through the Indian Stores Department and the following results 
elnt'rge :-

-- U-OD. Gmon. NetG..in. 
LB.D. 

Oommilo- Total .. lion at 1% Sarinp. 

Iteml. R.. hem .. Be. RI. Ba. Be. 

~Oill. -
18J'7-ll8 . • . . I 2.'7'7 7 ,,060 1.681 3,Ota ,,801 

1818·21 .. 2 118 11 12.Nl 12.728 2.OM ",807 

11lS9-3() .. .. 1 lea 11 III •• 15.100 lI,878 17,'" . . 
PIJ' •• 

19J'7 •• . , .. 9 IWM 31 '.8tIS '.081 1.170 7.111 

ID18..19 .. .. 8 2111 '1 5.0lI0 U36 1.188 1,1198 

IIlD.SO .. 8 IN 31 8.0.7- 6.m 1.002 8.786 

"... .. .. . . .. . . 66.070 11,308 67,378 

From the above figures it appears that under arrangements made by 
the Director of Contracts these commodities were purcha~d at RB. 46,070 . 
lesH than they were obtainable under Indian Stores. Department arrange· 
ments, and, had they been purchased by the Indian Stores Department the 
Army would have«'iufl'ered to the extent (If Rs. 57,378. 

In the case of these commodities the Indian Stores Department pur-
ehases on a much larger scale than does the Director of Contracts but this 
fact has not enabled that department to purchase as economically as the 
Army, nor do the results support their claim for bulking demands. 

In certain cases, 8.E! in the case cited in paragraph 8 of Mr. Kirkhope'8 
note that of fuel oil, the bulking of dt-mands may he advantageous, but 
such cases are few. More often the effect is to restrict prejudicially com-
petition or to exhaust. the mnrket. The' Anny, when its requirements of 
n()tl-fcrrous metals are huge, has found it. ndvantageous to purchase at 
intervals so as not to raise the market. agaiIDIt itself. 

Tn view of Mr. Kirkhope's reference to fuel oil the Army point of view 
in this connection is of interest. 

Both the Army and the Indian Stores Department are able to purchase 
4'ln exactly the same terms, but, by bulking demands. each stand to derive 
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the a-dvantage of telescopic rates. The purch'ases of the Indian Stores 
Department being the larger the Army would naturally add. their demiindll 
to those of the Indian Stores Department and in 1927-28 did so. 111 the 
up,,;hot the minimum quantity for reduced rates was not reached and as a 
result the Army was a loser to the ext.ent of Rs. 2,566 in commission. For 
the succeeding year the Indian Stores ~partment held out the same 
inducements but, in the light of past experience, the Army declined to co-
operate except, on the condition that if 8S a result of pooling demands tbe 
lowcr rate were sccured the Army would pay 2 per cent. comm.i.l;sion to the 
Indian Stores Df'partment but. that otllerwise the Indian Stores Department 
should raise no charge; in short that the Army should not be penali!led 
by Rupporting the Indian Stores Department.. As this accommodation was 
not forthcoming the Army purchased separately. Had the demands been 
pooled the telescopic rates would have operated and the Army would have 
secured its fuel 'oil at Rs. 54-7-1 per ton (i.e., RB. 53~6-0 and Re. 1-1-1 com-
miilsic.ri) whereas it was actually purchased by the Director of Contracts-at 
Rs. 54-6-0. 

During this time the Director of Contracts was negotiating with the 
Attock Oil Company and its Diesel Oil was under trial. This oil h.viq 
proved satisfactory, it is Rurchaaed at Rs. 74-6-0 per ton ex-Morga for the 
~ollowjng stations, at which, having regard to freight, it is cheaper thart the 
1!1iMhati-SlieU Ojl at Its. 53·11-0 ex-Karachi by the amounts per ton showti 
against each station :-

Rawalpindi 
Havelian (Abbottabad) 
Jhelum .. 
Peshawar 
Nowshera (RiSlllpore) 
Kohat 
Baonu (Manzai) 

Ri. A. P. 

11 6 0 
7 5 0 
4 15 0 
4 9 0 
5 14 0 
311 0 

17 15 0 
Slalkot 0 10 0 

.,l4'or the current year an estimated quantity of 2,450 tons is being 
purchased as above, and the balance of requirements for other stations, 
estimated at 2,600 tons, has been bulked with Indian Stores Department 
ir.dcnts. 

In the light of these facts it will be seen that the matter of economy in 
purchsM\ is not so Mimple as woul4 appear from Mr. Kirkhope's note. 

'rhe freight factor introduces greater complications in the cases of 
Petl'(ll and Kerosine. For the former it iN cheaper to draw from up-country 
tank ilupplicM at 85 stations, and for the latter at 83 stations, and for each 
of tilf'se stations Nepal'at" contract rates have been arranged. 

For the above services-Lubricants, Paints, Kerosine and M. T. Pet.rol 
--thc economies eifected by purchase thrO,Ugh the Director of. Contracts, 
ovel' HIe 3 years 1927-30. aggregated lUi. 8,38,674 nnd it is still open to 
the Indian Stores Dcnartment to nrol1u(!p. <mn(!rete p.vidence that it is able 
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to plil'chaljC as eheaply lind 8IiI efficiently for the Army 8S the existing Al'DlY 
Department agencies. Until such evidence is produced it is for considera-
tion whether the .Army would be justified in entrusting the Indian Stores 
Department with additional purchases. 

Irl paragraph 8 of his note 1\11'. Kirkhope remark" that the overlapping 
which occurs in purchaf>e entails cOllsiderable duplication of labour and 
incrflal:led costs to the State as a whole. In thi" connection it is to be observ-
ed that the responsibility for prO\'ision lie)ol " with the MaHter General of 
the Ordnance through the Director of Contracts irrespective of the source 
of }lu1'chasc". (De!lpateh from Secretary of State for India, No. 12, dated 
21st l'\·bruary 1924) and no relicf in the matter of establishment is possible 
in th" o/'fiec of the Director of Contracts as a set off against the commission 
paid to the Indian Stores Department for its undertakings. In point of 
fact were the whole of the purchases of oils and paints to be entrusted to 
the Imlian Stor~s Department there could he no saving' of clerical establish-
m~nt in the Contracts Directorate. The Director of Contracts is responsible 
that all indents passed to the Indian Stores Department are duly covered 
and that schedules of deliveries are arranged conformably to indentors' 

. requirements. Subsequently every step in supply is carefully watched, and 
'P81St t~xperienee has shown that in the many cases where deliveries fail in 
point of time or quality a greater amount of work is thrown upon the 
Director of Contracts when functioning as a go-.between between the indentor 
and the Indian Stores Department than when he is himself in direct touch 
with the liUpplier. In support of this Iiltatement it hi remarked that against 
192ft-30 indents placed with the Indian Sto,!Cs Department it was necessary 
for the Director of Contracts to issue 334 reminders and in addition much 
correspondence in connection therewith. 

As Mr. Kirkhope's note of 4th September 1929 was only received in the 
l\1. G. O.'s Branch on the 11th June it has not been possible to analyse the 
othp.r points ral~, within the date of the accompanying draft memorandum 
for th(! Public Account, Committee. 
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Note 101' the,aidaDoe 01 members 01 Publio Acooants Committees in In4ia 
when ,,",",injD, the aOCODDts 01 Government CoIDD18l'aial 00D08l'Il8 contaiaec1 
in the oolDlll8fCial &CCODDta appendiz to the AppzopDation Accounts 01· tilt 
Central Govemlll8llt (Civil) and in AppZOpriation A.ooo1mfB oJ Local Govern-
menta, lurDished by the Director of Commeroia.l Audit on the 10th lane 
1980. 

It is a recognised fact that the Indian Government system of accounts is 
unsuitable for recording and controlling the transactions, and presenting at any 
time the true state of affairs, of Government commercial undertakings. III 
order to investigate the possibilities of improvement in the systems of accounts 
in commercio.l and quasi7commercial undertakings, f('presentatives of Messrs. 
Price, Waterhouse and Company, Chartered Accountants, London, came to 
India in December 1920 at the request of the Government of India. They 
made valuable suggestions as to the desirability of introducing certain reforms 
in accounting systems. The advisory work relating to the introduction of 
commercial systems of account and of auditing these accounts was, at the 
outset, entrusted to a few officers of the Indian Audit and Accounts Service 
with commercial accounting knowledge and to firms of Chartered Accountants 
in India and Burma. with the previous sanction, where necessary, of the 
Auditor General in India, the statutory atithority respoJl8ible for the efficiency 
of the audit of expenditure in India from the revenues of India. As the work 
increased it was considered desirable, to enable the Auditor General in India 
to discharge more adequately his statutory responsibility in regard to audit, 
to obtain the services of an experienced Cha.rt.ered Accountant to supervise 
on his behalf the whole of such work and to train a certain number of officers 
of the Indian Audit and Accounts Service and the subordinate staff in com-
mercial accounting and auditing. For that purpose, the G()vernment of India 
in 1924, at the instance of the Auditor G('.nerll.l, requested the Secretary of 
Stat.e for India to sdoot a Chartered Accountant. The Accountant who was 
appointed reported for duty in India in January 1925 and was designated 
Director of Commercial Audit. He and his staff were attached to the Auditor 
General's office tillJ;he 1st of March 1928 when the section was separated from 
that office and constituted as a separate ('-ommercial Audit Branch of the 
Indian Audit Department. The branch was placed on a permanent footing 
on 1st Januaary 1929. There are now seven circle offices working under the 
Director of Commercial Audit with headquarters at Calcutta (Thxee Circles) 
.Madras, Rangoon, Nasik Roa.d a.nd New Delhi. The work haa been sub-
divided among the several circles on a territorial basis. There are 120 concerns 
now under the half-yearly and annual audit of the Commercial Audit Branch 
and in addition there are a number of comparatively small concerns, controlled 
by Agriculture and Forest Departments, tha &ccount.s of which are audited on 
the spot every three or four yeare. 

2. Government accounts differ from accounts in commercial form in 
several important aspects. The most important difierences are that Govern-
ment accountBrecord only Receipts and Payments. They make no attempt 
to difttinguish between actua.l Income and Expenditure applicable to a period 
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and they do not, in the majority of.caaes, ineorporate the results of the Govern-
~t in,ter-dep~tal tra.nsactiona. It is true that commercial a.ccouu.-. 
for a period can be co~piled from Government accounts by taking into con-
sideration the debit and credit outstanding accounts at the beginning and 
the end of every trading period, increa.ees or decreases in stores and stock 
at the end as compared with the beginning of the period and indirect charges, 
under several heads, which do uot appear in the Government accounts. AJ-
though Manufacturing, Trading and Profit IWd Loss Accounts and Balance 
Sheets in commercial form ("..an be prepared from the Government a.ccounts, 
Bupplemented by records maintained by a concern relating to fixed asset8, 
stores and labour payments, the fact still rema.ins that there a.re certain diffi-
culties in the way of ",4/IUIgiI1l9 a. commercial concern under the Government 
system of accounts and finance. The first difficulty arises from the nature of 
the system of budget control which has to be applied to the generality of 
public transactions, and the second is that all receipts must be credited at onoe 
into the Government account at the treasury and may not be utilised to finance 
expenditure. In the management of a commercial concern it is frequently 
desirable to take advantage of a favourable market to purchase raw material" 
but this might be quite impossible if the powers of the Superintendent .. f the 
concern in regard to expenditure were limited by the ordinary rules of budgetary 
Control. A special system has therefore been devised to give flexibility to 
financial arrangements for a Government commercial concorn and the rules 
governing it are prescribed in Chapter 2 of the Acc01mt Code. It provides 
for the practically complete emancipation from the ordinary form of budget 
«lontrol of the Superintendent of a Government commercial concern to which 
the system is applied, for his being given working capital, and for his being allow-
ed to recoup his working capital by utilising receipts. Parliamentary control is 
provided by certain links between the accounts of the concein and Government 
accounts, the 1'tl8ult being that the Legislature can always control both (1) the 
investment of capital in the concern, and (2) the general working of the concern 
itself as the final profit or 1088 is recorded in the Government accounts, and due 
provision has to be made for the estimated figure in the budget. Clearly there 
must be sa.feguards in tho application of such a system and these have not been 
omitted. The Chapter 2 arrangement is not applied to a Government com-
~ial concern as a matter of course; it is sanctioned by the Auditor General 
only after careful enquiry and after he is satisfied that. (1) Government has 
prescribed a suitable achbdule of powers ~hich the Superintendent of the 
concern must observe, and (2) a proper system of comm(,,roial accounts has 
been installed. 

3. The majority of (Jovernment cODllWllCial concerns, have however, not yet 
been brought under the rules in Chapter 2 of the Account Code. At non-
Chapter ~ concerns commercial books to record cash, stores and cost"ngtra.ns-
actioos are maintained in addition to the ordinary Government accOWlts to 
facilitate the preparation of Manufacuring, Trading and Profit and Loss 
4ccounts and Balance Sheets. In Buch cases the Commercial Audit Branch 
audit the commercial accounts only. Non-Chapter 2 concerns prepare and 
p~sent bills on the treasury for their expenditure like any Government office . 
~d they pay their receipts into the treasury. In the commer,."jal !lA)Countlt 
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._fd the concern, II Witbdraw~ fr9m the treasury" and .. Remittances into 
the .treasury" are accounted for, and at thecl~ of the year these acco~ts 
are closed by credit and debit to .. Government Capital Account " ; for whatever 
Government pays to a concern increases the capital invested by Government 
in it and whatever money is returned by the concern decreases the capital 
invested by Government in the concern. Such concerns cannot be considered 
to have any specific working capital. When at the end of a year, the Profit 
and Loss Account is drawn up, the net profit is added to the Govt'.rnment Capital 
AccoWlt and so also are any liabilities of the concern to Governmcllt for 
leave, pension and passage contributions on account of permanent employees, 
honus for Provident Funds, Audit Fees, Interest and Depreciation l"harges. 

4. It will therefore be seen that Government commercial concerns come 
under two. main categories (1)' those which work under the rules in Chaptl:'r2 
of the Account Code and (2) those for which commercial .books Ilrc maintained 
in addition to the ordinary Government account.s. The commercial aCl'OUll.ts 
are, however, maintained on the same principles whether or not Chapter 2 

-rules apply. The Manuiacuring, Trading and Profit and L088 Accollnts and 
Balance Sheets which appear in the various Appropriation Accounts lmve been 
prepared on the principles adopted in ordinary commercial accounting practice, 
As the main business of Government commercial concerns is to manufacture 
it is the accowlts of the manufacturing concerns with which this note is prin-
('.j pally (~oncerne<l 

5. General forms of (1.) Manufacturing Acoount, (2) Trading Account, (3) Profit 
and Loss A.ccount and (4) Balance Sheet are given ntthe end of this note 
(A.nnexures A to D) and a definition of tbe account is given at the top of each 
form. It is not possible to prepare forms which would be suitable in all respects 
for the many types of Government commercial concerns. The majority of these 
undertakings are manufacturing concerns. They purchase raw material for 
conversion, after perhaps going through many processes, into finished articles 
for issue to other Government Departments or for sale to the public. Raw 
materials ditJer so much in nature that no standard forms can be laid down B8 
being applicable to all cases. 

6. In regard to the accounts to be examined it is assumed tbat Balance 
Sheets and Manufacjuring and Trading and Profit and Loss accounts are forth-
coming and that the information disclosed in these accounts can be supple-
mente<l by further information either from the hooks of the concern or from 
individuals. For the purpose of this examination it does not matter whether 
these accounts are the rE'.8ult of well kept or badly kept books so long ae they are 
genuine. Comments offered will be of value if they lead to action either con-
. firlning the course which has beeu pursued in the paat, or leading to an al~­
tio~ in that course. 

7. When examining the accounts of a Government commercial concem 
there are two main points to which aft comments should be directed:-

(1) lathe concern making all the profit it p.hould afta' taking inro 
consideration educational and research activities, if any 1 

(2) lias the concern a suitable capital represented by fixed and float.ing 
. auetat 
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The first question demands a reference to the Manufacturing and Trading and· 
Profit and Loss accounts while the second is one 011 which most lightia thrown 
by the Balance Sheet. 

8. The Manufacturing, Tradillg and Profit and Loss accounts are the 
statements which demand the more careful attention because nobody can 
tell a capable Superintendent of a commercial concern so much about his 
Balance Sheet as he knows himself, whereas it is often possible to tell him by a 
study of his Manufacturing and Trading and Profit and Loss accounts, of the 
existence of a state of affairs of which he is not fully cognisant. Moreover, a 
'review of these accounts involves a consideration of most of the items which 
constitute the 888ets shown in the Balance Sheet. Another reason for the 
importance of the Profit and J.JOSs Account, as compared with the Balance 
Sheet, is that it is much easier for Government to put a commercial concern 
in a satisfactory financial position than it is to improve its profit eaming 
capacity. It takes skilful management as well 88 money to tum a loss into a 
profit or a low profit into a high one. The fuller the original accounts sub-
mitted the better; and for detailed examination these accounts Berve as a • 
useful starting point. . But from two or three Balance Sheets and Profit and 
Loss accounts it is not difficult to get a good idea of the business and the changes 
which have taken place in it, &8 a whole. It is advisable to bring the figures 
together in a comparative statement so that fluctuations can be seen at a 
glance. 

9. The Manufacturing, Trading and Profit and LOBS Accounts are the 
most important documents presented for 8Orutiny. They present the result 
of the actual working of. the· concern as opposed to its financial position at any 
given date and should be dealt with first. Every item therein is a possible 
matter for comment. There are three general questions which should alway. 
be dealt with-

(1) Is the Gl'088 Profit, i.e., the margin between the works cost pltu 
selling eqJeDBe8 and selling price sufficient in amount to provide 
for necessary general expenses and for net profit 1 

(2) Are the expenses, taken &8 a whole, justified by the size of busi· 
ness? 

t 
(3) Are the percentages of GrO$S Profit and Net Profit on sales sum-

• ciently high and are those percentages fairly constant 1 
.10. In co.mparing the gfosa profit of one year with that Of another it is 

true, thool'etically, that the ratio of glOBS profit to sales is not affected by the 
amount of these sales. But in practice, the a.mount of sales does affect the 
ratio. The explanation is that if a concern is equipped for a given normal 
output the prime cost per article on a maximum output will be somewhat 
les& thaD the corresponding prime cost of an output of 75% of the maximum. 
This is not a question of standing expenSes; it is one of pure prime cost. When 
working at full capacity it is usual that the workers work at their best. When, 
therefore, it is noticed that with slack times the rate of gross profit goes down the 
explanation i. not necessarily that prices have..gone down, .butitj8p~oba.ble that 
with slaclmC118 has come a falling off in the efficiency of the fact9ry 88 a whole. 
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," GlO88 profit shows clearly the margin between cost price 8Ildselling price 
but it does not show, and cannot show, how the buying and selling respectkrely 
contribute to this result. If the rate is very low this may be due 1"4> bad 
buying or wasteful use of labour or IJ}aterial which are matters affecting the 
producing side of the accounts or it may be due to selling at too Iowa price. In 
practice a small gross profit is often due to all these faults. Directly the 
accounts for several years are put together a.nd compared, a. greltt deal of addi-
tionallight is let in upon the concern, and much valuable information obtained. 

ll. Suppose the accounts show the following results :-
1925-26 .. Sales Re. 3,00,000 Percentage of Gross Profit 25% 

to sales. 
1926-27 .. " 3,50,000 Do. 27% 
1927-28 .... 4,00,000 Do. 28% 

Here is obviously an improving business-improving both in size and in rate of 
profit. If on the other hand, the o~der of the figures is reversed, thenobvioua-
ly the business is on the down grade. If the figures run in this way-

1925-26 Sales Re. 3,70,000 Percentage of Gross Profit 27% 
to sales. 

1926-27 " .. 4,80,000 Do. 30% 
1927-28 ",,' 4,00,000 Do. 28% 

it would appear that the trade done is a fluctuating one though there may be 
some special reason for the large sales during 1926-27 outside the control of the 
particular concern, e.g., it has been noticed that Army and other contracts for 
supplies have been given to certain Government commercial concerns for stated 
periods on the expiry of ~hich orders have been given to private manufac-
turers. ' 

, 12. Expenses which appear in the Profit and Loss Account have also some 
relation to turnover but not that close and direct relation which works cost of 
manufacture has. For example, rent, salaries and general office expenses are 
not materially affected by an ordinary increase or diminution in the year's sales. 
They have to be pai. irrespective of the value of the year's receipts. To show 
therefore the exact proportion which each item in the Profit and Loss Account 
bears to sales or to purchases or to labour gives little information which le.ads 
to useful action. Nevertheless, the various headings in the Profit and Loss 
account should be compared with corresponding figures for previous years. 
Where comparative Profit and Loss accounts for two or three years are pre-
pared there is no limit to the questions which may be asked on the accounts. 
All important fluctuations should be noted and if a question does not always 
hit the intended mark it sometimes calls forth other information equally valu-
able. 

13. There is not usua.lly much to comment on in a. Balanoe Sheet. Thia 
statement does not show whether or not assets such &8 buildings are wellsituat-
ed and suita.ble for their purpose, but in the case of buildings one ma.y form 
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~ iclea as to :wheihora rent ~·.QD.their value is, or is not, too 16fge a 
obarge for the busmes. ¥> bear. It should be asceltained what ~gebaa b.p 
made against Revenue in each year by way of depreciation and up-keep qf 
buildings and other fixed· aesets; General points to cOJ18ider in a Balanoe 
Sheet are :-

(a) Are the aaset.8 suitable to the business both in character and value t 
(b) Does the business justify large additiolUl to fixed assets 1 
(c) Is the quantity of stores on' hand maintained at a proper level aud 

unnece888J'y accumulatioU8 avoided thereby diminishing the 
necessity for writing off stores which become obsolescent or depre-
ciate in one way or another. 

(d) What is the relation between the amount of the Debtors and the 
amount of the Creditors 1 It is generally accepted that book 
debts should exceed in total the trade liabilities. If credit sa1e8 
exceed oredit purchases (808 they generally do) the value of the 
debtors accounts should exceed the value of the creditors 
accounts. 

14. In every report on an audit conducted by the Commercial' Audit 
Branch the attention of Government is invited to points on which orders are re-
quired. Delay in passing orders involves a grea.t dea.l of additional work in 
audit as irregularities may have to be referred to over and over again I,Lnd this 
must postpone the date on which the financial and accounting arrangements 
can be placed on a satisfactory basis. 
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ANNEXURK B TO APPENDIX XIV. 
TRADING ACCOUNT FOR THE ENDED ....... . 

('1l Trading Account is a statement of account prepared for the purpose of 
showing what is the gr08B profit realised on goods sold after Charging cost. of 
rendering such goods marketable, such cost consisting of production and distri-
bution expeD8es. Goods produced are transferred from the ManufacturiDs 
Account to the Trading Account at cost, ,the theory being that production exista 
801&ly for the benefit of sales and that the selling department therefore takes 
over the iactory output at aot\l&l cost price.) 
__________ .-_-:----:-_-:--___________ 00 •• __ _ 

I Ra a. 1 p. i 
To Fin1ahed Stock ~o beginnull' . 0 I By &lea •• 

To Manufactured goodJJ tr&ll8- I I-. Retuma 
ferred hom Manufacturing I 

a/c. I 
Office (or General) ODOOBt-

To Carriage Outwards 

To Travellers' e&l&ri611 and: 
expe_ .. "1 

To Agency CODUIIINion and 
Expell8e. .. " 

To Ronts and Rates of Ware-
I 

.. , I 

hOU80 •• 

To Warehoul8 Waaee 

To Advertising 

By Finished Stock at 
8lld of tho year 

I I To Dutiee payable on .ale .o.f I, • 

product 
1 i 

To GroN Profit carried to Profit 1 I 
. and LOBule .. .. 1 

I ' 1--,---0-: 
t : 

.. , I Total Total 

Be. la. p. 
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ANNEXURE C TO APPENDIX XIV . 
.PROFIT AND LOSS AOCOUNT FOR, THE ENDED 

(A Profit and LoBS Account is a. statement designed to show the amount of 
net profit earned. This account is credited with the gross profit carried from 
the trading account plfu items of revenue such as interest, comIJlis8ion and 
cash discount earned and is debited with general administration and office 
obarges pw. interest on capital.) 
Dr. Or, 

To-Ofti-~~ ... -~~=---;'~-:--- -By ...... .=-~~~:-; 
from Trading ale . 'j 

Intereet aDd Commia. 
0Gice and General expen_ .. 

Rente, r&teIJ and taxes (office) 

s.t.iOllery &Dd Printing 

Auditf ••• 

Aclminlttrat.ion ohargee 

Poet.s- and Telegrama 

Cub Dilcount allowed 

Clerks' aaIarie. 
I 

Lewe, peD8ion and paaap ! 
aIIowanoee " •• 

I 
Depeciation on office buildiDII 1 and 011 furniture •. • • 

I 
•• I 

,,! 
I 

IDllur&IICfl ohargee •• 

Intemlt on Capital ., 
! 

Bad Debts written ofi •• I 
I 

To Net Profit carried to -:Salanoe [' 
Sheet •• •. •• 

f __ I __ 

Total "/ 

iion received •• I 
Cash Diacounta received' 

MiaoeIJaneous Receipt. f 
I 

I 
I 

I 
I 
I 
I 
I 

I 
! I 

Totai "\ 

1----:-
I 



ANNEXURE D TO APPENDIX XIV. 
BALANCE SHEET AS AT .................. .. 

(A Balan~ Sheet is a classified summary of the debit and the credit balances remaining in the ledgers after the 
Manufacturing and Trading and Profit and Loss Accounts have been prepared. On one side it contaill8 the assets of ,the 
concern and on the other the liabilities, capital, reserves and the balance, if any, at the credit of Profit and Loss Account.) 

1 ' 

Liabilities. Amount. Amount. Aaee&a. Amoun'- Amount. 

---.--......... I i, 1---------
Ra.!a·lp·1 &Ia. Re. I a. I p. 

Sundry Crediton--
Trade (Purchaees) 
8rJariea and W 
Sundry Oatata:t:ga 
Security Deposita 

.. . I .. ! 

.0 I :1-1--Aocountant-Genera1-
Intel'l!o§ 
Auditfeee •• 
Leave. penllion and pa8Mf!!8 contribu-
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APPENDIX XV. 

Memorandum fumished br the Director General of Posts &D4 Telegrapbl on the 
working of the aratem of mak:iDg Departments reQOD8ihle for the maiD. 
DaIlC8·of their own bnjJcJjnp in so far as the Posts and Telegraphs Depart-
ment is r.onoemed. 
In para.gra.ph 23 of their Report on the Accounts of 1927-28 the Public 

Accounts Committee desired to have a thorough report showing how the new 
system of making departments responsible for the maintenance of their own 
buildings has worked so far as the Posts and Telegraphs Department is con~ 
cerned. . The existing orders relating to the maintenance of buildings in the 
Posts and Telegraphs Department are contained in the Government of India. 
Industries and Labour Department's letter No. 55-G./P.T., dated the 18th 
April 1928, a copy of which is attached to this memorandum· (Annexure A). 
It will be seen that under these orders Heads of Circles are allowed a good deal 
of discretion in the matter of deciding upon the agency by which repairs tg 
buildings should be carried out, and in some circles the local Public Worki 
Department is still freely resorted to for this purpose. 

2. It will be seen .~hat the orders on which Heads of Circles are at present 
working were i88ued in April 1928. In order to carry these orders into etIect 
a good deal of preliminary organisation was neceB88.lj' and this inevitably 
caused a certain amount of dislocation of work and delay in the execution of 
repairs and other minor building projects. Consequently the working of the 
new system during the year 1928-29 in which it was initiated cannot form a. 
reliable basis on which to come to final conclusions regarding its merits or de-
merits. Moreover, during the last two years an important reorganisation 
of the Circle administrations has been in progress, whereby the postal, traffic, 
and Engineering work of each circle is unified under the control of a single 
·head-the Postmaster-General. It is p088ible that this reorganisation, which 
was only completed by the beginning of the current year, may facilitate the 
working of the new sys~ to a considerable extent. 

3. For the reallOns stated a.bove the Director-General feels that the new 
system has not been tried long enough in the Posta and Telegraphs Department 
to enable him to come to any final conclusions regarding its auits.bility. He 
hopes however to be in a position to place before the Public Accounts Commit-
tee at its sittings next year a full report on the whole subject. 
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ANNEXURE A ro APPENDIX XV. 

OoPY OJ' A LETTER :noll TBlI: SEOBETABY TO THE GOVBBNIIBNT 01' INDlA, 
DBPAB'I'IIJi1N'i 01' INDUSTRIES AND LABOUR, TO TIIJl DIUCTOB-GENBBAL 
01' POSTS AND TELEGRAPHS, No. 55-G.IP.T., DATED TBJiI 18TH APaIL 
1928. 

St7BJJiIOT :-&tpair. UJ Po8ts and T~apke building, and execution of mitior 
building uxnkB. 

lam directed to state that the Government of India have decided, after 
consultation with yourself regarding experience of the results of the orders 
iasued in the Hon'ble Mr. Parsons' letter No. 48-P. T. of the 17th September 
1920 on the subject of the execution of ordinary repairs of Posts and Tele-
graphs buildings through the departmental agency, to canool those orders, 
and to direct that the instructions embodied in the accompanying metno-
randum (Annexure B) should be observed henceforth in respect of the main-
tenance of Posts and Telegraphs buildings and the construction of minor 
building works. These instructions should be brought into effect as soon as 
practicable. 

2. I am to request that you will l:1ubmit for the orders of Government 
your proposals regarding the entertainment of such additional staff as may be 
oonsidered necessary to give effect to these orders and whose employment may 
be beyond your own powers of sanction. 

S. It will be realised that any expenditure of this natum during the cur-
rent year will have to be met from the existing provision for repairs and 
minor wOZ'ks in the Posta and Telegraphs budget estimates. 



J47 

ANNEXURE B TO APPENDIX XV. 

MEMORANDUM, 

IMruction~ ff!1Jarding the maintenance of Posts aml2'elegrap'ha buildings and the 
execution of minor building works. 

[EnclOlure to Industries and Labour Department letter No. 65-G./P. T., dated the 
18th April 1928 (ADDeXure A) &8 aub8equently amonded by the orden in MemoraDdum 
No. M·G./P. T., dated the 16th August 1928.] 

1. The Postmaster-General, or Director of Telegraph Engineering in inde-
pendent charge, is in charge, and is responsible for the maintenance, of all 
buildings owned by Government occupied by staff under his oontrol and also' 
for the execution of minor works in connection with such buildings. The 
funds available for repa.irs and minor works in each Circle will be placed at the 
disposal of the Postmaster-General or Dire(:tor concerned. It will be the duty 
of the Postmaster-General or Director concerned (1) to draw up a programme 
of repairs and minor works to be carried out in his Circle during the year and 
(2) to decide upon the agency to which each item of repairs and minor works 
will be entrusted. • 

The funds allotted to the Postmaster-General or Director for this purpose 
will be distributed by him amongst agencies entrusted with the works. 

2. The programme of works and minot works at the beginning of each 
year will be drawn up by the Postmaster-General or Director having 
regard to the allotments placed at his disposal. It will be his duty to see that 
the available funds are laid out in the best interests of the public service. 

3. In deciding on the agency to be utilised, the following procedure will 
ordinarily be observed:-

(a) Repairs and works estimated to cost more than Rs. 2,500 in each 
caSjl will be entrusted, according to the dictates of convenience 
and economy, at the discretion of the Postmaster-General or 
Director, to the local Public Works Department, the Military 
Works, the Municipality, or" District Board . • 

Nme.-Ill the oase of works in the Punjab, however, the agenoy of the local Publio 
Worb Department should in no C&8e be employed, the Superintending Engineer 
Simla Imperial Circle, being ent1'11lted with the carrying out of Buoh minor workl aa C&llDot 
reaaonably be entrusted to the contracto1'8 available in the vicinity. 

(b) Other repairs and works will be entrusted either to the Engineering 
Branch of the POilts and Telegraphs Department (where the 
work can conveniently be carried out by them). or to private 
agency under the supervision of the Presidency Postmaster, the 
I1Msional or Sub-Divisional Engineer or the Super'tntendent of 
Post Offices or Railway Mail Service concerned. 

4. Heads of Circles may at their discretion depart from the foregoing 
rules in the matter of the choice of agencies when such departure is in the 
interest of economy and efficiency, except in the case of minor works and re-
pairs in the Punjab. In particular in the caae of minor works it may be 
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found adva.ntageous to entrust works costing more than Rs. 2,500 ,to private 
oo.ntractors of reliable standing. 

5. Heads of Circles may also at their discretion delegate their power to , 
ohoose the agency by which a work is to be done to the Presidency P08tmaBter1, 
Superintendents of Postal and Railway Mail Service Divisions, or Divisional 
Engineer, Telegraphs. 

6. In the case of the Stores and Workshops buildings the Controller of 
Telegraph Stores will exercise the same functions as are aasigned by theee 
orders in the case of postal buildings to the Postmaster-General. 

7. The Deputy Postmaster-General, Sind and Baluchistan will exercise 
the functions of a Poatmaster-General in respect of buildings under ·his con-
tro1. 
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APPB1Q)U .XVI. 
memorandum 1dl'JliJhed by the Financial Adviser. Posta and Telegraphs, repnt. 

iDr an .Umate of the futUre colllDl8l'Cial prospects of the Posts and Tel .. 
traP. Department. 
The Publio Aooounts Committee at their meeting hold on the 12th August 

1929 (vide paragraph 33 of the Proceedings) desired that an estimate should be 
made to give an idea of the future collllDSl'Cial prospeots of the Posts and Tele-
graphs Department. The Appropriation Accounts of the department show 
that it is difficult to estimate with rea.sonable accuracy the finanoial results of 
the working of the department for even one year ahead and it will therefore 
be realised that any such estimate extending over several future years m\l&t 
necessarily be highly speCUlative. 

2. The estimated loss on running the department during the current 
financial year is approximately Rs. 48lakhs which is arrived at as follows:-

(1) Pay and allowances 
(2) Contribution to depreciatiOD fund 
(3) PeDJionary liability 
(f) C'ther working expenaee 

Lakhs 
of 

rupeee. 
8.'" 

36 
62 

2," 

GJ'OIII working eltptlDlM 11,90 

(6) Deduct :-Credita to working ezpeDll!ll 63 

Net working expense. n,27 
(6) Interest chargee .. 72 

Total-Working eZpeDlIeII ,.6 interest 11,99 

(7) Revenue 11,51 
Lose (including Radio) 48 
Loaa (exoruding Radio) fl 

If the volume of traffic and other work handled by the department remained 
stationary the only items shown above that ought, theoretioally at least, to 
undergo any material ohange are items (l) and (6). Item (I)-Pay and allow-
ances-would continue to inorease for some years to come even though no 
8fOwth in strengths of establishments occurred, owing to the faot that most of 
the existing scales of pay in the department have been recently introduced and 
the point at which stabilisation ooeurs, that is at whioh the inorease in ootJt 
owing to the accrual of annual incrementa is counterbalanced by the deore&881 
due to retirements and other casualties, haa not yet been reached. Item (6)-
Interest charges-also would inoreue each year owing to the fact that the dJ-
partm@t has to pay interest e.aoh year OD the accumulated loss on ita worJcirc 
since the 1st April 1925 up to the begillIliJll.of that year. The loea adopted for 
this 'purpose excludes the cost of cen.m uremuauative activities ·of • 
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Wireless Branch and would increase. from 411&khs shown above by the amount 
of increase under item (1). 

S. In paragraph S3 of his Report on the Appropriation Accounts of the 
Posts and Telegraph8 Department for 1928-29 the Accountant-~neral. Poets 
and Telegraphs. has e8timated that the charge8 for permanent cstablishment in 
the Postal Branoh are likely to increase on account of increments by about 
Rs. 50 lakhs per annum over the corresponding expenditure for 1928-29 before 
stabilisation is reached. The increase fOJ; the department as a whole would 
probably be in the neighbourhood of Rs. 60lakhs. The increase on this account 
for the years 1929-30 and 1930-S1 may be taken at roughly Rs. 30 lakhs and for 
purposes of this estimate I have assumed that during the next 5 years a further 
increase (gradually diminishing each year) aggregating approximately 
Rs. 30 lakhs would occur on account of accrual of increments were the ate ff to 
oontinue at the present strengths. 

4. Aotually of course the volume of work handled by the department and 
consequently the revenue earned must increase and the growth of work will 
necessitate increased expenditure on items (1) to (7) of paragraph 2 above. in 
addition to the inevitable increases referred to in paragraph 3. It wit, be 
obvious that this growth in expenditure must depend almost entirely upon the 
growth of business and it is therefore impo88ible to frame any estimate of the 
future financial results of the woriing of the department without first making 
an arbitrary assumption regarding the growth of work as reflected in the growth 
of revenue. 

5. Forecasts of revenue in this department must necessarily be very un-
reliable as so many indeterminate factors enter into the matter. During the 
five year. ending with 1928-29 the actual increases in gross revenue were as 
follows:- •..•. 

1924-25 

Increase. 
Lakhs 

of 
rupel's. 

35 
1925-26 25 
1926-27 :42 
~~. ~ 

1928-29 21 
The average increase for these 5 years is about Rs .. 29 lakhs but allowing 
for the reduction in the rates for foreign telegralll8 in 1927-28 and for an arrear 
adjustment in 1929-30 of revenue appertaining to 1928-29. the true average 
annual increase is approximately Rs. 31 lakhs. The increase expected for 
1929-30 however is about Rs. 16 lakhs and it is possible that if trade and other 
conditions in India continue to deteriorate the increase for the current year 
may be even le88. For the purpose of this report two statements A and B 
have been prepared (Annexures A and B) Jriving a rough indication of the 
probable results of the working of the department during the next 
few years on the purely arbitrary assumptions (1) that the revenue 
increaseR uniformly at the rate of Rs. 20 lakhs per annum 
during the years l!Iucoeeding 1930-31 and (2) that the revenue increases 
uniformly at the rate of Re. 25 lakhs per annum duriDfl those years. It haa 
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alio been assumed that the settlement of the claim against railways on account 
of enhancement of the rentals for telegraph and telephone "wires, and of certain 
other minor adjustments will seoure to the department additional revenue in 
1931-32 and succeeding years amounting to Re. 10 la.khs per annum. 

6. The increases in items (1) to (7) of paragraph 2 above on acoount of 
these assumed growths in the volume of business have been estimated as closely 
as p088ible on the basis of past experience of the growth of establishment and 
other relevant factors. No increase in item (2)-" Contribution to the deprecia-
tion lUnd .. has been allowed for &II the increase in this item on account of new 
assets would be counterbalanced by decreases owing.to the cessation of con-
tribution in respect of time-expired assets under the existing rules. 

7. It will be BeeD from statement A that on the assumption underlying 
its preparation the department might be expected to turn the corner and begin 
to pay its way 'again in 1935-36. On the more optimistic asaumption under-
lying statement B the turning point would be reached in 1934-35. 

8. It is necessary to emphasise once more the highly questionable nature 
of some of the assumptions underlying the estimates contained in theBe two state-
ments. All that they can purport to do is to indicate that a8 far as can be fore-
seen at present the department may be expected to attain financial equilibrium 
in the course of the next 4 or 5 years without enhancing postal, telegraph or 
telephone rates provided that a normal ~wth of business can be secured. 
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ANNEXURE A TO APPENDIX XVI. 

STATEMENT A. 
j'inaMial remits aS8Uming a uniform growth oj revmu.e mnou,nfing to R,. SO 

laklu per annum. dunng the 5 yeM811UOO8etling 1930-31. 
(Figuret repn!ll8Dt JakhI of RI.) 

'. -- 1931.S2. 1932·38. 1988·M. I984·!UI. 1933·38. 
'. 

-. 
Pay and a.IloWlmOea .. 8,68 8,80 8,91 9,08 9,1' 

I 

Contribution to depreciation 
fund .... 36 36 35 36 36 

Pflll8iOllal'Y liability .. 63 M 8/S 68 88 

Other worJdDg1!XpeDIeI .. 2,47 2,49 11,52 I,M t,b't 

Ol'Olll working ell:peuaee •. 12,11 12,28 1S,44 12,58 11,71 

D«JtreI-Credite to workiDg 
upenaeII .. . . 88 73 78 83 88 . 

. 
Net workiDg UpeDtII!I •• 11,43 l1,M 11,68 11,75 n,aa 

IDtereet charges .. 71S 78 80 83 8& 

Total WOl'king ezpenlel plw 
,inten!lt " .. 12,18 12,33 12,48 IJ,M 12,. 

" Revenue " 11,81 12,01 12,.21 11.'1 12,81 

.to. (including Badio) .. 37 3! 2lS 17 7 

Loa. (ezoluding Radio) .. i9 .U 18 8 -a 
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ANNEXURE B TO APPENDIX XVI. 

STATEMENT B. 
Financial f'UUlta assuming a uniform growth o/f'ewnue amounting to R,. 26 lakA, 

per annum during the I) yeaI" succeeding 1980-31. , 
(Figuree repreeent Jakhl of Be.) 

- "1931·32. 1932·33. 1988·34. 1934·U. 

Pay and aBowanOell •• .. . . 8.68 8.84- 8.98 9.11 

Contribution to depreoiation fund .. U 'U U U 

Peaeicm&ry liability •. .. .. M 66 87 88 

Olher worltfDg expeD88II .. .. 2.4:8 2,61 2,64: 2,57 . 
GlCIIworkiDg ezpeDIII!I .. .. 12.13 12,88 12.M 12.71 

.DcHcI-Credite to working opeD_ .. 89 75 81 87 

Net workiug upenaee .. .. 11.4:8 11.81 11.73 11,84. 

Interest ohargee .. 75 79 8! 84: 

Total working ezpeDIeI plfU Int.- " 12,21 12.4:0 12.M 12.68 

Revenue .. .. 11.86 12.11 12,88 12,81 

• 
Lo. (iDoluding Radio) .. .. U 29 19 7 

Loll (aoludiDg Radio) .. .. S7 21 10 -2 
-
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APPENDIX XVU 
Memorandum IumiIhed by the BailwaJ Department IIbowiDg the Sta&iaticU 

BeIa1ts 01 (!oacbjng and Good8 Trat8c and the EanUDcl therefrom 01 
princiPal BailWQIlor the Jear 1929-80 (ApPI'OZimate). 

In the M.eeting of the Public Accounts Committee on the Accounts for 
1927-28 it was promised in reply to question No. 779 that a Memorandum 
showing the last year's figures of Coaching and Goods Traffic Earnings would 
be circulated to the Committee. A statement showing these figures for the year 
1929-30 is accordingly attached to this Memorandum (Annexure). In calculating 
the numbers of pa88engers or tons of goods carried the basis adopted is that a 
passenger or a ton of goods when carried on one or mere than one gauge of the 
same Railway System should be treated as one pa88enger or ton. In the state-
ment appended to the Report for 1928-29, however, the figures were arrived at , 
by counting a passenger or a ton carried on two or more gauges, as two or more ' 
passengers or tons, as the case may be. In order to facilitate comparison the 
figures for 1928-29 have also been recast on the lines on which the figures for 
1929-30 have been calculated now and a statement showing these revised figures 
is also appended. 
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APPBlmIX XVDI. 
Proceedings o! the Firat Meeting of the IfilifarJ Accounts Committee held OJ! 

Monday, the 28rd lune 1980, at 11 A." 

PRESENT 

TIle Hon'ble Sir ARTHUR MCWATTERS, CJ.E .. I.C.S., Chairman. 
Mr. G. KAULA, C.I.E., Member. 
Mr. G. M. YOUNG, C.1E., lC.S., Anny Seoretary. 1 
Mr. A. MACLEOD, I.C.S., Financial Adviser, Military Finance. 

Lieutenant-ColooelS. G. V. ELLIS, D.S.O., Military Acoount- Witnesse.8. 
ant General. J 

Mr. H. L. LIVINGSTONE, Deputy Finanoial Adviser, Military 
Finance. 

Mr. E. BURDON, C.8.1., C.I.E., I.C.8., Auditor General. 

Mr. A. C. GUPTA, O.B.E., Director of Anny Audit. 
} wereatso 

present. 

As, owing to the pressure of other urgent business, the Hon'bla tho Finance 
Member was unable to be present, Sir Arthur McWatters took the ohair. 

2. The Committee took up the examination of Appendix A to the Appro-
priation Accounts of the Army, Marine and Military Engineer Services for the-
year 1928-29, which showed the action taken Or proposed to be taken on the 
recommendations, etc., made by the Military 'Accounts Committee which 
examined the accounts for 192'1-28. 

3. Item 1 of Appendix A.-The Committee went through the statement 
(Annexure) prepared by the Army Department which indicated the aotion 
taken on the several recommendations of the Second Innes Committee and the 
savings effected as a result. The Committee were gratified to see that prao-
tically all the recommendations had 'been disposed of, and agreed in the opinion 
expressed by Mr. Bltrdon, who, as a member of the Second Innes Committee, 
considered it satisfactory that the examination of the working of the establish· 

" ment!! at Army Headquarters by the expert appointed for the purpose, had 
brought about an actual saving of about Rs. 21 lakhs, the maximum saving 
being as much as Rs. 3,37,540 (vfde item 25 of the Annexure). 

4. Items 4 to '1 ibid, paragraplt 5 I (a) ofeM Director of Army AlUlit's Report 
aM parag'laph 5 (b) (i) oj the Auditor General's letter, dated the 4th June 1930.-
The Auditor General promised to examine the reasons for not adhering to the 
normal procedu'e }'Plat.inA' to reapproprintiotls in certain cascs. The Com-
mittee desired tha.t the result of the examination should bo intimated to them 
next yt'al'. 

Ii. Iteln 8 ibid, pa·ragmphH '/5-77 oj tlte Director's Report and paragraph 28 
oj "l.e Audl:tl~I' (;cl'leral's letter.--The Committee decided to examine the Deputy 

L193}1'inD 
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Engineer-in-Chief (Work~) onWt'dncsday, tlJl' 25th instant, regartling the 
actual application of the general pl'inciplc8 relating to contrltd.'1 ('l,ule parll'brrapk 
lSlS of these Proceedings). 

6. Item 9 ibid and JH&ragrap}, /j (b) (iii) of tlU1 Auditor &'e1',"ul's letter."':" 
The Committee agreed with the Auditor GeIH~ral that the control of expendi-
ture on stationery and printing was a ma.tter of very considerable importance 
and thnt it was desirable that efforts tofiud a solutioll should be vigoroU8ly SUl-
tained. They were informed that a Central Revision Sed.jon had been estab-
liShed at Army Headquarters and that thccentraJisat.ion of the control of 
stationery and printing would improve mattf.':l'S in dup ('OUl'R(,. 'j'he Commit.tee, 
however, decided to examine on the 25th instant Mr. Macdonald who waS can-
.iderin~ the question (tide paragraph 54 of these Proceedings). 

7. Item, 10 Wid.-The Military Accounta.nt General explained at length tht 
present position in regard to the different partfl' of the Office Manual a.nd it WI" 
considered that the position was satisfactory and it was decided not to pursue 
the matter furth~r. 

8. Itent 12 ibid.--The Committee desired to be informed next year of the 
terms of the final settlement which may be arrived stin connection with the 
claim on account of arrears on account of the higher rate of 1~ per cent .. for 
departmental expenses preferred by the Air Ministry in respect of IBl'Onautical 
stores issued to India. 

9. Item 17 ibid.-The Commi~e were informed that the Army Depart-
ment accept in principle the necessity' for the administra.tion in India, as in 
England, fortifying itseU by securing a certificate on the lines of the one included 
in the British Appropriation Accounts in regard to the existence in stock of all 
authorised war reserves of stores. They were further informed that stepa 
would be taken to adopt the English practice when the requisite conditioDi 
were fulfilled, that is to say, first, when the Government of India have laid down 
the quantities and categories of mobilisati~n reserves which shall be held and, 
secondly, when the actual stocks approached the prescribed level. 

10. Para.grapk 18 wid.-The Committee went through Appendix E to the 
Appropriation Accounts, which showed,. among other things, the losses in-
curred in ('onned.ion with storeR. They desired that the practice of incorporat-
ing &uch a Rtat~ment in the Appropriation Accotl~ts should be continued in 
~~ ., 

11. IIRm19 ibid. and paragraph 5 (b) (iv) of tke Auditor General's letter.-
The Committee accepted the view that the last two lineH in Appendix F t,o the 
Appropriation Accounts whicL purported to elhibit t.he (:ost per unit for fighting 
services and the cost per head tor fighting !lcrvices, respectively. were apt to be 
misleadillg, having regard to tIl<! fact Hint the cost was calculated with reference 
to thetransactionl! of the particular year concprned which mi~t inclttde ahnor-
JDalfe.aturC's. It was explained by the Financial Adviser t,hat the end in view 
was to ascertain the normal figure of cost rather t.hAn the cost for a particular 
year. It was a1.'1o suggested that more correct results could probably be 
pIOduced at a considerably smaller cost. The Comrnitt.e(l deflired to record the 
opinion that, 80 far as they were concerned, any such improvement would be in 
the right direction, but that any new Rtatement which might. be devised should 
be susceptible of check by audit. 
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12. Item 21 ibid aM 1Kllr01lfltph 5(b)(tJi) of tie .Audit« .G6'Mm.z .. , 
letter.-The Committee noted the improvement which had alrt>.ady boon made--
in the trading accounts. In view of the facta that most of the produce of the 
manufacturing eRtablishments was used in the Army itself and that such estab-
lishments were distributed over a large area, they doubted whether any useful 
purpose was scrveAi by the consolidation of accounts relating to It particular elae. 
of establishments. The import.ant point seemed to be to determine thp. cost of' 
produotion in each case. They proposed to await the result of the joint 
examination by the Directors of Anny and Commercial Audit which the Auditor: 
General promised to arrange. 

13. Item 25 ibid.-The Financial Adviser read out to the Committee the 
rules relating to security deposits which had recently been issued. The Com ... 
mittee cODKidered that no further aotion was necessary in the matter. 

14:. Item 26 ibid.-·-The Committee were informed that instructioJL'! had 
been issued wit~a view to preventing lmnecessary expenditure being incurred 
on very old motor vehioles. . 

15. The Committee then adjourned for lunch till 2 P.M. 

Proceedings of the 8eoond Meeting of the Militarr Accounts Committee held OIl 
.. lIcmdaJ. the 28rd lune1930. at 2 P ••. 

PRESENT: 

As nt, the First Meeting. In addition Mr. W. R. TENNANT, I.e.s., Deputy 
Secretary, Finance Department, was also present during 1\ purt of the 
proceedings. 

16. Ite:'1T! 27 of Append·i3; A.-The Committee desired to have ll. report next 
year regarding the effect on the receipts of the revised arrangemt'nts 1'1>.1a.ting to 
advertisements in the Fau,# Akkba·r. 

17. Item 29 ibid.-In regard to the anomaly in connection with the grant 
of lodging allowance which was referred to by the Home Auditor last year, the 
Financial Adviser cJqllained that the former had not. referrtld to the point in 
his later report and it WI4II, therefore, assumed tha.t the Secretary of State'll 
ruling had set the matt.er at rest. No further action was, thereforc', considered 
neceBBary. 

18. Item 30 ibid and paragraph 5(bl(v#) of the Auditor Gen~;ral'.~ letter.-
The conditions qUfLlifyi.llg for family pension!!, as interpret.ecl in the Army De-
partment, were disou8se(\ by the Committee with Mr. 'tennant, U('puty Secre-
tary in the Finance Department.. The Committee considored that there should 
be co-ordination between the Civil and the Army sides. l'hey were glad to be 
asaured that the two siues were getting into t01lch with each other nnd accOrd· 
ingly decided not to pursue the mattl'1'. . 

19. Item 81 ibicl.-TheFinancilli Adviser expla.ined that no useflll purpose 
would be served by "bowing in the Army accounts the cost of 8upplias reoeived. 
from the factories. a corresponding cl-edit bein~ shown in t}Jo:, factory acoOUlI.ti, 
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The Audilor General agreed in this view which was also accepted by the Com-
mittee. 

20. Item 35 ibid.-It was decided to examine the Deputy 
Engineer-in-Chief on the subject of the rush of expenditure in the cl08ing 
month of the year (vide paragraph 56 of these Proceedings). 

21. Item 38 ibid.-The C'..ommittee considered the Memorandwn (Appendix 
XIII) prepared by the Army Department on the relationship of the Army to the 
Indian Stores Department in regard to the purchase of stores. They were of 
opinion that the position set forth was satisfactory as showing that the Army 
Department were getting into touoh with the Chief Controller of Stores in this 

" 
mportant Dlatter. 

22. This concluded the examination of Appendix A. The Committee 
then proceeded to consider the comments in the Auditor General's letter in COD-
jll!lcfion, with the relevant portions of the Appropriation Accyunts and 6f the 
Director s Report. 

23. Paragraphs 1 to 4 oj the Appropriation Acco'unts, paragraphs 1 to 3 of tM 
lNect(Yf'S Repo'l'i and paragraph 4 of the Auditor General's letter.--The Com-
mittee agreed with the A umtor General that it was necessary to make sure, as fe.r 
.as possible, that the purposes underlying the stabilisation of the Military grant 
were being accomplished and that the conditions attaching thereto were being 
fulfilled. The FinlUlcial Adviser explained that the expenditure 011 the special 
programme could not ordinarily be separated from the normal expenditure and 
that any supplementary statement which might be prepared in orderto meet 
the VillW8 of the Auditor General would necessarily contain a certain element of 
estimation anu would, therefore, not be susceptible o~ audit check. The 
Committee considered that as much of the sp(~cial expenditure as possible should 
be exhibited separately in the accounts and that the FinanCe !>epartment 
should see what action can be taken as regards the remainder with a. view to 
its being determined with accuracy. The Committee concurred in the sugges-
tion of the Auditor General that it might be desirable to detail an audit officer in 
order that 6uitable accounting arrangements might be devised ill consultation 
with the Military Accountant General. It was also agreed that in order that the 
Appropriation Accounts may completely fulfil their functiou, it is necellS&ry that 
they should include an examination of the receipt side of the account-though 
not in any great detail. .. 

24. Paragraph .5 II (e) (ii) oftke Director's Report anm paragraph 5 (c) of the 
Atulitor General's lttter.-The Committee agreed that it would be desirable for 
the Director to submit a further report next year on the working of the revised 
p~dtire for ascertaining the actual cost of manufacture of drugs. 

25. Paragt'aplt 'l A. of the Director', Report and paragraph 6 (d) (ii) of the 
Auditor General', letter.-The Committee decided to examine the Deputy 
Engineer-in-Chief regarding the objections raised for want of sanctioned esti-
mates (viM paragraph 57 of these Proceedings). 

26. Paragraph 'l B of the Director'8 Report and '.fK1'M!Jf'fJPh 6 (e) of the Auditor 
General's letter.-The Military Accountant General explained that, as things 
stood. at present, no change was desirable in the practice of placing UDder objec~ 
tiOD expenditure not suppOrted by vouchers without allowing a reasonable time 
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for their receipt. The Committee agreed that no change was neoossary at the 
present moment. 

27;' Paragraph 7 0 of the Direct&r's Rkport' aM pMQfJf'apk .; (1) of tire Audi-
tqr GeMml'(J letter.-The Committee decided to discW18 with the Deputy Engi-
neer-in-Chief the prospt'£ts of a reduction in the outstanding objections as a 
result of steps rooently taken in this direction ('Vide paragra.ph 5710f these Pr0-
ceedings). ~ 

28. Paragraph 7 oftke. Appropriation Accounts, parag'fTlpk 12 oftlle mrector', 
Report ana paragraph. 6 of tlte Auditor General's letter.-The Committ.ee agreed 
with the Auditor General that the variations from the estimates were not large, 
relatively to the amount of the total Military grant, and that their significance 
was further reduced by reason of the t,emporary stabilisation of the budget and 
the latitude definitely provide. under that arrangement. It had also to b. 
remembered that 1928·29 was the first year of the working of the sta.bilised 
budget. 

29. Paragraplt 7 (a) of tke Auditor General's ·letter.-The Committee en-
quired into .~.he va.ria.tions noticed by the Auditor General. It wa~ explaine4 
in partieular that, under Head I (India.), it was difficult to estimate in advance 
savings which were occ8sioned by BritiRh troops coming out on reduced ratel 
of pay and whieh amounted to Rs. 17 lakhs and fHrther that an aJficipated,. 
credit from the Civil side relating to Aden transa.ctions had also not. been 
realised; under Head II (India), there wa.s the Emergency GrtLnt of Rs. 18 la.kha 
against which no expenditure was recorded .in the accounts; under Head V 
(India), the estimateR relating to provisions were not accurattl for want of 
statistical information; while under Head VIII (India), the estim.ates could onl,. 
be base.d on 8 months' figures which were the latest available and could not 
therefore be sufficiently near the mark. 

30. Paragraph 19 of the Appropriation Accou1ll8 and paragraph 8 of the 
Auditor Gen..ercd'sletter.--On the question of inaccuracies in the Home Estimates, 
the Finan.cial Adviser explained that in practice no effort was made to get 
into touch with the India. Office. The Committee were emphatically of the 
opinion that it should be possible for the Indian and the Home estimating 
officers to keep in closer touch with one another and thus avoid large differencel 
between estimates ,nd a.ctuals pert&ining to ordinary charges recurring from 
year to year. They also suggested that the Auditor General's comments, in 
which they concurred, should be brought to the notice of the Secretary of State. 

31. Para,qraplt 8 of the Appropriation Accounts and paragraph 7 (b) of 1M 
Auditor General's Zetter.-The Financial Adviser furnished the Committee with • 
an analysis of the decrease, here mentioned, in the expenditurtl on purdlase and 
manufact'UTe of stores. He ej[plained that the a.pparent discrepancy in the 
figures was due to the fa.ct that the estima.tes were based on an erroneoUl 
interpretation 6f the rules issued by the Auditor Gonersl regarding thE, treat-
ment of recoveries in the accounts in respect of i~ues to oth('l' Govern-
ments, while the actuals proceeded on the correct basis, and that the discrepancy 
would ilot recur in future. 

"2. POIT'agrapk 9 of the Auditor General!$ leIter.-The Committee eX8.llliDed . 
the qupstion of the lump sum provisions referred to and found that normally 
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iuch provisioDl!l were not being made in ex,. ofrequirem.ent8 80 that no further 
action was nectl88&l')' in the matter. • 

33. At this stage the Committee adj<.ourned till 2-80p .... on Tuesday, 
ibe 24th June 1930. • 

Proceedings of the Third lIrIeetiDI 01 the 1II.Uital'J AccOants Committee held OD 
TuesdaY. the 24th .Tune 1930, at 2-80 ,.M. 

PRESENT: 

(AI! at the First Meeting.) 
34. Pa·ragrapk 58 of tAe A.1'P"'opriation Aocou·'f/Js a,M paragraph 11 of the 

~uiliWr Genf:ml's ldter.-·'l.'he Committee agr~ed with the Auditor General 
-.)l.at the ostimates relating to· Indian unit.~ serving ill the C.olonies should not , 
be baBf'd mel(>l:v on past Bttuals, but on actual liabilities whirh must be definite 
and definitdy known. 

35. Paragra:ph 18 of D£reclor's RepQrt a/lld 1>aragraph '12 of the ~ttditM 
Gmer(lr.~ lettet'.--In the case of deficiency ill stores and equipmtlllt- l'eferred to, 
the Military Ar,countant General explained that there was no mistake on the 
part of the Local Audit Officer and that the Commanding Officer whow",' 
iJuilty of sllv'knes8 of supervision, had beeu held responsible and suitably' 
punished. 

36. Paf01#'a'f't 70 oj the 'A ppropriatihn Aocounls and par01]raph 13 (a) of 
1M AwlitM General's letter.---The Financial Adviser reported that the amounts 
iealised on acc:ount of the disposal of surplus and obsolete stores in recent years 
Were as follows :.-

1926-27 
1927-28 
1928-29 
J929~:30 

.'. 

Rs. 
1,93,iOO 

36,72,000 
42,44,000 
29,39,tXIO 

The Committee thought tha.t it would be interesting to have similll.r figures 
every year in the Appropriation Accounts and also comments on the working 
of t.he organililltion. .. 

37. Paragraph 22 aftke ])i"ectM's RepMt arm paragra,plt 13 (b) aflke AfIIlitor 
Genmtl's letter ..... -Thc Committee agreed with the Director that 11 comparison 

, bet ... een estimate and cxpe.nditur(l is rendered inaccurate by th{~ preserwe 
of l1ellerves such as the Emergency Grant which, in the year tmder consideration, 
bad be(m taken at 20 lakhs instead of the usuat'2 lakhs. 

38. Pa·rafPaph 24 of tke DiredM' 8 Report a1ul paragraph 14 oj the A ttditor 
General's let.Ur.·--The Financial Adviser explained that the regulations dealing 
with contracts had been revised, that suitable money limits had been laid down 
in the case of contracts to be entered into by subordinate alltho~ie8 and, 
furthel', that important. contracts were subject to financial scrutiny. The 

" Committee, however, shared the doubt expresaed by the Auditor General 
r~~ing the suitability of long term contract., particularly in a period of 



165 

. tailing prices, auu lLesi.red thlLt the 9 ueetion &hould be examined and a repor~ 
IUbmitt:ed .. to them next yoor. 

39: Paragraph 25 ()f the Directpr's Report and p3Tagrapk 1/; of the Au4i~ 
thneral'lJ Zetter.··,,··It was explained to tbe COmmittee that the differeMe between 
thefignrE',8 for the two years 1927-28 and 19-28-29 in t.be charges for conveyance 
oUirewood from the r.ttioll stund t() fa.mily quarteu, was tht~ result of a 
obangc. in the ternltl of the con~i.'<l.Ct; tli:l.t authori ~y for free tra.ns-por t ' ad 
tinee been given; and that audit was not at fault in the matter and there 
was no question o~ efif<Cting any recovery. 

40. Paragraph 27 of t'M. Directm's Report and paragraph 16 of the AtMltto, 
General's letter.····The Committee were informed that the Mastel' General of 
Ordnanoe agreed thltt tho procedure which re3ulted in the loss from deteriora-
tion of materials was wrong and that suitable instruetions had heen issued with 
a view to preventing the recurreUCJ of Buoh 108ses .• 

41. Paragraph 28 of the Direr.tor's Report and paragraph 17 If the A·uditor 
General's letler.--In this case also, the Master General of Ordnanoe had admitted 
that the short recovery from the War Office wa~ attrjbutable to a misunder-
at&ndiug for which the fault lay with his O\\'n office It WBS explained, however, 
that the actul11 lo~ wali under Hs. ~,()()(), that disciplinary action in the 
matter was not practicable and that machinery docs exist for guarding a.gainst 
lIuoh l:ases in future. 

42. Paragmplt .17 of the Direct(Yf's Report and pa.ragraph 18 of the A'IMliIor 
General' 8 l.et.tpr.-··The COt\mlittet~ a.greed with ·the Director that the case indicat-
ed a la(~k of co-ordination ill the ltd ministration of 1 he factories concerned. 
They were assured, however, that the nllLtter would be pnrsued and that a 
further report would be submitted 1iO them next year. 

43. Paragraph 38 of tltP. Dimclor's Re]JQrt and pa'Tagraph 19 of the Auditor 
General's lettt..'1'.-lt WitS ('xplliiued that general orders had been issued with 0. 
view to the stacking of coo.l and coke in heaps of about 500 tons each in a way 
which would facilitato' verification of HOOcks. The Oommitt.ee suggested that 
audit should examine t.he working of the new arrangementH to see whether they 
are effectual and (\orreFlpond to arrILngemcnts in the Rnilway Department 
in the lIame connection; a.lso that the Director of Audit should report on the 
subject next year. • 

44. Paragraph 40. of t}w Dirl~ct(lr·.! Report aud paragraph 20 of the Auditor 
General's leUt1.~The Financial Adviser explained the working of the Joillt 
Hide Purchase Scheme. He 11180 informed the C(lmmittee that the basic 
rates followed those paid by the parties when they were in compe~ition with one 
another, that hides not suitable for use by Governm.ent were taken over by the 
other party and that the Agent's commission, which was inclll8ive of buyer'. 
expenses, had been gradually reduced from 8 ann3S ller hide in 1926-27 to 'i 
Annas. The Committee agreed that, theoretically, it appeared to be u. good 
eystem, but desired to be kept informed of the results of its working from year 
to year. 

45. Pa,ag'fQ.pk 46 of the Director', Report and paragraph 22 oj the Audicor 
General', ~.-The Committee were informed that as their meetings in the 
eurrent year were held earlier than usual, it had no~ been possible to obt&ia 



Information necessary for determining the responsibility for the incorrect prioing 
which led. to the excess credit afforded to the Imperial Government in thil 
partieular oase and that a report on the question would be submitted· next year. 

46. Paragraphs 57 and 57 A oj the Director', Report and paragraph 24 oj tIN 
Auditor General', letter.--The Milit.a.ry Accountant General explained that; the 
Pension Office at Labore had to deal with as many u.s 206,000 pentrioners; 
that the irregularities which appeared in the Lahore and Mhow offices were due 
partly to the fact that as a result of the transfers and dislocation of work which 
were a ff'ature of the war days, the office happened to be manned with compara-
tively weak staft; and, further, that most of the irregularities were not due to -
mistakes made in the two offices .themselves, but represented mistakes ma.de 
in the pension sections of the offices of the varioU8 Controllers before the forma-
tion. of the present Pension Offices. The length of time taken to detect irregu-
larities was partly due to thelact that pensioD8 were drawn at irregular intervals, 
and were, therefore, likely to escape the percentage audit for a considerable 
time, The delay in the settlement of irregulo.rit'el! noticed,was to a certain 
extcnt accounted for by the fact that th~ Pens:on Offices had to correspond 
with subordinate Civil authorities like Postmasters, many of whom were com-
paratively illiterate. As regards the frequency of the t.ransfers of tbe officerl 
in charge, the Military Accountant Ge.neral explained that each Pension Office 
could be given only one Superior Service Officer and that, if he was a fairly 
senior officer about to be promot;r.d to Class I, tra.nslers of the ki.nd were unavoid-
able. He thought that he could get over the diffieulty by posting a some-
what different type of officer whom it would not he nece8Bltry to transfer in 
this manner, but heconsldered that the amalgamation of the two offices, if 
ca.rried out" would secure two Superior SerV'icfJ officers for the entire establish-
ment and ensure aeertain amount of continuity. The Committee were no. 
prepa,red to commit themselves to this last suggestion at the moment, bu. 
desired that its possibilities might he explored and a report furnished llext year. 

47. Paragraplt 146 oj lite Appropriation Accounts, paragraph 62 oj the 
'Directors Rllport and paragraph 2.) oJtI!.e. A.,,ulif,or General'slcum·.-The Finanoial 
Adviser explained tha.t, as a matter of fact, the provision for the expansion 
of t.he Territorial Forces had not heen diverted to other purposes, bllt that the 
apparent difICrepancy was due to the difficulty of compiling separately the ex-
penditure relating to such expansi.on. He stilted that 7, lakhs had actuallr 
been spent on the scheme and the balanc~ of 211a.khs carried to the Military 
Reserve Fund. The Committee recognised that the difficulties were more or 
le88 similar to those felt in the case of the expenditure on the special programme 
and that action might be taken on the lines suggested by them in that case (vide 
paragraph 23 of these proceedings). 

48. Paragraph 64 of the Director's Reprwt and paragrapl' 26 oj the Auditor 
General'Bletter.-The Committee were informed that the savings noticed by the 
Director arose from the fa.et that certain stores had been ordered in England. 
but not paid for before the close of the year. 

49. Paragraph 74 oJ the Director'8 Report and paragraph 27 oj the Audttor 
General'8letter.-On the question raised here, viz., whether daily labour should 
be paid in British Indian. currency or in the OUlTeD.cy.of the Indi~ State COD-
eemed, the Military Aooountant General pointed out that, if the number of 
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hours of daily work was taken into acoount, a. change in this system would 
~flan a. Baving of no more than a. pie per man per day, which was negligible 
arid did not justify the maintenance of accounts of exchange transactions which 
would be involved. In the circumstanoes, the C'..ommittee agreed to the 
present system being continued. 

50. Paragraph 9 of the HOfYUl AuiliJor's Report on the accou,nts of the Secretarr 
·of State wnd paragraph 29 (b) of the AudittJl' General's letter.-·The Committee 
desired to be. informed next year of the result, of the reference to arbit,rlttion. 
of the 9uC(8tion of India's share in the accumulated surplus of the Navy, Araf1 
and Air Force Insurance Fund which had b('en transferred toO the lmpenal 
Exchequer in 1926. 

51. Paragraphs 18 and 23 of the Homr. Auditor's Repo-rt on the acro'unis of 
the Secretary of State aM paragraph 29 (c) of th~ Auditor Gefleral's letter.--The 
Committee were informed that the further consideration of the questions re-
lating to the capitation rate for effective services and the Air Force capitation 
rate had been h('ld up pending the con.'1iderlltion of the report of ~he Statutory 
Commission. 

52. Paragraph 3 of the Home Aud'itor'., Report OT/. the 81'gh Commissioom'" 
Accounts and paragraph, 30 (a) of the Auditor General's lr.tter.--·Tbe Committee 
were told that the Finance D{!partment hlld nlready issued necessary instruc-
tions as regards t.he form of the penpioll docmnent anel that no furt,her action 
was required in thiA connection. 

53. At this stage t,he Committee adjouro.ed till 2-30-p.M. on Wednesday 
tlie 25th June 19~O. 

Proceedings of the Fourth Meeting of the ltIilitarJ Accounts Committee held OD 
Wednesd&1. the 26th IUDe 1930. at 2-80 P ••• 

PRESENT : 

As a.t the First. Meeting. In addition, the following witnesses were also 
present during a part of the proceedings:-

Mr. H. I. MAcnoNALD, Army Headquarters. 
Colo!lel H. R (hSK~~U., D.S.O .. Deputy Engineer-in-('~ief (Works). 

54. Item 9 of A)Jpe:ndiz A to the App1'Opriat'ion Acwuntll.---The Committee 
discussed the position as regards the control of the expenditure on Atlltionery 
and printing with Mr. ¥n.!'rlO!!:lld. wh,) i~ h chttrge of the Central Revision Sec-
tion. He explained that the Cont.roller of Printing and Stationery hlld agreed 
to the system of accounting on his side b£ling suitably modified in ord(~r te 
enable the Army Depart.ment to htl informed how much they were going to be 
charged for a particular work. The Committee suggested t.hat. the Finance 
Department (Ordinary Branch) should be kept informed of the results of Mr. 
Macdonald's enquiry into the system so that any reform may be adopted to the 
needs of all Depart.menta and not only of t.he Army Depa.rtment. Mr. Macdonald 
also referred to the fact thAt. he could now, with the aid of a ready reckoner, 
ascertain the cost of printing in advnnce in particular cases with a reasonable 
degree of aoouracy. so that the cont.ro} of expenditure would not prt',sent verT' 
great difficulties in future. 
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55. Ilem 8 ibid paragra'phll 'I:; to 7'l of the Ditr«tqr' 8 Rp.p<Wt and 28 of the 
AtMlitm" (}tmeral'skUer.-The Oommittee next discu"l8ed the position in regard 
to contracts with Colonel OMkelJ who assured them that the principles laid 
down were being 'adopted generally; tile increase, in the year underdiscWl8ion. 
in tht~ number of contracts given without tenders being called for, was explained 
by the fact that, where extensions of works were decided upon, such emnsioDi 
were entrusted in a number of cases to contractors who were carrying out the 
original works. Instructions had sincc b~n issued with a view to preventing 
a recurrence of such cases. As regards alterations in the terms. of contract. 
once concluded, Colonel. Gaskell informed the Committee that they were being 
allowed only in exoept.iolll~l case)! .a.nd with the sanction of proper authority. 

56. Item 3-5 ibid.-AR regardf! the rush of expenditure in ~arch, Colonel 
Gaskell t'xplain(\(l to the Committee that steps had been taken to secure an 
~lier intimation of allotments for new works to the officers concerned and 
earlier preparation of estimatos, so that the expenditure would be spread more 
evenly over the different months of the yea.r. 

57. Paragraphs 7 A and 7C of the Diredor'g Rf'.port and IJltragraph !j (d)(ii) 
and /j en nf the Auditor General's leUer.---Colonel Gaskell explained that, in vieW' 
of the measures referred to above, tliertl should he 1\ reduction in the amount 
plaeed . under objection for want of silonctioned estimates and tha,t, as a. n~atter 
of fact, there had been a reduction from 79 lakhR in 1928-29 to 68 lo.khs ill 
1929-30. The Committee considered t.hllt compa.rison of the kind made by 
the Diredor of Anuy Audit. might usefully b1~ repeated in future yett1'll. 

58. Paragraph i1 of tIle Di'rector's Report.- -The Committe(l then dt'.alt wi~ 
the qUt\"tioll of the purchase of (1 house ment~oned ill this pa.ragraph. From a 
perusal of thc original pape1'8 relating to the C8se. the C01mnitt.e~ were satisfied 
that t.he considera.tion for the pl.I,yment of Rs. 26,000 was not, all stated in the 
report, t,he relinquiBhrnent by the owner of bis title to the land on which the 
bunga.low stood, and that, in point of fact, Government did not consider the 
purchase as having been uneconomical; the price paid was justified bo,viDl 
regard to t,he locality in which the house stood and t.he rent. which it had bee. 
fetching.. ' 

fl9. Paragraph ,'JJ of lhe A.'/Ul:itor aeneral's letter.--In conclusion, the Com-
mittee were gratifiAd to note the opinion recorded by the Auditor General that 
during the year nnder review, the percent.age of financial irregularity, detected 
by audit /tud requiring special mention, wall on t.he w.Role satisfactorily small, 
and that thAre hl\d been some improvement i.n the standard of finn.ncialdis('ipline 
applied t() CI\Ses of financial irregularity, etc., in which it was found posaible 
to bring individuals to book. They considered, however, that there Wal 
wom for improvement in the direction of cl~'r and more correctel:jtimatillg iM. 
the light of the instances cited in pltragiaph 7 and {\s~ciaUy in partlgrapJa 
8 (,f thl' Auditor General's letter. 
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APPDDIZ XD:. 

IJUItructionl issued or proposed to be ilaued to Bailway Authoritietl _ 
Audit a.nd Accounts Ofticen in connection with Mr. P. R. Rau'. 
Re~rt on the oontrol of expenditure a.nd the prevention of irrep.. 
larities on Indian Railways. 

LET'l'EB FROM THE DIRECTOR OF RAn,WAY AUDIT, Nl!."'W DELHI, TO ALL 
RAn,WAY AUDIT OFFICERS, No. 172-A!lMN.1301206-REP., DATEI> THE 9TH 
MAY 1930. 

I have the honour to for~ard herewith copies of Mr. P. B. 
Rau's report on the control of expenditure and the prevention of irregu-
larities on Indian Railways. 

2. The sentiments expressed in Part I of thp. report dealing with 
irregularities are ~nexceptionahle and indeed many of the concrete pro-
posals made nrc HIready in operAtion in one l'ailway statutory audit office 
or anoth(~r. 

3. Detailed instructions on thl:' points raised in th(~ report will ~ 
indl1d('d in Part I of the Railway Audit Code ~ow nearing completion. 
You should,howevf'r, in anticipation of the issue of that Code aet upon 
the suggestions mftde in Part I of this report, bringing to my notice &D7 
point in which thl'Y are in confli(~t or incompatible with orders already in 
existence. 

4. Paragraphs 11-15, 17 and 18 of the report are specially important. 
It i!~ Oll(' of' your main functions to d<,cidc what irregularities Rnd ohjee-
tioml are important and require Bpccial trcutm(lnt, Rnd what art' purely 
routine. Thp manner of dealing with important and unimportant objec-
tions should b(' that ~l1ggest.ed in th<' report. Anot.her prollol:lal of speciaJ 
"alue which the Auditor General desires you to adopt in every ease where 
this is pos.'liblf', is 'hat contaim~d in the first sentf'nce of para.graph 14. 
lIe is most emphatic that the proeeliurf' dE\S('rihed in the penultimate 
seut,('nce of the Romp paragraph must nf'wr h<> permit\cd. Your attention 
is 1I1so specially directed to paragraphs ] 7 and 18 ; it j!l belie,·r.d that 
if ~;ou follow thl' procedure sugg£'Sted thl'r£'. the settlement of ohjl:'ctioDJ 
will be carried through not. only more ('xpp(litiously but with much less, 
t.rouhle and friction than would otherwise he experiencefl. 

I 

5. Paragra.ph 16 admittedly nisI'S It wry contentiou!! point. It ill the 
view of the Auditor Gl'neral that g£'nerally it is not only infrlwtuous 
but occasionally harmful to pursue at gr(·ftt l(>ngth and comment upon 
irregularities which haY(~ taken plac(' long ago. For one thing .. audit 
tends to stultify itself if the age of thf' irregularity pr('t~ludes allY deterrent 
or remf'dial 8 ctiOll , and may pl'ovoke the criticism that audit it"~elf hu 
tailed in not d('tccting the irregularity earlier. At the same tilDe, it is 
l'calised that if the objf'ct is to prove proneness of an administration toa 

... particular fault, or the unsRt,isfactorine!!s of a particular arrangement 
• 
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or practice, it may be D.eCeI8&ry to d'Well upon old irregularities where 
admittedly no useful result can be expected from the consideration of each 
irr(·gulul"it." in itself. 

6. In dealing with the question raised in paragraph 23, Mr. Rau has 
probably rCJlrl'lIented Mr. KuuIa'lI view 88 more emphatic than it actually 
is. Undoubtedly, it is dangeroliN for R. statutory auditor to be too free 
"'ith advice. in that. thcl'(, is It possibility of his compromising the iude-
pendenck' of Htat.utory audit and IIslSuming 1'01' it. a reBpoJ\l~ibi1ity which is 
not appropriate or desirable. On the other hand, it is inconceivable that 
Itatutory audit should stand aside to see an obvious mistake being com-
mitt.ed without advising how the mistake should be avoided. I am desired 
by the Audit.or General to say that he cannot lay down any general rulea 
on the issue raised but must leave it to the discretion of his representative 

• 011 the spot to take such action &s is in the best interest of good adminis-
tration. This action must frequently involve the giving of advice. 

7. Your attention is specially directed also to paragraphs 24-28: 
These paragraphs contain a great deaJ of what already appears in the .. 
Audit.or Gem'ral's instructions for the preparation of Appropriation Ac-
eounts lind reports thereon. I am desired to say, however, that the 
.Auditor General definitely accepts the principle t.hat an agreed statement 
of faet should be the basis of the report of any irregularity in an Appro .. 
priation Report. He accept.s the proposal made in paragraph 28 that the 
paragrnph reporting the iJ'regularity should cont.ain-(l) the agreed t;t/ite-
m€'nt of facts, (2) the explanation of the circumst.ances by the administra-
tion in their own words, and (3) the oudit. comment. He differs from the 
opinion expressed in this paragraph, in that he considers that it is only 
filiI' to the administration that an audit officer should in addition to and 
Beparately from t.he bald 81'ah'ment of the fact of the irregularity, indicate 
his inferfmces from and opinion of, these facts, so that the full extent 
flf t.he ('hargt' may be known. Necessarily, of course, the audj.t officer will 
always havf" to take great l'.are that his inferences are justifiable inferences 
support.ed Mncretely by the facts. 

8. An important point of procedure is discussed in paragraph 40. 
The flUggestions in that paragraph leave altogether Ollt of consideration 
the Diredor of Railway Audit. It is true that the Railway Board in 
lJlallY ('sses \vill consult the Director of Railway Audit before they pass 
orders on the Agent's reference. On the other hana, this prior consulta-
tion cannot be demanded. Again cases ",ill occur in which the Director 
of Railway Audit "WQuld not SIlPP0rt. the view taken by the Subordinate 
Statutory Auditor. In such cases, it would be a waste of the time of the 
Railway Administration and of the Railway Board for the Agent to make 
a TepreRentation against the view of the Statutory Auditor. Further, if 
the case does eventually go to the Railway Board, it may save their time 
if the view not only of the Chief Auditor but. 01110 of the Director of 
Railway Audit is hefore them. Even then, it will alwnys be onen to the 
ltailwny Board to plac(' other conRiderations before the Director of Railway 
A.udit Rnd to ask him to reconsider his view. In eaMes, therefore, where 
the Stat.utory Auditor subordinate to the Director of Railway Audit i~ 
made aware of the intent.ion of the Agent to refer the rlisput,e between 
t,hem to the Railway Board, a suitable course of action wonld be for 
him to Ilsk the Agent to defer his reference J,mtil he (t.he Statut.ory 
Auditor) h~ been given an opportunity of referring to the Director of 
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Railway Audit. In cases where this is not done and orders con1lietiDa 
with the view taken by the Statutory Auditor are issued, it will be the 

t;;':'uty of the . latter to bring the case at that stage to the notiee of the 
Director of Railway Audit. .. 

9. Any instruotions which may be necessary with reference to Part II 
of the report C C Control of Expenditure " will be issued subsequently after 
detailed eumination of the proposals and of any orders that may be 
issued on these proposals . 

• 

L19SFiDJ) ,. 
~:. : . 
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lJllT·nm PROPODD TO Bl!l 1SSU'a) BY 'I'D &n.WAT nJ!ltl'UTKIIN,. (~w ... y 
BOARD) TO 'I'D AGEN'.l'S, 1I'l'O., or ~WATI. 

t am directed to say that the Railway Board agree generally with 
the view8 expressed by Mr. Rau in Part I of his Heport on the control of 
expenditure and the prevention of irregularities, covies of whieh have 
already been forwarded to you, and (lesire that necessary steps should be 
taken to adopt the suggestions made therein. The Board would further 
draw your special attention to the particular paragraphs of the report 
melltioned below and to the observations made thereon :-

PGf'agrapl& 6.-The remarks in the concluding portion of this para-
graph deserve special attention. Steps should be taken to 
impress on all 01lcers and subordinatEls that serious action 
will be taken against those who are found to have made any 
mis-statement of facts. The BC'ard cODsider it necessary 
that exemplary punishment should be mrted out whenever 
cases of this nature come to notice. 

PMagrapl& 7.-A criminal prosecution of the individuals respon!;ible 
for frauds has undoubtedly a greater deterrent etfect tl¥m 
any disciplinary action taken departmentally ; and the Board 
are of opinion that, in cases of any importance involvinjJ 
fraud, it should ordinarily be the practice of Railway Ad-
ministrations, instead of being content to dispense with the 
services of the employee concerned to take competent legal 
advice whether a prosecution is likely to be successful. Such 
advice should also ordinarily be followed. 

Paragrapl& 8:-1n their circular letter No. 4953-F., dated the 10th 
March 1930, the Railway Board have alrf'.ady· ruled that 
the reference to pension in paragraphs 6 and 7 of the Gov-
ernment of India, li'inallce Department circular, rf',garding 
t.he recovery of losses. apply mutatis mutandis to Provident 
Fund bonuses and gratuity. These orders should be care-
fully borne in mind when disciplinary action for financial 
irregnlarities is ~olUlidered. The Chief Accounts OfficerlChief 
Auditor, in his role of financial adviser tl) the administration, 
should always be eonsulted in such cases. 

Paragrapl& 9.-The Railway Board entirely agree with Mr. Rau in 
holding that a number of irregularities are as often the result 
of ignorance of the rules as of a deliberate desire to con-
travene them. A short and simple manual should be ·pre-
pared, as suggested by him, to acquaint Engineers with their 
apecial. duties and responsibilities in accounts matters. The 
Board desire that this should be taken in hand at once and a 
copy of the manual furnished to this office as soon as it is 
ready. 

Paragrapl& .22.-The Board desire to impress upon you arongly 
one important function of the Chief Accounts OftlcerlChief 
Auditor and that is his function as your ftnanciall. adviser. 
In thiH capacity, he should be freely consulted whenever anr 
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{ ';~' scheme, or proposal, involving :finaa.cial implieatiou, iaeou-
, ' sidered. The Board consider that thc proposal made in W. 

paragraph is an important one and deme that it should 
be given effect to at once. When a scheme or propoaal 
involving financial implications is submitted to the Railway 
Board, it should be accompanied by a verbatim copy of the 
Chief Accounts Officer'slChief .Auditor's opinion on ita 
financial aspE'cts. 

Paragraph 23.-The adyice of the Statutory Auditor should be 
sought when any doubt exists as to the interpretation of 8. 
rule or :financial sanction. The Railway AdministratioD 
should not act against the advice given in such circumstanOOl 
by the Statutory Auditor, without Areference to the Rail· 
way Board, except in cases of eme'fency. 

Paragraph 29.-Recently a case was brought to the notice of the 
Railway Board in which the true facts of t.he case were not 
brought to the notice of the Statutory Auditor till long after 
the irregularity was published in the Director of Railway 
Audit's Appropriation Report. Th.is, the Uailway Board 
,iew with displeasure. Considerable trouble all round can be 
saved if Railway Administrations take prompt action on 
matters referred to them by the Statutory Auditor. As 
stated by l\{r. Rau, an opportunity of going through the state-
ment of facts and getting illa('curacies rt'medied should never 
be 108t but utilised to the f.ullest extent. 

Paragraph 34.-The Railway Board entirely endorse Mr. Rau's view 
of the importance of maintaining cordial relations and a spirit 
of co-operation between Audit and the Administration. 

Paragraphs :18 and .'/9.-The Railway Board agree t.hat the Chiet 
Auditor of the Company will be the ordinary channel of com-
munication betwp.en the Government Examiner and the Ad-
ministration. This, howevt'r, does not preclude any other 
arrangements which may be arrived at between the Govern-
m('nt Examiner and thr Railway Administration. The Rail-
way Board IIlso agree that the Government Examiner should 
be given free aeces...;; to all papers whieh will enable him to 
ascert'kin the exact facts in financial cases which, as aUditor, 
it is his duty to investigate. This applies also to all objection 
books, inspection reports and other collective records of tho 
results of the internal check carried out by the Chief Auditor. 

Paragraph 40.-1t hilS been arranged that, in cases where an 
Auditor, subordinate to the Director of Railway Audit, dis-
putes the action proposed to be taken by you, he should refer 
the matter to the Direct.or of Railway Audit before he finally 
demands 8 reference to be made to the Rtulway Board. 

L19SFiDD 
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LETTER PROPOSED '1'0 BE ISSUED BY THE CONTROLLER OF B.An.WAY AOOOUN'l'8 
TO ALL CHIEF AOOOUNTS OFI'IOIGBS AND CRIEI' AtJDITOBS OF COXPANY-
MANAGBD R.uLWAYS. 

I have the honour to forward herewith copies of Mr. P. R. 
Rau's report 011 the prevention of irregularities on Indian Raiilways and 
on the control of expendit.ure. 

2. The detailed instructions on the poinh 'raised in the report will be 
iJleluded in the Railway Account Code now Wider compilation. You 
should, however, in anticipation of issue of that code act upon the sug-
¥estions . made in Part I of the report and bring to my notice any points 
1D. which they are in .lict 01' incompatihle wit.h the orders already in 
o:tlstence. 

~. The following paragraphs of the report require special attention 
by you:-

Paragraphs 6, 7 and 8.-Agents are being instructed by the Railway 
Board to consult the Chief Accounts Officers in all important 
cases in the matter of disciplinary action to be taken with a 
view to preventing irregularitit>s. It. should be the duty of 
the Chief Accounts Officer to see not only that he is consulted 
ill all su('h cases, but that the action proposed to be taken is 
sufficiently deterrent. The responsibility of the supervising 
staff should be enforced in all C88es ; and the Agent addressed 
-whenever there is reason to think that this point is being 
overlooked. If it is found that action taken by the 
Agent is not sufficient, the matter should be promptly brought 
to thp. notice of the Financial Commissioner through the 
Controller of Railway Accounts. In the case of frauds, etc., 
the Chief Accounts Officer should see that the AdminiStration 
takes c{)mpetcnt legal advice in aU important cases before 
deciding that a criminal prose(mtion should not be instituted. 
If in any case in which such competent legal advice has not 
been taken the Chief Accounts Officer thinks that a prosecu-
tion should be instituted he should bring the matter to the 
notice of the Agent. 

'?4f'agraph 9.-The Chief Accounts Officer shotfid render all help 
that may be required of him in the compilation of a short 
and simple instrument of instructions for the guidance of the 
Executive and Assistant Engineers in the matter of accounts. 

Paragrap1r, .1O.-The duties that are expected ·of the Chief Accounts 
Officer in his capacity of Financial Adviser to the Agent are 
also expected.of the Divisional Accounts Officers in their 
relations with the Divisional Superintendents. This should 
be impressed upon 8111 Divisional Accounts Officers. 

Paragraphs 11 to 14.-The instructions in these paragraphs although 
they primarily relate to Audit apply mutatis mutandis to 
accounts. The Chief Accounts Officer should see that at all 
inspections of divisional and other offices, Expenditure &8 
well as Traffic, the officer in charge of the inspection party 
ctiscusses personally on the spot Wlih the oftlcer repreaentiDe 
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the exec~tive, a~ eases of formal irregularities with a view 
to reduemg theIr number to a minimum. The notes of 
inHpections should be in two parts Part 1 to record matter~ 
0.£ real i~portat.tce and Part. II to ;ecord matters of compara-
tively mmor lmportance. A list RbouJd be made or 11 
register opened to rtlcord all items of important irregularities, 
whether discovered at inspectiolls as above or detected in the 
courlSe of ordinary iuternal check or brought to notice by 
Statutory Audit. This list should be put up before the Chief 
Accounts Officer once a week. He should see that it is posted 
promptly and up to date as soon as irregularities have come 
to notice, that it contains nothing b~t really important items, 
and that nIl important items have been promptly brought to 
th(! noticl'" of the Agent and of the Heads of Department.! 
concernE'd. The Chief Accounts Officer should personally 
watch through this list or regist.er that no ,delay is allowed 
to occur in the action proposed to be taken on each item, 
whether by the Agent or by the subordinate authorities under 
him. . 

Paragraphs 20 and 21.-Any doubt in the minds of the Chief 
Accounts Officers as to their functions in the matter of 
Higher Audit should now be effectively removed . . 

Paragraplt 22.-Agent.s have been asked by the Railway Board to 
consult the Chief Accounts Officers about the financial aspect 
of each scheme, before operation on it is actually commenced. 
The Chief Accounts Officer should Ree that he is so consulted 
and should devote special attention to his functions as a 
financial adviser to the Agent. An intelligent scrutiny of 
the details of the scheme may avoid much expenditure which 
may eventually prove to be unremunerative or wasteful., 

Paragraph 2ll.--The Auditor General recognises the position that the 
Statutory Auditor should not stand aside to see obvious 
mist.akes· being corumitted without advising how the mistakP. 
should be avoided. Without however, laying down any 
general rules on the subject, he ltlaves it to the discretion 
of his-representatives on the spot to take such action as is 
in the best interests of g.ood administration, which action, he 
eXpt~cts. must frf'quently involve t.he giving of advice. The 
Chi('f Account.s Officer should attend with promptitude and 
Clare to any advice given t.o 11im by the Audit Officer. In all 
doubtful C8lieS of importance, he should try to obtain such 
advice. 

Paragraphs 24 to 2.9.-0n receipt of the statements of facts, it will 
be the duty of the Chipf Accounts Offil'cr not only to verify 
the stat.ements, so far as the facts stated therein are within 
his knowledge, but also to see, in every case, that the heads of 
Departments concerned and the Agent personally has aD 
opportunity of going through t.he state~ent of facts,ot 
getting inaccuracies remedied and of ineludmg other relevant 
facts of importance in it at the time. The audit authorities 
are arraDging that jnfenD~ and comments on a case should 
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be indicated by the local statutory auditor in the statement 
sent to the Chief Accounts Oftloor, so that the full extent of 
the charge may be known to the Administration. This will 
give the Administration an opportunity to eumine thE' 
inferences and the comments of the Auditor and to oifer such 
further explanations thereon as they may feel competent 
to do. 

Paragraphs 38 and .19.-1n the case of Company-managed lines,. 
instrnctions are being issued by the Railway Board that the 
Government Auditor should be given ready aooel18 to the 
files of the railway administration, and that except when 
otherwise agreed to between the Government Examiner and 
the administration, the Chief Auditor is to be the natural 
cbannel of communication between the administration and 
the Government Examiner. It is also being explained that it 
will ,be to the advantage of the Company and will avoid a 
lot of unnecessary correspondence and trouble later, if things 
arc set right at the earliest opportWlity. The Chief Auditor 
will no daubt take prompt action on matters referred to him 
by the Government Examiner. It may be that some of the 
irregularities 111'ought out in the Government Examin6T'tI 
report a1'e taken from the Chief Auditor's own objection 
books, Inspection Reports and other collective records of the 
r(>sults of internal che(!k to which the Government Examiner 
haR aeCeK!!. In snch calles it will be as well for the Chief 
Auditor to bring to the notice of the Go,·prllment Examiner 
that the item had already bE'en taken up by him, and to 
suggest that this may be mentioned in his report, so that 
the report may not give the impression that the irregularity 
had been overlooked by the Chief Auditor. 

l'oragraph 40.-When the Chief Accounts Officer (or the Chief 
Auditor of a Company-managed Railway) finds himself 
unable to come to an agreement with the Government Auditor 
and is informed that the latter is referring the matter to the 
Director of Railway Audit, he should await the result of 
that reference before taldng the matter up with the Railwa~· 
Board through the Agent. • 

Paragraph, 42 and 43.-1t has been arranged that. copies of the 
reports on Appropriation Accounts will be sent by the 
Director of Railway Audit to the Chief Auditors of thE' 
Company~anaged lines, the Chief Accounts Officers of State-
managed lines and to the Agents direet. The procedurl' 
suggested in paragraph 43 is recommended for adoption by 
the Chief A(ICOunts Officers and the Chief Auditors. 

4. Any inlStrnetions which may be neCf'SRory with regard to Part II 
of the report (control of expenditure) will be issued after detailed 
examination (If tJIt' proposals. 

5. Tile jn~tru('tions containf'd in thif. letter fOT the guidance of Chief 
Accounts Oftl(~rs are recommended for p:",nE'ral adoption by Chief Auditors 
nf Company-managed Railwaya. 
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Bote, dated the 8rcllulJ 1980. fumiahed bJ ~ Central Board of Be_ .. 
regarding the stoots of opium maintained at Gbalipur. 

The Publio AcoountH Committee has asked for certain further information 
as to the stocks of'opium maintained at Ghazipur. The principal reason why 
stocks are necessarily large oompared with issues is the seasonal nature of 
the whole enterprise. The season for the poppy crop is sucb that raw opium 
does not begin to arrive at tbe factory much before April. As manufacture 
cannot be carried out during the monsoon, none of the raw opium received 
dUl'ing an acoount year (October-September) can be used during that year. 
It has also to be remembered that the manufacturing process itself includes 
a period of from 6 to 8 months for maturing. COIl8equently stocks on October 
1st must include-

(a) all the raw opium received during the year, 
(b) a.ll the reserve of raw opium oarried over from the previous year. 

This is neoo88arily oonsiderable in order to guard agawt crop-
failures, 

(e) all the provision opium required for issue during the year plm a 
reasonable reserve, 

(1 all the excise opium required for issue during the year pluB a reason-
. . . . able reserve. 

(_,...I the total stocks he1d on October 1st must include a complete year's 
i881ieS of manufactured opium pltu an equivalent quantity of raw opium p1.w 
reserves, i.e., certainly not less than the equivalent of three years' issues. 

'The stock in hand on 30th September 1927 was 62,547 maunds (1 chest 
=140 lbs). -

The issues of provision and excise opium were 20,677 maunds. 
Elaborate programmes for the reduction of cultivation and manufacture 

have been prepare<p. These inolude a gradual reduction of gtooks in hand. In 
fact this process has gone so far that the Opium Agent has quite recently ex-
pressed alarm at the inadequacy of the stocks held. The opening balance on 
October 1st 1928 was 30,111 maunds and the closing balance on 30th September 
1929, 20,349 maunds. This was due to a comparative failure of the crop, only 
8,392 maunds of raw opium being received against issues of 18,154 maund •. 
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APPBNDIX XXI. 

Kote furnilhed by Mr. A. L. Boyle, Oommillioner, Northirn India Ilk 
Revenue. on the 4th July 1980, regarding the increued COlt of pro-
duction at Sambhar in the year 1928-29. 

The Public Accounts Committee took notice of the increalre exhibited 
in the Appendix to the Appropriation Accounts for the year 1928·29 in 
the cost per maund of Sambhar salt to 5 annas 2.49 pies as against 4 aunas 
7.29 pies in the year 1927·28. 

2. As stated in paragraph 94 at page 59 of the Appendix, the inerease 
here referred to occurred mainly in Royalties and Compensation, Interest 
on Capital and net expenditure on Stores and Workshop Establishment. 
The details are as under-

(i) Royalties and Compensation.-Royalties are payable in each 
year at 40 per cent. of the selling price of all salt cleared from 
Sambhar I.ake in eXCeHS of 17,25,000 mawlds in the preceding 
year. Clearances in the year 1926·27 amounted to 71,29,864-
maunds, and the royalty payable thereon in thc year 1927·28 
was Rs. 5,40,486. In the year 1927·28 clearances increased 
to 84,85,506 maunds, and t.he royalt.y payable in 1928·29 was 
accordingly incre8.8f'd. The increase ~n royalty was more 
than proportionate to the increase in clearances, because the 
selling price of Sambhar salt was increased from 4 annas per 
maund to 4 annas 3 pies per maund with etrect from t.he 7th 
.June 1927, whillh involved the payment of royalty at a higher 
rate pl"r maund cleared in r(>spect of cIt-arances from the 7th 
June 1927. to the 31st March 1928. The total royalty pay· 
able in 1928-29 was Rs. 7.10,889-11·0, an incr('ase by 
Rs. 1,70,403·11·0 over thf' previous year's figure. A deduc-
tion has to be made from this difference' on account of treaty 
paym('ut. These, under standin~ ord(>rs, are calculated on 
tbe quaptity of salt cleared from the source (!onc('rned not, as 
in the case of royalties, during the previous year but during 
the year for which the cost sheet is prepared. The treaty 
payments debited to Samhhar in the year 1927·28 were 
Rs. 2,75,350, and ill 1928·29 Its. 2,62,825, a decrease of 
RH. 12,525. Subtracting this from the excess of 
Rs. 1,70,403·11.0 under royalties, the net excess for the year 
1928·29 is Re. 1,57,878·11-0. 

(ii) Interest on, Oapital.-Under this head there was an increase in 
the year concerned of Rs. 84,268. The principal item contri· 
buting to this increase was the interest on stocks of salt held 
on the 1st April 1928. ThiA was a new charge ordered ~n 
Finance Department (Central Revenues) letter R. DIS. 
No. 256·SaItI28, dated the 13th October 1928. The value 
of the stock on the 1st April 1928, was Rs. 14,04,183, and the 
interest thereon calcula.ted at the sanctioned rate of 5.63 per 
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cent. amounted to Rs. 79,055-7-0. Under standing orders 
interest on capital outlay is calculated on the value of asset.-
on the Ist April 1924, at 41 per cent. and on subsequent 
outlay up to the year preceding that for which the cost sheet 
is prepared plttB balf of the capital outlay of the year for 
which the eost sheet is prepared at the sanctioned average 
rate of interest. Accordingly in the cost sheet for 1927·28 
interest was calculated on the outlay up to the year 1926.27 
plus half of the capital outlay for 1927·28, and in the cost 
sheet for 1928·29 interest was calculated on the outlay up to 
1927 ·28 pl118 half of the outlay for 1928·29. Since the total 
of all capital outlay inevitably increases year by year, the 
total ill the. accounts for 1928·29 necessarily exceeded the 
t.otal in the accounts for 1927·28, the actual excess being 
Rs. 58,898-4-11 excluding the value of the stock of salt on the 
1st April 1928. Further, the sanctioned average rate of 
intt'rest for 1928-29 was 5.63 per cent. 8S compared with 
5.38 per cent. for 1927·28. 

(iii) Net expenditure on Stores and Workshop Establishment.-There 
was an increase in expenditure of Re. 21,016-12-8. This 
inerease is explained by a change in the sanctioned method of 
treating recoveries from private persons or bodies. Formerly 
sneh recoveries were treated as n deduction from expenditure, 
but under the rules iSRued by the Auditor General, communi-
cated under Finance Department letter No. F. 22-XV-Ex. III 
27. dated the 5th November 1927, wbieh were in force with 
'effect from the accounts for 1928-29, such recoveries are now 
treated as Revenue. Thus in the accounts for 1927·28 re-
covt'ries to the extent of about Re. 20,000 on account of the 
supply of electric energy to the Bombay, Baroda and Central 
India Railway and to the Sambhar Electric Supply Company 
were deducted from the expenditure, whereas in the accounts 
for 1928·2H an approximately similar recovery on ,the same 
account was treated as Miscellaneous Receipts. 
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lltatement lhowiDg the action ~ ta.keD. or propoIId to be taken on 
tht Beport on the Bywtem 01 prepariDg BeviIecl and Budget Batim&teI 
of Beoeiptl a.nd Ohargea on Btate Bailwa71 workecl by Btate, by 
Mr .•. D.Pari. 

No. 

I 

It.eoommendatiollll or 
obeervatiOllll in the 

Report. 

The Chief Commercial Managers 
mould be held l'8IIpolllJible for pre-
paring estimates of earning •• 

Reference 
to 

Report. 

Para. 11 

2 Elltimatee for .ua~ heads of Para. 12 
gross traffic receIpts should be pre-
jJa.red by Chief Accounts Offioers 
who are in the best position to esti· 
mate thc likely outstanding". 

3 Estimates for goods receipts should Para. 13 
be prepared on the hasiB of the 
anticipated ton miles to be carried 
of the commodities most usually 
trallllported, eaminp from other 
commodities ~ng IIoII8t!IIII8d in a 
lump BUm figure b&.ed on the trend 
of eventa. 

4 Eetimatee of Coaching receipt. Para. 14 
ahould be prepared on the basia 
of p&88enger miles and fares per 
passenger per mile for upper and 
lowor olaases separately-Parcele 
traffic being estimated aooordiDg 
to ton milea in the lame wa1. '&8 
goode traffic. Other CoaohiDg 
eaminga may be estimated In a 
ratio to the earnings from ordinary 
coaching traffio to be determined 
with mfereDce to previous experi-
enoe. 

Financial Commillaioncr'. remarks. 

Propoaal acoopted-railway adminil· 
tratioDs will be advillorl ac('oroingly. 

Propoaal acoopted-railway adminis-
trations will be adviaed according-
ly. Taking aU railways together, 
however, it may generally be ex-
pected that the debits and oredits 
will more or leu balanoe, and in the 
absence of any special cil'OUJlllltaD' 
088, it is probably mOilt convenient 
in the oOllllolidated budget for all 
railways prepared by the RaUway 
Board to take the estimate &8 nil. 

Propoaal accerted-rallway adminia-
tratiOllll wil be advised ILCCOnling-
ly. 

Propoaal acocpted-railway admiDfa-
tratiollll will be advised acoording-
Iy. 

. ----------------------------~------~---------------------
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No. 
Recommendations or 
obeervationa in the 

Report. 

Reference 
to Financial Commiuioner', remlol'u. 

Report. 

~~'-----------------------'''''-I'-------I'------------------------

I) The net result of tr&D8&Ot.ions relat-
ing to worked lin. ahould be ad· 
justed on the expenditure aide 
inatead of the pNMIlt. praot.lee of 
deducting the earninp and work· 
ing expenaea relating to worked 
lines from reoeiptIJ and expendi. 
ture respectively. 

6 l fniformity in olUllileatioD of ohr.rgee 
debitable to Working EXpeII_. 
Adminiltration on railwa,.. Ie reo 
quired. 

Paraa.l6-
18,3lj &; 
82 &; 84 
(29). 

Paru. 
21-26. 

Thla proposal Is ODe of oonaiderable 
importance, having abo beeD made 
by Sir Arthur DickiDlIOIl. While 
I may My that I am genera.Ily 
in favour of the maiD principle, m., 
that the payments to worked lin • 
• hould be IhoWD separately, and 
that our receipt/! and working es· 
pem. Ihould' iDalude aU lin .. 
worked by railway adminietratiOllI 
included in the budget, the de· 
ta.i1ed propouJe will require 
careful oonsideration, in oon· 
lultatioD with the Auditor General. 
ID their present form they involve 
an altel'atioD of the form of the 
Finance and Revenue Aooountl and 
probably require the sanction. df 
the Secretary of State. It will pro-
bably be not po .. ib~ to introduce 
them iD oonnection with the budget 
of DeJ:t year. 

A great deal haa a.lready been done 
during recent yean to IfIOUnl uni. 
formity in the clauifi"cat.ion of 
administration charges. me Mr. 
Puri'H oonoluding remark! in para-
graph 86. Circular instruotionl 
have i.ued to Railway Adminiatra· 
tiOD! detailing the various ohr.rge. 
that Mould be c_ified under the 
preIoribel;l beadings while a watch 
il maintained to !let right ditJerenoes 
diBclosed in the appropriation 
acoounts and eetablilllililent ro1l8. 
But till a uniform Iystem of organi • 
... tion ill adopted on aU rallway., 
ditJerenoes in detail will oontinue 
between railwaYB with the depart-
mental Iyatom and those on whioh 
the Diviaional .y.tem b... been 
recently inflroduoed. In the cue 
of the latter. Railway Adminiltra· 
tiona will be asked to report the 
exact metbod followed by each in 
the apportionment of the oh ...... 
referr8d to by Mr. Purl, with a view 
to l80uring uniformity of practice. 



No. 

7 

Recommendations or 
obeervatioDi in the 

Report. 

On Railways working on a Divilional 
.yltem a new abstraot lupple. 
mentary to the present Abstract 
E to be .tyled " E:qieJllell of Trana· 
pottatiOD Department" should 
be introduced. 

8 Contribution \, the Provident Fund 
and paymentl for gratuitlea form 
part of the coat of I~ and mould 
be adjUlted in the acoounte under 
minor headJ agaiDit which the 
pay and allowancel of the ltaft are 
oharged. 

9 Leave .nowanoes yayabie in England 
and the coat 0 ~ granted 
under the Superior elm 8erTioe 
Rulea, 192', .hould not be adjUlt· 
ed in the accounts in lump Bum u 
i. the practice on lome railwa,. 
but should be accounted for, dU· 
tributed over the Departments 

. OOIloerned of the railway. 

10 EXpeDl88 connecte' with rallway 
• choola for the training of em· 
ployeea mould be mown under a 
I18parate Bub.head. 

11 

• 

Chupa relatiDsto .. PubJiaity Ex· 
~ ... hould be mown under a 
diatlnot h~ in the demand for 
grant for workiDg upe1de8 .. Ad· 
miD1Itration " inltead of beiDa, u 
at ~t, merpd in " Other Ex· 
peDI8I " • 
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Reference 
to 

Report. 

Paru.27 
(i), 27 
(a) &: 
28. 

Paraa.27 
(ii) " 27 
(II). 

Para. 
27 (iii). 

Paru.27 
(itl) &: 
27 (II). 

Paraa.27 
(tI) &: 27 
(eI). 

Financial Commisaioner's remark •• 

Thc eeparate Abstraot will be intJo 
duoed, &8 with the separa.tiOD of 
the Commoroial and Tramporta 
tinn Departmente, I18para.te abe 
tracts recording the expenditure 
of eaoh ha.a become ne~ry. u 
baa already belIn done in the QUI 
of the Electric Service Depart-
ment. 

I agree that it is important to han 
information regarding ProTident 
Fund and Gratuitiea of .taft oharged 
under .. Operation" aeparatel1 
a.nd Railway AdmiDiltratioDi 
will be iDltructed to give it 118pan. 
tely. There are, however, oert&in 
advantagea in abowing the total 
OOit of th_ ohargea in one plaoe, 
u at prMent, under Demand 
No.4. The qW!lltioD whether 
thia .hould be Bplit up under De 
mande NOI. , and II will be oon 
.idered when the Budget 11 being 
prepared. 

The prooedure proposed ia already 
being followed. 

A I18parate Bub·head for training 
lohoola will be introduced in •• 
tract G. but I am Dot lure that the 

. total expenditure 11 at pnII8nt of 
Roh moment ... to call for I8parate 
elthibition under Demand No. 4 
Thll will be ooudered when the 
budget ia being prepared when the 
aotual figures are available. 

A aepa.rate heading will be introduced 
in Dema.nd No. '-AdmiuiatratioD, 
u • la.rger expenditure iB now 
involved with the inoreaeiDa 
activitiea and extended operation. 
of the Publicity Depa.rtm8l1t. 
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lWennce 
No, 

ReOOllUllendation. or 
ObeervAt.iODl in the 

Report. 
to FiDaDoir,1 OommiIlioner'. remAra, 

II The working ezpenIM of .trt.tfCie 
lineI abould be deduoted in .. lump 
lum from the total ezpeDditure of 
the main line eyatem iDete&d of 
beins diatribated uDder the main 
headiDp of WorkiDg Ez~. 

Report. 

P&I'IUI.29 ".e. 

18 BugeatioDi for better .tim&tion of P ....... 
IJ:penditure under .. Geur&l Ad· 80-83. 
miDiltr&tion ", 

1. Grant required for repa7DlllDte of P&r&. 88. 
O'f'eroh&rS- of freight Ilaould be 
obt&ined through aD independent 
demand~ 

15 Bag.-tioD for wUform olaaeiication 
of expenditure on .. repaira aDd 
maintenance" and revision of the 
Form of DemaD4. 

PAru. 
37--40. 

I do not _ Any adVaDtap in thia re-
commeud&tion. I conaider tbat 
the Pl1lllODt method lI11der whloh 
the expenditure on Itn.. lilllll iI 
ahawn eepan.te1y, aneier De_d 
No. 14, diatributed under the m&iD 
heacia of working eJ:peDIM ,ivea 
more informat.ion and Ie Dot more 
ditJIoult to work • 

• 
Theilugeat.ioDi Il0l'8, it iI beiie'Vecl, 

more or _ pDerr.1ly oblervecl by 
&ilway Adminiatr&tiODl. Thefr 
attention will, however, be invited 
to $hem. 

, 
It 11 true tbat the grant for refunda 

bae little direct oonnection with. 
Operation;- but the amount Af.b.-
lent 11 triBing-only 15 • 
Tbe queation of modifying the num-
ber And ambit of the Demanda in 
general can be oonllidered after 
the Separation Convention Com-
mittee h&a reported aDd when t.be 
propoeat. tiaally acoepted are being 
brought into force. , 

Eatimat.ea of • I~wming repaira' aDd 
• Workahof repain • are even now 
being obtained separately. Railway 
adminiatratlollll are being ... ked 
to give eeparately the oredits to 
revanul! • on acoount of materiala 
returned from workl, which vert 
often tend to make a oompariaon of 
expenditure with previoull yean 
difficult. I agree that machinery,. 
toot. aDd plant should be eeparated 
from other lliloellaneoua Chargea. 
Theae wiU bo .hown Boparately ID 
the Demand. The lub-head .. Pay. 
ments on a.ocount of damages to 
aDd deBcionoiea in interohaDied 
stock" wiU probably be given up in 
tile demand, aa under the new pro· 
cedure we intend to adopt of au-
iug raihvay. to ahow all traneaotiODI 
under thia head, inetead of only 
when the De~ Bgure II an expendl. 
ture item, the traDl&CtioDi for All 
railwaY' taken together _ould 
more or leeI canoel one another. 
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17 

18 

19 

!\eoommendatiOlll or 
obtiern.tiolll iD the 

Report. 

Hint. for preparing the eatimatea, of 
expenditure on ,. repairl a.nd 
maintenance" . 

Suggeationa for unifOJ'lll cl&88i4ca. 
tion of exrrnditure under" Opera. 
tion "an revision of the form of 
the demand. 

. ~ 

Points to whioh attention should be 
paid in prepari'!f the estimates for 
expenditure on' Operation". 

Estboatel for t.ranaactiODI relating 
t.o SU8p81lM heads under Working 
Ell~D11e8 should be ~rep&red by 
Chief Auditor. or Ch tlf Aocount. 
Offieen. -_. 
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Referenoe 
to 

Report. 

Paru. 
43-46. 

Para. 47 

Para. 48 

Finlllcial Commiuioner'. remarb. 

Aa regardl p&ragraph 41, eatimatea are 
being received already in greater 
de~iI . from Railway AcimJniII· 
tratlOlll, preVared in modifiecl 
forma whiclt cover the auggeatioDl, 
and further modification. have 
been introduced in the forma thiJ 
year which were found to be reo 
quired when dealing with the 
Budget Estimates of the CurreJ1t 
year. 

All regarda paragraph 42, atep' are 
beiDg taken for the llepat'ate elt· 
hibition of the ligUl't!l relating to 
Don.w&lting &Heta, not chargeable 
to the De • tion Fund. aad 
tJtoae of c~r returned mate· 
rials. The attention of Railway 
Adminiatr&tions will be drawn to 
these remarks. 

I agree tl:iat the more we .plit up 
a large head like the ~reBeDt 
head • Miacellaneoua' wh ch ia 
responsible for a total of over two 
crores the more accurate will our 
estimates be. I propose to obtain 
figllrell from Railway Adminiatra. 
tions in the form Bugg8llted ::st 
that • Electric Power' la y 
shown se~rately under' Fuel' in 
Demand o. 5, and after looki~ 
at the figuree .ball _ whic 
item a are important enough to jDl. 
tify being included &I a llep&rate 
item under the Demand. 

The suggeatiOl1ll it is believed are 
more or ·1_ obaerved by Railway 
Administration.. Their attention 
will be invited to the aula-tiona. 

See remaTka again.t. para. 2. 
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Referenoe 
No. ! 

! 

Reoommendation. or 
observ.tionl in the 

!\eport. , 
to Financial Commillllioner'. remara. 

Report. 

:ro i No provision should be ~ either 
! in the budget or tAte reviad eati· 
, mate. for any project whloh haa 

P.r .... 53 
and 117 (i). 

, Dot been advanced to a lltage when 
it .ppean likely that expenditure 
1II.y be incurred on them within 
the IiI: mootha followins the IU b· 
million of the eatimateB to the 
Railway Board. 

Jl The amouot provided in the eatimateB Para. 57 
Ihoold be mbdivided under the (ii), (iii) 
foUowiD8 heads :- and (ill). 

(1) Preliminary 8XpeDIeI. 

(2) Laod. 

(3) Struotural Workl. 

(4) Rolling Stookl. 

I 
(5) Geooraloharge •. 

\ , 
(6) SUlpen... I 

j The detaile of the charge to be Ii 

I olulilied under each of the ahove 
lub.beatb ill giveo in the l.tter " i portion of paragraph 57 (il). 

,22 I 811gpst.i.OOI for improving the aoou· i Parae. 119 
racy of .. timateB of e:ltPCInditure '\ to 7'. 

1 on Open LiM Worke in EJlIland 

\ 
and India aod 8U1penee trallMC' 
tionl aDd for oontrolling luoh ex· 1 
penditure. I 

D A form of register of worb is ~t;. \ Para. 76 
ad to faoilitate the caloal&tlODl of I 
• mounts to be credited to the De. \ 
preoiation Fund. 

i 

Thc aim of the Railway Board in 
reoent yean baa been to inolude in 
the Bodget .. far ... poIIible, only 
worb already I&DOtioDed or 
practically certain tc. be oommen'.)· 
ed daring tho year. A luU-tion 
h ... , however, been recently mMIe 
io order to avoid the formal irre· 
gularity of startiDg the ooo,true· 
tion of Dew linel whioh are taken 
... New Servioel' before the for· 
mal appropriatioo of fundll for the 
purpG18 by the Legislative A_mb. 
ly. to have a larger number of 
worb included in the Budget with 
a token figure againIt each. Thil 
propoeal requires careful OODai· 
deration. ' 

R&Uway AdminilttatioDa, will'be 
asked to lubmit their eatimatea ill 
thi,form. 

I underatlmd the prooed1l.t8 00 R.n. 
wa,. .lready iDoludBl mallY, if Ilot 
all. of the mgglltiODl made. But 
the .. ttention of all R&ilwa,. will be 
invited to .U of them. 

Railway Adminiltrations" .ttention 
will be draWn to theeelUggettiODl • 
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• 

ReaommeudatiOllll or 
obaen'atfOlll in the 

Report. 

A moclllloaUon i. luggested in Rule 
4 01 the BuIeI,ovemiDg the aUo· 
oatis of apecliture to capital, 
to the Depreciation Fund and to 
Revenue. 

The method by .... hich eltpeDcliture 
Ihoalcl be adjlllted aplnat the De·' 
preoiatfon:rand ilahown. 

8ugeItiODl for more aoourate d· 
.... of Survey expenditure. 

• 
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Reference 
to FinancitJ (!ommillSioncr'& remarb. 

Report. 

Para. 77 ~ I agree with thiB Kugj(elltioll. It is 
I obrious that thel1l will be no doub!. 

paymentll if the oontribution ClOD· 
tiJIues to be paid till the end of the 
normal life of an aaset which iI 
retired prematurely. &I 8uoh COlI· 
tributiona my for money already 
withdrawn rom the Fund, while 
the fresh contribution. in reapeot 
01 the replaced I8IIet are to proTide 
the mODey whioh will be required 
when the 14Uf!f' i8 replaced in the 
future. 

Para. 80 ~ci~e lI!f,geated i.what iI DO .... 
fo ow • RalIway AdmiDil· 

tratiODl' attention will be dra_ 
to the detailed prooed.ure suggested 
in the observanoe of the rule. 

Para. 83 I underatand that th818 luUeetfOlUl 
are beiJIg more or _ obaen'ed by 
Railway Admlnistntiollll. TheIr 
attention will, however, be Invited 
Co the auggeetloDB. 

192 
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APPBIfDIX DID. 
JIeJDorandum, dated. the 7th July 1930, f11l'Jdlhect by the Direokr OeD81'Al 

of Po6ta and Telegraphs, rega.rdiDJ meU1U'el for the reduction of 
working expense. and improvement of revenue of the Indian PoRI 
and Telegrapha Department.' 

'rhe l-'ublic A(WOUlltH COllnnitto(' at their meeting of the 28th June 
1930 asked to be furnished with u statement showing how far the financial 
position of the Posts Rnd TI'Ir.graphs Department might be improved in 
the near future if certain me,llsures referred to by the Director-General in 
his evidence before them, d6!ligned either to reduce the working expense;; 
or to improve the revenues of the department, were carried into ettect. 
Iu particular the Committee desired to have a rough estimate of the 
.dditional l"f'VE'ntw tha.t would be secured by the introduction of the follow-
ing measures specifically allm}I'd to by the Direct.or-General :-

1. Development of telephone facilities particularly trunk telephony 
on commercial lines. 

2. I.levy of a charge for the intrinsic valne of embossed envelopes. 
3. I<Jnhancement of tht~ pareel postage rates to the limits llermitted 

under the Finance Act. 
4. R(~"jsion of the tariff fo)' Press telegrams. 
5. Increase in t.hc postagl~ rates for registered newllpapers. 
6. Int.rochmt.ion of " Gretltings " telegrams. 

2. Dealing first with t.he increases in revenue that might be secured 
frem the adoption of the measureR specifically mentioned the followiDi 
nmarks are offered :-

Item i.-As explained to the Committee in my evidence it is not 
possible to forecast the a1110unt of additional revenue that is 
likely to acerue from the development of the activities of the 
Telephove branch on proper commercia) lines. The recom-
mendations of the 'felephone Committee appointed by me to 
examine the subject will require careful consideration and 
whatever practicable steps are possible to improve the financial 
position of this braneh of the department will certainly be 
taken without delay. 

lIem 2.-The additional revenue that would be secured if the public 
were charged for the embossed envelopes on a Beale represent-
ing approximately the actual cost of manufacturing those 
envelopes would amount to approximately Rs. 5 lakhs per 
annum aSlJuming that the present scale of consumption wen 
!lOt materially reduced 8S a result of the charge i on the 
other hand if the consumption were reduced there would be a 
corresponding reduction in cost of manufacture 

Item 3.-The enhancement of tbe rates or postage on parcels up to 
the limit permissiblp. under the FinaDce Act would it ilJ 

L193FinD 
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estimated product' an additional revenue amounting approxi. 
ma.tely to :as. 18 lakhs per anllum after allowing for an 
apprecijtble 'eduction in the volume of traffic that mj,ght be 
('lXI)eeted to l'esult from snch cnhan(lement. of t.he rates. . 

Item 4.-lt is not possible to forecast the additional revenue deriv-
able from the enhancement. of the charges for Press telegrams 
in thl" absence of Mrtain statistical data which arf'! not at 
prefJent I1vailable in my office. The nature of the data 
required would depend to sonw ext.ent on the nature of the 
enhanct'meut ot' thE' charges J)1·opoHed. In this connexioll it 
may be t'xplainl'd that in addit.ion to the low rate charged for 
Prt'lS8telegrams (l!6th of tht> rate for private t.elegrams) the 
addrE's!) of a PresH telegram is transmitted free and further 
that a lIluUipll' Press telegram addressed to different pIaeN 
and per.sons is charged for as one tt>legr.aIn. a small copying 
fee bl"illg levied for f'!ach repetition. 

Item 5.-In this case too it is obviously impossible to work out auy 
estimate without mokinll cert.ain arbitrary assumptionil 
rcgardiilg the ext;ent to which Govermu('nt. would he prepared 
to illcl'eue t.hE' existing postage rateH for rcgistt~red news-
papers. The (>xisting initial rate of postage for register;ad" 
newspaper" is J anna for II. weight not exct'edillg 8 tolaa 
and WOK introdu(led ill 1908. If the minimum postage on 
this ciaSR of matter wer(' raised to i auna for a weight not 
exceeding 20 t.olal'! it is t'Htimated that t>ven making a liberal 
allowance for a falling oft' in the volume of traffic an addi-
tional revenue amounting to approximately RH. 10 lakhs per 
annum might bt> anticipated. 

lttm 6.-The introduction of " Greetings" tel(>.graJUII would prob-
ably not bring in any substantial increase of re~enue to the 
department ill thfl immediate future but should the idea cat. 
the public fancy and traffic in this claM of 'telegram grow to 
any size it might have some appreciable effect on the telegraph 
revenue of the department. It is estimated that a net addi-
tional revenue of approximately RB. 20,000 would accrue from 
every 100,000 mf'!8Hages of this category despatched. 

8. POfJIIJibilitieR of reducing working expeultes ill' the near futurt~ arise 
iu the fonowing dirflctionR :-

(1) Adjustmt'nts with other deparhnf'!l1ts ou account of services 
renderf'!d ; and 

(2) Retrenchm(>ut and t'conomies in general. 
With regard to (1) it is anticipated that the enhancement of rentals for 
telegraph and telephollf> wir~s leased t.o Railways and the settlement of 
eertain other outstanding queAtions invoh'ing minor adjustments with 
... rious departments to WhICh Elpecial seryices are rendered by the Posts 
AIUl Telegraphs D~{lartment arc likely to result in an .additional .net 
rocovery of approxunately RI. 10 lakhs per annum. It 18 not p08luble 
to say how far the finances of the department may secure relief from the 
6nal settlement. of t.hE' question relating t.o the penllionary liability of the 
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departmcllt 01' to tile amount credited to Civil Departmentll as their share 
of the sale pr~(Jeedll of Ul~ified. stampF.l. The indications at present are 
tllat no appreciable reduct.lon m the amount of penl'lion.ary liability caD. 
be counted upon. Whether any reduction in the amount of the contribu. 
tion on account. of unified st.amps ill permissible must await the comple. 
don of the calculatiollli; now in progl'f'RS. 

4. With l'egard to' Retrenehrnent and economies in gener8l1 ' I would 
point out that the wOJ'king of the Posts and Telegraphs Department haa 
been subject. to a wry dose scrutiny during recent yearR. Two important 
committees surveyed thp, whole fleld of thl' IIdivitif's of the department 
and recommended reductions in expenditure wherever such were found 
possible. ThE' first of these was Lord Inchcape's Committee and the 
eel~nd a Committee appointed by the Ooyernment of India in 1924. In 
addition to thc action t.akpn 011 th€' rp,eommendations of these Co~ittees 
various measures designed to S('cure economy haye been introduced during 
the laRt few yearR. Amongst these may be instanced t.he. creation of a 
lower division of (llerkH by promotion from thl' 10W(>1' Rubordinate ranb 
of the department, to t.aIte th(' place on the ordinary time-scale clerks for 
the performance of the more routiDe classes of duties in post offices, etc. 
TIlt, amount of the saving likely to result from tm. measure cannot readily 
be estimated as I have not yet sufficient data on which to work. Sub. 
stantial economies have also been effected ill the staff of my own office 
ali! a result. of re-organisation and these win eventually amount to appron. 
nUitely Rs. 1 lakh per annum. ·Every endeavour is being made to foster 
a spirit of. economy amongst all classes of ·employees in the department 
and suggestions for furthet' reductions in expenditure consistent with the 
lnaintenance of efficiency have been invited from all Heads of Circles 
In addition the budget grants for certain items of lluctuating charges 
Kuch as contingencieR a.nd travelling allowances have been arbitrarily 
reduced with a view to forcing spending officers to cut down expenses 
uuder thest' heads. It is probable too that the amount chargtld to working 
('xpenses on account of th(~ writing down and disposal of surplus stores 
will be lcss than heretofore with the exhaustion of surplus stocks though 
~Ilch losses can never be altogether eliminated in a large store-using depart-
ment like this. It would not be unreasonable to expect a reduction of 
RR. 2 lakhs per Ilnnum in working expenses in future under this bead. 

5. I may add '.hat in preparing the forecast of the future financial 
r('sults of the depltrtm('nt submitted to the Committee at their meeting 
on the 26th June 1930, the Financial Adviser, Posts and Telegraphs, made 
due allowance for the probable effects of tbe deYelopment.1I and mt'asures 
rf'.ferl't'd to in paragraphs 3 and 4 of this note. 

196 
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APPDDIX XXIV. 

JItmoraDjum dated the 9th luly 1980, famished by the Director OeDeral 01 
foIts and Telegraphs, rep!'ding the regulation of ezpeo4ftare OIl reaidantial 
uu1 other baildiDgs. 

At their lll~ting on the 28th Jwu~ 1930 the Public Accounts Committee 
.. ked to be furnished with a note indicatin~ the prat,1;ice now followed in the 
Indian Posts and Telegraphs Department in the matter of regulating expendi-
ture on residential and other buildings and what changes, jf any, in tllat practice 
are in contempJation having regard to th(' charges of extravaganct~ in respect 
of this class of expenditw'e that had been levelled against the Department. 

2. Proposals for ('..onstruction of buildings required for residential or o:ffiee 
aooommodation in the Department are usually received from Heads of Circlel 
and after examination in the Directol'&te are referred to the Consulting Engineer 
to the Government of India for technical scrutiny. Should the propoaaJa 
appear to involve unnecessary expenditure or to be defective in technical or 
any other respect the officers submitt~ them are (',aJ]ed upon to modify 
them. 

S. As regards reflidtmtial accommodat.ion it may be mentioned tba,t prior 
to the year 1928 no definite scales of accommodation had been laid down for 
of&ials of the Postal Branch of the Department although such scales had been 
bed JDB,ny y~ previously for officers of the Telegraph Branch. In that year 
eoales of accommodation for various classes of officials of the Postal Branch were 
lI&Dctioned by the Government of India with due regard to th~ scales of accom-
modation allowed by local Governments to their own officers of similar statui 
and also to t,lIc scales in force for officials of the Telegraph Branch of the 
Department. A ropy of the orderl! i!lSuoo in this connexion is a,ttached 
(Annexure). 

4. St&ndardR of accommodation for post offices and administrative offices 
bued on the strength of the staff employed and probable expansion in the near 
future hav(l been in existence for a considerable time in the department. 
Model plans for the smaller post offices have also been prescribed and theee are 
adhered to asfar as 1>ossible. 

~. The building projects 68 finally approved by the Director-Gtmeral are 
referred to the Government of India, for administrative sanction and thereafter 
are laid before the Standing Finance Committee at the sittings of that Com. 
mittee ill connex:ion with the budget est.imates for the yt'.Elr in whicll it is pr0-
posed to include provision for t,he projects. 

6. With a, view to exercising a closer check over the costs ot buildinge 
of this nature it h8.8 been decided that in future, officers submitting propoaala 
for the construction of residential buildings in this department will be required to 
obtain from t.1le local Government concerned and to furnish with their propoaall. 
information regarding the actual c.ost of residences constrncted by them for 
their own officers of similar status. It is hoped that as a result of this pre- , 
caution CMe'S of the nature to which attention was drawn by the Accountant; 
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General, Posts and Telegraphs in paragraph 48 of hi. Report on the Appropria-
tioD Accounts of the Poets and Telegraphs Department for 1928-29 will no 
longer be possible. 

7. During the ('OUfHC of my examina.tion hefore the Committee on this 
subject I was asked t.o conAider t,he suggestion that model buildings and fixed 
costs of construction might be prescribed in this connexion. As regards the 
preacription of model buildings I am afraid that owing to the variations in 
Climate and other local conditions throughout India and Burma it is quite im-
practicahle to lay down a model plan of building for general adoption. As a 
general rule the practiCtl of the local Government is followed in this respect. 

8. The question of fixing monetary limits to the outlay on resident1al 
buildings was examined by the Government of India in 1928 but in view of the 
fact that such outlay would be subject to very considerable varia.tions in difter-
ent localities and at different times and alao beca1l8e it was thought that the fixa .. 
tion of a maximum limit of expenditure in these C&Se8 would probably result in .u.t limit being invariably worked up to, it was COJl8idered both impracticable 
and inadvisable to fix such limits. 
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. ANNEXURE TO APPJlNDIX XXIV. \. . 
LETTER FROM: TD DIUcTOa GENEBAL OF POSTS AND TELEGRAPHS TO Jr.LL 

HBADB OF POSTAL CmOtES, No. 176.,;BIl/26/l\fIso., DATED NEW DBIm, 
TBE 26TH SEPTEMBER 1928, REGARDING THE SCALE 01!'IRESIDENTlAL 
AOOOMMODATION FOR P. O. OFFIOERS AND STAFF. . 

With reference to the con-espondence ending with your reply to this office 
letter No. 176-BIJ/26, dat.edthe 14th December 1926, I am directed to Jay 
that a standard scale of residential accommodation for postal officeffl and staff 
baa now been fixed by the Government and the following standards should be 
adopted by thiB Department when residential 3Ccommodation is provided for the 
different cla884~ of poRtal officials :--

. For Supent/.ten.4ent and 1st class p<l8tmasterB. 

1 room measuring ] 5' X 18' =270 sq. ft. 
2 rOOD18 each measuring 15' X 15'=4l)() sq. ft. 
1 room measuring 15' X 12' = 180 eq. ft. 

With 3 bathrooms, 1 pantry, 1 store room, 1 kitchen, I garage or stable a.nd 
... erandahs suitable sizes, 2 units of servants' quarters measuring 12' X 10' ~120 
aq ft. each and one common latrine lS'x5'. 

For ~~ fkade Staff. 
S rooms OIwh measuring 220!sq ft. 
I kitchen measuring 10' X 8' =80 sq. ft. 
1 bathroom 8' X 8' =64 sq. ft. 
1 latrine nleasurmg 8' X 8' =64 sq. ft. 
I storeroom measuring 8' X 8' =64 sq. ft. 

With suitable verandahs 5' wide on two sides and a courtyard where poeaible 
and I servn.nt's ql1art<~rs 12'xl0' and a latrine 5'x5'. 

For mvlinary time-Bcale staff. 
2 rooms each measuring 220 sq. ft. or 3 rooms 

covering the same area =440 8(1, ft. 
I kitchen mea:uring 10' X 8' =80 sq. ft. 
I bat,hroom measuring 8' X 8' =64 8CJ.. ft. 
1 store room measuring 8' X 8' =64 sq. ft. 
I latrine measuring 8' X 8' =64 sq. ft. 

With a verandah I}' wide and a (',ourtyard whert' pOI!siblt, and 1 servaut'. 
quarters 10' X 1~' with a latrine 5' X 5' . 

FO'I' lower grcuk 8taff inclwlitng postmen. 
1 room ml'-8-lmring 12' X 12' 
with a verandah .. 4' wide =144 sq. ft. 
I small cookshed 8' X 5' =40 sq. ft. 
1 latrine 5' X 5' =25 8CJ.. ft. 

and a courtyard wherever possible with • pukka' bathing platform 5' X G~ 
J)1'Operly drained. 
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At places where there &1'6 severalquM'ters for the lower grade staff. there 
ahould be common latrines, separate units situated at a reas01lable di.tance apart 
being provided for malea and females calculat.ed at one lle&t for every six adult. 
houaed. When consideration of space forbids seplll'll.te Wlits of quarters it will 
be desirable to have properly !!Crooned hathing places at separate points for men 
and women with water taps, etc., where a piped water supply is available. 

2. Tb~ above specifications indicate only tb.e general outline of the accom-
modation which should be provided. Minor departures may be made accord· 
ing to the area and dimensions of available ,sites within the dillCl'etion of the 
head of the Circle provided the plinth area in nny particular classification is not 
ezc.eeded. 
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APrIlDIX XXV. 
Statem.ta showiur eatimates and actuals reJatiD« flo Rail.,.. 

(i) Transactions for 1928-29. 
(In tholllandl of Npeel ) 

I Iperoeo .... 
Exoeea+ ofBsoe. 
or Defioit Ol'DeSait 

Original Re'riaed Ea- Actual Re· - over to - Estimate timate or ceipte or Revised Revi8ed 
Ol'Grant. Final Expen- Eetimate ~ 

Grant. diture. or Grant. or J'iIUII 
Gtut. 

I 

1,03,215,00 l1,O5~ 715,00 Oro. Receipt. l,eM,33,74 --1,41,26 .. --
Working expelUlell (V oled) : 

Admlniltration • · 12,62,00 13,33,00 13,45,eM + 12,eM .go 

Repair and Maintenanoe 16,83,70 17,08,92 17,116,89 +47,97 2·U 

Operation exoluding Fuel · 16,61,30 17,15,48 17,32,69 +17,21 1·00 

hel 7,83,00 8,24,25 .8,43,08 +18,83 2·. 

lfIIoellantlOUll · -3,04,50 -3,03,65 --3,81,79 -78,14 26·'7' 

Total 50,815,50 1S2,78,00 52,95,91 17,91 -34, 

Working Expellll8lJ 
(NOft·voted) · 43,00 43,315 41,50 -1,85 4·11 

- -- -. 
Gland Total-Worldng EJ:· 

penaee . · · 51,30,50 1S3,21,35 53,37,41 16,06 ·30 

(u) TraJ188,Ctions for 1926-27 to 1930-31. 
. (In" thoulIIoDdl! of rupees.) 

Revised Budget 
1926·27. 1927.28. 1928-29. Estimates. E~timate., 

1929-30. 1930-81. 
, 

----
Groll Receipt. 99,03,98 l,eM,23,72 l,eM,33,74 l,eM,50,OO 1,07,75,00 

Net gain 7,49,66 10,84,91 7,80,94 5,25,66 6,07;l51 
.-.--.--.-----

Total payment. to General 
revenues. (Baaed, each 
year, on the aotual.e of the 
I800Ild preceding year) • 6,01,13 6,27,83 5,23,20 6,11,86 5,73,'T 

~atiOD to Reeerve 
d . · 1,.s,53 4,57,08 2,57,74 --8&,30 38," 
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(it,) Closing halances of the Railway Depreciation and ReRerve Funds for 
1926-27 j'o 19S0-31. 

(In thoullloDds of ,nlpeeL) 

Revised Budget 
1928·27. 1927·28. 1928·29. Jilatimatel, EstiDia ... 

1919-80. 1930·81. 

'1 Depremtioo Fund. 8,68,40 9,00,88 11,4,0,07 IS,lIO,.97 17,25,9'7 . . . • 10' Reeerve Fund (in. 
oludfDa IDveetment) • 11,27,61 16,a.,70 18,d,4.3 17,6&.18 17,00,08 

(it!) Analysia of net payments from Railway revenues to General 
revenues for 1924:-25 to 1980-31 . . 

IOU· 1925- 1926· 1927· 1928- Reviled Budiet 
21S. 26. 27. 28. H. Estimate&, Eetima ... 

1919-80. 193Oi-Il. 

JIbed oontribu· 
UclII at 1 per 
.. tt. of CltPW ::-::r- " 

JineI "0 MO Ml 801 680 682 eN . 
Total contribu· 

tloo to Gene. T" a1Revl'DUH • 799 670 < 760 774. 687 781 

~ lCIIII on 
.... tegio lines 
bene by Ge· 
IlInl Reve-
D1IeII 121 121 159 14.6 1M 169 171 

~e. payment. to 
General reve·. 
n .. 878 154,9 801 628 5!3 612 17, 

tiusfer to (+) 
or from (-) 
tAle Railway 

+IN Reeerve JUDd • +838 +879 +169 +"7 +268 -86 

Net tranefer to 
H) or from 
(-) the Rail· 
.. ay Deprecia. 

+110 +"a BoD Ji'and +808 +- +IN +d' +140 
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APPEl'DIX XXVI. 
I tattment·11maiIhed bJ the OhieICoDtroller of Storti, JncliaD Stores Departmeat 

IhowiDI the D1IDlben 01 01'dera 01 diaereDt cleaOmiDatiOll8 pJaoed bJ the 
Department dudDa' the JllLn 192'7·18. 18-29 uul .... 

Value of orders. 1927-28. 1928-29. 19!9-30. 
Numbe1'8. Numbcl'8. Numbel'll. 

(a) Leu than RI!. 26 - 2,774 3,121 3,20! 
(b) From Ra. 25 t.o 49 • 2,681 2,865 3;1" • (e) From Rs. flO to Rs. 99 3,J91 8,810 Utl7 

(tI) FIom RI. 100 to Re. M9 '.153 ',272 ,,aU 
(e) R8. 2l1O and above 8,022 7,106 8,,18 

----
Total .. 20.921 21.2'73 23,871 

Note l.-Thelle figul'ell esclude requiaitionB plaoed against rate and running oontraote 
by indenting office1'8 direct by speoiaJ arrangements. 

Note 2.-The figures are baaed on actual recordA! of the Headquartela offioe and the 
Bombay and Karaohi Purchase Circles, and on an estimated diatribution of the orden 
plaoed by the Calcutta PurchMe Circle. the actual ligures for whioh have not heeD 
received up to date. 

Cost of pw-cMae and Inspection. 
It is not polW!ible to indicate the departmental cost for purchase and 

inepection of orders of different denominations 8.8 classified by Mr. Du, 
but the cost of these operations per Rs. 100 worth of Bto~t1 dealt with il 
given below :-

Purchak.. llU1peoUoa. 
Ra. Ba. 

192'7·28 2·1 1·2 
IH8-29 2·! 1·8 
1929-30 1'8 1·2 
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Bote. dated the 18th lab' 1880, fnmilbed b, tie Chief CaIltroUer of 8t~ 
IDdfaD Stores Department, f8II,fdiDg the loll to the Baila, DeD81imlDt da 
to the irfeca,Iar paaiDg of material b, the former Department, reIerred to ia 
JUqlaph 186 on DIP 81 01 the Director 01 Baila, Audit', Report GIl the 
8ailWQ' A»Pl'OPriation AccIounts lor the ,811' 19S8-88. 

It is understood from the Railway Department that the case reft'rs to the' 
supply of three spans of 80 ft. girders for Leh Bridge ordered from Messrs. 
Bum and Company, Howrah, by the North Western Railway in ]922. The 
material was inspected by the Calcutta Inspection Circle of the Indian Stores 
Department, but its files for the period in question have been destroyed. The 
North Western Railway were asked to furnish copies of any correspondence 
en the subject which had passed between them and this Department in con-
nection with the irregular passing of the material, more particularly the name 
of the officf'..l' responsible for the faulty inspection and a copy of his explanation 
if available. The Agent of the Railway has intimated that corre.spondeDce with 
this Department on the subject was conduclted by demi-offidal eommuniea-
GODS, copies of which are not available. 

2. The undersigned personally has no recollection of the case havmg beeD 
brought to his notice and regrets that in the circumstances it is not possible 
to furnish aDY further information on the subject at this distant date. 
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APr_DIX uvm. 
Rote 1am1ahe4 by the Financial Commfgkmer 01 Bail".,. on the tlllltioD of 

the items to be included in the Overhead charpa for coDieri., worbboPl, 
renera1-tore&, •• 

In their mecting of the 30th June 1930, the Publio Accounts Committee 
desired to have a note showing the exact position, at present, in which the 
oonsideration of the question of the items to be inoluded in the overhead chargel 
for collieries, workshops, general stores, etc., stands. The points whioh have 
arisen for consideration are :- . 

(1) Whether the charges for the headquarters supervisory and adminia-
trative staff should be included as overhead oharges, forming 
part of the cost of the jobs undertaken in workshops; 

(2) Whether such oharges should be taken into account for fixing the 
issue prkoe of stores and of coal raised in railway oollieries ; 

(3) Whether the issue price of stores should include a charge for other 
administration and clerical expenses, as recommended by Sir 
Arthur Dickinson; and 

(4) Whether the issue price of coal raised from railway collieries, and 
stores, and the oost 'of the jobs undertaken in railway worbhopl 
should include a charge for interest on the fixed as well as floating 
capital invcst,ed in these concerns. , 

2. The first three questions have been settled, but the last turns out to be 
a most thorny and controversial one, on which accounts authorities differ con-
siderably. Sir Arthur Dickinson has, in his report, strongly opposed the inolusion 
of interest in overhead charges of workshops. This view he holds apparently 
on tho ground that interest on capital is of the nature of an appropriation 
from profit and not of a charge again.'!t profit. With this view, it is understood, 
the presont Director of Railway Audit agrees, a.nd also the pra.ctioe in foroe in 
the workshops of the Telegraph Department, whose acoounts, it may be 
mentioned, are also, lik(l railway accounts, maintained on a commercial system. 
The Railway Board 0.1'0, however, inclined t.o think that without the inclusion 
of the element of int~Bt in the cost no usoful comparison can be made be-
tween the actual cost per unit of a particular artiole on one railway and the oost 
per unit of the same artiole on another, and again between the railway oost and 
the prevailing market rate. But it can again be contended that, for suoh a 
oomparison, it is not essential that tho interest should be inoluded in the main 
working expenses of the conoern, and that some suitable addition to represent 
interest oan easily be made to tho actual cost, whenever such comparisoDS are 
desired. The question is thus a difficult one to settle and must take Bome 
time. But the Board expeot to be able to settle it before long in oonsulta-
tion with the Director of Railway Audit, and, if necessary, with the Director 
of Commercial Audit and the Auditor General. 

Ll93lJ'inD 
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APPBMDIX XXIX. 

Note fDmilbe4 br the Financial Commjaioner of Bailwa,. OIl the working of the 
piece.work and bonus QItem OIl the North Westem Bail..,.. 
This note is submitted in response to the desire flxpre8sed by the Public 

Accounts C,gmmittee in their meeting of 30th June 1930, to have fuller in-
formation ~garding the working of the piece work and bontl8 system, 
introduced on the North Western Railway. 

2. The State Railway Workshops Committee, wlJich visited the shops in 
1926, commented adversely on the bonm system, which was in vogue on the 
North Western Railway and recommended its immediate replaooment by a 
more scientific system based on aCcurate timings of individual operations 
carefully carried out by a skilled rate-fixer with ·considerable experience. .A. 
800n as fair progress had been made in the direction of introducing modern 
methods of planning, progre!lsing and scheduling, attention was given to the 
investigation of the shortcomings of the bonus system and it was decided to 
introduce the piece work system deta.iled in paragraph 4J.9 of the Railway 
Worbhops Committee's Report. Undflr this system the men are required to 
do a cert-nin amount of work for their daily pay which is guaranteed. Any 
work done in exccss of this amount entitles the men to a profit (bonm). In 
cases where a man fails to perform the work within the required time, a pro-
portion9.te deduction is made from any profits which may have been earned 
by him in the same month, and the man is pai'd the difference. The method 
by which t.he amount of work to be done daily by a man in order to earn hili 
daily pay is fixed, is based on English practice. To the basic time is added 33 per 
cent. and if a man docs tt.e work in this time but no quicker, he gets no profit., 
and before a man becomes entitled to any profit, he must reasonably exert 
himself, with ultimate saving to the Railway. 

3. The beginning was made in November 1927, and it tOQk 10 months to 
bring· the men to 8. state of efficiency that enabled them to earn the profits. 
At the commencement there was a 1088 to the men but at the end of a period 
of 16 months a gain of over 20 per cent. was shown-a decrease in the output 
time of 61·04 per 'Cent for which the men received 20· 34 per cent extra wage. 
only. A report retently received from the North Western Railway !lho",s 
that the labour charges have been considerably reduced on the North Wes-
tern Railway in comparison with the amount of work done. On broad lines, 
the work done by the railway as ragards the maintenance of power is the 
number of engine miles run. The cost of doing this work is th!l total labour 
charges in all Locomotive, Mechanical and Transportation Workshops and 
includes all ordinary time, overtime bonus and piece work profits. The Labour 
charges have been decreaeed froDJ. 71 lacs in 1926-27 to 66 lacs in 1929-30 and 
the engine miles run have increased from 30 millions to 35 millions during the 
same period. The labour cost per engine mile has, therefore, heen reduced 
from 3·79 annas per engine mile in 1926-27 to 3·01 annas per engine mile in 
1929-30. This alone sbows a saving in labour cost of ·78 annas per engine 
mile on the additional five million engine miles run, or a saving of Re. 2,44,000 
per annum. Still greater saving will be fo~d to have been efJected if the 
engine miles are converted into equated engine miles, which tak •• into aecount 
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the larger and heavier engines now employeq. The saving 8.l'l'ived at by this 
method works out to Rs. 4,15,000 por annum. The \!hole of the saving is not 
entirely attributable to the introduction of the piece work eya' em. The" re-
organisation of the workshops, the concentration of work at Moghulpura 
and Sukkur, and the introduction of better methods of work of which t.he 
piece work system formsnnly a part" t\ffl other import.a.nt contributcry 
factors. • 



APnlIIDD: XXX.' 
Rote . tumiahed b, the Financial Commillllioner 01 RailWIioYl. eontaiDitll 

aD anal,ais of eniD variations betweeD the actuala and estimates for 
1928-29. 
At the meeting of the Public Accounts Committee on the 30th June 1930, I 

undertook to have an analysis made of the figures under the head" Miscella-
neous " in the statement given under paragraph 9 (e) (i) of the Auditor General's 
letter and to explain the reasons for the increase in General Administration 
charges in 1928-29 over those of 1927-28. I have since examined the position 
and give the result below. 

2. A reference to page n,'l of the Appropriation ACC011nb! of 1928-29 will 
show that what the Auditor General characterises as "Miscellaneous" is com-
prised of the following heads, viz. :-

Refunds of Revenue: 
Suspenlle. 
Worked Lines. tI 

l'he reasons for the savings under these hf'ads will he found fully explained 
at pages 86-89 of the A JlPropriation AC'..counts for 1928-29. Briefly, erroneous 
provision hy the East Indian Railw~ly for r('mi~sions of earnin~.s nof collected 

"'~ (see also paragraph 69 of th(· Report) and an ovet'-cstimate of Rdunds of Reve-
.. nue 011 the B. B. & C. I. and North Western Railways accounted for a saving 

of about 11 lakhs under refunds. 
Tho saving in .. Suspense" is mostly due to what is called .. Demands pay-

able " th(~ operation of whieb will he found ('xplained in thc glossary of technical 
terms appended to the ~ ppropriation Accounts. 

The saving under " Worked Lines" is due to a larger share of working ex-
pPJlSes htling reAlised from thfl branch lines worked hy us, owing to an increase 
in thoir (~aruings ; while it was expected to reruise a.bout 330 lakhs, the actual 
r(,-3lisation was over 363 lakhs giving about 34 lakhs more than was anticipated. 
The increase was marked on tho Nl)rth Western Railway and the B. B. & C. I. 
Railway. Partly, the extensions on the South Indian Railway in respect of which 
separate accounts were necessary during their construction and till they were 
finally opened for traffic, accounted for an increase of 6· 24 lakhs in the share 
of working expenses recoverable from them, for which provision was not 
made in the original budget. 

S. Coming to the incrp..s.se of 761akhs in General Administration charges, I 
append a statement (Annexure) showing the charges incurred in 1927-28 a.nd 
1928-29. This gives the figures of commercial and strategic lines including non-
voted expenditure. It is to be noted that a part of the increase is home by the 
branch lines worked by 11.'1. I have already stated that to the extent of about 35 
lakhs, the increase wa.s due to the extra gratuities given to the sta.iI brought 
under reduction on the South Ind;an and B. B. & C. I. Railways, owing to the 
transfer of their workshops. Normal increases in establishment chargt'8.due to 
incrementA to staff, et.c., and the opening of 1,025 miles of new railwaYA 
accounted for another 22 lakhs. For the rest about 19 lakhs, there were lpeoial 



causes, whioh are explained below, and it will be found on analysis that they aft 
mostly lIuoh as are not sWloeptible of accurate estimation. 

(Figures are in thousands of rupees.) 
Bombay, Baroda and Central India Railtoay.-Early return of Agent 

from leave (35) and increase in Electric Service Department (47). 
, Burma Railu'a1/s.-0ther expenses~publicity, etc. (151). 

Eastern Blmgal Railway.-Hoavier debit;8 raised. by the Clearing AccountB 
Office (107) and larger payments of compensation claims. contributions, publi-
city expemw,s, etc. (184), also heavier paYIru!lnts of leave allowances paid in 
England. • 

East Indian Raway.--Other expenses (law charges. publicity expenses, 
8t,rike bonus, rents, etc.) acoounted for an increase of 743. Reorganisation of the 
Stores Department resulted in an increase of 164 •. 

Grem Indian Penimu'la Railway.-Heavier payments for publicity. rents 
and taxes and legal expenses (99), increased expenditure on Audit and Accounts 
dutf&rtly to larger debits from Clearing "Accounts Office (104). 

North WesteTn Railway.--Reorganisation of Medical Department. Wl'i&-. 
back &8 a charge against strategic lines of the expenditure on the Mirjawa-Duzdap 
Section which was originally debited to His Majesty's Government (90). 

South Indian Railway.-Incre8£ed r~tes and taxes and law charges (67), 
formation of a Centra' Hospital at Golden Rock, increase in Agency Depart-
ment (34). 
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ANNEXURE TO APPENDIX xxx. 
AdminiltratiOD CharI •• 

(FiguJ.'ell in thoWllollcU of RI.) 
..... --- ._". 

D:iBerenoe 
Railwall. 1927·28. 1928·29. More + , 

u..-

Alum Bengal •. .. .. .. , .. 31,31 32,36 + 1,05 

Bengal Nagpur .. .. · . - 1,26,53 1,25,18 -1,35 

Bengal & North Weetern .. .. ~ . 31,91 32,42 +51 

Bombay, Baroda & Central India .. .. 1,57,37 1,66,72 + 9,35 

Burma . . .. .. · . ... 65,99 70,76 + 4:.77 

Eutern Bengal .. · . .. .. 1,01,07 1,08,IId + 7,49 

East Indian . . .. · . · . .. 2,47,80 2,57,68 + 9,88 

Great Indian Peninaula .. .. .. .. 1,79,12 1,84,21 + 5,09 

Jodhp.r .. .. .. · . . . 3,66 3,74: +8 

Madna and Southem Mahratta .. .. . . 93,61 95,20 + 1,69 

North Weet.ern (Commercial) .. .. . . 1,97,22 2,00,60 +3,38 

North Weetern (St.rategic) .. · . ·e 32,50 34,05 + 1,55 

Rohilkund & Kumaon .. e. · . 8,51 8,35 -16 

South Indian .. .. .. · . 67,25 99,63 +32,28 

Aden (Strategic) •• .. · . . . 32 4:4 +12 . 
Aden (Commercial) .. · . .. .. 9 12 +3 

Total · . · . 13,44,26 -14,19,92 +75,66 

"Cornmeroi&l Linea-

Voted .. .. .. .. .. 12,69,93 -13,45,04 + 76,11 

Non-voted .. .. · . · . 41,51 40,39 -1,12 

Strategio Lines (Voted and Non·voted) 32,82 34,49 +1,67 

Total · . · . 13.",26 14,19.92 + 76.66 

, 
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APPmm:a: XXXI. 

,ote fumisbed by the Financial CommisBioner of RaBwa,.. aettiDr 
Iorththe poaitioD as reganls the dil;pc&a.l of the le(ommendations in the 
Report of Sir Arthur Dickinson. 

The poeitioD as regards the disposal of the recommendatioDs in the report 
of Sir Arthur Dickinson under the various hN)'dl'l referred to in paragraph 4fJ (0) 
of the report on the Appropriat.ion Ace.oUIlts of Rail",ays in India for theyear 
1928-29 by the Director of Railway Audit, ill summarised in the table below :-

Subject to which the recommen- Progl'JlSs made in the consideration of the 
dat.ion relates. recommendation. 

(1) RemodeUing of expenditure 
abstractl. 

'l'he reeowWf'ndations on thiA HubjeC't arE' 
heing taken into account in the prepara-
tion of the Railway Account Code. 

(2) Capital and Income aooounta 
including balance sheet. 

COllsiderable progress has been made in the 
rtovisioll of the fonnB of Capital and 
locom£' Aecounts to avoid the duplica-
tion cummented upon by Sir Arthur 
Dickinson and also to meet his general 
comments. It is expected that the con-
clusions reached in the matter will 
shortly be put in the form of a draft 
memorandum for the Standing Finance 
Committee whioh will be sent to the 
Direct.or of Railway Audit for his com-
ments lJefore submission to the Commit-
tee. A~ regards the fonn of balance sheet 
t.he matter i~ still under consideration. 

(3) Statistics • . A draft memorandum for the Standing 
Finance Committee dealing with the 
recommendations of Sir Arthur Diolrin~ 
son relating to statistics, has· been pre-
pared by the Controller of Railway 
Accounts and is at present under the 
oonaidera.tion of the Railway Board. 



Subject to which the recommen· Progress made in the oonsideration of the 
d~tion relata. rec.ouunendation. 

(') DepreciatioD 

(IS) Railway Budget 

(6) .Mechanised Aooounting 

, • The recomnumdation of Sir Arthur 
Dickinson rel&ting to Depreciation will. if 
acoepted. involve considerable iD.crease 
in the ch&Jge to the l{\Venu(' aooount of 

'RailwayS and a corresponding decreaae 
or increase in the annual gain Of 1088 hom 
railways. affecting to a larg~ extent the 
oontribution "Weh raitwo.yllare requimd 
to makEI to General revenues undex the 
present convention. The subjectha8. 
therefore. to be oonsidered in oonjunction 
with the review of the convention, 
which is based on the exist,ing mIca of 
allocation. w 

.' 

The consideration of a general revision of 
the form of the railway Budget h~ been 
deferred till a decision is reached a.s 
regards the changes which may be made, 
in the terms of the exillting convention" 
governing the separation of railway from 
genera.l finances. 

This subject has al~t'.adY "been dealt with in 
the mem'oraudulll recently placed before 
the Standing Financ~~Committee on the 
general principles to bC' observed in the 
system of account.ing, on i organisatiol1 
for the aCllounting and st.atisti('.al depart-
Jneut and for thf', Government Audit 
a.nd on mechanisoo accounting. (Tbe 
consideration of this memorandum has 
baen postponed by the Standing Finance 
Committee). Th(~ extension of the 
methods of mechanised accounting is, 
however, at present under experiment by 
Mr. W. H. Scott. 
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